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RAJYA SABHA
Tuesday, the 17th August, 2010/26th Sravana, 1932 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
RE: MPS SALARY BILL

MR. CHAIRMAN: Question No. 321. ...(Interruptions)...

st goEfa yaE (FER) @ W, Mpsﬁﬁaﬁa:ﬁaa:rwgm? ... (cFgEuR) . ..
W, MPs & H & el F1 Fa1 §IH? Tg T FAgea™ el o HR q@l ®
.. (FIUR) . ..

ANt Uiy : e ... (SEAU) ... AT d5 BT ... (FUIURT). ..
st gesifa ga g - W, MPsaﬁrﬁaﬂa:ﬁaa:rmgm ... (cFEUe) . .

MR. CHAIRMAN: Please. ...(Interruptions)...
M MY Tog HIATT Gk T¢U) : W, INWIRT & AEIHA T g ... (SIIURT) . ..

At IO : T ART S5 BT ... (SYAUR)... ST S, AT §5 ABU)
.. (FEau). ..

At A oy a : O A O [Jy Far &, 3 ... (suaue) ...

DR. MANOHAR JOSHI (Maharashtra): What about the statement on the

autonomy to Kashmir? ...(Interruptions)...

MR. CHAIRMAN: Joshiji, you know the procedure. ...(Interruptions)...
Please take it wup through appropriate notice for a discussion.

...(Interruptions)...

DR. MANOHAR JOSHI: All parties are expected to explain their opinion
on this. ...(Interruptions)... My party is totally opposed to this
..-(Interruptions)... Therefore, we expect that the Government must take

action and a statement by the Prime Minister is required.
st gaafa - 3T AT Sl 95 SIEU ST .. TSl S, Tellel 86 STl

Mt T FAST Aqed (WER) : W, AT T o Th Hgcdeaqul HEAS H Wb
39T AT 3HpSe FhaT {1 I Tgd Hgea (ol FHeT g



MR. CHAIRMAN: Please take it up through appropriate procedure.

--.-(Interruptions)... Thank you very much.



st goeifa gare ;- @efr 3meeT Ter 49 arer Ser 3T gl ... (SEau) . ..
st gofa : TSElfa S, 39 86 JABT Telld .. . (SIGUWT) . ..

At TeEfy g - @l e wgt Wgufa a6 § @ee g gars SR Adr g
.. (FHau) . . .

MR. CHAIRMAN: Please take it up through appropriate procedure.

...(Interruptions). ..

st gaafa : ST, T AT ... (SEunT). ..

o TN wEE ;T g S arer o § 3R gEy o o ) 3R mEenS §, ar
FIT AGAS §H 9T F AU FAET &2

At womafy : ST ol .. (FgaunT) . .

W, ww.dt. R a9 (GooR Q) @ ARG FHEfd S, Sehr o @ ger ar forar
S|

ot wemafy - AU, I9F S T FA BRE § ST FO RFE W W AG S @I 82
.. (FIauTT) . . .

N Toarer A dh -+

MR. CHAIRMAN: This is the Question Hour, so we will take up Questions

only. _..(Interruptions)...

it gomafy : AT, 319 S5 BT Tl .. (GEaue) . ..
1. @A g a[ear - *

At gafa : 39T §5 ST Tellel| ... (s¥au) ... Nobody is hearing anyone.

---(Interruptions). .. Can order be restored in the House?
---(Interruptions)... Let a notice be there and then we will take it up.
---(Interruptions)... Question No. 321. | request hon. Members to allow
the Question Hour to proceed. ...(Interruptions)...



*Not recorded.



Just one minute. ...(Interruptions)... Please resume you places.

---(Interruptions)... Please sit down. ...(Interruptions)...

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Sir, if you permit
me, as the hon. Members have raised the question of the salaries and
allowances of the Members of Parliament, the Report of the Joint
committee has been received by the Government and it is under its
consideration. As the hon. Members are aware, it will be made effective
from the beginning of the 15th Lok Sabha Session. So, whenever the Bill

is passed, it will have its retrospective effect. ...(Interruptions)...

MR. CHIARMAN: Thank vyou. ...(Interruptions)... That 1is enough.

---(Interruptions)... Rajnitiji, that is enough.

That is enough. Rajnitiji, that"s enough, ...(Interruptions)... No

more interventions. ...(Interruptions)... Please allow the Question Hour

to proceed. =R S, 3T &6 BV ... (WIYUE). . .
ANt AU Tog AT : W, H S5 AFM AfhT ... (UFURT) . .
AN gafa : 3T do BT TSl ... (FFIUA). . .

A MY Teg JAAT © HFNT fdcd HA S FUAT SAT I & R S I@ERT FH wwr
g ...(cHau) ... 3 FF d AUT o[I? .. (SWAUIA) ... T, Sl TASC gl amee R
J e g AU 9 .. (c"Eu). . .

A R gor (FTEnD) - ARASE Y dow A S =Rl gr g, IEe A A w4
e foRar ST §2 .. (STauUnT). ..

MR. CHAIRMAN: Please don"t raise extraneous questions.

SHRI BALBIR PUNJ: The media knows which Minister said what in the
Cabinet meeting. Why is it leaked to the media? 1 just want to ask the

Minister how such things are leaked.

MR. CHAIRMAN: The Minister have given an authoritative statement.

9. Tw.q. g T89a : W, T protocol & AT §| ...(TAUR)... Th FIIAT
FH TAHR A&7 hdT S| .. . (STAURT) ... Ig protocol & HATHT gl a‘s'i%r@Tg'aT gl
Tg HelT gl ... (STIUWT). ..



oA gamafy - 3T R FEH H AT F W@ E? - (FEIUE) ..
o, va.d. R 899 : Ig AG-TGEAT H 9T &1 ... (GAU) . ..

SN wfy - I|@ FE HIoTe B T W W 8? ...(WAUR) ... We are not
discussing this matter. ..._.(Interruptions)... Please allow the Question

Hour to proceed. ...(Interruptions)...

3. HIFAY T o1 (3o TeRN) : FAT WHR 38H contradiction &I g2 &1
I TET & S FEERT H SUT 87 ... (SHAUT) ... FIT dg Tl 8§72 ... (STaue) . . .

MR. CHAIRMAN: Please. This is not the time for it. g 39 & BT
TelieTl AT 39 S5 STl Please put your supplementary question. 39 &§& SgU
Tt |

SHRI BALBIR PUNJ: Our anguish is, why the Cabinet decisions are

leaked out to the journalists outside. ...(Interruptions)...
MR. CHAIRMAN: Please.
SHR1 BALBIR PUNJ: That is the issue, Sir.
MR. CHAIRMAN: You are insinuating matters.

DR. AKHILESH DAS GUPTA: Sir, it is a serious issue. It is a

humiliation. 9 fdeber @TE a1 N W &l ...(FIURA)... TP Members of
Parliament & ¥dTd § ... (SgauwT). ..
N wwmfy : 33T S5 BTl The matter is under consideration.
.. (cEaAU) . . .

1. RN aW AT o ST IWART H AT §, CE e @ R Al it oifchade
g AT W@ OB .. (EEuE) ... W ol W@ g % due merw dw ARt |
.. (FAUWT) ... T W A F eI Fidd G A6d & [ @6e Feed e A7 ® §?
... (cgaYURT) . ..

MR. CHAIRMAN: Please. ...(Interruptions)... We have a lot of business
to transact today. ...(Interruptions)...

9. wg.ft. g T8O : Fo@ violate 7 gl ...(TAUA) ... Hfdadc Jshed &
TR gl .. . (CHAUTT) . . .



MR. CHAIRMAN: Will you please resume your seats and allow the
Question Hour to proceed? ...(Interruptions)... Please do not violate the
rules of procedure. Do not speak unless you are called. Please sit down.

---(Interruptions)...
W wfe AR @eeh (WER) @ wwmefa #gie, & @er soer dar #@ el @ o

F T R &1 ... (c¥aue) ... 39 gg dur AN dnen @ ¢ QST ... (sueueT) ... B
den @1 4T ATy e #r ¢ fgar Jel L. L (GuaneT) . .

ORAL ANSWERS TO QUESTIONS
Increase in selling prices of CNG

*321. SHRI RAJKUMAR DHOOT: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a face that price of Compressed Natural Gas (CNG)

has been raised three times in the last three years;
(b) if so, the details thereof;

(c) the factors responsible for increase in selling prices of CNG

and the international and import price of this product at that time;

(d) the production cost of indigenous CNG and the administrative

cost involved therein; and
(e) the steps taken to bring down the cost of CNG?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASAD): (a) to (e) A statement is laid on the table of the

house.
Statement

(a) to (e) CNG is sold by City Gas Distribution (CGD) Companies,
which are not Central Public Sectors Undertakings (CPSUs). The retail
price of CNG in any city is fixed by the CGD entity operating in that
city.

The price of CNG depends on various factors. CGD Companies determine
the selling price of CNG on the basis of inter alia the cost of gas from
various supply sources, trunk transportation tariff, local distribution

charges, setting up of compressor stations & dispensers, operating



expenses, administrative cost and applicable taxes & duties. Variation in
any of these factors may lead to appropriate changes in retail selling

price of CNG.



CGD entities source various forms of natural gas, including gas sold
by National Oil Companies (NOCs) under Administered Price Mechanism
(APM). The price of APM gas produced by NOCs, viz., ONGC & OIL, has been
increased to US $ 4.2 per Million British Thermal Unit (mmbtu) less
royalty in June 2010 to cover the under recoveries incurred by NOCs on
their gas business. The increase in APM price has necessitated increase
in price of CNG by CGD entities, especially those entities that were
largely using APM gas. Following the APM price increase, Indraprastha Gas
Ltd. (IGL), which supplies CNG in and around Delhi, increased its CNG
price in Delhi from Rs.21.90/kg to Rs. 27.50/kg and Mahanagar Gas Limited
(MGL), which supplies CNG in and around Mumbai, increased its CNG price
from Rs. 24.65/kg to Rs. 31.47/kg. Further, CGD Companies have informed
that the CNG prices had to be increased on account of sourcing of larger
volume of non-APM gas, increase in operating expenses and changes in
taxes & duties. Details of change in prices of CNG by IGL and MGL in the

last three years are given in the Statement. (See below).

CNG is not directly imported into India; rather Liquefied Natural Gas
(LNG) 1is. After regasification, converted into Regasified Liquefied
Natural Gas (RLNG), which is the same as natural gas. It is supplied
through pipelines to customers in various sectors, including to CGD
entities. The CGD entities then compress the natural gas and supply it as

CNG.

The taxes and duties on CNG levied by the Central and State
Governments are lower than those on other transportation fuels, i.e.,

petrol and diesel.
Statement — |
CNG price changes in Delhi and Mumbai

Indraprastha Gas Limited (IGL)

From To CNG Rate (in Rs./Kg)

1 2 3




6-Jun-06 3-Mar-08 19.20

4-Mar-08 15-Jun-09 18.90

16-Jun-09 31-0ct-09 21.00

10



1-Nov-09 18-Mar-10 21.20
19-Mar-10 15-May-10 21.70
16-May-10 16-Jun-10 21.90
17-Jun-10 Till Date 27.50

Mahanagar Gas Limited (MGL)

From To CNG Rate (in Rs./Kg)
Aug-07 Feb-08 22.06
Mar-08 Mid July-09 21.70
Mid July-09 Mid June-10 24.65
Mid June-10 Till Date 31.47

MR. CHAIRMAN: Please sit down. Please put your supplementary.

SHR1I RAJKUMAR DHOOT: What are the sectors which have been allocated

KG — D6 gas and the quantity allocated to this sector?

SHRI JITIN PRASADA: As far as the allocation to the KG-D6 gas well is
concerned, the Empowered Group of Ministers has decided priority sectors
to which this gas has to be supplied. As everyone will be aware the
demand for gas in India is much more than the available supply, as a
result of which sectors have been prioritized by this Government and the
first priority has been to the fertilizer sector which is primarily for
the agricultural sector. The second priority is to the power sector and
the third priority also is with the LPG gas. Sir, 32.677 mmscmd of gas is
being made on a firm allocation basis. Fertilizer sector gets 15.70
mmscmd of gas and LPG gets 3 mmscmd of gas and the other sectors are city
gas distributions to different cities such as Delhi, Mumbai and other
small cities which have CNG stations, which have gas for industries,
which have gas for piped natural gas in houses. The other sectors are

steel, refinery and so on and so forth.

11



SHR1 RAJKUMAR DHOOT: Sir, what is the action plan for covering all

the States for CNG and PNG network in the country?

12



SHRI JITIN PRASADA: Sir, as far as supplying CNG and PNG to various
parts of the country 1is concerned, the Petroleum Ministry and this
Government have formulated a programme under the Vision 2015 where we are
looking at the benefits to the consumers. Under that Vision programme, in
the next five years, 200 cities of this country have been identified
where CNG gas could be made available. There are certain constraints like
availability of gas, availability of pipeline, commercial viability of a
particular entity in a particular city with regard to commercial usage,
transport, domestic usage, etc. These are the considerations. The
Ministry is also in the process of implementing and laying of pipeline.
Sir, laying of 9 trunk pipelines has been initiated by this Ministry to
take gas to those parts of the country where it is not available,

particularly in the Eastern sector of this country.

Also, a regulatory board has been Tformed, which is primarily
instrumental in allocating areas, deciding cities and entities to make
gas available to various people. There was a slight hitch in that. Now,
the Ministry has notified under Section 16, PNGRB Act which gives powers
to the regulatory board, to go ahead to authorize entities for city gas

distribution.

SHRI SITARAM YECHURY: Sir, the question relates to continues increase
in the price of CNG supplied to households. The hon. Minister in his
reply has said and | quote. "The price of APM gas produced by NOCs, viz.,
ONGC and OIL, has been increased to US $ 4.2 per Million British Thermal
Unit less royalty... to cover the under recoveries incurred by NOCs on
their gas business.” The reply also says-"CNG is sold by City Gas
distribution Companies, which are not Central Public Sector Undertakings."
Now, Sir, under-recoveries occur when the price is pegged at the
international price of gas. This gas is produced in this country. The
Minister himself, in reply to a supplementary, said that various factors
enter into its cost. In which case, when you are computing your cost on
the basis of your domestic production conditions and your input cost, why
are you pegging it in relation to the international price? By pegging it

in relation to international price, you may suffer under-recoveries; they

13



are not real losses. They are national losses. But, Sir, any country

which produces any product domestically will fix its cost of production

and its price according to its domestic conditions.

Why are we fixing it at the international price? And, you are giving a

windfall profit to all these private

14



companies by fixing it at the international price at the cost of

consumer! This is what has to be corrected.

SHRI JITIN PRASADA: Sir, firstly, as far as the price of gas is
concerned, it is not pegged at the international rates. Gas price is
fixed on the basis of cost of production, market value and the well-head

cost.

Sir, as far as under-recoveries, which the hon. Member has referred
to, are concerned, the ONGC and OIL are suffering under-recoveries. It is
because, initially, blocks were given on nomination basis to ONGC and OIL
which are the two public sector undertakings of the country. The price of
APM gas, which the hon. Member has referred to, all that point of time,
fixed by the Government at about US $ 2. This US $ 2 price is in
existence for the past several years. But, with the passage of time, the
input costs have gone up, cost of excavation has gone up, new
technologies have also been put into use and the cost of those have also
added to the cost of production. ONGC incurred a loss to the extent of
Rs. 4,745 crores last year at the rate of US $ 2 per MMBTU. As a result
of this, now, we are trying to bring in parity and give equal opportunity
to everybody. When somebody is setting up a gas-based business and some
private entity"s gas is available at US $ 4.2 and the old existing

consumers are getting at US $ 2 dollars....

It does not give a level-playing field. So, to bring uniformity in
the gas pricing of this country, we have gone ahead with the increase;
firstly, to reduce the losses that oil companies incur; second, to give a
level-playing field, so that any new entity, coming in, many get equal
opportunity and does not have to compete with the people who are getting
gas at two dollars, when it is available in the market at 4.2 dollars and

even higher.

SHRI SITARAM YECHURY: Sir, my question pertains to under-recoveries.

Under-recoveries are not losses.

MR. CHAIRMAN: No supplementary please. ...(Interruptions)... This is

not going on record. ...(Interruptions)... Please do not intervene.

15



---(Interruptions)... You have not been called, please resume your place.

---(Interruptions)... Dr. Prabha Thakur.

16



ST, T 319X : Uegdie @Hafd S| H MU AeIH @ A # S § g Sieter
e § foF wel weelt & Yoifoms scurel W fRder-fae gfderd srael Rk & aR e §,
Yoq FE oMU §, A T8 Shofol 8, T g1, Ugiel g a1 HTAel g2 AT & @y 3
g W Td= T FA w F dveen W oF fhaer dswe gAR qu @ oAU, 3EH ¥
el wfoRiel 39 #1 3eUes g A U § AR R gfawd 3 g wE AR @ A A
HTERIRAT Bl g7

MR. CHAIRMAN: Please answer only one question.

SHRI JITIN PRASADA: Sir, as far as THE tax structure goes, it varies
from State to State and from CNG to PNG. But as far as piped natural gas
is concerned, | can tell you that service tax in Delhi, or, in most of
the States-Uttar Pradesh, Gujarat, Tripura, etc. — is 10.3 percent. The
VAT, in Delhi is
5 per cent, in UP, it is 21 percent; in Gujarat, it is 12.5 percent. So,
the tax structure varies from State to State. And, as far as import is
concerned, it does not concern the question, as such. Eighty percent of
India®s requirements are met through imported crude. As far as gas is
concerned, at the moment, the availability and the demand matches, but,
as India is a growing country, the demand for gas is also growing, the
demand for crude is also growing. In the years to come, we will have to
look at the alternative sources of getting more gas available within the

country and importing more gas from outside.

A gAY GSF : FHUT AT, HA Y AT fh A & HoT H FHAT A & fov
FI-FIT HeHA 3T T §2 O ofad & saw R o & & Feg 3R To9 wWaRt
CaRT ag S ald #X AR Yoh 3T URaed Ul 3T U AR Dl W W age
S A &R gedl ¥ FA Bl AN AWE F@A S & der-wmen Ry § oS
WO T AT 39 QRN H [ 3T, I 3R GAROT & ST IRAT AFAT qaor
7 S off 3R &% ¥ diuetol & IUANT ¥ §AN Y N YATGRUT ITOT W[l §, Ig ¥ AR
gferar &t aar &1 Hiewst & gt F Fl gl @ifer aifh Huae @ 3w WEeAd: S
IRae # AT W Fe-FR@EA A @ ¥, S @Y SeFar & g ge & F@ @ Hed g,
ST W 93 7 7 3R o 7N 7 F15 Qae A&7 &1 ot #@:A armar-ade F T F FH W
® g

MR. CHAIRMAN: Please stick to the question.

17



AN gAY USF - W, FART YT AT &1 ... (SFAURT) ... 3R Hdlem St W@T 8,
AeHTAST E F g & O | &l ... (cHau) ..

o gamafy : 3T Hware gfovl

M gAY GSF 1 GARN AGAT FHA SN F FE Al §, SN TSFAR YA S F oA
A & T #od & F A & aR A T T oA 3T W 82

A P T8E : W, AT Fard A Tgd @ ATOT FAG IOT & el dR qH H
qarer §, # ggel & Wewl B a1 A § 6 @ o A 9 i B suEr § 3R suesdr
FA Bl 39 I9E ¥ gAR I gAed AET H d A & R oS o A S A e &,
3TFHT UAIRET JaeX F 3YINET fRdT o W@ &1 39 WHR A St IARE aFeX aaw €, ag
BieeTeoR, S Rl & & 3 &, St R, fosrel & 3cuea & @ It § 3R 3as
aE -l e BISH a7 Wwwer Hr RIS el §1 7% o vF Ageaqt A § T W
Environment and Forest?ﬁfd’f&%g‘(’%l BAR ¢ H YATRUT A TS WA & [av
CNGaﬁﬁaﬂrwﬁaTwésﬁcméuﬂaﬁé?agﬁmmmﬁﬁlmaﬁ
SRR 36 d1d & TeAd g fF & [haeEl & &I Y@ §, Bicassk & fow 3 &
g, TR & v A & § 3R S s A gowr o €, 38 AU LPG &N §1 3w
aoe ¥ # gEerdn § % wh sud om wA ww & Fs Rufa adoams g, R e A
AT FA § AR EH SEA aEY O USdT § AT U i AWl A QU HAT 93T gl
.. (cTaUR) . ..

AN AT gog FIATT : FAGAT FIA SN A ... (YA ... HAANT TETT & YT &l
3R ... (AU . .

ANt gomafy : wolieT, Tollel, 39 86 SEU| ... (S¥aule). .. Coilel| FAeTI-322.
Cut in aid to India by UK

*322. MS. SUSHILA TIRIYA: Will the Minister of FINANCE be pleased to

state:

(a) whether it is a fact that United Kingdom (UK) is likely to cut

aid to India;
(b) if so, the reasons therefor; and

(c) the reaction of Government thereto?

18



THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (@) to (c) The new Government 1in the United Kingdom has
commissioned a review of each of their bilateral aid programmes being
implemented by the Department for International Development (DFID) with
recipient countries globally to determine where UK resources are most
needed. The status/findings of the review of the UK Government has not

yet been communicated.

MS. SUSHILA TIRIYA: Sir, I would like to know from the hon. Minister
whether the aid, according to the bilateral aid programme, is tied to the
specific projects. What are the projects and in which States these
projects are being taken up? Are there any statutory guidelines to

implement the projects?

SHRI NAMO NARAIN MEENA: Sir, I would like to inform the hon. Member
that we are getting aids and grants from various bilateral and
multilateral agencies. She has asked this question on the basis of some
newspaper reports appeared in Indian papers. On this, the Secretary
states, "The Department of International Development has reacted that he
is reviewing all the bilateral programmes and grants of recipient
countries and he is likely to visit this country by the end of this
year." Various Centrally-sponsored schemes are there in which these funds
are being utilized. There are some State-specific projects, namely,
Andhra Pradesh, West Bengal and Orissa. Some funds are also being
allocated to Bihar and Madhya Pradesh. Some projects are being taken up

by these States.

MS. SUSHILA TIRIYA: Sir, the Secretary of Britain has agreed that
some funds are being misused like that. Whether it is a fact that the
bilateral aid meant for education and health is being misused by the
Indian Authorities? Is the hon. Minister aware of that review? 1 would
also like to know whether the ongoing projects have also got hampered due

to the aid-cut by the Government of UK.

SHRI PRANAB MUKHERJEE: Sir, sometimes these complaints come. Whenever

these complaints come, appropriate mechanism is there which takes the

19



action and, sometimes, the donor countries also draw our attention. The
hon. Member is correct in saying that nearly 80 percent of the total aid
which we are receiving is being spent mainly on the four heads — health,
education, urban poverty and rural poverty alleviation and rural

development.

20



SHRI KUMAR DEEPAK DAS: Sir, | would like to know whether the other
countries, other than the United Kingdom, are also cutting the aid given
to India. Number two, which are the States that are going to be affected

by this aid cut? What is the remedial action taken by the Government?

MR. CHAIRMAN: The question relates to one country. Please focus on

that.

SHR1 PRANAB MUKHERJEE: Sir, there are five states which are, mainly,
receiving these funds - Andhra Pradesh, Bihar, Orissa, West Bengal and
Madhya Pradesh. So far as this particular issue is concerned, | am sure
the hon. Members are fully aware of the figures because all these figures
are available in the Budge documents. The contribution of the external
assistance to our total GDP is 0.4 percent, and, to our total budgetary
expenditure, it has also come down from 3.4 percent to 2.5 percent.

Therefore, it is a peanut in our total developmental exercises.

SHRI MOINUL HASSAN: While replying to the first question, the hon.
Minister referred to some news published in the newspaper. Some time ago,
mainly four-five weeks ago, there was a big news in a national daily of
our country that there was a huge misappropriation of funds which we
received through DFID from U.K. which 1is used to develop the Sarva
Shiksha Abhiyan and Health Mission, etc. Is it that because of the
publication of the news of the misappropriation of funds in a particular
State that this Fund has been discontinued? Is it a fact? It is a fact,
whether the Government of India has taken any action in that particular

State wherefrom this news has come?

SHRI PRANAB MUKHERJEE: Sir, so far as the question of the decision by
the U.K. Government is concerned, as my colleague has already stated in
the main reply, no decision has yet been taken in this regard. After
coming to office, the new Government has decided to review the entire aid
programme through which they are providing aid to various developing
countries, and India is also one of those countries which receive these
grants under this DFID Fund operated by U.K. Thereafter, we had the

interaction. | myself had the interaction with the Chancellor of the
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Exchequer. 1 received a letter from the Minister in charge of the

DFID. While the Prime Minister, Mr. Cameron,
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was on State visit to India, we had made it quite clear that before the
U.K. decides to discontinue the aid, they should keep us informed; we
would voluntarily suggest to them that we do not require the aid. This is

the position so far as the first part of the question is concerned.

So far as the second part of the question iIn respect of the
individual misappropriation or misutilization of Fund is concerned, 1
have already stated that there is a regular mechanism through which these

issues are being adequately addressed.

A T FAS AgE - G S, ST R AT #N ST A O StaT 7 ower § 6
W A, IR Toa §, e gg AR, S R & 3 @ &, Ry ak ® @edw § v
fAerd 81 guer fogR & off wel & a1 {1 W, H ER @ 3w g1 9% Rowww, e,
e AR REm & AA A St RufT &, 9% w9 @l # ARE §, AR FT Fed A
SR AT &l H IUH AEIH F AT FA SN Tg A aear g F fSer A 7w afr
S A3t 3R aRASEEt & faw & a8 &, FAr IHHT @ @A g W@ 82 AT Fel
TR R 3EG wE A HE AEge R o7 @ §, SEd aoie 9@ e WER ¥E @ &
v #oey & & g7 I8 W & a1 seR A& A 39 AewH § oAWD& S ¥ a8
AT e § R ST 4A SRR # I &, SHET FuAT g3 & R A g3 g7 A 3
TR W P AR REea ¢ a1 78 &2 F97 #Rd WHR T¢ Fg W & a1 A4 Fg @&
g, dfe gar e o ¥ F B9 f9 & T 3o oy ameltd & | §, 39 9w
HETAeT g1 T § AT e gl @ 87

SHR1 PRANAB MUKHERJEE: Sir, 1 have already replied that there is a
regular mechanism. So far as Bihar is concerned, | have received a letter
from the Bihar Chief Minister on 26th July where he has suggested that
when the Prime Minister of Britain was visiting this country, for some of
those projects which are in the pipeline in the State of Bihar, that
encouragement should be supported. For instance, there are two on-going
projects under the DFID. One is, the Bihar Governance and Administrative
Reforms. The date of signing the Agreement is 30 July, 2008. The amount
involved is 18 million pounds. Another programme is the Support Programme
for Urban Reforms. The quantum involved is 60 million pounds and the

signature was initialed on 5th March, 2010.

23



MR. CHAIRMAN: Question 323.

A [AFIE AT : W, answer proper FE AT gl HeT pinpoint question
FaT AT, 39T answer gl 37T

At gorg FyESt @ 3w ARG, WAL
Quality of food served in Al Flights

*323. SHRI PARVEZ HASHMI: Will the Minister of CIVIL AVIATION be

pleased to state:-

(a) whether the quality of food served in Air India (Al) domestic

and international flights is substandard;

(b) whether other domestic and international flights are providing

better food services than Al;

(c) whether Government has received any complaint from passengers of

the Al flights; and

(d) if so, the number of complaints received and the action taken by

Government in the matter?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL

PATEL): (a) to (d) A statement is laid on the Table of the House.
Statement

(a) and (b) No, Sir. The food provided by Air India on Board is
provided from reputed flight kitchens and is comparable with every other

airline in the Industry.

(c) and (d) During January 2010 to July, 2010, Air India received 22
and 19 complaints on its domestic & International flights respectively
and these were investigated by the respective departments for remedial
action. A final reply is sent to the complainant on completion of

investigation within 21 days of the receipt of the complaint.

At g@e gt - W, AEET FAA ST T A U & part (@) and (b) F answer
f@ar &, "No, Sir. The food provided by Air India on board is provided from

reputed flight kitchens and is comparable with every other airline in the

24



industry".
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3@l el fh 3¢ Sielall, 2010 & 31 oS, 2010 & domestic F 22 IR
international # 19 complaints el # 9% ACIH § Ig A= AT § foF 3R
Ig standard food &, d St complaints &l 3R &g T sort out &a & 3k 21
T & 3feat SHH enquiry I §, 3aAF result FT @2

SHR1 PRAFUL PATEL: Sir, generally, food which is served, as 1 have
answered, and 1 think rightly so, is served from reputed fight kitchens.
There are various processes and quality control checks also. Now, some
complaints are received. The complaints can be of various types. People
might have had some experiences, good or bad, but the fact is that it
does not broadly affect the quality standards which have been set by the
airlines. So, we would certainly, as | have answered, look into all these
aspects. We do have a system where these complaints are processed,
thoroughly examined and reported back. Also, the complainant is informed

about what has been done and what the finding of the inquiry was.

N AT gt - W, domestic FH 22 3R international # 19 complaints
faell & #e w0 S & Siear aear § f6 4 S 22 domestic passengers 3R 19
international travelers §, & 3 food 1 taste H =& AT A Il
caterers fdesel upright & 3R S passengers &, d 30 SR # @l Sid % food
ﬁn‘HH’{‘éﬂB’lﬂTﬂT@U’?mﬁw‘\ﬁfrﬁua?catereré?f@waﬁécomplaintg‘é%}l‘h
irregularity @ §, O & S=em agar § & 313 9 IEadc F 3 W FIT action
forr g2

SHRI PRAFUL PATEL: Sir, I would reiterate that the complaints can be

received, and if you look at the thousands of. ...(Interruptions)...

N AT gt - W, 22 T A domestic H  complaints & F
.. (cFauET) - ..

MR. CHAIRMAN: Why this excitability on an irrelevant matter?

---(Interruptions)...
SHRI SITARAM YECHURY: Sir, this is relevant. ...(Interruptions)...
SHR1 PRAFUL PATEL: Sir, on an average. ...(Interruptions)...

MR. CHAIRMAN: You are not supposed to eat on board a plane. Confine

yourself to drinking water and you would be better. ...(Interruptions)...
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SHRI PRAFUL PATEL: Sir, on an average, there are 36,000 plus
passengers Tflying everyday. If we look at the number of complaints
received over a period of time, one would understand that — and it is not
as if complaints are received only on Air India flights; they are
received by all airlines, and 1 am sure, every airline.

--.-(Interruptions)...

SHRI SITARAM YECHURY: Sir, it has been found that the quality of food

on our airlines. ...(Interruptions)...

SHRI PRAFUL PATEL: Certainly, if there 1is something which is
fundamentally wrong about the quality of food, the airlines would spare
nobody. It is not supposed to allow the quality of food to be bad. The
question is about complaints, and complaints could be of various kinds.
As 1 said, if 36,000 plus meals are served by one airlines on a single
day, | am sure, across the network, if, multiplied by the number of days
the number of complaints received is 19 on international and 22 on
domestic flights over a period of time, 1 am sure the average is not
something to be alarmed of, but certainly a matter of concern to be noted

and to be corrected.

SHRI BALBIR PUNJ: How often to mistakes occur in Air India?

---(Interruptions). ..
MR. CHAIRMAN: Please. That is not relevant to this question. Shri

Ganga Charan.

st am wor ;- wemfa S, ¥ WA o0 ST # & ¥, Wear ua &G oA
Forar & 5 W WeEw SURIR WR SR ¥ o6l aa ¥, safav @l A% sw A @
HEAT BT .. (SHAUTA) .. .| & Tehal § & 3P’ 3eor el WA Siar g, i 319
w0 &, dfheT g7 @aw 3T § .. (SFAUE) . .

MR. CHAIRMAN: Please ask the question. ...(Interruptions)...

At IET TOT ;PR AT TR PRI F AL o gora, ar off F fgea w%em R 39
309 Tol ... (SUEYTA) . . .

MR. CHAIRMAN: Please ask the question. ...(Interruptions)...
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At FArROT @ A FH @ FA F dedled f E, AfRA IS TF JH vk F A Faw
aﬁﬁm%lﬁﬁaﬁﬁmmg%mmwéﬁmsﬁmﬁmm%,
ST wF 8 W@ &, AN dog Ig Tem o g AhaT B
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Y S FE T wRese ¥, 3N sga-@ aF ¥, e s e & adt
ST gl ... (ST . ..

o gamafy - 3T Hare gfovl

A I WOr ;T T A FIA AT AG PRST, S ¥ed VAT W AT IR
AT S S R L. (FAUA) ... 5H IR H H A G § I3 F FEAE
W 82

SHRI PRAFUL PATEL: Sir, 1 again reiterate earlier part of my answer

and 1 only would like to say that if there 1is something about a

particular issue. ...(Interruptions)...

A T WOT : HIF GG SfarT & A& B

SHRI PRAFUL PATEL: Yes, the question here is about certain quality
issues or certain Iissues about passenger complaints which have been
received. And 1 would like to say that the Airlines is duty-bound to
correct and address these issues. What you like, we will try to provide
this to you; in fact, all the airlines should try to provide this to you.
But at the end of the day, one man®s food is another man®s poison. 1 am

not trying to say that kind of thing, but what you may like may not be

liked by another person. Therefore, the airlines. ...(Interruptions)...
SHRIMATI BRINDA KARAT: Sir, can we. ...(Interruptions)...
MR. CHAIRMAN: Please, sit down. ...(Interruptions)... Please.

---(Interruptions)...

At I TWOT 1 FIZH HUF 3ok F HISC G ol

SHRI PRAFUL PATEL: Brindaji, you can only derive pleasure by saying
such kinds of sly comments. That is all. ...(Interruptions)...

MR. CHAIRMAN: Please address the Chair. ...(Interruptions)...

SHRI PRAFUL PATEL: Let us all take a decision that we shall only have
one airlines in the country. | have no problem. If you are asking me to
answer about food, 1 can only say that each and every individual®s choice

cannot be addressed by any airlines. If there is a complaint about
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quality, it certainly needs to be corrected. ...(Interruptions)... Why

are you only raising issues of Air India food
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here? | am sure, by raising all these issues over and over again we are

doing more disservice to the carrier.

DR. MANOHAR JOSHI: I would like the hon. Minister to tell me
specifically whether in Air India there is a system of giving work to the
company giving the lowest quotation. That is the basic reason why the
food is comparatively not good. In other airlines, this is not so whether
it is Kingfisher or Jet. In Air India, the contract is given to the
lowest quotation. Is the Minister prepared to enquire into it? At least,
the best food should be served, not the sub-standard food. Secondly, |
would like to know from him what happened to Chef Air Company. This
company used to give good food because that was a subsidiary company.

What is it stopped now?

SHRI PRAFUL PATEL: Sir, 1 can assure you that in any PSUs the L1
would be the naturally preferred choice, but it also goes through a
process, that is, of pre-qualification of standard caterer before any
contract is awarded. Just of your information and for everybody"s
information, in Delhi the three caterers are Chef Air, of course, Sky
gourmet and Taj SATS; in Mumbai, it is Taj SATS, Sky gourmet; Chef Air,
Ambassador Skychef; in Bangalore, it is LSG and in Kolkata it is Taj
SATS. These are the caterers who are supplying to other so-called
airlines where we feel that the food is better. 1 think it is the
standard catering services of reputed companies which is being taken by
Air India. So, 1 do not see any particular reason of this. As 1 said
earlier, if there are complaints they should be addressed and | am sure

that Air India will look into it.

SHRI Y.P. TRIVEDI: Sir, 1| would like to know how much Air India is
spending, on an average, on their snacks which they call Jalpaan, lunches
and dinners. In view of the fact that large amount of this food is
sometimes wasted, will it not be proper to go for no frill airline where
people can buy whatever they want and the rates of travel can also be

consequentially reduced?

SHRI PRAFUL PATEL: Sir, as far as the rates are concerned, | can send
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detailed answer to the hon. Member because at this moment, it will not be
easy to tell that which snack or which service costs how much. But,
certainly, 1 see the other point hat yes, these are the Iissues.
Therefore, carriers are broadly classified into two categories. One is
the full-service carriers like Air India, Jet Airways and Kingfisher. The
others are the low-frill or less-frill carriers which are also in the

market.
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They do sell their refreshments to the customers depending on their
personal preferences. So, these are, therefore, issues which a carrier

will have to address looking at its own commercial consequences.
Allocation of Gas to upcoming power plants

*324. SHRI D. RAJA: Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:

(a) whether Government has evolved any guidelines for allocation of
gas to the upcoming power plants, a proposal for which has been submitted

by the Power Ministry; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) and (b) A Statement is laid on the Table of the

House.
Statement

(a) and (b) The allocation of natural gas from KG D6 field is decided
by the Empowered Group of Ministers (EGoM) constituted to decide issues
pertaining to commercial utilization of gas under NELP. Since the demand
to meet the shortfall of existing assets in different sectors is more
than the available gas, the EGoM has decided that KG D6 gas will be
firstly allocated to existing plants and there will be no reservation of

gas.

As regards power projects which are in pipeline, the EGOM has decided
that, subject to the availability of gas, necessary allocations from KG
D6 fTields will be made to these projects, as and when they are ready to
commence production. Further, it has been decided in the EGOM meeting
held on 27.10.2009 that "the requirement of natural gas for plants to be
completed beyond 2009-10 would be reviewed from time to time by EGOM for
making firm allotments to such new plants from the available fallback

quantity'.

SHRI D. RAJA: Sir, after a great deal of debate at political and
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judicial level, it has been accepted that the natural gas is the national

asset and the Government is the sole owner of

natural gas. My question is regarding the supply of gas to power plants

and the answers given to me
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confines only to KGD6 gas, and KGD6 gas will be firstly allocated to
existing plants and there will be no reservation of gas. The NTPC has an
expansion project and there are seven gas-based power plants in the
country which include the one in Kayamkulam in Kerala. My question is
whether power plants under NTPC suffer because of non-supply of gas,
because of Government®s commitment to supply uninterrupted gas to the

private sector plants in the country.

SHRI JITIN PRASADA: As far as supply of gas to the power sector is
concerned, as | have said earlier, it is a priority sector, and as far as
the power sector goes, 50 percent of the gas allocated in this country is
for the power sector. As far as NTPC goes, it is also one of those
corporations in the power business which is getting gas, and that has
been accorded gas by the Empowered Group according to the priority. It
depends whether it is in Kerala, or, whether the gas is in Andhra; the
only advantage in Andhra is that it gets 5 percent more of the existing
plant load factor as compared to the rest of the country. Otherwise, for
all private or pubic sector undertakings, the rule is the same. They have

been given gas up to 70 percent of their plant load factor.

SHRI D. RAJA: The Minister has admitted that the gas will be supplied
to priority sector — (a) fertilizer (b) power and (c) the domestic
consumption, that is, LPG. My question relates to the fertilizer. Now,
there are several fertilizer companies in South, particularly Madras
Fertilizer Company Limited in Chennai, SPIC in Tuticorin, and FACT in
Cochin. They all suffer from non-availability of gas. They use naptha
instead of natural gas. They have become sick, not able to run in full
capacity and they are closing down. In this context, 1 am asking why the
Government 1is delaying the laying of pipelines to the South. For
instance, from Kakinada to Tuticorin, the gas pipeline was agreed upon
three years back. So far, the work has not started. What 1is the
understanding of the Government? Why is there discrimination towards
fertilizer plants, particularly in the South? Why is there no laying of
pipelines in South? Always the KGB and KGD6 gas go to Delhi, Uttar

Pradesh, Mumbai or Gujarat or such other regions.
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MR. CHAIRMAN: Mr. Raja, please.

SHRI D. RAJA: Sir, this is an important issue. Why is the southern

region discriminated? The Minister will have to give an explanation.
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SHRI JITIN PRASADA: First of all Sir, this question relates to supply
of gas to the power sector and the hon. Member has asked a question
regarding the fertilizer sector. With regard to the fertilizer sector, as
I have said earlier, 1 will again repeat that the fertilizer forms the
topmost priority for gas allocation for this Government, and, all
fertilizer plants where pipelines are there and where gas is available,
have been given gas. As far as southern sector, to which the hon. Member
is referring to, nine pipelines have been initiated by this Government,
and, they are in the process of being laid. With regard to the one to
which the hon. Member is specifically referring to, that is, Tuticorin, 1
would like to say that by the year 2012. around that time, this pipeline
should come into place. When the pipeline comes into place, only then,
gas can be made available. One of the primary thing is availability of
gas, and, second is to make sure that gas pipeline is there so that
people can make use of it. We are focusing on the southern sector as well
and these pipelines are being laid, in those regions, whether eastern or

southern, where gas is not available.

3. HfRAAY T ACAT © W, AT Far FAA S o Seork wew F § IR H 3w W@
STeTelT  TTgdr § fF 3ca® v # S TEES 9RYASA g, 9% SARN 3 gRAsss .,
FEF 3cRES & o0 & a1 ok IS H HIS g83T Uk Wioide 3N & 60 oamar o
THAT| TAE PTr AT Wil of gl & HRUT PGl gt [Hel 9T W &, AT qgl ol
IR et & AU o @Eeer sgd F4 R oW dgl JTensr A uguensa g, o @
FOH 3ccak USU A TR Tolicd ¥ T #F (AT Agca Howm a1 WER HI e & 39
YhR HT TGS HIT F ek e & A AT 3meRd IR Toled & v HI T
AT A HT TG &2 FIfF g8l IeRS Todsl gEvdEd §, of gevdsd fSoew &
faT 1S 7 @t e A aRFFar q6 ¢ AR ag nh o st gfearsss §

A S g : W, FET 6 I UG H FATA §, 3ok wewr 3R et Hr
e TAAFAT W | T W S NF 3UGT IS S W §, TR ABAGR N BEAGR
Telic g1, dle Hidem H FHA F Ul Toic g, A JIS, A F FI-AH Taic @,
3cR YR & ST U SHIEI W HiCoSoR TolicH & T 3TelsY s S W &1 §ART ITg
PR § 6 e g F Ageaqul A, SN, IGAEE, FIGEE, §9S, e, HAR
AR R F O g, e IR W & Qv M Iuesy e s WO
.. (CTAUR). ..
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1. A g ol : W, Aol AAT F S AL .
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MR. CHAIRMAN: Please. No interventions please. ...(Interruptions)...

st ofod gag - sEe @Y &, Jg AR 8 uguesew orh o & & S,
UEYesA Ay & Ueige  Seel 3R qEd uisudisd  IeEe d &rRigw el
.. (cHaYE). ..

31, HRWAY T Aear : AT FAA S, HY IR cAicH F I FH IoT ¢

MR. CHAIRMAN: Please answer the question. ...(Interruptions)...

ot fos vae - F Tl guE RS ST @ § fF e wew & 3 S grafAear
W A A & o 3caR gequ F g IR IR 9G¥ F A T T WG gl

MR. CHAIRMAN: That is not relevant. ..._(Interruptions)...

ST HAA S ICAT : AT HA S, Hed Ul coicH & aR H qOT g1 3T AR
gar 7O § ... (SFaUE). ..

MR. CHAIRMAN: The question was about supply of gas to power plants.

3. HTFAY S Il - Y Ul SoficH & aX H dd30] ... (SFEUET) . ..

MR. CHAIRMAN: Dr. Das, please sit down.

Mt Sfae yaE : W, @ dF IR TolicH F AT g, 3 S i coieH HAisg €
AR FH W @ E aw S A9 aRe, 37 A 3oy w$ o W@ &S e
qETeTsT H §, o9 F g7 e 3R A F sEaAe wer A U #F 3w Smwdr ar s
o 39 gAY THUEE 9 EaRT fauR aXd A 3ueey w St

At Aoy SaEa™ €81 : W, U AT A & JHAH U Colied #H AT i hder
T g U sEh qoers A RUfT F @2 R S g A A ST U s Ifd
o ¥ U 7 WHR A F AT AT TFETARRE & AT i RIS FeH 3T W §? 3R
| §, @ sEE Ao & # IF S @ § R g & St av A fesw @A
FIT 3AH FH YE g A § A F 30 o AF A gl g

At fea wwE : SRl IF AT WeIT F A §, e Sgd IHTOT WA GO §
IR SRl Ty & R g FFeXr F FRaer o fH awa ¥ e A e A g
EIEEES) a
581 MMSCMD I #Rh g1 Ifg Ig 3 3qersy g AR s WelecH @ ¢ & Sw, ar g A

U o™, 21
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R #Amare faetell &1 3cUesT gRm, S FAN AU SRdr & for st § 3R g fager
1 T U TEFEAIE I HEH §, ofhel 3 s AT H A 3ucey @7 &1 ohr HeT s
& IE priority sector # § 3R gor & 3ueretr 3@ F ¥ 50 Wi I yR JFT F
& o W ¥ R S coAew et F al@ F T @, 3 g8 A & o @ g

Nt e SaEY a1 g8 : gomafa S, AT S uRe AT L. (SuaYIe) . ..

MR. CHAIRMAN: If you are not satisfied, please complain about it.

---(Interruptions). ..

SHRI  VIJAY JAWAHARLAL DARDA: Sir, I need your protection.

---(Interruptions)...

MR.CHAIRMAN: Are you complaining that the question has not been

answered? ...(Interruptions)... Please repeat the question very quickly.

At BT SaEtdre g81 : gHEfd S, &7 U I8 & & sH THT A & JHH GR
w@ﬁﬁmﬁﬁvﬁméaﬁimmﬁﬁaﬁwﬁ?wm?mﬁ
é@?fgﬁrwﬁwmmﬁ?w,ﬁﬁu@q@mﬁ:...(muﬁ)...

MR. CHAIRMAN: All right. U& ¥dld, Tellel ...(s9auwl)... That is all

right. .._(Interruptions)... One question only. Has that one question

been answered or not?

mﬁﬁﬁm:?}%ﬂﬁaﬁrmaﬂ@%,ﬁusagewémiﬁﬂ?ﬁﬁﬂ
STIATST g T g, 33 70 MMSCMD 3 draR deex STIATST X I@T g1 SIgT deh Sl
Hater ¥, §AN U S 3MdEe U § 6 So-3e7 Tolicq & fhaell-fhael g =Ry, 3%
IR W H Jarm § & 581 MMSCMD 3 & Id &1 Hoa g\l O Far &§F & 3nh
fohelr 3 AT g W 3R fohaen da & f3ais B

SHRI M. VENKAIAH NAIDU: Sir, will the hon. Minister inform the House
about the power projects that have applied for gas linkage project-wise
and the date by which gas is going to be given to them? Also, have you
kept the regional aspiration of the people in mind while allocating gas

to different industries?

40



SHRI JITIN PRASADA: Sir, as far as the list is concerned, it is a
very long list. 1 can make it available to the hon. Member as and when he

wants it.

Sir, as far as allocation of gas is concerned, priority sectors have
been identified in different parts of the country. When we talk about gas
availability, we need pipelines to carry gas to the place where it has to
be used. Wherever gas pipelines are there, they are getting gas. Wherever
gas pipelines are not there, nine pipelines have been initiated, so that
the regional imbalance with regard to gas is overcome, and all parts of
the country are developed with gas-based plants. That is the endeavour of

the Government.
Status of IPIl pipeline project

*325. SHRI RAMDAS AGARWAL: Will the Minister of PETROLEUM AND NATURAL

GAS be pleased to state:

(a) whether India wanted to resume talks with lran on the already
delayed $7.5 billion (Rs.3375 crore) Ilran-Pakistan-India (IP1) Pipeline

Project;

(b) whether it is a fact that US, which is currently pursuing
additional sanctions against lIran in the UN Security Council, does not
prefer that India should conduct any transactions with lran at this time;

and

(c) if so, the present status of the project indicating whether
issues pertaining to fixing of price of gas and security of gas pipeline

passing through Pakistan have been sorted out by Government?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASAD): (a) to (c) A statement is laid on the Table of the

House.
Statement

(a) to (c¢) India is pursuing the import of natural gas from lIran

through lran-Pakistan-India (IP1) Gas Pipeline Project. Various important
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issues, viz., pricing of gas, delivery point of gas, project structure,

payment of transportation tariff and transit fees for passage of natural

gas through Pakistan, etc., are under discussion amongst the

participating countries.
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US officials and others have from time to time drawn the attention of
the Government to the implications of sanctions imposed by United Nations
Security Council Resolution No. 1929 of June 9, 2010 and US domestic laws

on projects, such as the IPI gas pipeline project.

However, the Government is pursuing the import of natural gas from
Iran in national interest in order to enhance the energy security of the
country. |India has proposed holding the meetings of Indo-lran Joint
Working Group (JWG) on Oil & Gas and Indo-lran Special JWG on 1Pl gas

pipeline.

Such multilateral projects involve protracted discussions, as all the
aspects have to be carefully examined and deliberated upon to the
satisfaction of the participating countries to protect each country®s
interests and to avoid any problems in the future in the successful

operation of the Project.

o I Erer @ gaEfd S, nh AR W & & I # 9 ”iar sgea f B
H #7fr S 1 &a e g 3R A= argan { fF S Hr TaHe Hr A Rk §, 3T KA
IR 9RT & g # S UEUAET S ael §, 39% §9Y § Ue gaqey fear &, & 39 =g
Falc AT ATEdT § "lran"s state-run agency has been reporting that New
Delhi had, indeed, withdrawn from the project last year. The agency,
however, said that Iran remained warm to welcoming India should it wish
to join the project later.” & Wesl # # ¥g 9ol YoaTl Wl § 6 1990 & 36
dioae & IR & Ig arar iR ar-faast &1 ek wer w1 & 5§ 9T A 9T 20 9 @
T § &5 I8 Wotee 3muen, afFd 3l aF 3H deee IR F K A wiRlr J S wer
g, 39 e # # AT AN SN qpen wear € 6 7w JEeny, ardend 3R faeR-fawe
frdel 3R a5t d& Tee arer § fF B 39T 59 Weige & drop X GAT §7 3T &H A
FH Tg TISC & ¥ 3 U A 9ag, difh o Jecedr 57 39 wsq aea f &ar a |
@A ¥ 26/11 FT incident g7 & s Fa1 I8 39 g F 39 57 Woige A drop
X & AR S gET source Fe?

AN BRAT guwE : W, Sl db Ke-uiheae-s2ar A9 By osd @ dae §,
3 WY H 3H Haol P IRAET FAT AET § AR FART AT § 6 30 A9 89 ST &
faw g @r gt ST & W@ § W sHA Fas @RS A& fRar g1 @ v e
ST T & & I8 UlsY s HRA de 3T HIR ST A% ar a4 T a1d S8 §, dfed dief
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&2t T 1T gl saﬁag?rmtechnical Aot W AR [J\d oo w1 & ... (cFEue). ..
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AN R AT ¢ W, H T AN 9P W E F ¥ IR A ast aF Feem?
.. (FEaUE) . ..

MR. CHAIRMAN: Please. ...(Interruptions)... We are running out of

time.

ANt IHS AT : R N TTA TAAT § ... (CHAUA) ... FH T FH ST T
A df Y ... (FAURT). . .

At gomafy - TEEE S, UAT I do SEUl

At AT T : 59 9% 9Rd T B fT security concerned WX 3TRIET ET
& e & AT A delivery FH point W Aeel, S-uifFede aEr @ a1 $RA-
qIfehEdlel a5y R delivery fRoel, 3\ i #ar fiaa @9, Far transportation cost
g1, &1 security measures 81, 3 I Mol W OR-{AT Far o1 w1 &, o9 a6
R RF q GGfe a8 B Sreh, ao d6 S T6 AG F§ T ¢ B 3@ Ad F oW
AT WA Toh FACA & Fhd §, FAIN FAAl ST Fhcl § fF 8RT WHRX W A& &
FAAY T W & & a8 g uBy aed 9¥Rd d& 3w AR gAR J@r AW H: oS
requirement §¢ @I &, 393 Ig WRIGHG dAEd 8l

o IHEH IET - FHOIT AR, HRA WER fHdl off TER & &H A w, #H sE&
IR # S & ¢ S wedr §, Afww # AT 73 S & qoen aedr § Fosw i
Uy SIS A U BAE-Fha dqE d5 W@ ¢ IR AR AR Al & B 39 3eg gt
& ¥y, | gF fagdeH g, ue g g A1 afAsuer g, @ H9Y #F negotiate W 7
g 3R NoFe s @ ¥ R e & AW F g F [T cwFd ¥ ¥, safaw F Sln agdar
g & df% o @AE 38 Welge & Ag gE, SHfAT AW O sad fow iR @Ar e
gel &, difeh 3@ o & G & AYfT & Fh AR §H IHAT AT 3o Heh?

A PR v - W, IR @9 @ ¥ addd gadr @ g aar Sar & HS arn
& gaR & # 9 i foAE A @ g W o§, FWiov A h K A sy awd )
AR gt &, sfew ik o 2o & A9 o= = 9w FRAT S w@r & UBY Asd F 3
FAX LNG terminals # &1 91T § 3R RIT garr 39 3 ¢ . . . (s9aemD). ..

AN THSH HIATT : T, FE agreement F [ 82 ...(STAYUA)... §HA Ig Ul
T 3T FE W Fo W F §, A SHH FA IUR g § AR FE S AT gam @2
(ST . . .
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At goafy - 9IS, SUY FAT BT ... (SFAYUTA). ..

st ffas v - Qatar ¥ 39 3M W §, 3@ 25 A & Higl 399 dF @ AT &
3R 3pTer 25 auf dF Qatar ¥ I @ M| & dF UET B & HAA &, I UBT
deew T3 AR W, Geg dA Femr ar, PR e € R e iRy Wl @ R Rfte
T F ST ¥ ST AT H O HRT @ 3Ty g 9| 30 YPR & 9 SRy § 3R
sﬂﬁsﬁagawwsﬁﬁmﬁﬁaﬁ?agamaﬂ?aﬁwé?aﬁﬁm
JATS . . . (SFIAYUTT) . . .

N THS AT - W, Fdel ¢ A ardend & W § 3R 399 g9 fhder 3 s
8?7 ...(cHauw). ..

MR. CHAIRMAN: Please. ...(Interruptions)...

o M Teg A : FQT, H HOH AIA F AGAA A S A SAAA AT §
f& ST 3egi 39 SeaR A FET T F9 FASAT ;T AT, qT NREAT & HIAT B AN
SR o g, 3 3 urfRedre & grem B RS ¢ g, A 39 3§ Welee F drop W
W®E WA W R E? AR Q... (FEUR). . .

A gorafy © FIAT T Fal B0l

A MY Tow A : W, Tg N 3 A { GaT oRwg & S wEaT ¥, 9% T
Far § 3R 3THA FI-FAT conditions §? FAT ANST & garg H d sHA AL FATCT W
w® 82

St fow wag - W, G dF FARS H FAA §, 3ealdd FHAI-GAT W FANS
WHR & LA 36 R® HHNda fmar § & 39 @i W) sanctions @m] fFw aw g,
Siglr §0a7 & @y fSo=g Far & #9R S8 d% $Rd & &t §, & TOse ay & sger
aEdT § R gA A IW R A FE W w §, T aRa & @ #@ trer @

MR. CHAIRMAN: Thank you very much. Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Fictitious booking of seats by various Airlines

*326. SHRI M.V. MYSURA REDDY: Will the Minister of CIVIL AVIATION be

pleased to state:
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(a) whether Government is aware that various airlines and travel
portals are indulging in fictitious booking of some seats in every flight

so as to sell the remaining seats at higher price;

(b) whether it is also a fact that there are no rules to take action

against such airlines and travel portals who are cheating the customers;

(c) if so, whether the Ministry has any plan for formulating

rules/guidelines to prohibit fictitious bookings; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) No, Sir.

(b) and (c) Directorate General of Civil Aviation (DGCA) has issued
regulations to prevent fictitious booking by airlines and travel agents

on 31st July, 2010.

(d) Under relevant regulations, violations due to fictitious
bookings and abusive ticketing practice is a punishable offence under
Rule 133-A of the Aircraft Rules, 1937. Maximum penalty of six months
imprisonment of Rs. 2 Lakhs fine or both can be imposed for violation of

the regulations.
Recruitment of professional for Air India

*327. SHRI K.E. [ISMAIL: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Government has decided to recruit professionals from

outside the company for senior positions in Air India;

(b) if so, the details thereof and the details of such appointments

made so far; and

(c) the reasons for recruiting professionals from outside the

company?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) to (c) Government has appointed five non-official part-time
directors on the Board of NACIL for render professional and post
managerial advice to the Board. NACIL has also appointed a Chief
Operating Officer (C00) on contract basis for a period of three

years, extendable by two years, to
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oversee the overall performance of the company, including Engineering, In
flight, Commercial, Operations, etc. and help execute the turnaround plan
submitted by the company before the Group of Ministers (GOM) constituted
to consider and monitor the financial performance of the company. NACIL
is also in the process of attempting to engage external professionals for
handling some critical areas to effectively operationalize its turnaround

plan.
Circulation of fake currency

t*328. SHRI Y.P. TRIVEDI: Will the Minister of Finance be pleased to

state:

(a) the amount of counterfeit currency found in circulation in India

during the last three years, denomination-wise break up thereof;

(b) whether incidents of some ATM machines dispensing counterfeit

currency have been reported from across the country; and
(c) the details of steps being taken by Government to check it?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) to (c) There are
no estimates of counterfeit currency in circulation. However, as per the
information furnished by National Crime Record Bureau (NCRB), the value
of counterfeit currency (seized and recovered) during the last three

years is as follows:

(in Rs.)

Denomination 2007 2008 2009 2010
(upto 31st May, 2010)

1000 2,15,40,000 5,97,13,000 5,29,24,000 2,81,92,000
500 6,15,55,500 17,50,54,500 15,34,70,500 9,00,53,500
100 2,26,46,400 2,20,56,300 2,14,30,100 65,05,900
50 10,67,400 15,64,250 15,85,000 4,77,400
Others 20,545 14,822 59,237 10,02,309
Total 10,68,29,845 2,58,402,872 22,94,68,837 12,62,31,109

RBI have informed that they have received a few complaints of

counterfeit currency being dispensed through ATMs.
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toriginal notice of the question was received in Hindi.
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RBI on November 19, 2009 has instructed all scheduled banks that
banknotes in denomination of 100/- and above should be re-issued by
banks over their counters or through ATMs only if these banknotes are
duly checked for authenticity/genuineness and Tfitness by machines. For
this purpose, banks should (i) use such machines in all their branches
having average daily cash receipts of 1 crore and above by March 2010 and
(iii) use such machines in all their branches having average daily cash
receipts between 50 lakh and 1 crore by March 2011. A directive in this
regard under section 35A of Banking Regulation Act, 1948 has been issued

to all scheduled banks.
Proposals for upgradation of PMGSY roads

*329. SHRI KANJIBHAI PATEL: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether Government has any plan for Upgradation of roads
constructed under the Pradhan Mantri Gram Sadak Yojana (PMGSY) after

their guarantee period is over;
(b) if so, the details thereof;

(c) the total amount of funds released by Government for upgradation
of such roads to each State, including Madhya Pradesh and Gujarat, during

the last three years;

(d) the number and details of proposals of State Governments for
upgradation of rural roads under PMGSY pending with the Central

Government as on date, State-wise and;

(e) the time by when these pending proposals are likely to be

cleared?

THE MINISTER OF RURAL DEVELOPMENT (SHRI C.P. JOSHI): (a) and (b)
Rural roads constructed under Pradhan Mantri Gram Sadak Yojana (PMGSY)
are covered by 5 year maintenance contracts, to be entered into alongwith
the construction contract, with the same contractor, in accordance with
the Standard Bidding Document. Maintenance funds to service the contract
are to be provided by the State Government. After five years maintenance
period is over, State Government is expected to prepare a maintenance

plan for maintenance and upgradation, if any required, for these roads.
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(c) No funds for maintenance or subsequent upgradation of a road
which has been constructed under PMGSY is provided by Ministry of Rural

Development.

(d) the details of pending proposals for upgradation with Ministry

of Rural Development is given in the Statement (See below).

(e) On receipt of proposal from State Governments, these are
examined by National Rural Development Agency (NRRDA) for their technical
suitability as per programme guidelines. On the recommendation of NRRDA,
these proposals are approved by the Ministry of Rural development based
upon their eligibility as per priority of Government of India, volume of
works under execution with State Government, execution capacity of

implementing agency and availability of funds etc.
Statement

Pending Proposals for upgradation

SI. No. State Value (Rs. in Crore) No. of Roads Length in km
1. Andhra Pradesh 172.59 164 566.01
2. Maharashtra 557.90 265 2127.80
3. West Bengal 71.16 15 144 .497

Gender Gap in the Country

*330. SHRI TARIQ ANWAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is fact that the gender gap is widening day by day in

the country;

(b) if so, whether Government has formulated any action plan to

narrow this gap; and

(c) it so, the details of the funds allocated and spent in this

regard during the last three years and so far?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD):
(a) to (c) Sex ratio in the country increased from 927 females per 1000

males during 1991 census to 933 female
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per 1000 males during 2001 census. State-wise data on sex ratio is given

in the Statement (See below).

Government of India has enacted the PC & PNDT Act, 1994, under which
stringent punishments have been prescribed for using pre-conception and
pre-natal diagnostic techniques to illegally determine sex of the foetus.
The Appropriate Authorities at the District and State levels are
empowered to search, seize and seal the machines, equipments and records
of the violators. The sale of certain diagnostic equipment if restricted
only to the bodies registered under the Act. The government has also
taken various steps to support implementation of the Ilegislation,
including through constitution of a National Inspection and Monitoring
Committee (NIMC). Central and State Supervisory Boards, capacity building
of implementing agencies, including the judiciary and public prosecutors
and community awareness generation through PRIs and community health
workers such as auxiliary Nursing Midwives (ANMs) and Accredited Social
Health Activists (ASHAs).

To address the gender gap, many schemes have been launched for the
girl child by Government of India and State Government viz. Dhanlakshmi
(Government of India), Laadli (Government of Delhi), Mahamaya Garib
Balika Ashirvad Yojana (Government of Uttar Pradesh), Mukhyamantri Kanya
Suraksha Yojana (Government of Bihar), Laadli Laxmi Yojana (Government of

Madhya Pradesh) etc.

Funds allocated and spent under Pre-conception and Pre-natal
Diagnostic Techniques (PC&PNDT) Act during the years 2007-08 to 2010-11
were as

follows;

Rupees in crores

Year Allocation Expenditure
2007-08 5.00 3.64
2008-09 10.00 3.51
2009-2010 10.00 1.82
2010-11 9.90 2.16

(up to 16th August, 2010)
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Statement

Statewise data on sex ratio

SI. No. India / States / Union Territories 1991 2001
1 2 3 4
INDIA 927 933
1 Andaman & Nicobar Island* 973 957
2 Andhra Pradesh 975 961
3 Arunachal Pradesh 982 964
4 Assam 975 965
5 Bihar 953 942
6 Chandigarh 899 845
7 Chhattisgarh 984 975
8 Dadra & Nagar Haveli 1013 979
9 Daman & Diu 958 926
10 Delhi 915 868
11 Goa 964 938
12 Gujarat 928 883
13 Haryana 879 819
14 Himachal Pradesh 951 896
15 Jammu and Kashmir NA 941
16 Jharkhand 979 965
17 Karnataka 960 946
18 Kerala 958 960
19 Lakshadweep 941 959
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20 Madhya Pradesh 941 932
21 Maharashtra 946 913
22 Manipur 974 957
23 Meghalaya 986 973
24 Mizoram 969 964
25 Nagaland 993 964
26 Orissa 967 953
27 Pondicherry 963 967
28 Punjab 875 798
29 Rajasthan 916 909
30 Sikkim 965 963
31 Tamil Nadu 948 942
32 Tripura 967 966
33 Uttar Pradesh 927 916
34 Uttaranchal 949 908
35 West Bengal 967 960

Preservation of Life-Saving Herbs

t*331. SHRI KAPTAN SINGH SOLANKI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that several species of life-saving herbs
and roots found across the country, including Madhya Pradesh, are on the

verge of extinction;

(b) if so, the details thereof;

toriginal notice of the question was received in Hindi.
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(c) whether Government has prepared any scheme to preserve these

herbs and roots; and
(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD):
(a) and (b) According to the Botanical Survey of India, it is feared that
1236 species out of 18794 vascular plants including a number of medicinal
plants are on the verge of extinction due to various anthropogenic
activities. The medicinal and aromatic plants, like other group of plants
and animals, are threatened largely due to degradation of forests owing
to various anthropogenic factors. The threatened medicinal plants are:
Aconitum balfouri, A. chasmanthum, A. deinorrhizum, A. falconeri var
latilobum, A. ferox, A. heterophyllum, Acorus gramineusm, Allium
stracheyi, Angelica glauca, Anogeissus sericea var. numularia, Aquillaria
mallaccensis, Aristolochia bracteolate, A. indica, Arnebia benthamii,
Atropa acuminate, Berberis affinis, B. apiculata, B. aristata, Bergenia
stracheyi, Capparis pachyphylla, Carum villosum, Colchicum luteum, Coptis
teeta, Coscinium fenestratum, Dactylorhiza hatagirea, Dioscorea
delotoidea, Elaeocarpus prunifolius, Ephedra gerardiana, Gentiana kurooa,
Gloriosa superba, Hedychium spicatum, Hyoscyamus niger, Hydnocarpus
macrocarpa, lIphigenia indica, 1. pallida, 1. stellata, Kolanchoe roseus,
Madhuca insignis, Nardostachys grandiflora, Panax  pseudoginseng,
Picrorhiza kurrooa, Podophyllum hexandrum, Pterocarpus santalinus,
Rauvolfia serpentine, Rheum emodi, Saussurea bracteata, S. costus, S.
gnaphalodes, Swertia chirayita, Taxus wallichiana, Taxocarpus kurzii,

Urginea indica and Urginea maritime.

Under section 38 of Biological Diversity Act 2002, Central Government
in consultation with concerned State Government notify any species, which
is on the verge of extinction or likely to become extinct in near future
as a threatened species and prohibit or regulate collection thereof for
any purpose and take appropriate steps to rehabilitate and preserve those
species. Under the said provision of the Act, Government of India has
notified the plants which are on the verge of extinction in the States of
Himachal Pradesh, Kerala, Uttar Pradesh, Uttarakhand, Mizoram, Orissa,
Meghalaya, West Bengal, Goa and Madhya Pradesh. These plants also include
medicinal plants. In Madhya Pradesh three plant species, which are on the
verge of extinction, have been notified as threatened by Ministry of

Environment and Forest, Government of India.
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(c) and (d) National Medicinal Plants Board has been implementing a
Central Sector Scheme for development and cultivation of medicinal plants
since the year 2000-01. This scheme was revised and renamed as "Central
Sector Scheme for Conservation, Development and Sustainable Management of
Medicinal Plants" in the year 2008-09 and the revised scheme is being
implemented. Under these schemes, assistance have been given to establish
168 herbal gardens and 1303 school herbal gardens in different parts of
the country. Further, 34 Medicinal Plants Conservation Areas covering
4355 hectares are being established in different states under the scheme.
Moreover, 87 Medicinal Plants Conservation Areas have been established by
Foundation for Revitalization of Local Health Traditions (FRLHT),
Bangalore, 1in nine states. Department of Biotechnology has also
facilitated setting up of four Gene Banks at Central Institute of
Medicinal & Aromatic Plants (CIMAP), Lucknow, National Bureau of Plants
Genetic Resources (NBPGR), New Delhi, Tropical Botanic Garden & Research
Institute (TBGRI), Thiruvananthapuram and Regional Research Laboratory
(RRL), Jammu. A germplasm repository Tfor medicinal plants used in
Ayurveda was also supported at Arya Vaidya Sala, Kottakkal. More than
5,000 accessions of important medicinal & aromatic plants species are
being maintained as live material in field gene banks, in the form of
seed, 1in vitro material and DNA. For long-term conservation, the
accessions are stored under cryogenic conditions. Many threatened species

are also conserved in Botanical Gardens.

In addition to above, a new “"Centrally Sponsored Scheme of National
Mission on Medicinal Plants" with a total outlay of Rs. 630 crores Iis
being implemented since 2008-09 by the National Medicinal Plants Board.
25 States viz. Andhra Pradesh, Arunachal Pradesh, Assam, Bihar,
Chhattisgarh, Gujarat, Haryana, Himachal Pradesh, Jammu & Kashmir,
Jharkhand, Karnataka, Kerala, Madhya Pradesh, Maharashtra, Manipur,
Meghalaya, Mizoram, Nagaland, Orissa, Rajasthan, Sikkim, Tamil Nadu,
Uttar Pradesh, Uttarakhand and West Bengal have been assisted for

establishing medicinal plants nurseries, cultivation etc.
Promotion of Ethanol for blending with petrol

*332. DR. JANARDHAN WAGHMARE: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:
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(a) whether Government is aware that sugar factories in the country
are capable enough to produce ethanol from sugarcane molasses which can

be blended with petrol to solve the fuel problem to some extent;

(b) whether Government is also aware that the petrol companies are

reluctant to blend ethanol with petrol; and

(c) if so, what steps have been taken to promote production of

ethanol to be blended with petrol?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (&) The
Sugar Industry in the country has the capability to produce ethanol from
sugarcane molasses. Government introduced 5% Ethanol Blending Programme
in 20 States and 4 Union Territories from 1st November 2006. However,
against the requirement of 180 crore litres of ethanol for 5% EBP
programme the sugar industry could supply 58.7 crore litres only over a
three year period (Nov 2006- Oct 2009) to the Oil Marketing Companies
(OMCs) .

(b) No Sir.

(c) The OMCs are fully committed to implement the EBP programme and
take entire quantity of ethanol made available by the domestic sugar
industry at the contracted price. Government is taking steps to remove

impendiments as well as for successful implementation of the programme.
Lapses in the implementation of MGNREGA

*333. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether the provisions for auditing and correctives enshrined in
the law are being acted upon in order to make the Mahatma Gandhi National

Rural Employment Guarantee Act (MGNREGA) effective;

(b) whether the six working groups set up by the Central Employment
Guarantee Council have pointed out serious lapses in the implementation

of the Act; and

(c) if so, the reaction of Government thereto?
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THE MINISTER OF RURAL DEVELOPMENT (SHRI C.P. JOSHI): (a) to (c¢)
Section 17(2) of Mahatma Gandhi NREGA provides that Gram Sabha shall
conduct regular social audits of all the projects under the Scheme taken
up within the Gram Panchayat. The Ministry has accorded utmost importance
to the organization of Social Audits by the Gram Panchayats and issued
instructions to the States to make necessary arrangements Tfor the

purpose.

Six working Groups were set up by the Central Employment Guarantee
Council to suggest measures Tor effective implementation of Mahatma

Gandhi NREGA.
Sale of sub-standard drugs in Delhi

*334. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government is aware of a recent study by an NGO stating
that 12 percent of the drugs purchased from Pharmacies in Delhi are sub-

standard or spurious;

(b) if so, whether Government has been able to identify the culprits

in this regard;
(c) if so, the details thereof; and

(d) the steps Government proposes to take to address this issue and

ensure access to safe and secure medicines for people?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD):
(a) Government has come across a news item published in "The Wall Street
Journal® dated May 19, 2010, wherein it was mentioned that Mr. Roger
Bate, the author of the article had conducted certain surveys in Delhi
and Chennai in 2009 wherein five medicines sold at 52 different
pharmacies were analysed and whereupon 12 ercent of the medicines in

Delhi were found sub-standard.

(b) and (c) The Drugs Control Department of Government of Delhi has
informed that they are not aware of any such study as published in the
said news paper. The report did not mention the names of the drugs
analyzed or the names and addresses of the pharmacies from where samples
were drawn as well as the authority which declared them as not of

standard quality.
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(d) The following steps have been taken by the Government to check

the problem of spurious drugs in the country-

1.

The Drugs and Cosmetics Act, 1940, has been amended under Drugs &
Cosmetics (Amendment) Act, 2008, and it has come in to force since
10th Aug, 2009. Penalty for manufacture of spurious & adulterated
drugs has been enhanced to an imprisonment for not less than 10 years
but which may extend to for life and shall also be liable to fine
which shall not be less than 10 lakh rupees or three times the value
of the drugs confiscated whichever is more. Certain offences have

been made cognizable and non-bailable.

State Government have been requested to set up special courts to try

cases of spurious and adulterated drugs.

Guidelines for taking action on samples of drugs declared spurious or
not of standard quality in the light of enhanced penalties under the
Drugs & Cosmetics (Amendment) Act, 2008, has been prepared and

forwarded to the State Drug Controllers for implementation.

Whistle Blower Scheme has been announced by Government of India to
encourage vigilant public participation in the detection of movement
of spurious drugs in the country. Under this policy, the informers
would be suitably rewarded for providing concrete information in

respect of movement of spurious drugs to the regulatory authorities.

Schedule M to the Drugs and Cosmetics Rules, 1945, pertaining to Good
Manufacturing Practices was amended to make it at par with the
international standards. It is mandatory for the manufacturers of
drugs to comply with the requirements of this Schedule for quality

control of the drugs manufactured by them.
Airbus A 380 operations from Delhi Airport

*335. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) whether it is a fact that the Airbus A 380 aircrafts have not

been given permission for operating from Delhi airport;
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(b) if so, the reasons therefor; and

(c) by when these aircrafts will be able to operate from Delhi

airport?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) to (c) No, Sir. Terminal 3 at IGI Airport, Delhi has been
commissioned, and it has the capability to handle A-380 aircrafts
operations. A special permission was granted for operation of Airbus A-
380 on 15.07.2010 as a proving flight to assess its compatibility for
operation with newly constructed Terminal 3. Formal permission for
regular operation of Airbus A-380 is to be accorded by DGCA based on

airlines applying for the same.
Population Control Programme

*336. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government is encouraging State and Local Governments to
control population in their respective territories by giving them

incentives and financial support; and

(b) whether the population migrating from one territory to another

is also being covered under such incentives/schemes?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD):
(a) and (b) At present, no incentive is given to State and local
Governments to control population. However, the Government is encouraging
the State Governments to control population by providing financial
assistance under various Schemes meant for population stabilization. The

Schemes are as follows:-

(i) National Family Planning Insurance Scheme was started since November,
2005 to compensate the sterilization acceptors for failures,
complications and deaths and also provides indemnity insurance cover

to doctors.

(ii) Compensation Package for Sterilization was increased in September,
2007 i.e. in vasectomy from Rs.800/- to Rs.1500.- and tubectomy from
Rs.800/- in public facilities and to a uniform amount of Rs.1500/- in
accredited private health facilities for all categories in all States

for vasectomy.
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(i) Specific action points/ strategies have been incorporated in the
States Project Implementation Plans (PIPs) under NRHM to address the

up-gradation of Family Planning Services.

(iv) Promote acceptance of No Scalpel Vasectomy to ensure male
participation has also been part of NRHM strategy on population

stabilization.

(v) Promote IUD 380A intensively as a spacing method because of its

longevity of 10 years and advantages over other 1UDs.

(vi) Fixed day Fixed Place Family Planning Services round the year
encouraged through growing number of 24x7 PHCs and better functioning
CHCs and other health facilities under NRHM.

(vii) Increase the basket of choice by systematically and carefully

introducing new and effective contraceptives in the programme.

(viii) The outreach activities through the institution of ASHAs and
Monthly Health and Nutrition Days under NRHM have also helped.

(ix) The Prerna strategy (Responsible Parenthood Practices) of Jansankhya
Sthirata Kosh (JSK) aims at promotion of delayed marriage (after the
legal age) among girls, by rewarding and publically honoring the
women who marry after the legal age and ensure proper spacing in the

birth of their children.

(x) The Santushti strategy provides private sector gynecologists and
vasectomy surgeons an opportunity to conduct sterilization operations

in Public Partnership (PPP).

(xi) The JSK Call Centre on Reproductive, Family Planning and Child Health
provides authentic information on issues related to reproductive and
child health.

The implementation of population stabilization schemes varies from

state to state.
Problems faced by Muslim students in opening bank accounts

*337. SHRI MOHAMMED ADEEB: Will the Minister of FINANCE be pleased to

state:

(a) whether Government is aware that Muslims, especially Muslim

students, are facing problems in opening accounts in nationalized banks;
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(b) whether it is a fact that they are harassed and ill-treated when

they approach the banks for opening accounts;

(c) whether Government is aware that around 90,000 Muslim students”
scholarship could not be credited to their bank accounts because of this

problem; and

(d) if so, the action Government has taken/proposes to take in the

matter?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) to (d) Banks
open accounts based on Know Your Customer (KYC) guidelines issued by the
Reserve Bank of India (RBI) and the KYC policy approved b the Board of
their Bank. However, the Ministry of Minority Affairs has reported that
they have received feedback regarding non-opening of "No frills®" accounts
by banks in favour of students from minority communities who wish to
avail of scholarships being awarded by the Ministry through the State/UT
Governments. The State Level Bankers® Committee (SLBC) for Andhra Pradesh
has also reported receipt of representations of some minority

associations in the matter.

The following steps have been initiated by the Government and Banks

in this regard:

* Ministry of Minority Affairs, Government of India has issued an
advisory (letter dated 28th July, 2010) to the Chief Secretaries of
all State Governments /Union Territories to look in the matter and
that banks may be advised to allow students from minority communities
to open "no frills® accounts with nil balance to avail of the
scholarships under the various schemes of Ministry of Minority
Affairs;

* An advisory (dated 11th August, 2010) from Department of Financial
Services (DFS), Ministry of Finance has been issued to Chief
Executives of all SLBC Convener Banks that the issue of opening of
"no frills® accounts of the students from minority communities should
be reviewed in the SLBC meetings on regular basis and the SLBC member
banks may be sensitized in the matter to avoid recurrence of such

instances.
ALIMS like Medical Institute in Tamil Nadu

*338. DR. K.P. RAMALINGAM: Will the Minister of HEALTH AND FAMILY
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WELFARE be pleased to state:
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(a) whether Government had invited bids from the private players fro
setting up four medical institutes on the line of the All India Institute
of Medical Sciences (AIIMS);

(b) if so, the details thereof; and whether Government proposed to

set up such AIIMS like medical institutes in Tamil Nadu;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD):
(a) Government had invited bids from eligible contractors for
construction of medical college and hospital complex of 6 AlIMS-like

institutions under the Pradhan Mantri Swasthya Suraksha Yojana (PMSSY).

(b) For Package 1 civil work, i.e. medical college complex, 95 bids
were received in all from 36 firms, out of which 13 Tfirms were
technically qualified for opening of financial bids. 4 firms emerged as

the lowest bidders for six sites and work has been awarded to them.

In respect of Package Il, 1i.e. hospital complex, 58 bids were
received in all from 13 firms, out of which 8 firms were technically
qualified, 3 firms emerged as the lowest bidders for the six sites and

work has been awarded to them.

There is no proposal to set up an AlIMS-like institution in Tamil

Nadu.
(c) Does not arise.

(d) Government has taken up upgradation of the Government Mohan
Kumaramangalam Medical College, Salem, in the Ffirst phase and of

Government Medical College, Madurai, in the second phase of PMSSY.
Additional IAY houses in naxal affected areas in Orissa

*339. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether the State Government of Orissa has submitted any
proposal for sanction of additional houses under the Indira Awas Yojana

(1AY) in the naxal affected areas of the State; and
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(b) if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI C.P. JOSHI): (a) and (b) No
proposal for sanction of additional houses under Indira Awaas Yojana
(1AY) for naxal affected districts has been received from the Government

of Orissa.

Exploitative practices in private Hospitals/Nursing
Colleges/Institutes in the country are compulsorily collecting the
original educational and professional certificates of Nurses and Nursing

Students and use this to threaten and exploit them later;
(b) if so, the details thereof;

(c) whether these Hospitals are making Nurses and other Paramedical
staff compulsorily execute bonds, with "oppressive terms®, to make them
serve such hospitals for any specified period and they impose monetary
penalty on those who want to quit the service before the expiry of bond

period;
(d) if so, the details thereof; and
(e) the actions Government contemplates to take in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD):
(a) to (d) Complaints in this regard have been received from Hon"ble MPs

and have also been raised on the floor of the House.

Health being a State subject, the matters pertaining to
improving and regulating the service conditions of nurses and paramedical
staff working in the private hospitals in the country comes under the
purview of State Governments of the State in which the private hospitals
are located. This Ministry has taken up the matter with the State
Governments to take necessary measures for enacting a comprehensive
legislation to ensure proper service conditions, minimum salary, etc. for

the nurses working in the private sector.

(e) The Clinical Establishments (Registration and Regulation) Bill,
2010, has been passed by both the House of the Parliament. It provides
for Registration and Regulation of clinical establishments in the country
and sets standards for ensuring proper health care by the clinical

establishments.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Air Accidents in the Country

2416. SHRI RASHID ALVI:
SHRI P. RAJEEVE:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) how many air accidents had taken place in the country in the

last three years;

(b) the nature of the accidents and the total loss incurred by

Government; and
(c) the steps taken by Government to decrease the rate of accidents?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (&) There were six accidents in year 2007, six in year 2008, four

in year 2009 and two in year 2010 to Indian Civil Registered Aircraft.

(b) In 12 accidents there were fatalities and in the rest there was
substantial damage to the aircraft. Government does not maintain data

regarding losses to airlines on account of accidents.

(c) Directorate General of Civil Aviation (DGCA) has taken number of
steps like impressing upon all Scheduled/ Non - Scheduled/ General
Aviation Operators to strictly adhere to the standard operating
procedures for approaching and landing that would result in decent
acceptable within the [limitations of aircraft without compromising
stopping distance requirements. Also, Civil Aviation Safety Advisory
Council (CASAC) has been set up in the DGCA under the Chairmanship of
Director General of Civil Aviation with 28 expert members from Industry
who have made significant contribution. The Council has constituted 4
different working groups for (1) Operations, (Il) Airworthiness, (IIl)
Air Navigation and (1V) Aerodromes. Further, safety recommendations
emanating from Investigation of incidents are followed up for
implementation with the concerned agencies for preventing recurrence of
such incidents in future. To avoid air accidents, various accident
prevention programmes have been initiated by Directorate General of Civil
Aviation (DGCA), which include safety audits, surveillance inspections,

dissemination of safety information,
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issue of Air Safety Circular/ Civil Aviation Requirements, etc. Federal
Aviation Administration (FAA) of United States of America had carried out
an audit in 2009 to review DGCA"s safety oversight capabilities. The FAA
made some recommendations for their improvement. The steps taken by DGCA
in this regard have been appreciated by FAA as there had been significant
improvement in several areas of DGCA which included creation of an
additional 427 Group "A" posts in DGCA in order to strengthen the safety
oversight set — up in DGCA.

Daily Flights from Surat in peak and off-peak seasons

2417. SHRI NATUJI HALAJI THAKOR: Will the Minister of CIVIL AVIATION

be pleased to state:-

(a) the demands for daily flights from Surat to Chennai, Mumbai,
Kolkata, Bangalore, Nagpur, Raipur, Hyderabad, Ahmedabad and Rajkot on
domestic and international air routes during peak and off-peak seasons

during the last three years and flights made available;
(b) the steps taken to meet the demands especially by Air India; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (@) to (c) Scheduled domestic air services to/from Surat are
available from Delhi only, which are operated by Alliance Air. Since
Surat is not an International Airport, therefore no international

operation can take place.

Government has laid down route dispersal guidelines with a view to
achieving better regulation of air transport services taking into account
the need for air transport services of different regions of the country
including North-East region. It is, however up to the airlines to provide
air services to specific places depending upon the traffic demand and
commercial viability. As such, the airlines are free to operate anywhere
in the country subject to compliance of Route Dispersal Guidelines issued

by Government.
Proposals for operation of New Airlines

2418. SHRI PARVEZ HASHMI: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Government has received any proposal for operation of
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new airlines;
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(b) if so, the number of airlines operators which have applied for

licence;
(c) the status of each applicant as on today;

(d) whether Government has already given licenses to sufficient

number of airlines; and

(e) if so, the name of every airline along with number of aircrafts

being operated by them in the country?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) to (d) The receipt and consideration of the application is
ongoing process. 26 application to start  Scheduled airlines
(Passenger/Regional/Cargo) were received in the Ministry. Apart from
Existing Operators, M/s. Skyking Aviation, M/s. Pawan Hans Helicopters
Ltd., M/s. Star Aviation, M/s. MDLR Airlines, M/s. Jagson Airlines, M/s.
Zav Airways, M/s. King Airways, M/s. Freedom Aviation, M/s. Flyington
Freighters, M/s. Quikjet, M/s. Avicore, M/s. Aryan Cargo Express Pvt.
Ltd. M/s. Deccan Cargo Express Logistics Pvt. Ltd. were granted initial
NOC to operate Scheduled Air Transport Services. Amongst these, M/s. MDLR
Airlines, M/s. Jagson Airways, M/s. Aryan Cargo Express and M/s. Deccan
Cargo Express Logistics Pvt. Ltd. obtained operator permit whereas the
NOC of M/s. Skyking Aviation, M/s. Pawan Hans Helicopters Ltd., M/s. Star

Aviation, M/s. Flyington Freighters and M/s. Avicore were expired.

(e) The fleet size of the airlines, currently is operation are as

under:
Airline Fleet size
1 2
NACIL-A 40
Air India Charters Ltd. 24
NACIL-1 92
Airlines Allied Services Ltd. 22
Jet Airways 86
Jet Lite (India) Ltd. 24
Kingfisher Airlines Ltd. 67
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Spice Jet Ltd. 21
Paramount Airways Pvt. Ltd. 02
Blue Dart Aviation Ltd. 08
Go Airlines (India) Pvt. Ltd. 08
Inter Globe Aviation Pvt. Ltd. 27
Deccan Cargo & Express Logistics Pvt. Ltd. 03
Aryan Cargo Express 01

Separate Body for investigating air crash

2419. SHRI BHARATKUMAR RAUT: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Government is considering setting up a separate body to
investigate air accidents on the line of the United States National
transportation Safety Board (USNTSB) in view of the recent air crashes at

various airports in the country;

(b) whether any statement has been given by the Ministry to this

effect after the air crash at Mangalore airport in May, 2010;

(c) whether the Ministry has evolved any policy for small and

difficult airports to meet peculiar problems found at these airports; and
(d) if so, the details of the policy?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) A proposal for setting up of National Transport Safety Board
(NTSB) was mooted by the Planning Commission, who have now intimated that
their proposal for setting up an overarching National Transport Safety
Board has been deferred. However, the Ministry is considering setting up

a separate independent agency for investigation of accidents.

(b) Yes, Sir. A statement was given in the Rajya Sabha during the
Calling Attention Motion on 03.08.2010.
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(c) and (d) Directorate General of Civil Aviation (DGCA) vide order
dated 2nd June 2010 has decided that a team of officials from the
Aerodrome and Flight Standard Directorate shall carry out special audit
of airports identified as critical on a priority basis and shall review
thoroughly the system and facilities at these aerodromes and also review

any other assessment derived from the aerodrome specific restrictions.
Increase in Air Traffic

2420. SHRI PARIMAL NATHWANI: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether there has been an increase in air traffic during the

last three years;
(b) if so, the magnitude of this increase;

(c) whether the country has sufficient airports to handle the

increased air traffic;

(d) if not, the estimated requirements of airports in the country

and airports available so far; and
(e) the steps being taken to fill the gap?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) and (b) Yes, Sir. The traffic handled at all Indian Airports
taken together during the last three years 2007-08, 2008-09 and 2009-10
was as Tollows: Aircraft movement (in thousands) 1308, 1307 & 1331;
Passengers (in millions) 116.89, 108.88 & 123.76; Freight movements (in
Metric Tons) 1714.98, 1701.99 & 1961.61 respectively.

(c) Yes, Sir. The total annual capacity of the passenger terminals
at the 90 operational airports is 202.63 million as against the demand of
123.75 million handled during the year 2009-10.

(d) and (e) Upgradation/ development of airports is a continuous
process depending upon traffic demand, commercial viability, commitment
of airlines operators etc. Airports Authority of India (AAl) form time to
time, takes initiative in this regard, keeping in view the above factors,
either with its own resources or with the participation of the

concerned State Governments through signing of
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Memorandum of Understanding (MoU) with them. However, a Study have been

carried out for revival of 32 non-operational airports in the country.
Operationalisation of Pakyong Airport, Sikkim

2421. SHRI O.T. LEPCHA: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) what is the status of construction of airport at Pakyong in
Sikkim;

(b) whether all the contracts have been given on time and progress
of the construction is as per time schedule;

(c) whether there is any delay in construction work;

(d) if so, the details thereof and the reasons therefor; and

(e) by when the airport is going to start operations?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) 31% of the construction work was completed by July, 2010.

(b) All contracts related to pavement work and development of
airstrip have been awarded. Other packages like terminal building and
associated works and Technical Block, Control Tower cum Fire Station are
planned to be awarded for timely completion, within the overall target

date for airport development.

(c) and (d) Initial delay occurred due to hindrances at site like

absence of power and water lines, diversion of road.
(c) The target date of completion of the project is July, 2012.
Stray dogs at runways of Airports

2422. DR. K.V.P. RAMACHANDRA RAO: Will the Minster of CIVIL AVIATION

be pleased to state:

(a) whether it is a fact that when an Airbus A 380 had landed

recently at the Delhi airport, a stray dog had appeared on the runway;

(b) if so, the reasons therefor and the number of such incidents

occurred during the last two years;
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(c) the action taken against the officials responsible; and
(d) the action proposed to prevent such incidents in future?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (&) No, Sir. There was no stray dog reported on runway when
airbus A 380 landed on runway. However, on 15.07.2010, a stray dog
appeared on apron when A -380, operated by Emirates Airlines was taxing

for parking.

(b) No incident of stray dogs in the runway of Indira Gandhi
International Airport, Delhi was reported to the Government during the

last two years.
(c) Does not arise.

(d) Delhi International Airport Limited has engaged Wildlife SOS, an
NGO to rehabilitate dogs from the airport area. Also the following steps
are taken to reduce stray dog/ animals in the airport area (i) frequent
runway inspection particularly during each landing and departures; (ii)
fencing of the airport periphery; (iii) grass cutting and checking of
water logging inside the airport; (iv) wire meshing of the hangars; (v)
garbage dumping in the covered bins and early removal; (vi) regular joint
inspection of the areas around the airport; and (vii) deployment of Watch

& Ward staff during the aircraft operations.
State-owned Hotels/Restaurants at T-3, 1Gl Airport

1t2423.SHR1 KAPTAN SINGH SOLANKI: Will the Minister of CIVIL AVIATION

be pleased to state:

the details and number of Government hotels and restaurants
which have been allotted space as against private hotels and restaurants

in Terminal -3 at Indira Gandhi International (IGl) airport?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHR1 PRAFUL
PATEL): Food & Beverages units at T3, IGl Airport have been awarded to
the following JV companies (i) Delhi Select Service Hospitality Pvt. Ltd.
(ii) Travel Food Services Private Limited (iii) Devyani Food Street
Private Limited through competitive bid process. The only Hotel at T-3
has been concessioned out to Devarayaa Hospitalities Private Limited
through similar process. No Government hotels and restaurants have been

allocated space in T-3 at IGlI Airport, as allotment was done through
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competitive bid process.

tOriginal notice of the question was received in Hindi.
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Accommodation for Air India Employees in Delhi

2424. SHR1 AMBETH RAJAN: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) the number of Group "A" officers belonging to the Scheduled
Caste (SC) and Scheduled Tribe (ST) categories presently working in Air
India (1) at Delhi;

(b) how many of them are provided with company accommodation by Air

India (1) at Delhi; and

(c) the complete list of company accommodation allotted to both
General and Reserved (SC and ST) category officers of Air India (1) at
Delhi?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) 179 SC and 65 ST Officers are working in NACIL-1 (erstwhile

Indian Airlines) at Delhi.

(b) 17 SC and 19 ST Officers have been allotted with Company

accommodation at Delhi.

(c) List of 120 General, 17 SC and 19 ST Officers who have been

allotted Company Accommodation is given in the Statement.
Statement

Details of "A" Type occupants in IA House Colony at New Delhi "A*

S. No. Name (S/Shri) Designation Category
1 2 3 4
1 S. Sharma Accounts Officer Gen
2 S.S. Negi Accounts Officer Gen
3 Mrs. G. Compas Asstt. Manager (Comml) Gen
4 R.K. Gupta Accounts Officer Gen
5 Mala Raman Asstt. Manager (Planning) Gen
6 R.K. Mehta Administrative Officer Gen
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1 2 3 4
7 Mrs. Suman Saxena Accounts Officer Gen
8 Bhoop Narayan Jha Asstt. Manager (Comml) Gen
9 R.P. Sharma Dy. Manager (Comml.) Gen
10 Mehender Kumar Dy. Manager (Comml.) Gen
11 Suneet Singh Dy. Manager (Comml.) Gen
12 V.K. Gupta Asstt. Manager (OA) Gen
13 Naveen Pant Asstt. Mgr. (OA) Gen
14 Kushal Singh Canteen Services Officer Gen
15 P.J. Parashar Traffic Officer Gen
16 Anita Gambhir Admin. Officer Gen
17 J.P. Yadav Asstt. Manager (C) Gen
18 S_K. Sharma TO Gen
19 Jyoti Prakash (NR) Asstt. Mgr. (S&P) Gen
20 Sushanta NeOgi Dy. Manager (DC) Gen
21 Rajeev Dhanda Traffic Officer Gen
22 Sanjeev Suri Asstt. Manager (Comml.) Gen
23 Mrs. Sunaina Rajput Inflight Services Officer Gen
24 Anil Srivastava Admn. Officer Gen
25 N.K. Verma Traffic Officer Gen
26 L.S. Karki Asstt. Mgr. (Comml.) Gen
27 P_K. Bhardwaj Admin. Officer (CE) Gen
28 Sudha Bhalla Asstt. Manager (Library) Gen
29 Sunil Arora Dy. Manager (Transport) Gen
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1 2 3 4
30 A_K. Srivastava Asstt. Manager (Comml.) Gen
31 S_K. Barelia Accounts Officer Gen
32 Ms. Sangeeta Asstt. Manager (OL) SC
33 Manohar Lal Asstt. Manager (Comml.) SC
34 Hem Raj Admin. Officer SC
35 Harish Chatola Asstt. Manager (Pers.) SC
36 C. Sengodhan Manager (Comml.) SC
37 Uma Shankar Traffic Officer SC
38 J. Chandrahasan Asstt. Mgr. (Sec.) SC
39 Mohd. Shahood Dy. Mgr (Sec) SC
40 S.S. Birla Catering Officer SC
41 Ramesh Kumar Traffic Officer SC
42 Jatinder Kumar Traffic Officer SC
43 P_R. Meena Catering Officer ST
44 Ms. Lily Beenco S&P Officer ST
45 Ruth Toppo Asstt. Manager (Flt. Ops.) ST
46 S_K. Meena Accounts Officer ST
47 Ashok Kumar Traffic Officer ST
48 Ms. Sushma Kuzur Traffic Officer ST
49 R.S. Bodh Asstt. Manager (Security) ST
50 M.M. Barua Inflight Services Officer ST
51 Ms. Jane Gill Inflight Services Officer ST
52 A_F. Toppo Asstt. Manager (Comml.) ST
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1 2 3 4
53 Rakesh Kr. Meena Asstt. Manager (Fin.) ST
54 Harender Singh Mgr ©, NR Gen
55 P. Upadhyay AM (Com.), HQ Gen
56 Ms. Aruna G.K. Dy. G.M. (HRD) Gen
57 Virender Rawat Sr. Engr. (SST), NR Gen
58 Mrs. Monika Thukral Mgr ©, NR Gen
59 S.K. Ghosh Mgr. (Catg), NR Gen
60 Govinder Kumar DyGM (E), NR Gen
61 Kiran S Bhandari AM©, NR Gen
62 K.M. Krishna Pawan Mgr ©, HQ Gen
63 K_.K. Singhal CM(E-Av), NR Gen
64 T.S. Kohli Mgr©, HQ Gen
65 Manoranjan Pradhan Am(Pers), HQ Gen
66 Amalendu Samaddar Sr. Mgr. (GSD), HQ Gen
67 Ms. K.A. Nagamani SM (Sys), HQ Gen
68 R.. Kariyappa Dy. Mgr (Sec.) Gen
69 Sunil Dua CM(Fin), HQ Gen
70 S. Sivakumar Sr. Mgr. (FS), NR Gen
71 Poonam Bajaj, HQ DM(OL), NR Gen
72 V.G. Gupta DyGM (1T), HQ Gen
73 Kunwar Singh Sr. Mgr. (S&P) Gen
74 S. Ramkishor DyGM(P), NR Gen
75 Arvind Goyal SM(F), HQ Gen
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1 2 3 4
76 J. Ravishankar DM (Sports), HQ Gen
77 K Vidyasagar CM (IT), HQ Gen
78 Shrawan Shangari Mgr. (P), HQ, Gen
79 Mala Raman Asstt. Mgr. (Plg.) Gen
80 C.H. Rabindernath Ch. Mgr. (Sec.), NR Gen
81 Ms C.K. Rajlakshmi Mgr. (FD), HQ Gen
82 S. Radhakrishnan Mgr. (OA), HQ Gen
83 Shanti Lal Mgr. (S&P), HQ Gen
84 Varun Dixit Dy. Mgr. ARO&FOOA Gen
85 Shailender Kumar Sr. Mgr. (CE) Gen
86 J.R. Kulkarni SM (PR), HQ Gen
87 A.K. Prabhakar Mgr. (PI-Engg.) Gen
88 J. Roa Dy. GM (MM) Gen
89 Sonia Bhalla Mgr©, NR Gen
90 Ajay Prakash SM(P), HQ Gen
91 Sudhir Saxena CM (SS-PPC), HQ Gen
92 John Augustine CM (S&P), HQ Gen
93 Deepak Sangawan DM (PI-Engg-) NR Gen
94 Anil Kumar Ch. Mgr. (Engg. SS), NR Gen
95 Ms R. Rajeshwari Mgr.(0A), HQ Gen
96 S.K. Kauldhar Mgr. (IR), HQ SC
97 Baboo Lal Mgr. (FO), NR SC
98 K_N. Ramarao SM (Sys), HQ SC
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1 2 3 4
99 Ms Jyotsna Negi Dy. Mgr. (IFS), NR ST
100 Kumud Ekka DM (Sec), NR, ST
101 D.R. Lama Mgr. ©, NR ST
102 S.K. Tirkey Mgr. (Aud), HQ ST
103 Rebet pal SM (Planning), HQ ST
104 P. Toppo Manager (Comml.) ST
105 J_N. Saxena Offg. G.M. (Engg.) Gen
106 Capt. H.Y. Samant G-M. (IFS) Gen
107 S. Ekhelikar G.M. (Engg.) Gen
108 Pradeep Kumar Dy. G. M. (IFS) SC
109 Capt. S.N. Singh Dy. C.M. (Ops.) ST

Details of "B" Type occupants in IA Housing Colony at New Delhi "B*

1 N.S. Rawat Asstt. Manager (Comml.) Gen
2 C.B.S. Rawat Asstt. Manager (Finance) Gen
3 Anita Saxena Traffic Officer Gen
4 Om Prakash Dy. Manager (Comp. Operations) Gen
5 Rakesh Kumar Asst. Mgr. (S&P) Gen
6 Rajesh Kumar Asstt. Manager (Comml.) Gen
7 S_.K. Chakraborty Computer Operations Officer Gen
8 B.S. Negi Asstt. Manager (Security) Gen
9 Sanjay Agnihotri Asstt. Manager (Comml.) Gen
10 B.S. Rawat Admin. Officer Gen
11 Jay Singh Dy. Manager (IFS) Gen
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1 2 3 4
12 B.S. Chauhan Admin. Officer Gen
13 P_K. Sharma Admin Officer Gen
14 Rajender Nath MGR® SC
15 Om Prakash Bahot Asstt. Manger (S&P) SC
16 Mahavir Prasad Asstt. Manager (Comml.) ST
Details of "C" Type occupants in IA Housing Colony at New Delhi
1 Arun K. Pandey Asstt. Mgr. (Pers) Gen
2 Vijay Dahiya Mgr ©, NR Gen
3 Ms. Neena Bhalla Manager (IR) Gen
4 M.N. Rajagopal GM(Engg.), NR Gen
5 K.P.P. Nambudri DyGM(E), NR Gen
6 A_C. Kataria Ch Mgr. (E-En), NR Gen
7 Kaissar Hussain DM (PR), HQ Gen
8 Sanjay Tandon DM (Fin), HQ Gen
9 R.N. Dutta DM (CE), NR Gen
10 Capt. S.K. Pillai Dy. G.M. (Ops.), NR Gen
11 M.L. Krishnamoorthy CM (S&P), HQ Gen
12 R.K. Chaurasia Dy. Mgr. (PL-Engg.), NR Gen
13 Kamal Kishore Mgr. (S&M), HQ Gen
14 M.M.L. Jain CM (Fin), NR Gen
15 Seshadri Ashok DM (Fin), NR Gen
16 Pawan Kumar Mgr. (OA), HQ Gen
17 K.V. Rao Chief Mgr. (E) Gen
18 Mrs. Alka Manchanda DM (Fin), NR Gen
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Details of "D" Type occupants in IA Housing Colony at New Delhi

S. No. Name (S/Shri) Designation Remarks
1 Harsh Kumar Pandey DyGM© Gen
2 A. Jayachandran DyGM(F), NR Gen
3 Capt. Ajit Singh DyGM(0), NR Gen
4 Capt. R.S. Dhillon DyGM(0), HQ Gen
5 Capt. Anish Singh DyGM ops Gen
6 Capt. S.V. Rao DyGM (Ops.) Gen
7 Jagbir Singh Ch. Mgr. (Comml.), HQ Gen
8 Capt. Atul Kumar Singh DyGM(0), HQ Gen
9 R.D. Singh DyGM(E), HQ Gen
10 Mrs. Mekhla Dutta DyGM(OL), HQ Gen
11 Capt. A.K. Govil DyGM(0), HQ Gen
12 Capt. S.P.S. Suri DyGM(0), NR Gen
13 A.K. Aggarwal DyGM(F), HQ Gen
14 Sandeep Mehrotra DyGM (OPS) Gen

Availability of seats under LTC 80 scheme

2425. SHRI KANJIBHAI PATEL: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether seats under Leave Travel Concession (LTC) 80 Scheme for
next two months are not available while seats under different schemes
including full fare are easily available and Government servants are

facing difficulties in getting seats under LTC 80 scheme;

(b) whether any percentage of seats reserved in flights for the

purpose;

(c) if so, how much and whether it varies flight to flight;
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(d) whether Alr India itself is not interested to sell cheap tickets

under LTC 80 as it gets more fare from general public; and

(e) if so, what steps Government proposes to take to redress

grievances of Government servants in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) No, Sir. Except on certain sectors during peak season, seats

under LTC fare on Air India flights are easily available.

(b) and (c) Seats in economy class on Air India flights are divided
into various sub-classes (RBDs). Each RBD is allocated a certain number
of seats, which are directly proportionate to the price of the ticket.
For LTC travel, RBDs X & G/Q have been assigned and approximately 45% of
the total available seats in the economy class are assigned for these
classes. Seats under these RBDs are allocated on first come first serve

basis.
(d) No, Sir.

(e) Governments has recently permitted booking of LTC tickets in "G*"
RBD on 9 sectors, where the demand of LTC tickets was more. LTC travel by
other airlines has also been permitted from Delhi/Amritsar to any place

in Jammu and Kashmir.
Retention of accommodation by Group "A" Officers of Air India

2426. SHRI AMBET RAJAN: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether there is any provision in the Air India (1) to retain
the company allotted accommodation by an official after his/her transfer

or retirement;

(b) if so, the number of such Group "A" officers still holding on to

the company allotted accommodation in Delhi; and

(c) the complete list till, June, 2010 stating their designation and

category?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): () Yes, Sir. Accommodation can be retained after

retirement/transfer only for a certain period.
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(b) Four retired and Four transferred Group “A" Officers of

erstwhile Indian Airlines are in possession of Company®"s accommodation.
(c) The list of officers as on 30.6.2010 is given in the Statement.
Statement

List of Officers

SI. No. Name Designation
Retirement/ Category
transfer

1. Dr. Kirit Verma General Manager — Medical Retired General
2. Mr. Mool Chand Manager — Finance Retired SC

3. Mr. Rajesh Kumar Manager — Commercial Retired General
4. Mr. Dinesh Kumar Asstt. Manager — Commercial Retired SC

5. Capt. R.S. DhillonGeneral Manager — Operations Transfer General
6. Capt. Ajit Singh General Manager — Operations Transfer General
7. Mr. H.K. Pandey General Manager — Commercial Transfer General
8. MR. S_K. Ghosh Manager — Catering Transfer General

Increase in air fare by Al for Gulf Countries

2427. SHRI K.N. BALAGOPAL: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Air India has increased the airfares on its flights to

Middle East countries recently;

(b) whether it is a fact that during every festival season and
vacation season, the Air India increase fares heavily on the Kerala-Gulf

Sector; and

(c) whether the pricing of Air India would be changed positively for

the benefits of Gulf sector passengers?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) No, Sir.
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(b) and (c) Air India is a commercial organization and is governed by
commercial consideration in its functioning and formulating pricing
policies. Air India fares are finalized well in advance and are not
changed arbitrarily. However, during festival/vacation season , the lower
booking classes get gilled up well iIn advance and thereafter, seats in

next higher booking classes only are available.

Air India Express, a subsidiary of Air India which also operates on
Kerala-Gulf sector, is a low cost international airline. In keeping with
the low cost model, Air India Express follows a dynamic pricing system,
although the fares from Kerala to Gulf have not increased in the past
year. In fact, for the period April-June 2010, the average fares for
India-Gulf have dropped by about 7% as compared to the same period last
year. On an average, fares offered by Air India Express are 15-20% lower
than the market fares of full service carriers even during the peak

seasons.
Cancellation of flights due to shortage of pilots

1t2428. SHRIMATI MAYA SINGH: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) the details of the international and domestic flights cancelled

due to shortage of manpower during the last three years;

(b) whether it is a fact that there is a shortage of pilots in Air
India and the pilots still serving Air India are also leaving the company

to join private airlines; and

(c) the loss incurred to Air India due to cancellation of

international and domestic flights during the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) No international and domestic flights of Air India have been

cancelled due to shortage of manpower.
(b) No, Sir.
(c) Does not arise.
Modernization of major and minor Airports in the Country

2429. SHRI PAUL MANOJ PANDIAN: Will the Minister of CIVIL AVIATION be

pleased to state:
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toriginal notice of the question was received in Hindi.
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(a) what are the steps taken by Government for modernization of

existing major and minor airports in the country; and

(b) what is the stage of the proposal for the establishment of an

international airport at Sriperumbudur in Tamil Nadu?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) Authority of (AA1) has
modernization (upgradation / expansion) of Kolkata and Chennai airports

Airports India undertaken
and 35 non-metro airports. In addition, 23 airports have been identified
for development/ upgradation. The details are given in the Statement-I
(See below). The details of progress in respect of Chennai and Kolkata

are given in the Statement-11 (See below).

(b) The
Sriperumbudur, Chennai

proposal for establishment of Greenfield Airport at
is at the stage of Techno-Economic Feasibility

Study. The Consultant has completed stage-1, inception report.
Statement — 1

(a) Status of development of non Metro Airports

S_.No. Airport

City Side/Terminal

Building works

Air Side works

1 2 3 4

1. Agra Renovation of Terminal Expansion of Apron-work
Building — work completed completed.

2. Agartala Construction of Expansion of Apron.
Technical Block —work Strengthening of

existing
completed runway - work

completed.

3. Ahmedabad Domestic (Arr/Dep)—Completed New International Apron

completed.

New International Terminal Extension of Domestic
Building — work in

PDC Sept. 2010

progress, Apron — Competed.

Subway Pedestrian walk way Construction of part

linking International Terminal parallel taxi track.

& Domestic Terminal — PDC
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Sept., 2010.
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3

4. Amritsar
Expansion

5. Aurangabad
6. Bhopal
taxiway

7. Bhubaneswar
work

8. Calicut
expansion

work

9. Chandigarh
10. Coimbatore
extension

New Control Tower cum Tech

Block — Planning Stage
Construction of New
Terminal Building-work
completed.

Modular expansion of

Terminal Building Phase 11 —

work completed.

New Integrated Terminal

Building — work completed.

Installation of 2 no"s
passenger Boarding
Brides — work completed.

Construction of new
Expandable Modular
Integrated Terminal

Building — PDC Dec., 2010.

Construction of Domestic

Terminal Building- Tender
stage.

Extension & modification

of the international &

domestic terminal building —

Work Completed.

Construction of New
Terminal Building — PDC
November, 2010.

Expansion & modification of
existing Terminal building —

89

Extension of runway —
work completed.

of apron-work completed.

New Apron — work
completed.

Strengthening &
extension of runway-
work completed.

Extension of runway —

work completed.

New Apron-PDC Aug.,
2010. 2 nos of link

— PDC March, 2010 Part

parallel taxiway — PDC
March, 2010.

Expansion of apron —

completed.

Strengthening &
of existing Runway —
completed except EMAS

(Engineered Material
Arresting System).

Construction of part
parallel taxiway



PDC Dec, 2010. of Apron—-work completed.
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3

4

apron
ompleted.

11. Dehradun
12. Dibrugarh
13. Goa

taxi

tracks.

14. Guwahati

work

stage.

15. Indore
16. Imphal

17. Jaipur

Construction of new

Integrated Terminal

Building — Planning stage.

Construction of new
Terminal building —
work completed.

Terminal Building —
work completed

Construction of new

integrated terminal

building — PDC May 2012.

Modification to the existing

Terminal Building — work

completed.

Construction of International
Terminal building — Planning

stage.

Construction of Integrated
Terminal building — PDC
Dec. 2010

Modification of Terminal
Building — PDC Oct. 2010.

New International building —

Completed.

Strengthening of old

and allied works—

Extension of runway —
Planning stage.

Strengthening and
extension of runway-work
completed.

Construction of apron —
work completed.

New apron work
completed.

Runway strengthening —
PDC Dec., 2010.

Extension of runway —
Kept in abeyance due to
want of land from the
Army.

Construction of parallel

track. Two link taxi

Two rapid exit taxiways.

Extension of Runway,
apron, Isolation Bay-

completed.
Construction of parallel
taxi track-Planning

Extension of runway,
Construction of New
Apron and link taxiway —
completed.

Expansion of apron and
link taxiway — PDC Oct.,
2010.
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1 2 3 4
Expansion of new International Construction of new

apron,

Terminal Building — Planning link taxi track and part
stage. parallel taxi track —
completed.
Extension of runway-
Planning stage.

18. Khajuraho Construction of terminal Construction of new

apron,
building-PDC Dec., 2010. link taxi track —

Completed.

19. Lucknow Construction of new Construction of new

apron/
international terminal building Expansion of existing
car park —PDC Dec., 2010. apron, rapid taxi track,

parallel taxi track-
completed.

20. Madurai Construction of new Extension of runway, new
integrated terminal apron-Completed.
building complex — PDC Parallel taxi track —
Aug., 2010. Planning stage.

Control Tower cum
Technical Block — Planning
stage.

21. Mangalore Construction of a new Extension of Runway —
Integrated Terminal Building — Completed.

Completed

22. Mysore* Construction of Terminal The work for

construction
Building, Tech Block cum of Runway-work

completed.
control tower, Fire Station Runway extension-
etc- Work Completed. Planning stage.

23. Nagpur Construction of New Provision of New Tech.
international arrival hall + Block cum Control Tower
Expansion of existing Terminal Planning stage.
Building — Completed.

24. Port Blair New integrated terminal Expansion and

building — Planning stage. strengthening of apron —

Completed.
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25. Pune Lateral expansion of terminal Construction of parallel
taxi
building to make it an track and expansion of
integrated terminal building — apron — completed.
PDC August, 2010.
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1 2

3 4

26. Raipur
27. Ranchi
of

28. Srinagar
Sept.

Stage.

29. Surat
30. Trivandrum
31. Trichy
32. Udaipur
apron,

isolation bay

33. Vishakha-
patnam

34. Varanasi

Construction of new
integrated terminal building -
PDC Dec., 2010.

Runway Extension and new
apron — Completed.

Development of the airport
for wide bodied aircraft
operations — Planning Stage

Construction of new Expansion/Strengthening

Integrated terminal building —
PDC March 2011.

apron — Completed.

Expansion & modification Expansion of apron —

of Terminal Building-Completed 2010.

- Construction of cargo
complex — Planning

Expansion of car park.

New Terminal Building —
completed

Extension of Runway &
apron — completed.

Construction of new Part parallel taxi track

international terminal
building — Completed.

Work Completed.

Construction of new
integrated terminal
building — Completed.

Extension of runway —
Completed.

Construction of new Construction of new

terminal building — Work link taxi track,

Completed. (Phase I1)-Completed.

Construction of Technical
Block and Control Tower-
Work Completed.

Extension of runway —
work Completed.

Construction of new
integrated terminal building -
Completed.

Apron — completed.

Construction of new
integrated terminal
building — PDC Aug., 2010.

Extension of runway-
Completed.
Expansion of apron —
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Completed.
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1 2 3 4

35. Vadodara 2) New integrated terminal Apron for night parking
building complex — Tender Completed Construction
of
stage. parallel taxiway —
Planning stage.

(b) Status of Developments of other Airports

S.No. Airport City Side/Terminal Air Side works
Building works
1 2 3 4
1 Agatti/ Construction of New Runway Extension,
Lakshadweep Terminal Building — work Construction of new
Apron
completed. — work completed.

Technical Building cum
control tower & fire
station — work completed.

Extension of runway,
construction of new apron,
Relocation of terminal building,
Control Tower/Tech. Block —
Planning Stage

2 Akola Modification of existing
terminal building and other
allied buildings- Work

completed.
Construction of control Runway extension-
Planning
tower & Tech Block- stage. Expansion of
apron-
planning stage. Completed.
3 Belgaum Expansion & modification Extension of runway.
of existing terminal building-Planning stage.
Work Completed.
Construction of New Terminal
Building — Planning stage.
4 Cooch Behar Construction of new Terminal Runway strengthening
Building — Work Completed. work completed.
5 Dimapur Scope of work for face Expansion of apron —

lifting of Terminal Building, PDC March, 2010.
and city Side developments
are being finalized.
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3 4

6 Gondia
wall,

part

7 Hubli
land-

8 Jammu
9 Kullu
Apron

10 Patna
11 Rajahmundry
12 Rajkot

13 Vi jayawada
strengthening

Construction of New Terminal Construction of 1 hanger

Building — Completed. Completed.

Passenger lounge Fire Station, Boundary

( for 25 passengers), Control Tower—Completed.

Fir Station, Residential Extension of runway,

Quarters — completed. parallel taxi track —
completed.

Expansion & modification Runway extension subject

of existing Terminal Building— to availability of

work completed. Construction Planning Stage
of new Terminal Building-
Planning stage.

Modification of terminal Extension of Runway and
building — Dec., 2010. expansion of apron
(Planning stage). Planning Stage.

Construction of new civil

air terminal complex.-Planning
stage subject to land
acquisition from State Govt.

Construction of new terminal Resurfacing of runway-
building — work completed. Construction of new
and taxiway.

Construction of New

Terminal Building, Isolation
Bay & New Fire Station-
Planning stage.

Construction of new Terminal Extension of Runway-
Building-PDC Nov., 2010. Planning Stage.

Construction of new terminal- Extension of Runway —

Planning stage. Planning stage.
New Terminal Building- Extension &
Planning Stage of runway- Completed.
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Additional 10 Airports [As on July 2010]

Tirupati (Andhra Pradesh)

Strengthening of Rwy & extension Work completed.
of Apron

Installation of ILS Work completed.
New Integrated Terminal Building Planning stage

Tuticorin (Tamil Nadu)

Extension of Rwy & associated Planning stage. Master plan
forwarded

facilities for the operation of AB-320 to Govt. of Tamil Nadu for
additional

class of aircraft land requirement of 650 Acres.

Pondicherry (UT)

Extension & strengthening of Rwy MOU signed. Govt. of Puducherry
for dimension 150m x 45m for ATR72 handed over 50acres of land on the
type of aircraft and subsequently for eastern side of the airport for
the

AB-320 type of aircraft operation with extension of the Rwy for
ATR72 type

associated facilities including Apron, of aircraft operation. Govt. of

including widening of basic strip Puducherry is being pursued to
hand
to 300m. over remaining land.
Work order issued for extension
and
strengthening of runway for ATR 72
operations for Rs. 19.80
Crores. Work
completed.
Bagdogra (West Bengal)
Phase 1
Expansion of Apron for parking of Work completed.
4 (A-321), 1 (IL -76) 2 Helicopter
parking.
Jaisalmer (Rajasthan)
Construction of New Apron for 3 Work in Progress, Progress 15%.

parking stands — C Type
Construction of New Terminal Building. Planning stage.

Silchar (Assam)
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Runway extension on either end One side extension completed (150

D}

upto 7500 ft. Either side work held up for NOC
from 1AF.
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Cuddapah (Andhra Pradesh)

Construction of Runway, Apron,
for

Taxiway, Compound wall and allied
Pre-

works.

technical

under

Warangal (Andhra Pradesh)

Development of Airport for ATR type
of aircraft operations.

Pantnagar (Uttrakhad)

Runway extension to cater for
ATR 72 type of aircraft, Renovation
of Terminal Building and Provision
of Ground Lighting completed.

Leh (Jammu & Kashmir)

* Construction of Civil Apron,
Car Park

* Construction of New Terminal
form
Building

Runway & apron works completed,

ATR72 type of aircraft operation.

fabricated Terminal building,

block cum control tower and fire
station in final stage. Tender

process.
MOU with Govt. of Andhra Pradesh
signed in 2007. Projected the
additional land requirement of 438

acres to Govt. of AP in 2008. Land
transfer awaited.

Work completed

Work completed.

Drawing finalized. Land transfer

1AF awaited.

Statement — 11

Progress in respect of Kolkata and Chennai Airports

SI. Name of Airport Cost in crores Status Date of completion/
No. Likely date of
commencement of
operation
1 2 3 4 5

NSCBI Airport, Kolkata

1. C/o Integrated
Terminal Building,
1/c face lifting of
terminals.




1 2

3 4 5

a) Terminal Bldg. works

b) Extn. OFf secondary
runway, C/o taxi track,
apron lighting aids, apron
lighting parking bays,
bridges, apron, etc.

Chennai Airport, Chennai

1. Development of Kamraj
Domestic Terminal,
Expansion of Anna
International and Face

lifting of existing terminal.

a) Terminal Bldg. works

b) Extn. OFf secondary
runway, parking bays,
bridges, apron, etc.

(1) Construction of RCC / 207.14

prestressed concrete bridge
for aircraft movement
across the adyar river

1612.08

100.00

1212.06

230.86

39% August, 2011

98% September, 2010

49% June, 2011

94% August, 2010

59% December, 2010

Buying of Airbus A-380 by Al

2430. SHRIMATI T. RATNA BAIL:

pleased to state:

Will the Minister of CIVIL AVIATION be

(a) whether airlines including Air India propose to buy 60 Airbus A-

380s in next 20 years;

(®)

if so, the details thereof;

(c) the amount of earmarked for this purpose; and

(d) the aims of buying such a large number of Airbus A-380s?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (@) to (d) There is no plan with the govt. to acquire A 380
airbus for national carrier. However, Govt. has granted "In Principle
Approval"” to M/s. Kingfisher Airline on 29.06.2006 to import 05 A 380

aircraft.
Airports operating without valid license

2431. DR. T. SUBBARAMI REDDY: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether 40 airports in operation in the country do not have

license;

(b) if so, whether air safety measures have not been fully utilized

by these airports;

(c) whether it is a fact that only 8 out of more than 50 operational
airports in the country have mandatory license issued by Directorate

General of Civil Aviation (DGCA);

(d) whether according to rule 78 of Indian Aircraft Rule, 1937 only

licensed airports should be allowed to operate; and

(e) if so, what action Government has taken or proposes to take to
check airports which are running without licence and to what extent these

airports are dangerous for safety?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) to (c) Out of 55 operational airports owned by Airports
Authority of India (AAl), 5 airports have Directorate General of Civil
Aviation (DGCA) license 9 airports belonging to JVCs/State Government.
For 35 airports, applications have been submitted to DGCA. For the
remaining 15 airports of AAl, applications for [licensing are under
preparation. These airports had been in operation under the control of
Government through AAl and Ministry of Defence, and therefore follow
general safety measures. All these airports are in conformity with

International Civil Aviation Organisation (ICAO) safety standards.

(d) and (e) Under Indian Aircraft Rules 1937 (4th Amendment 2004)
operations of aircraft are permitted at unlicensed aerodrome till the
aerodrome operator obtains the license from the DGCA

by the date to be notified by the Central Government. These dates have
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been extended from time to
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time by way of notification by the Central Government. Moreover, these
are built according to ICAO standards. Therefore, as on date the airport
which had not been licensed can continue to operate legally and safely
without obtaining license. All safety measures are in place for safe

operation of aircraft at these airports.
Molestation cases on flights

2432. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that molestation cases on board the flights
are growing and there is a need for more stringent laws that will deter

erring male molesters;
(b) if so, the details in this regard;

(c) whether it is also a fact that in a majority of such cases

reported, the accused have been let off on bail; and

(d) if so, the steps Government proposes to take to amend the law
for stricter punishment to such travelers indulging in molestation or

misbehavior with crew members?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (a) to (c) No, Sir. Some cases of passenger misbehavior have
been reported. These cases are handed over to the local police for

further action.

(d) Rule 29 of the Aircraft Rules, 1937 deals with the acts likely
to imperil the safety of an aircraft. In order to amend the Aircraft
Rules, 1937 to incorporate necessary provisions in the Aircraft Rules,
1937 regarding assault and other acts of interference against a crew
member and assault and other acts endangering safety or jeopardizing good
order and discipline, a Gazette notification for pre — publication has

been published on 29/07/2010 seeking suggestion/ objections on the same.
Cancellation of flights by Air India to Kerala

2433. SHRI K_.N. BALAGOPAL: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Air India has cancelled services connecting Kerala

recently;
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(b) if so, the details about the last three years; and

(c) the steps being taken by the Ministry to reinstate and introduce

more services connecting airports in Kerala?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): (@) to (c) In last three years, with a view to bring about
synergies in the operations of flights operated by Air India and its
subsidiaries, it has introduced restructured/withdrawn some of its
flights from/to Kerala. The flights on Cochin - Goa, Cochin - Coimbatore,
Calicut - Goa, Calicut - Trichy, Calicut - Ras-al-Khaimah / Fujairah and
Trivandrum - Trichy have been withdrawn due to poor load factor and cash
losses. While Cochin - Agatti flight would be made operational soon, Air
India Express operates services on Cochin-Doha - Bahrain, Cochin -
Kuwait, Cochin - Muscat, Calicut - Muscat and Calicut - Doha/Bahrain
sectors which were operated by Air India. Flights on Cochin - Bangalore,
Calicut - Chennai and Trivandrum - Bangalore sector, which had been
withdrawn for some period, have been re-introduced. Air India does not
presently have plans to introduce more flights out of Kerala due to

capacity constraints.
SEBI*"s proposal for separation of posts of Chairman from MD/CEO
2434. SHRI D. RAJA:
SHRI M.P. ACHUTHAN:
Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Securities and Exchange Board of
India (SEBI) is considering a proposal to separate the post of Chairman

from that of Managing Director (MD)/CEO;
(b) if so, the details thereof;

(c) whether it is also a fact that the Standing Conference of Public
Enterprises (SCOPE) has opposed this proposal; and

(d) if so, the details thereof and Government®s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) SEBI has received suggestions stating that the position of
Chairman and that of the Managing Director / Chief Executive Officer

(CEO) of the listed companies should be segregated.
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(b) The Corporate Governance Voluntary Guidelines 2009 brought out
by the Ministry of Corporate Affairs inter — alia states that a clear
demarcation of the roles and responsibilities of the Chairman of the
Board and that of the Managing Director / CEO promotes balance of power
and prevents unfettered decision making power with a single individual.
Further requirement to segregate role of Chairman and CEO 1is also
prevalent in developed jurisdictions including USA, UK and France. The
Primary Market Advisory Committee of SEBI has taken note of these

developments.
(c) Yes, Sir.

(d) SCOPE has argued that since the public sector companies in India
have been structured through a checks and balance system of Comptroller
and Auditor General of India. Central Vigilance Commission, Government
Audit and Committee on Public Undertakings, there is no need to separate
the role of Chairman and Managing Director. According to SCOPE, any such
change in the basic structure of the organization may adversely affect

the performance of public sector enterprises.
Cases of cloning of credit cards

t2435. SHRI AVINASH RAI KHANNA: Will the Minister of FINANCE be

pleased to state:

(a) whether cases of withdrawing money by cloning of credit cards or

making fake cards have come into notice of Government.
(b) if so, the steps taken by Government in this regard;

(c) whether Government is contemplating to impose ban on the

instruments used for making of such cloned/fake credit cards; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) and (b) RBI has reported that some instances have come to

their notice of withdrawing money by cloning of credit cards/fake cards.

RBlI had issued a circular to all commercial banks in June, 2006,
advising them to take various preventive measures to combat frauds

relating to skimming or duplicating of credit cards. The

toriginal notice of the question was received in Hindi.
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circular had highlighted the fact that certain plastic used by the
miscreants were not normal credit / debit cards but were telephone top-up
cards issued by UK based telephone companies with magnetic strip. This
magnetic strip was used to encode data belonging to original cards which
were obtained by the fraudsters through skimming (copying of magnetic
strip). The measures include educating customers through hoardings,
advertisements, handouts and also posting cautionary messages in the

website of card issuing banks.

The bank have also been advised to inform to customers not to
reveal ATM PIN in response to requests received through e-mail, to
periodically verify the transaction history to ensure its correctness and
if any unauthorized transaction observed it should be immediately

reported to the bank and inform the bank if the card is lost or stolen.

As operational / security measures, the banks were advised to
post security guard and conduct inspection of ATM on regular basis by
bank official. The banks were advised that the incident of skimming
should be immediately brought to the notice of local law enforcement

authorities.

Besides above RBI vide its Master Circular on “Credit Card
Operations of banks® dated July 1, 2010 advised all banks to set up
internal control systems to combat frauds and to take pro-active fraud
control and enforcement measures. They were also advised to ensure that
credit card operations were run on sound, prudent and profitable lines as
also fulfill “Know Your Customer® requirements, assess credit risk of
customers, specify terms and conditions in clear and simple language

ensure prompt dispatch of bills, maintain customer confidentiality, etc.

(c) and (d) The use and making of cloned credit cards/fake cards is a
type of credit card fraud and is therefore illegal and therefore the
question of imposing ban on the use and making of cloned/fake credit

cards does not arise.
Project for maximizing oilseed and pulse production

1t2436. MISS ANUSUIYA UIKEY: Will the Minister of FINANCE be pleased

to state:

(a) whether the Ministry has received from the State Government of

Madhya Pradesh
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a letter No. Isopan/ Bundelkhand/ 04-05/ 774 dated 16 October 2006

and a project proposal for

tOoriginal notice of the question was received in Hindi.
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maximizing oil seeds and pulse production of Rs. 106.82 crores for
increasing production of oil seeds and pulses in Bundelkhand by Japan

International Cooperative Society;

(b) if so, the current status of approval of this project and the

reason of delay for such a long period; and

(c) by when the amount would be released after giving approval to

this proposal and the expected time period thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) The Department of Economic Affairs received a proposal for
“"Maximizing Oilseeds and Pulses Production in Bundelkhand Region® of
Madhya Pradesh, wunder the Grant-in-aid and technical cooperation
programme of the Government of Japan, with the recommendation of the
Ministry of Agriculture, in July 2006. The name of the project has since
been revised as "Project for maximization of Soybean production in Madhya

Pradesh™.

(b) The Government of Japan conveyed its approval for acceptance of
the said proposal in April 2008. The formalities regarding finalization
of terms and conditions of the project are being worked out between the
Government of Madhya Pradesh, Ministry of Agriculture and JICA in terms

of standard norms and procedure.

(c) No monetary grant or release of funds is involved under the
scheme. After completion of necessary formalities, JICA would only

provide technical assistance and their experts.
Excise Duty evasion by small scale companies

2437. SHRI NARESH CHANDRA AGRAWAL: Will the Minister of FINANCE be

pleased to state:

(a) whether large evasion of excise duty are being done by small
scale companies which are availing the benefits available to small scale
units in the states like Himachal Pradesh, Uttarakhand, Jammu and Kashmir

and North-Eastern States;

(b) whether Government is aware that these companies are charging

excise duty on their products despite the excise duty exemption;
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(c) whether Government has any plan to curb these malpractices
especially being done by the pharmaceutical companies and corrupt

officers of National Pharmaceutical Pricing Authority; and
(d) if so, the details thereof?"

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (@) Some cases pertaining to evasion of central excise

duty by small scale companies have been detected. The details are given

below:

(Rs. 1n crores)
Year Nos of cases Amount of evasion involved
2008-09 Nil Nil
2009-10 4 2.23
2010-11(Upto 30th June, 2010) Nil Nil

(b) One case pertaining to charging excise duty on the product
despite availing the duty exemption has been detected. The details are

given in table below:

(Rs. in crores)

Year Nos of cases Name of Company Amount of

evasion involved

2008-09 1 M/s Omid Engg. (P) Ltd., 019
Gagret, H.P.
(c) and (d) The National Pharmaceutical Pricing Authority

(NPPA), has penalized companies found selling formulations at a price
higher than the price fixed by NPPA. The details of such companies are
available at their website nppaindia@nic.in. NPPA has issued 8 notices
during May to July, 2010 demanding Rs. 38.55 Crores from 4 companies
companies in J&K towards overcharged amount and interest in respect of

excise duty charged from the consumer but actually refunded to them.
Opening of SBI ATMS

2438. SHRI MOHAMMED ADEEB: Will the Minister of FINANCE be pleased to

state:
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(a) the number of ATMs that were proposed to be opened by the State
Bank of India (SBl)in different parts of the country during the last

three years, year-wise;

(b) the details of those opened and not opened along with the

reasons for their non-opening;

(c) the details of the ATMs proposed to be opened during the current
year and the next year along with the names of the places where these are

proposed to be opened; and
(d) the details of the requests pending in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) to (d) State Bank of India (SBl) had proposed to be open 2300
ATMs (approx.) in 2007-08, 5550 in 2008-09 and 10500 in 2009-10. The
details of the ATMs which were opened and not opened along with the

reasons for their not opening are as under:

Year No. of ATMs opened Not opened Reasons for not opening
2007-08 1441 859 Due to delay in site preparation,
2008-09 2733 2817 lack of 3-phase power and
2009-10 7788 2712 delay in connectivity etc.

Approximately 3000 ATMs are proposed to be opened during the current
year (2010-11). These ATMs are to be opened in all the centers across the
country. The Bank has not drawn up any plan for the year 2011-12. The

bank has reported that there are no requests pending in this regard.
Selection of Indian rupee symbol

2439. SHRI NAND KUMAR SAl: Will the Minister of FINANCE be pleased to

state:
(a) whether Government has approved the symbol for the Indian Rupee;

(b) if so, the details of the jury member authorized for selection

of the symbol;

(c) the details of the criteria fixed for selection of symbol; and
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(d) the details of the steps taken by Government to include the

symbol in the Indian Script Code for Information Interchange?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) and (b) Yes, Sir. The details of Jury members are as follows:

(i) Smt. Usha Throat, Deputy Governor, RBI, Mumbai — Chairman.

(ii) Shri K.V. Eapen, Joint Secretary, Deptt. of Financial Services,

Ministry of Finance, New Delhi.
(i) Ms. T. Kumar, Joint Secretary, Ministry of Culture, New Delhi.

(iv) Smt. Aditi Mehta, Joint Secretary, Indira Gandhi National Centre for
Arts, New Delhi.

(v) Shri Anil Sinha. Chairperson, Integrated Design Services and Industry

Programmes & Projects, National Institute of Design, Ahmedabad.
(vi) Professor Hemant Nagdive, Director, JJ School of Arts, Mumbai.

(vii) Shri Bazil Shaikh, Chief General Manager, Reserve Bank of India,

Mumbai .
(c) Following criteria were fixed for section of symbol:

(i) The symbol should represent the historical & cultural ethos of

the country as widely accepted across the country.
(ii) The symbol should be applicable to standard keyboard.

(i) The symbol has to be in the Indian National Language Script

or a visual representation.

(d) The Process to include the symbol in the Indian Script Code for
Information Interchange has been initiated by the Bureau of Indian

Standards.
"Deregulating interest rates on small saving schemes"

2440. SHRI SHYAMAL CHAKRABORTY:
MS. SUSHILA TIRIYA:
Will the Minister of FINANCE be pleased to state:
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(a) whether Government is considering to deregulate interest rates
on small savings schemes like Public Provident Fund (PPF) and post office

deposits, linking them to prevailing interest rates in the markets;

(b) if so, whether Government is aware that in order to neutralize
the burden of price rise, people keep money in PPF and post office

savings;
(c) if so, what is the logic to reduce the interest rate; and

(d) the steps taken by Government to regulate prevailing low

interest rates in the market?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) to (c) As a follow up to one of the recommendations of the
13th Finance Commission, the Government has set up a committee headed by
Deputy Governor, Reserve Bank of India for comprehensive review of
National Small Savings Fund (NSSF) structure, interest rate, tenor and
other administrative matters. The term of reference of the Committee
include, inter alia, review of the existing parameters for the small

saving schemes, terms of lending to States and other related issues.

The small savings schemes continue to enjoy investor confidence as
the risk- return equation of these schemes is TfTavourable with the
benefits of liquidity, accessibility, tax incentives and implicit

sovereign guarantee.

(d) Interest rates relating to banks, Tfinancial institutions and
debt markets are deregulated. Banks have been given freedom by Reserve
Bank of India to fix their own interest rates on domestic term deposits
of various maturities. Interest rates on Small Savings Schemes are
Administered Interest Rates, and are benchmarked to the average annual
yield on Government Securities of comparable maturity in the secondary
market, with a suitable spread subject to a maximum of 50 basis point
over the benchmark yield, depending upon the maturity and liquidity of

the instruments.
Revision of grade pay of officials of CSS

1t2441. SHR1 JAI PRAKASH: Will the Minister of FINANCE be pleased to

state:

tOriginal notice of the question was received in Hindi.
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(a) whether Government is considering any proposal to change/revise
the grade pay of Upper Division Clerks (UDCs) and Section Officers
working in the Central Secretariat Services (CSS) and equivalent

services; and

(b) if so, by when a decision will be taken by Government in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) No, Sir.

(b) Does not arise.
Credit given to minority communities

2442 . SHR1 AHMAD SAEED MALIHABADI: Will the Minister of FINANCE be

pleased to state:

(a) whether it is a fact that Rs. 83,000 crore has been given credit

by nationalized banks for minorities;
(b) if so, the details thereof;

(c) the total amount of credit given to Muslim minority community,

bank-wise and State-wise; and

(d) the ratio and amounts of loan as a long term and short term loan

sanctioned for the Muslim minority community?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (@) to (c) As on 31st March, 2010 total Credit
(outstanding) to Minority Communities by Public Sector Banks (PSBs) stood
at Rs. 1.12.039 crore (source: PSBs).

Bank-wise details of Credit (outstanding) to Minority Communities
(all communities) by PSBs, as on 31st March, 2010, as available, are

given in the Statement — I (See below).

State-wise details of Credit (outstanding) given to Muslim Minority
Communities, for half year ended September, 2009, as given by Reserve

Bank of India (RBI) are given in the Statement — 11 (See below).

(d) RBI has reported that they have no information in this regard.
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Statement-1

Minority Community (all Communities) Lending by Public Sector Banks

Rs. Crore

SI. No. Name of the Bank Total Outstanding as on 31.03.2010
1 2 3
1 Allahabad Bank 3656.19
2 Andhra Bank 2252.48
3 Bank of Baroda 4632.6
4 Bank of India 7520.71
5 Bank of Maharashtra 522.3
6 Canara Bank 9004.8
7 Central Bank of India 3377.31
8 Corporation Bank 943.77
9 Dena Bank 932.89
10 IDBI Bank 294 .39
11 Indian Bank 3193.53
12 Indian Overseas Bank 4112 .82
13 Oriental Bank of Commerce 3211.42
14 Punjab & Sind Bank 3350
15 Punjab National Bank 9576.36
16 State Bank of Bikaner & Jaipur 843.6
17 State Bank of Hyderabad 2544.08
18 State Bank of India 29043.03
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19 State Bank of Indore 1506.39
20 State Bank of Mysore 1189.78
21 State Bank of Patiala 543.88
22 State Bank of Travancore 3123
23 Syndicate Bank 4399.14
24 UCO Bank 3989.5
25 Union Bank of India 4624 .64
26 United Bank of India 2085
27 Vijaya Bank 1565.21

Total 112038.82

Source PSBs
Statement — 11

Total amount of credit (outstanding) given to Muslim Minority Communities

by Public Sector Banks — as on September 2009

Region State 7/ U/ T Amount (Rupees in crore)
1 2 3
Northern Delhi 1027.91
Punjab 91.60
Haryana 575.00
Chandigarh 38.08
Jammu & Kashmir 660.37
Himachal Pradesh 179.32
Rajasthan 1215.58
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1 2 3
North East Assam 589.25
Mizoram 2.34
Meghalaya 16.27
Arunachal Pradesh 0.82
Nagaland 10.33
Manipur 16.93
Sikkim 4.13
Tripura 36.90
Eastern Bihar 950.67
Jharkhand 497.03
West Bengal 3445 .81
Orissa 845.32
Andaman & Nicobar 23.41
Central Uttar Pradesh 5554.83
Uttaranchal 373.34
Madhya Pradesh 2093.48
Chhattisgarh 373.29
Western Gujarat 1086.12
Maharashtra 3416.70
Daman & Diu 1.99
Goa 131.11
D&N Haveli 2.70
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Southern Andhra Pradesh 4486.79
Karnataka 3826.20
Lakshadweep 22.22
Tamil Nadu 3634.17
Kerala 6094 .87
Pondicherry 56.15
Grand Total 41481.02

Source: Reserve Bank of India
Setting up special dispute settlement panels
2443_ SHRIMATI MOHSINA KIDWAL:
SHRI MAHENDRA MOHAN:
Will the Minister of FINANCE be pleased to state:

(a) whether Government proposes to set up special dispute

resolutions panels and courts to resolve economic offences and disputes;
(b) if so, the details thereof;

(c) whether the economic offences and disputes are increasing and
whether the Ministry of Law and Justice has cleared the proposal to set

up tribunals for the same; and
(d) if so, the time by which such tribunals are likely to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) to (d) The information is being collected and will
be laid on the Table of the House.

Mobile banking services in rural areas.

2444 . SHR1 MAHENDRA MOHAN:
SHRIMATI MOHSINA KIDWAL :
Will the Minister of FINANCE be pleased to state:
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(a) whether Government proposes to introduce the mobile banking

services in rural areas;
(b) if so, the details thereof;

(c) whether the roles of Telephone Regulatory Authority of India
(TRA1) and the Reserve Bank of India (RBI) have been demarcated in such

services; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (&) and (b) The Reserve Bank of India (RBI) has issued
operating guidelines to banks for mobile banking transactions in October,
2008, which were reviewed and further relaxed in December, 2009. Banks
can extend mobile banking services any where in India subject to a one-
time approval of the RBI. This service can be offered to customers
subject to a daily cap of Rs. 50,000 per customer for both funds transfer
and transactions involving purchase of goods/services. Transactions up to
Rs. 1000 can be facilitated by banks without end-to-end encryption. In
order to facilitate the use of mobile phones for remittance of cash,
banks are permitted to provide fund transfer services which facilitate
transfer of funds from the accounts of their customers for delivery in
cash to the recipients. The disbursal of funds to recipients of such
services can be facilitated at ATMs or through any agent(s) appointed by
the bank as Business Correspondent. The maximum value of such transfers
shall be Rs. 5000 per transaction. Banks are also allowed to place
suitable cap on the velocity of such transactions, subject to a maximum
value of Rs. 25,000 per month, per customer. The RBI has so far

authorized 40 banks to offer mobile banking services to their customers.

(c) and (d) An Inter Ministerial Group (IMG) under the Chairmanship
of Secretary, Department of Information Technology (DIT) was constituted
on 19.11.2009 by the Cabinet Secretariat to work out relevant norms and
modalities for introduction of a mobile based delivery model for delivery

of basic financial services, where TRAI and RBI were members.
Release of grants to Chhattisgarh for police and jail

1t2445. SHRI SHREEGOPAL VYAS: Will the Minister of FINANCE be pleased

to state:
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toriginal notice of the question was received in Hindi.
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(a) whether the State Government Chhattisgarh has requested for
early release of amount pertaining to the police and jail as per the
recommendations of the Tenth Finance Commission in view of prevalent

situation there;
(b) if so, the progress made in this regard; and

(c) whether the Chhattisgarh Government has been assured for
reimbursement after getting the essential work done in case the early

release of fund is not possible?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (@) to (c) Government of Chhattisgarh has not made a
request pertaining to the Tenth Finance Commission. However the State
Government has requested release of some State specific grants
recommended by the Thirteenth Finance Commission, relevant to development
of the new capital city, strengthening of prison infrastructure and
residential accommodation for police personnel. The State Government has
asked for release of these grants in 2010-11. Under the award of the
Thirteenth Finance Commission, as accepted by the central Government,
these grants are effective from 2011-12, upon the State Government®"s

compliance with specified conditions.
Opening of Trading Accounts by non-registered entities

2446. SHRIMATI BRINDRA KARAT: Will the Minister of FINANCE be pleased

to state:

(a) whether any case have been reported of a stock broker or a
company not being a registered entity with Securities and Exchange Board

of India (SEBI) and involved in opening equity trading accounts; and

(b) if so, whether any action or investigation has been initiated

against such stock broker or company?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (@) Securities and Exchange Board of India (SEBI) has informed
that a person cannot operate as a stock broker without a registration
from SEBI. However; it has come to the notice of SEBI in the past that
some entities not registered with SEBlI have traded in the stock markets
as sub-

brokers.
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(b) SEBI has issued public notices disclosing the names and
addresses of such entities acting as unregistered sub-brokers and
cautioned the investors not to deal with them. Prosecution proceedings
have also been initiated against such entities in accordance with the
provisions of SEBI Act, 1992.

Recovery of NPAs

2447. SHRI SHYAMAL CHAKRABORTY: Will the Minister of FINANCE be

pleased to state:

(a) the total amount of bad debt or Non-Performing Asset (NPA) till
date;

(b) whether concrete steps have been taken by Government to recover

the huge amount of bad loan (NPA);

(c) whether private sector banks suffer bad debt syndrome; if not,

how does it inflict the public sector banks only;

(d) how many bank officials have so far been booked and given

punishment for being found guilty in the matter; and

(e) what concrete steps have been taken against the defaulters and

awarded punishment?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) and (b) As on 31.03.2010, the Gross Non-Performing Assets
(NPAs) of Scheduled Commercial Banks (SCBs) amounted to Rs. 81,813 crore,
which is 2.50% of their gross advances. The details of Gross NPAs and
their percentage to gross advances in respect of Public Sector and

Private Sector Banks are given as under-

(Amount in Rs. crore)

Year Public Sector Private Sector
March 2008 39,749 (2.34) 12,976, (2.74)
March 2009 44,039 (2.09) 16,888 (3.25)
March 2010 57,301 (2.27) 17,384 (2.97)

(Figures in brackets are %age to Gross advances)
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It may be seen that Gross NPA ratios of Private Sector banks has been
higher than that of Public Sector Banks (PSBs) during the last three

years.

(b) and (e) To improve asset quality of the banks and to create a
good recovery climate, the Reserve Bank of India (RBI) and the Government
have taken various steps which, inter-alia, include prescribing
prudential norms for provisioning and classification of non-performing
assets, guidelines for prevention of slippages, Corporate Dent
Restructuring and other restructuring schemes, One Time settlement
schemes, enactment of the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest (SARFAESI) Act, 2002, the
Credit information Companies (Regulation) Act, 2005, and the Recovery of
Debts due to Banks and Financial Institutions (DRT) Act, 1993 etc. Due to
concerted efforts made by the Government and RBI, the Gross NPA to Gross
Advances ratio of PSBs has reduced from 3.71% in 2006 to 2034% in 2008
and 2.27% in 2010.

(d) Data Reporting System of RBI does not collect information about
the number of bank officials found guilty and punished due to NPA of

loans.
Opening of Bank branches in minority concentrated districts

2448. SHRI MOINUL HASSAN: Will the Minister of FINANCE be pleased to

state:

(a) whether it is a fact that people of minority concentrated

districts face problems to access bank facilities;

(b) whether there is any instruction to Reserve Bank of India (RBI)
from Government to open Public Sector Bank branches in the minority

concentrated districts;
(c) if so, what is the improvement in the last three years; and
(d) if not, what is the future plan of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRlI S.S.
PALANIMANICKAM): (@) As reported by Reserve Bank of India (RBI), the
amount of credit outstanding to Minority Communities by Scheduled
Commercial Bank in 121 Minority Concentrated Districts as on 31st March,
2008, 2009 and 30th September, 2009 was as under:
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As on Amount of credit outstanding to Minority Communities

31st March, 2008 24005.58
31st March, 2009 31510.66
30th September, 2009 35527.38

Source: RBI

It is seen from the above table that the credit outstanding to
Minority Community in 121 Minority Concentration Districts (MCDS) has
increased by about 48% from March, 2008 to September, 2009.

(b) and (d) In line with the announcement made in Budget Speech,
2008-09, the Public Sector Banks (PSBs) were advised that 500 more
branches may be opened in the Districts with a substantial number of
minority community population during the year 2008-09. The PSBs have
opened 524 branches during the year 2008-09 and 743 branches during 2009-
10.

Further, pursuant to a Cabinet decision, the PSBs were advised in
October, 2007 to step up their lending to Minority Communities to the
extent of 15% of their Priority Sector Lending by the end of March, 2010.

The total amount of loans outstanding to Minority Communities by
Public Sector Banks in all districts of the country as on 31st March,

2008, 2009 and 2010 was as under:

Rs. in crore

As on 31st March Total Loans Outstanding to Year-on-Year

Minority communities by Public Sector

Banks in all districts of the country Growth
2008 58662 .67 -
2009 82864 .65 41.26%
2010 112038.82 35.21%

Source : PSBs
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Withdrawal of cashless facilities by Insurance companies

2449. SHR1 SABIR ALI: Will the Minister of FINANCE be pleased to

state:

(a) whether Government is aware that some insurance companies have
withdrawn cashless facilities from some private hospitals keeping in view
the overcharging by them as compared to medical costs in Government

hospitals;

(b) whether Government®s attention has been drawn to the news report
contained in the Times of India of 11th July, 2010 under the caption

"Policy takers are fleeced, made to play higher charges"; and

(c) if so, what steps are proposed to be taken to remedy this

situation?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) to (c) Yes, Sir. On account of heavy outgo of claims and the
health insurance portfolio becoming loss making, effort has been made by
the Public Sector Insurance Companies to curtail/reduce the claims outgo.
For control over cost of claims, elaborate discussions were held with the
medical experts and a standardization of surgical procedures was done.
Historical data of past hospitalization in the selected cities was
analyzed and hospitals with maximum volume of traffic were identified.
Data on cost for procedures too was analyzed. The cost component for
each procedure in terms of length of stay, type of intervention, cost and
nature of implants etc. were studied. Hospitals were also categorized on
the basis of facilities and infrastructure available. Depending upon the
categorization of hospitals, the rates were also standardized. The Third
Party Administrators (TPAs), thereafter, approached the hospitals with
high volume of traffic and offered them to be part of the network at the
appropriate rates. The cashless service is thus, now available in a
network of 449 hospitals that have agreed to work at given rates for
specified procedures in the four cities (Delhi - 163, Mumbai - 121,
Bangalore — 81 & Chennai — 84). Simultaneously the settlement of claims
on reimbursement basis continues to be available in non-network
hospitals. The list of Hospitals in the Network in these cities is
available on the websites of TPAs/ Insurance Companies. In the rest of
India the earlier process of rendering cashless facility is still

continuing.
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Shortage of staff in CAG

245. SHRI B.S. GNANADESIKAN: Will the Minister of FINANCE be pleased

to state:
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(a) whether the Comptroller and Auditor General (CAG) auditing
system which 1is one of the best in world and is also auditing
international organizations like FAO, WHO and other UN bodies is facing

shortfall of about 16000 employees in the organization; and

(b) if so, the details thereof and the steps taken to recruit

qualified personnel in the auditing organization?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (&) The office of Comptroller & Auditor General of India (C&AG)
have informed that against a sanctioned strength of 67,063 (in the Group
"B", "C" & "D" cadres), 44,158 persons are in position as on 01.03.2010.
Thus, there is a shortfall of 22,905.

(b) The Groups-wise details of 22,905 vacancies are as under:-

Group "B~ - 2,944
Group “C* 17,297
Group "D~ 2,664

Recruitments to Till the vacancies are made on the basis of

continuous assessment of functional requirements.
Estimate of unaccounted money in the country

2451. SHRIMATI NAZNIN FARUQUE:
PROF. ANIL KUMAR SAHANI:
Will the Minister of FINANCE be pleased to state:

(a) whether Government have any assessment on the extent of

unaccounted income/wealth in the country as on date;

(b) if so, the details thereof and if not, whether there is any

proposal to assess the same now;

(c) whether Government has identified the sectors and areas of
generation an circulation of unaccounted money and if so, the details

thereof;

(d) the details of measures taken to strengthen surveillance and

enforcement to nab tax evaders; and
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(e) the quantum of unaccounted money seized during the last three

years?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) to (b) There is no official estimate of the extent
of unaccounted income/wealth in the country as on date. At the instance
of the Government, the National Institute of Public Finance and Policy
(NIPFP) had in 1985 conducted a study "Aspects of black money in India" in
which the amount of black money in the country in the year 1983-84 was
estimated between Rs.31,584 Crore and Rs. 36,786 Crore. The authors of
the study had, however, admitted that their estimate was based on
numerous assumptions and approximations, each of which could be
challenged. Subsequently no fresh study has been conducted by the

Government on the account of black money.

At present, there is no proposal to make any fresh assessment of the

extent of unaccounted income/wealth in the country.

(c) There are several underlying causes of generation and
circulation of unaccounted money, including various socio-economic
factors. However, generation and circulation of unaccounted money is
found to be prevalent in Real Estate, Manufacturing Sector, Mining,

Education, Healthcare and various other sectors.

(d) The Government takes several punitive and deterrent steps to
unearth black money. These include scrutiny of returns, surveys, search
and seizure action, imposition of penalty and launching of prosecution in
appropriate cases. Among other efforts to unearth black money, Tax
Information Network (TIN) has been set up as depository of important tax
related information which can be accessed by the Department. The
information collected from various source is also collated electronically
to create a 360 degrees profile of the high net-worth assesses so as to
detect tax evasion. A Computer Aided Investigation Tool (CAIT) has been
developed to scrutinize computerized Books of Accounts. Modern Cyber
Forensic Techniques are utilized for handling of digital evidence seized
during search and Survey operations. Information as regards suspicious
transactions and large cash transactions, as disseminated by the
Financial Intelligence Unit, India (FIU-IND), is also investigated by the
Income Tax Department. Appropriate action under the provisions of Direct

Tax Laws is taken in cases where unaccounted income/wealth is detected.
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(e) The amount of total assets seized by the Income Tax Department
during Search and Seizure operations conducted in the last three

financial year is as under:

Financial Year Total Seizure (Rs. in Crore)
2007-08 427.82
2008-09 550.23
2009-10 786.27

Development of Gramin Banks

2452_. SHRI N._K. SINGH: Will the Minister of FINANCE be pleased to

state:

(a) whether Government has recently convened a meeting with chiefs
of the Gramin Banks to review the status of Tfinancial inclusion

programme;

(b) if so, the details of discussions held with the chiefs of Gramin

Banks;

(c) whether most of the Gramin Banks which were earlier known as

Regional Rural Banks are running in losses;
(d) if so, the factors responsible for such losses; and

(e) the steps taken by Government to spread the network of Gramin
Banks and also to upgrade technology so that the banks may not suffer

losses?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) and (b) Yes, Sir. An Annual Review Meeting of Regional Rural
Banks (RRBs) was held on 25th July, 2010 under the chairmanship of
Finance Minister. Review of the status of Financial Inclusion was one of
the Agenda of the review meeting. The issues discussed in the meeting,

inter-alia, included the following:
* Credit Flow to Agriculture;
* Current Viability;
* Non-Performing Assets (NPA) position;

* Capital-To-Risk-Weighed Assets Ratio (CRAR) position;
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* Core Banking Solutions (CBS) in RRBs;
* Branch Expansion of RRBs, etc;

(c) As on 31.03.2010, 3 RRBs out of 82 RRBs were incurring losses.
(Manipur Rural Bank — Rs. 2.98 crore, Puduvai Bharthiar Grama Bank — Rs.

0.22 crore and Mahakaushal Gramin Bank — Rs. 2.45 crore).

(d) The profitability of RRBs, as a segment, has been improving.
However, some of the factors responsible for losses iIn RRBs are
identified as; Jlow recovery, high NPA, Jlow business level, Ilow
productivity per branch and per staff, high cost structure, poor
financial management, limited area of operation, non-viable Ilevel of
operation in branches located in resource-poor areas etc. Further, one of
the RRBs, namely Puduvai Bharthiar Grama Bank, which was set up in March

2008, has not yet reached a breakeven point.

(e) As on 31 March 2010, there were 82 RRBs with a network of 15475
branches spread over 619 districts in 26 States and 1 Union Territory.
The following measures have been initiated to expand the outreach of the
RRBs:

* The RRBs were given a target in 2007 to open 2000 branches by March,
2011;

* RRBs are required to migrate to Core Banking Solution (CBS) by
September 2011 (As on date, 21 RRBs have already achieved 100% CBS

status);

* The Sponsor Banks would provide the required support to the RRBs

sponsored by them for this purpose;

* For up gradation of Technology for Financial Inclusion, the RRBs are
being provided funds from Financial Inclusion Fund (FIF) and

Financial Inclusion Technology Fund (FITF) by NABARD,
Agricultural Loan

2453. SHR1 P. RAJEEVE: Will the Minister of FINANCE be pleased to

state:

(a) the money allotted by public sector banks under agricultural

loans;

(b) whether there is any increase during the last three years; and
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(c) what is the percentage of the agricultural loans below one lakh

rupees of total agricultural credit?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (@) and (b) The agency-wise target and actual
disbursement of credit to agriculture sector by all agencies during the

last three years is as under:

(Rs. Crore)

2007-08 2008-09 2009-10 (Prov)

Agency Target Ach. Target Ach. Target Ach.
Comm. Banks 150,000 181,088 195,000 228.951 250000 274,963
(121%) (117%) (110%)
Coop. Banks 52,000 48,258 55,000 46,192 45,000 57,500
(93%) (84%) (128%)
RRBs 23,000 25,312 30,000 26,765 30,000 34,456
(110%) (89%) (115%)
Total 225,000 254,658 280,000 301,908 325,000 366,919
(113%) (108%) (113%)

(Figures in brackets indicate percentage of achievement)

(c) Data as sought is not being centrally maintained by the Reserve

Bank of India (RBI1)/NABARD.
G-20 summit in Toronto

2454. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of FINANCE be

pleased to state:
(a) the details of the recently held G-20 summit in Toronto;

(b) whether Government has bargained for extending the World Bank
Trust Fund beyond its committed investments in food security to education

and health; and
(c) wheat are the other important decisions taken in this Summit?

THE MINISTER OF STATE IN MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM) :
(@) and (c) G 20 Toronto Summit was held on 26-27 June, 2010. It was
the fourth Summit of G20
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Leaders and the first iIn its new capacity as the premier forum for
international economic cooperation, Building on G20 achievements in
addressing the global economic crisis, Leaders agreed on the next steps
that G20 countries should take to ensure a full return to growth with
quality jobs, to reform and strengthen financial systems, to create
strong, sustainable and balanced global growth and a medium term strategy
on growth friendly fiscal consolidation. The summit covered the following

thematic areas:

* Global Economy

* Framework for strong sustainable and balanced growth

* Financial Sector Reforms

* International Financial Institutions Reform and Development

* Fighting Protectionism and Promoting Trade and Investment

* Other issues and forward agenda including combating corruption and

energy subsidy.
(b) No, Sir.
Housing facilities for IRS Officers

2455. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of FINANCE be

pleased to state:

(a) the steps being taken to provide for better and adequate housing
facilities for the officers of the Indian Revenue Service (IRS) in New

Delhi;

(b) the batches of the IRS which have been empanelled as Joint and
Additional Secretary under the Central Staffing Scheme; and

(c) the reasons for delay, if any?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRlI S.S.
PALANIMANICKAM): (@) Indian Revenue Service (IRS) Officers posted in
Delhi are eligible for allotment of General Pool residential
accommodation. No other steps have been taken particularly for IRS or any

other service
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by the Directorate of Estates. However, accommodation facilities for IRS
(IT) and IRS(C&CE) are being considered separately by the Central Board
of Direct Taxes (CBDT) and Central Board of Excise and Customs (CBEC)
respectively. So far as the accommodation for IRS (IT) is concerned, CBDT
has constituted a Committee for the purpose. Requirement for purchasing
of residential houses in Commonwealth Village has been placed before the
DDA by the Committee which has also been given mandate to explore
availability of houses from other agencies. In respect of IRS (C&CE),
CBEC has got an estimate prepared by M/s National Building Construction
Corporation (NBCC) for construction of the residential accommodation at

Sector 9 Dwarka New Delhi.

(b) and (c) The officers up to 1980 batch of Indian Revenue Service
(IT) and 1983 batch of Indian Revenue Service (C&CE) have been empanelled
to hold Joint Secretary/ equivalent posts at the centre under the Central
Staffing Scheme. Officers of 1977 batch of IRS(IT) and 1976 batch of IRS
(C&CE) have been empanelled for holding Additional Secretary/equivalent

posts at the Centre.
Rate of Inflation

2456. SHR1 SHADI LAL BATRA: Will the Minister of FINANCE be pleased

to state:
(a) whether the fall in inflation rate has put growth back on track;

(b) whether it is a fact that the country®"s annual rate of inflation

dropped to 9.67 percent in July, 2010;

(c) whether the Reserve Bank of India (RBI) has also taken steps to

counter downturn in the economy; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) to (d) Government has initiated several anti
inflationary measures. As a result, inflation in food articles has
declined to 9.67 percent on July, 17, 2010, viz-a-viz July 18, 2009. It
has declined to 10.29 percent in July, 2010 on monthly average basis from

its peak of 21.04 percent on November 28, 2009.

GDP at factor cost (year-on-year) in the Fourth Quarter of 2009-10
grew at the rate of 8.6% as against 6.5% in the Third Quarter of 2009-10.
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The Government and Reserve Bank of India monitor the inflation
situation and macroeconomic conditions regularly. RBI has gradually
raised its policy rates to reduce demand side inflation and anchor
inflationary expectations, while not hurting the recovery process. On
24.4_.2010, CRR was raised to 6.00% from 5.75% on 19.3.2010; Repo rate and
Reverse Repo rates raised of 5.75% and 4.50% respectively on 27.7.10 from
5.50% and 4.00% respectively on 2.7.2010.

Loan for agriculture sector

2457 . SHR1 SHADI LAL BATRA: Will the Minister of FINANCE be pleased

to state:

(a) whether any target has been fixed to disburse loan to the

agriculture sector during the current financial year;
(b) if so, the amount fixed thereof; and
(c) the percentage of loan disbursed to farmers till date?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) to (c) The Government of India fixes annual targets
for the flow of credit to the Agriculture sector. For the year 2010-11,
the target has been fixed at Rs. 3,75,000 crore. The agency-wise
allocation of target for the year 2010-11 vis-a-vis achievements as on
30.6.2010 is as under:

(Rs. crore)

Agency Target for the year 2010-11 Achievement as on 30.6.2010
Commercial Banks ** 280000.00 14190.21
Coop Banks 55000.00 13748.22
RRBs 40000.00 7245.79
TOTAL 375000.00 35184 .22

** The data represent only of Public Sector Banks upto April 2010 only.
Source: NABARD.

In 2009-10, against a target of Rs. 3,25,000 crore, the banking

sector disbursed Rs. 3,66,000 crore to the agriculture sector.
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Continuing with LTUs in the country

2458. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of FINANCE be

pleased to state:

(a) whether Government 1is considering continuing with the Large
Taxpayers Units (LTUs) in the country after introduction of Direct Tax

Code (DTC) and Goods and Services Tax (GST);
(b) if so, the details of the LTUs functioning at present; and

(c) the details of steps being taken by Government to strengthen the

enforcement machinery to detect tax evasion in the country?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (@) Since the design and structure of Goods and Services
Tax (GST) is yet to be finalized, no decision has been taken about the
continuation of LTUs after the introduction of GST. There is no proposal
before the Government for their abolition, at this stage. Further,
setting up of Large Taxpayers Units (LTUs) is an administrative measures
to promote specialized service to large taxpayers and is not related to
legislative provisions whether under the present income-tax Act or under
the draft Direct Tax Code (DTC).

(b) Presently four LTUs are functioning at New Delhi, Mumbai,

Chennai and Bangalore.

(c) The Government has taken a number of steps to strengthen the
enforcement machinery to detect tax evasion in the country. So far as
indirect taxes are concerned, these include further strengthening of the
two dedicated organizations for checking evasion of duties, namely, the
Directorate of Central Excise Intelligence and the Directorate of Revenue
Intelligence. Besides, working of the preventive outfits in the field
formations 1is also reviewed periodically. Specific information based
alerts are built into the risk management system to enforce stricter
controls. So far as direct taxes are concerned, these include scrutiny of
returns, surveys, search and seizure action, imposition of penalty and
launching of prosecution in appropriate cases. In addition to above, a
Computer Aided Investigation Tool (CAIT) has been developed to scrutinize
computerized Books of Accounts. Modern Cyber Forensic Techniques are
utilized for handling of digital evidence seized during Search and Survey

operations.
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Protection to SC/ST association office bearers in banking sector

2459. SHRI PRAVEEN RASHTRAPAL: Will the Minister of FINANCE be

pleased to state:

(a) the facilities provided to the recognized Scheduled Caste (SC)

and Scheduled Tribe (ST) Welfare Association in the Banking Sectors; and

(b) whether the office bearers of above associations are not given

protection like their counter part of General Category trade union?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (@) As reported by the Bank/Financial Institutions, they have
provided certain facilities to the SC/ST Welfare Associations including
Office Accommodation, Telephones, Computer with Printer, Furniture,
Fixtures and Check off facility. They also attend Quarterly Meetings for
redressal of theilr grievances. SC/ST office bearers are nominated for
Training/Workshop on Reservation Policy. However, as a welfare measure,
representatives of Welfare Associations of the Banks/Fls are given duty
leave for attending Official Meetings, reimbursement of traveling,
boarding/lodging and paid Diem Allowance etc. In some Banks, two/three
top office bearers of Welfare Associations are also exempted from

general/rotational transfers as a good gesture.

(b) As per Trade Union Act, the office bearers of the General
Category Trade Unions Formed on non-caste basis are extended certain
protections. As SC/ST Welfare Associations are basically formed on caste
criteria and are not registered under Trade Union Act, they are not
necessarily a party to bilateral negotiations that normally the
managements hold with the Trade Union. Hence, such protections are not

extendable to the office bearers of SC/ST Welfare Associations.
Extradition of fraudulent NRI firms

2460. SHRIMATI KUSUM RAL: Will the Minister of FINANCE be pleased to
refer to answer to Unstarred Question 4187 given in the Rajya Sabha on
4th May, 2010 and state:

(a) whether non-performing assets (NPAs) of different public sector
banks have reached to alarming level due to fraudulent firms like M/s.

K.K. Maratz;
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(b) if so, the details thereof;

(c) the details of outstanding amount when the account was declared
NPA and the rate of interest on the account and the current outstanding

including interests;

(d) whether the Ministry has approached the Central Bureau of
Investigation (CBI) and Ministry of External Affairs for extradition of
fraudulent Non-Resident Indians (NRIs) / firms, particularly M/s. K_K.

Maratz;
(e) if so, the details thereof; and

(f) the details of other action taken against borrowers and

guarantors in India?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) and (b) To improve asset quality of the banks and to create a
good recovery climate, the Reserve Bank of India (RBI) and the Government
have taken various steps which, inter-alia, include prescribing
prudential norms for provisioning and classification of non-performing
assets, guidelines for prevention of slippages. Corporate Debt
Restructuring and other restructuring schemes, One Time Settlement
schemes, enactment of the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest (SARFAESI) Act, 2002, the
Credit Information Companies (Regulation) Act, 2005, and the Recovery of
Debts due to Banks and Financial Institutions (DRT) Act, 1993 etc. Due to
concerted efforts made by the Government and RBI, the Gross NPA to Gross
Advances ratio of Public Sector Banks has reduced from 3.71% in 2006 to

2.34% in 2008 and 2.27% in 2010.

(c) to () In the case of M/s K.K. Maratz, engaged in export of
electronics and textiles, which had obtained credit facilities of
Rs.48.10 crore from Bank of India, Osaka Branch, the account went out of
order and was classified as non-performing asset (NPA) on 01.01.1998. The
account was also treated as fraud as the borrowers and guarantors were
absconding from Japan. The matter was reported to police authorities in
Japan. Subsequently, the borrowers were traced at Dubai. It was observed
that there was no security available against the account and hence, the
branch entered into a compromise settlement with the borrowers for Rs.

22.70 crore (equivalent to present outstanding
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in the account), which was also agreed by the Management Committee of the
Bank and accepted by the borrowers. As the borrowers have accepted the
compromise proposal and are ready to pay the outstanding loan amount, the

bank has presently with held any further action against the borrowers.

While RBI advises banks from time to time to take adequate care to
ensure that the compromise settlements are done in a fair and transparent
manner, commercial banks can frame their own Board approved policy for
compromise settlement of the Non-Performing Assets based on RBI"s extant
guidelines. Considering all available ways and means, the bank has tried
to ensure to recover its dues to the maximum extent possible at minimum

expense/sacrifice on the part of the bank.
Vacancies of Assistant Commissioners of Income-Tax

2461. SHR1 PRAVEEN RASHTRAPAL: Will the Minister of FINANCE be

pleased to state:

(a) the total number of vacancies in the cadre of Assistant
Commissioner of Income Tax in Gujarat, Maharashtra, Karnataka and West

Bengal ;

(b) what actions are proposed by the Income Tax Department to Fill

up above vacancies and also vacancies in other cadre; and

(c) whether it is a fact that the Department Promotion Committee
(DPC) for the post of Assistant Commissioner of Income Tax for the year
2009-10 is overdue?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (@) The number of vacancies of Assistant Commissioners

of Income Tax/Deputy Commissioners of Income Tax is as under:-

Name of the Region Vacancies
Gujarat 25
Maharashtra 79
Karnataka 21
West Bengal 61

(b) Necessary action to fill up the above vacancies and in other

cadres have been taken in accordance with the Government instructions.
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(c) The Departmental Promotion Committee (DPC) Meeting for promoting
Income Tax Officers as ACsIT for the vacancy year 2009-10 has since been
held.

Foreign Funding for Infrastructure Projects

2462. SHRI SATYAVRAT CHATURVEDI: Will the Minister of FINANCE be

pleased to state:

(a) the details of the companies which have received foreign funds
to the tune of Rs. 100 crore or above during the past three years for

infrastructure projects, state-wise;

(b) the names of the foreign funding agency/ entity and the Indian
banks which issued certificate of the re-payment and those where these

funds have been parked; and

(c) the steps taken by Government to ensure utilization of these

funds for the declared objectives?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) and (b) The details of the Indian companies which
have received foreign funds of Rs. 100 crore or above during the past
three years for infrastructure projects by way of FDI and borrowings
along with the details of foreign funding agencies/ entities are given at
in the Statement-1 and Statement-Il1 respectively (See below). However,

state wise data is not available.

As per information received from Reserve Bank of India (RBI), the
data base on ECB/FFFB does not capture either the information relating to

parking of ECB proceeds abroad, or the repayments of ECBs, bank-wise.

(c) In terms of the extant guidelines, ECB proceeds are permitted to
be used for foreign currency/rupee capital expenditure for permissible
end uses. The primary responsibility to ensure that ECBs raised/ utilized
are in conformity with the ECB guidelines issued by the RBI is that of
the borrower concerned and the designated Authorized Dealer bank is also
required to ensure that
raising/ utilization of ECB is in compliance with ECB guidelines at the

time of certification.

In terms of FDI, the investee company has to report to the Reserve

Bank the amount received towards investment and the number of equity
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shares / fully & mandatorily convertible preference shares Tfully &
mandatorily debentures issued to the foreign investor. However, no post
investment monitoring of FDI is done by the RBI under Foreign Exchange

Management Act, 1999.
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Statement - 1

Details of Indian companies which have received FDI of 100 crores and above
along with the details of foreign funding agencies/entities

SI. Company Name Investor Name Investor (Rs Crores) Year Sector Route
No. Country
1 2 3 4 5 6 7 8
1 Andrew M/s Andrew U.S.A. 136 2007-08 Construction/Erection
Telecommunications Corporation and Maintenance of
India Pvt. Ltd. Power, Telecommunication
and Transmission Lines Auto
2 M/s SEW Nylim Jacob Mauritius 120 2010-11 Construction/Erection
Infrastructure Ballas India and Maintenance of Power,
Limited (FVCD) 111 LLC Telecommunication and
Transmission Lines Auto
3 M/s Gangavaram Danspar Limited Cyprus 124 2008-09 Construction and
Port Ltd Maintenance of Roads,

Railways, Bridges, Tunnels,
Pipelines, Ropeways, Ports,
Harbo Auto
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DSC Ltd Elsingham-DSC Mauritius
Mauritius Pvt Ltd

DSC Ltd Elsingham-DSC Mauritius
Mauritius Pvt Ltd

Gammon India Ltd Master Fund Singapore
Singapore Pvt Ltd

Idea Cellular Limited TMI Mauritius
Ltd
M/s Shyam Sistema Joint Russia
Telelink Ltd Stock Financial
Corporation

156

343

304

Mauritius

1482

2009-10

2009-10

2009-10

7294

2008-09

Construction and
Maintenance of Roads,
Railways, Bridges, Tunnels,
Pipelines, Ropeways, Ports,
Harbo

Construction and
Maintenance of Roads,
Railways, Bridges, Tunnels,
Pipelines, Ropeways,

Ports, Harbo

Construction and
Maintenance of Roads,
Railways, Bridges, Tunnels,
Pipelines, Ropeways, Ports,
Harbo

2008-09 Telephone Communication

Services

Telephone Communication
Services

Auto

Auto

Auto

Auto

Auto
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1 2 3 4 5 6 7 8
9 Unitech Wireless Telenor Asia Pte Singapore 180 2009-10 Telephone Communication

(East) Pvt Ltd Ltd Services Auto
10 Unitech Wirless Telenor Asia Pte Singapore 199 2009-10 Telephone Communication

(East) Pvt Ltd Ltd Services Auto
11  Unitech Wirless Telenor Asia Pte Singapore 205 2009-10 Telephone Communication

(South) Pvt. Ltd Ltd Services Auto
12 Unitech Wirless Telenor Asia Pte Singapore 205 2009-10 Telephone Communication

(West) Pvt. Ltd Ltd Services Auto
13 Unitech Wirless Telenor Asia Pte Singapore 213 2009-10 Telephone Communication

(North) Pvt. Ltd Ltd Services Auto
14  Unitech Wireless Telenor Asia Pte Singapore 226 2009-10 Telephone Communication

(South) Pvt. Ltd Ltd Services Auto
15 Unitech Wireless Telenor Asia Pte Singapore 226 2009-10 Telephone Communication

(West) Pvt Ltd Ltd Services Auto
16 Unitech Wireless Telenor Asia Pte Singapore 236 2009-10 Telephone Communication

(North) Pvt. Ltd Ltd Services Auto
17 Etisalat DB, Etisalat Mauritius Mauritius 3228 2009-10 Telephone Communication

Telecom Pvt Ltd Ltd Services Auto
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18

19

20

21

22

23

24

25

26

Hughes Telecom
) Lud

Bhaik Infotel
Pvt Ltd

Tikona Digital
Networks Pvt Ltd
Govt

Aditya Birla
Telecom Ltd

Unitech Wireless
(Kolkata) Pvt Ltd

Unitech Wireless
Tamil Nadu Pvt Ltd

Unitech Wireless
(Delhi) Pvt Ltd

Unitech Wireless
(Mumbai) Pvt. Ltd

Unitech Wireless
Tamil Nadu Pvt Ltd

First HNS Mauritius
(Mauritius)

M/s Vodafone Mauritius
Mauritius Ltd

G S Investment Mauritius

Partners Mauritius

Ltd

P S Asia Holding Mauritius
Investment
(Mauritius)

Telenor Asia Pte Singapore
Ltd

Telenor Asia Pte Singapore
Ltd

Telenor Asia Pte Singapore
Ltd

Telenor Asia Pte Singapore
Ltd

Telenor Asia Pte Singapore
Ltd

131

3268

129

2098

104

109

112

116

121

2008-09

2007-08

2009-10

2009-10

2010-11

2010-11

2010-11

2010-11

2010-11

Construction/Erection and

Maintenance of Power

Telephone Communication
Services

Telephone Communication

Telephone Communication
Services

Telephone Communication
Services

Telephone Communication
Services

Telephone Communication
Services

Telephone Communication
Services

Telephone Communication
Services

Govt

Govt

Services

Govt

Govt

Govt

Govt

Govt

Govt
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1 2 3 4 5 6 7 8
27 Unitech Wireless Telenor Asia Pte Singapore 124 2010-11 Telephone Communication

(West) Pvt Ltd Ltd Services Govt
28 Unitech Wireless Telenor Asia Pte Singapore 138 2010-11 Telephone Communication

(South) Pvt. Ltd Ltd Services Govt
29 Unitech Wireless Telenor Asia Pte Singapore 218 2010-11 Telephone Communication

(East) Pvt Ltd Ltd Services Govt
30 Unitech Wireless Telenor Asia Pte Singapore 219 2010-11 Telephone Communication

(East) Pvt Ltd Ltd Services Govt
31 Unitech Wireless Telenor Asia Pte Singapore 248 2010-11 Telephone Communication

(South) Pvt. Ltd Ltd Services Govt
32 Unitech Wireless Telenor Asia Pte Singapore 248 2010-11 Telephone Communication

(West) Pvt Ltd Ltd Services Govt
33 Unitech Wireless Telenor Asia Pte Singapore 258 2010-11 Telephone Communication

(North) Pvt. Ltd Ltd Services Govt
34 Unitech Wireless Telenor Asia Pte Singapore 272 2010-11 Telephone Communication

(West) Pvt. Ltd Ltd Services Govt
35 Unitech Wireless Telenor Asia Pte Singapore 274 2010-11 Telephone Communication

(North) Pvt. Ltd Ltd Services Govt
36 Unitech Wireless Telenor Asia Pte Singapore 275 2010-11 Telephone Communication

(South) Pvt. Ltd Ltd Services Govt

Statement — 11

Details of Indian companies (registered with Reserve Bank) which have received ECBs / FCCBs of Rs. 100 crore

and above along with the details of foreign funding agencies/entities
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During 2008-09

Borrower Lender Sector Amount in Rs. Crore
1 2 3 4
Reliance Communications Ltd China Development Bank Telecommunications 3212
Aircel Limited Global Communication Services Hol. Ltd. Telecommunications 2561
Sistema Shyam Teleservices Ltd JSFC Telecommunications 1127
IDEA Cellular Ltd International Finance Corporation Telecommunications 899
Vodafone Essar Spacetel Ltd BNP Paribas, Singapore Branch Telecommunications 887
Vodafone Essar South Ltd BNP Paribas, Singapore Branch Telecommunications 760
Reliance Communications Ltd. Export Development Canada Telecommunications 735
Reliance Communications Ltd. Export Development Canada Telecommunications 693
GTL Infrastructure Ltd. Asian Development Bank, Manila Telecommunications 643
Reliance Communications Ltd. Export Development Canada Telecommunications 600
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1 2 4 5 6 7 8
Reliance Telecom Ltd H.S.B.C. France Telecommunications 600
Bharti Airtel Limited Finnish Fund for Indus. Co Op Ltd Telecommunications 593
Vodafone Essar Cellular Ltd BNP Paribas, Singapore Branch Telecommunications 462
Sistema Shyam Teleservices Ltd. Sistema JSFC Telecommunications 389
Reliance Communications Ltd. H.S.B.C. France Telecommunications 200
Tulip Telecom Ltd. Standard Chartered Bank Singapore Telecommunications 195
Aditya Birla Telecom Ltd. International Finance Corporation Telecommunications 171
Vodafone Essar Digilink Ltd. BNP Paribas, Singapore Branch Telecommunications 168
Vodafone Essar Ltd. BNP Paribas, Singapore Branch Telecommunications 119
Vodafone Essar Gujarat Ltd. BNP Paribas, Singapore Branch Telecommunications 113
GTL Infrastructure Ltd. DEG-Deutshe Investitions-Und Germany Telecommunications 107
ToTAL 15234
Indian Railway Finance Corporation Ltd. The Bank of Tokyo-Mitsubishi, UFJ Ltd Rai lways 490
TOTAL 490
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Coastal Gujarat Power Ltd. The Export — Import Bank of Korea
Coastal Gujarat Power Ltd. International Finance Corporation
Coastal Gujarat Power Ltd. BNP Paribas, Singapore Branch
Coastal Gujarat Power Ltd. Asian Development Bank, Manila
Coastal Gujarat Power Ltd. Asian Development Bank, Manila
Aryan Coal Beneficiations Pvt. Ltd. Indian Overseas Bank, Hong Kong

Gujarat Paguthan Energy Corporation Ltd.

Power

Power

Power

Power

Power

Power

2001

1801

1307

1001

800

343

Asian Development Bank, Manila

Power 219

Rosa Power Supply Company Ltd. Axis Bank Ltd. (Hong Kong) Power 204
Saravana Global Energy Ltd HSBC Bank Plc Power 114

ToTAL 7791
Gateway Terminals India Pvt. Ltd EKSPORT Kredit Financiering A/S Port Development 524
Gateway Terminals India Pvt. Ltd EKSPORT Kredit Financiering A/S Port Development 153
Punj Lloyd Upstream Ltd. International Finance Corporation Port Development 107

ToTAL 783
Phillips Carbon Black Ltd. ICICI Bank Ltd. Hongkong Mining and Quarrying 228

TOTAL 228
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1 2 3

4 5 6

7

8

Mumbai Metro One Pvt. Ltd.

Dharti Dredging & Infrastructure Ltd.
Sterlite Energy Ltd.

Jhajjar Power Ltd.

Adani Power Ltd.

Suzlon Energy Ltd.

CLP Wind Farms (India) Pvt. Ltd.

Raj West power Ltd.

CESC Ltd.

Abhijeet MADC Nagpur Energy Pvt. Ltd.

AD Hydro Power Ltd.

India Infrastructure Finance Co. (U.K.) Lt
Jung Hsing Marine Construction Co. Ltd.
India Infrastructure Finance Co. (U.K.) Lt
India Infrastructure Finance Co. (U.K.) Lt
ICICI Bank Ltd. Hongkong

A Group of Bond Holders

Asian Development Bank, Manila

ICICI Bank Ltd. Hongkong

Standard Chartered Bank Singapore

India Infrastructure Finance Co. (U.K.) Lt

International Finance Corporation

Mundra Port & Special Economic Zone Ltd.

Development

161

Mundra Port & Special Economic Zone Ltd.

Development

145
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Infrastructure Project

Infrastructure Project

Power

Power

Power

Power

Power

Power

Power

Power

Power

ToTAL

ICICI

ICICI

Bank Ltd.

Bank Ltd.

Hongkong

Hongkong

341
178
669
543
462
436
291
277
164
140
128
8,317

Port

Port



Kakinada Seaports Ltd. KBC Bank N.V. Brussels. Port Development 109

TOTAL 415
Bharat Petroleum Corporation Ltd. DBS Bank Ltd., Singapore Mining and Quarrying 121
ToTAL 121
DLF Ltd Standard Chartered Bank UK Housing & Urban Develop. 1,433
During 2010-11
Borrower Lender Sector Amount in Rs. Crore
Infotel Broadband Services Pvt. Ltd. The Royal Bank of Scotland Plc Telecommunications 2,328
Vodafone Essar Cellular Ltd. Vodafone Overseas Finance Ltd. Telecommunications 1,665
ToTAL 519
During 2009-10
Borrower Lender Sector Amount in Rs. Crore
Aircel Limited Global Communication Services Hol. Ltd. Telecommunications 2,275
Dishnet Wireless Ltd. Global Communication Services Hol. Ltd. Telecommunications 1,621
Tata Teleservices Ltd. China Development Bank Telecommunications 1,450
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1 2 4 5 6 7 8
Idea Cellular Ltd. Finnish Export Credit Ltd. Telecommunications 1,259
Reliance Infratel Ltd. Australia & New Zealand Banking Group Ltd. Telecommunications 1,137
IDEA Cellular Ltd. Ab Svensk Export Kredit (SEK) Telecommunications 933
Tata Teleservices Ltd. Finnish Export Credit Ltd. Telecommunications 931
Aircel Cellular Ltd. Global Communication Services Hol. Ltd. Telecommunications 463
Sistema Shyam Teleservices Ltd. Bank of China Ltd. Telecommunications 334
Reliance Infratel Ltd. DBS Bank Ltd., Singapore Telecommunications 232
Reliance Infratel Ltd. HSBC Bank (Mauritius), Ltd. Telecommunications 227
Sistema Shyam Teleservices Ltd. Bank of China Ltd. Telecommunications 205
TOTAL 11,068
Indian Railway Finance Corporation Ltd. The Bank Of Tokyo-Mitsubishi UFJ, Ltd. Rai lways 2,180
Delhi Airport Metro Express Pvt. Ltd. Axis Bank Ltd. Railways 116
ToTAL 2,296
Sasan Power Ltd. India Infrastructure Finance Co. (U.K.) Lt Power 2,433
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The Tata

Power Company Ltd.

Jaiprakash Power Ventures Ltd.

Vodafone

Vodafone

Vodafone

Vodafone

Vodafone

Vodafone

Vodafone

Vodafone

Essar South Ltd.

Essar Ltd.

Essar Gujarat Ltd.

Essar Mobile Services Ltd.
Essar Digilink Ltd.

Essar Spacetel Ltd.

Essar Spacetel Ltd.

Essar East Ltd.

Tata Teleservices Ltd.

Vodafone

Vodafone

Vodafone

Vodafone

Vodafone

Essar South Ltd.

Essar Mobile Services Ltd.
Essar Cellular Ltd.

Essar Digilink Ltd.

Essar East Ltd.

A Group of Bond Holders

A Group of Bond Holders

Vodafone

Vodafone

Vodafone

Vodafone

Vodafone

Vodafone

Overseas

Overseas

Overseas

Overseas

Overseas

Overseas

Finance Ltd.

Finance Ltd.

Finance Ltd.

Finance Ltd.

Finance Ltd.

Finance Ltd.

Ab Svensk Exportkredit (SEK)

Vodafone Overseas Finance Ltd.

Finnish Export Credit Ltd.

Ab Svensk Exportkredit (SEK)

Ab Svensk Exportkredit (SEK)

Ab Svensk Exportkredit (SEK)

Ab Svensk Exportkredit (SEK)

Ab Svensk Exportkredit (SEK)

Power

Power

Telecommunications

Telecommunications

Telecommunications

Telecommunications

Telecommunications

Telecommunications

Telecommunications

Telecommunications

Telecommunications

Telecommunications

Telecommunications

Telecommunications

Telecommunications

Telecommunications

1,397

1,379

1,570
856
765
712
539
490
350
331
253
235
221
187
187
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3 4 5 7 8
Vodafone Essar Ltd. Ab Svensk Exportkredit (SEK) Telecommunications 149
TOTAL 11,002
Adani Power Ltd. Axis Bank Ltd. Power 699
Maharashtra State Ele. Tran. Com. Ltd. International Finance Corporation Power 245
Gujarat State Petronet Ltd. ICICI Bank Ltd. Hongkong Power 113
TOTAL 1,056
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Increase in Tax Collections

2463. SHR1 VIJAY JAWAHARLAL DARDA: Will the Minister of FINANCE be

pleased to state:
(a) the quantum of indirect tax collections till 31 December, 2009;

(b) whether there has been an increase in the collections over the

similar period last year, i1.e. till 31 December, 2008;

(c) whether the global meltdown and recessionary trends affected the
direct tax collections when Indian economy was broadly insulated from

onslaughts; and

(d) what are the projections of direct tax collections for 2009-10

and efforts being made to achieve that target?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) The quantum of Indirect tax collections till 3i1st

December, 2009 was as under:

(Rs. 1n crore)

Indirect Tax 2009-10 (upto December)
Custom Duty 59402

Central Excise 69747

Service Tax 36785

Total (Indirect Tax) 165934

(b) No, Sir.

(c) During the year 2008-09, the Budget Estimates in respect of
direct taxes were fixed at Rs. 3,64,675 crore. However, considering the
shortfall in the collection of direct taxes, the Revised Estimates were
reduced to Rs. 3,44,600 crore. Actual collection for the year 2008-09 in
respect of direct taxes were Rs. 3,33,988 crore which indicate that the
global meltdown and recessionary trends affected the collection of direct

taxes during the year 2008-09.

(d) Projections of direct tax collections during the year 2009-10
wad fixed as Rs. 3,70,000 crore which was subsequently revised to Rs.
3,87,000 crore. The |Income Tax Department during the year 2009-10
collected an amount of Rs. 3,77,982 crore. The efforts made to achieve

the target inter alia included:-
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a) Monitoring of the recovery of arrears by a Task Force;

b) Monitoring of advance tax payments by the senior officers of the

Income Tax Department;
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c) Detection of new areas of violation/avoidance of the provisions
of TDS and taking action for proper deduction and deposit of TDS.

d) Cross-verification of data collected through Annual Information
Return with the return of income and issuance of notices in suitable
cases.

e) Multi Media Campaign to encourage voluntary compliance of tax
laws.

Printing of CST declaration by security press

2464. SHR1 Y_P. TRIVEDI: Will the Minister of FINANCE be pleased to
state:

(a) the cost of printing Central Sales Tax (CST) declaration by
security press upto 31 March, 2005 when there was a system of annual
declaration;

(b) the administrative cost of single declaration incurred by sales
tax department of each State;

(c) the cost of printing of such declaration as on 31 March, 2010;
and

(d) the details of benefit derived by Government in terms of value
in money by introducing quarterly deduction with effect from 1 October,
20057

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (@) As per the information furnished by India Security Press,
Nashik (ISP), the cost of printing Central Sales Tax (CST) Declaration by
Security Press upto 31st March, 2005 are as follows:

Year unit (Rate iIn Rs.)
2002-03 Per 1500 Forms 2615.38
2003-04 Per 1500 Forms 3020.57
2004-05 Per 1500 Forms 3171.60

(b) and (d) Such information is not maintained centrally.

(c) As per the information furnished by ISP, the cost of printing of
single declaration as on 31st March, 2010 was Rs.2.70 per form.

Unspent Financial Allocations

2465. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of FINANCE be
pleased to state:

(a) whether it had come to the notice of Prime Minister that during
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2005-06 and 2006-07 funds around rupees one lakh crores remained unspent
out of the financial allocations made to various Ministries;

(b) if so, whether such Ministries or Departments were identified;
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(c) if so, the details thereof, Ministry-wise and amount-wise; and

(d) whether any conscious decisions were taken embodying collective
efforts against recurrence of such situations in view of continuing

annual huge fiscal deficits?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (&) No, Sir. The net savings as reported in Comptroller & Auditor
General of India (C&AG)"s Report on Union Government Appropriation
Accounts for the year 2005-06 and 2006-07 in respect of Civil Ministries,

Defence, Posts and Railways are as follows:

(Rs. in crore)

Year Net Savings (S)/Net Excess (E)
2005-06 63034 (E)
2006-07 5946 (S)

(b) and (c) The details of savings as reported in C&AG"s Report for
the year 2005-06 and 2006-07 in respect of Civil Ministries, Defence,

Posts and Railways are as follows:

(Rs. 1n crore)

Ministries Net Savings(S)/Net Excess (E)
2005-06 2006-07
Civil 66896 (E) 1034 (E)
Defence 2639 (S) 3602 (S)
Posts 1 (S) 221 (S)
Rai Iways 1222 (S) 3157 (S)
Total (Net) 63034 (E) 5946 (S)

Details showing Ministry-wise indication are given in the Statement

(See below).

(d) Each Ministry/ Department is required to explain in the reasons
for any savings/ excesses occurred in the Appropriations/ Grants
controlled by them in the head wise Appropriation Accounts. Separately,

suitable explanation in the form of Action Taken Notes and Explanatory
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Notes is also required to be furnished by the Ministries/ Departments to
the Public Accounts Committee on the unspent provisions pointed out by

the C&AG in his report.

160



Statement
Ministry-wise details of unspent provisions in 2005-2006 and 2006-2007.

(Rs. in crore)

2005-2006 2006-2007
SI. No. Name of the Ministry / Department Savings(-) Excess(+) Net(-)/(+) Savings(-) Excess(+) Net(-)/(+)
1 2 3 4 5 6 7 8
Civil Ministries

1 Ministry of Agriculture 550.70 -550.70 -299.36 -299.36
2 Ministry of Agro and Rural industries -3.75 -3.75 -82.28 -82.28
3 Atomic Energy -317.66 -317.66 -273.26 -273.26
4 Nuclear Power Schemes -1018.19 -1018.19 -919.22 -919.22
5 Ministry of Chemicals & Petrochemicals -158.73 167.44 8.71 -130.16 -130.16
6 Ministry of Civil Aviation -5.59 -5.59 -52.04 -52.04
7 Ministry of Coal -29.07 -29.07 -35.51 -35.51
8 Ministry of Mines -44.79 0.02 -44.77 .79.44 0.03 -79.41
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10

11

12

13

14

15

16

17

18

19

20

21

Ministry of

Ministry of

Commerce & Industry

Communications *

IT (excluding Department of Posts)

Ministry of

Ministry of

Company Affairs

Consumer Affairs,

Food and Public Distribution

Ministry of
Ministry of
Ministry of
Ministry of
Ministry of
Ministry of
Ministry of
Ministry of

Ministry of

Culture

Defence

Development of North Eastern
Environment & Forests
External Affairs

Finance

Food Processing Industries
Health and Family welfare

Heavy Industries and

Public Enterprises

-274.36

-214.47

-44.69

-3542.50

-194.40
-15859.59
Region-25.13

-152.17

-180.33
-9551.29

-65.17

-1555.34

-1200.85

96874 .09

-274.36

-214.47

-44.69

-3542.50

-194.40

-1589.59

-25.13

-152.17

-180.33

87322.80

-65.17

-1555.34

-1200.85

-213.60

-159.79

-49.23

-408.03

-129.50

-1356.28

-16.07

-152.68

-173.37

-13162.95

-40.83

-2482.03

-257.20

36637.17

-213.60

-159.79

-49.23

-408.03

-129.50

-1356.28

-16.07

-152.68

-173.37

23474.22

-40.83

-2482.03

-257.20
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22 Ministry of Home Affairs -823.50 -823.50 -1393.11 -1393.11
23 Ministry of Human Resources Development -536.13 -536.13 -693.66 -693.66
24 Ministry of Information & Broadcasting -158.97 -158.97 -253.66 -253.66
25 Ministry of Labour & Employment -0.02 17.27 17.25 -105.42 -105.42
26 Ministry of Law & Justice -219.41 -219.41 -203.17 -203.17
27 Ministry of Non-conventional Energy Sources -306.53 -306.53 -218.07 -218.07
28 Ministry of Overseas Indian Affairs -17.54 -17.54 -15.99 -15.99
29 Ministry of Panchayati Raj -1.43 -1.43 -1826.07 -1826.07
30 Department of Ocean Development -106.78 -106.78 -80.10 -80.10
31 Ministry of Parliamentary Affairs -10.00 -1.00 -1.30 -1.30

32 Ministry of Personnel Public Grievances -52.69 -52.69 -65.61 -65.61

& Pensions

33 Ministry of Petroleum & Natural Gas -973.63 -973.63 -368.24 -368.24
34 Ministry of Planning -13.52 -13.52 -37.97 -37.97
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35

36

37

38

39

40

41

42

43

44

45

46

a7

Ministry of Power -1421.06
President, Vice-President, Parliament etc. -25.31
Ministry of Rural Development -35.12
Ministry of Science & Technology -388.08
Ministry of Road Transport, Highways -2162.93

and Shipping

Ministry of Small Scale Industries -20.38
Ministry of Social Justice & Empowerment -42 .59
Department of Space -480.82
Ministry of Statistics & -168.78

Programme Implementation

Ministry of steel -7.36

Ministry of Textiles -125.54
Ministry of Tourism -39.94
Ministry of Tribal Affairs -109.83

-1421.06

-25.31

-35.12

-388.08

-2162.93

-20.38

-42.59

-480.82

-168.78

-7.36

-125.54

-39.94

-109.83

-1294.11

-55.30

-3339.16

-893.13

-1039.81

=77.71

-151.40

-621.86

-156.181

-13.57

-981.80

-38.51

-46.44

-1294.11

-55.30

-3339.16

-893.13

-1039.81

=77.71

-151.40

-621.86

-156.81

-13.57

-981.80

-38.51

-46.44
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48 UTs without Legislature 3.87 -82.32 -279.36

49 Ministry of Urban Development -830.60 -447 .59

50 Ministry of Urban Employment & -117.91 -72.98
Poverty Alleviation

51 Ministry of Water Resources -117.90 -204.72

52 Ministry of Youth Affairs & Sports -56.44 -142 .26

53 Ministry of Minority Affairs -11.49
Total Civil Ministries (A) 97062 .69 66895 .99 1034.09
Non Civil Ministries

54 Posts 97.65 -221.24

55 Defence Services -2638.65 -3602.31

56 Rai lways -1222.64 -3157.00

57 Total Non Civil Ministries (B) 97.65 -3861.95 -6980.55
Grand Total (A) + (B) 97160.34 63034.04 -5946.46




Setting up of technology advisory group

2466. DR. T. SUBBARAMI REDDY: Will the Minister of FINANCE be pleased

to state:

(a) whether the Ministry has set up a 7 Member Committee headed by
the Chairman, Unique identification Authority of India (UIDAl), Shri
Nandan Nilekani to advise Government on host of information Technology
(IT) initiatives in various areas such as income-tax, New Pension System

and the proposed Goods and Services Tax;

(b) whether this Committee has been given a time-frame to submit its
report and make recommendations on road map to roll out 5 projects i.e.

Extension Information Network (EIN), NPC etc.; and

(c) if so, what are the main recommendations made and how many of
its recommendations have been accepted by Government and what are the

steps being taken to implement them?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (@) Yes, Sir. Government has constituted a seven member
Technology Advisory Group for Unique Projects (TAGUP) on June 1, 2010,
headed by the Chairman, Unique identification Authority of India (UIDAL),
Shri Nandan Nilekani to address various technological and systemic issues
relating to the reliable, secure and efficient functioning of IT
intensive systems in Government such as Tax Information Network (TIN),
New Pension Scheme (NPS), National Treasury Management Agency (NTMA),
Expenditure Information Network (EIN) and Goods and Service Tax (GST) and

to make appropriate recommendations thereon.

(b) and (c¢) The Group has been tasked to address and make appropriate
recommendations, within six months of the date of its constitution, on
various issues related to the effective implementation of these projects
including human resources issues, legal, regulatory and security issues,
technology design and architecture, contractual requirements, monitoring

systems, dispute settlement frameworks, etc.
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Opposition to appointment of Super Regulator on ULIPs

2467. SHRI V. HANUMANTHA RAO:
DR. T. SUBBARAMI REDDY:
Will the Minister of FINANCE be pleased to state:

(a) whether the Insurance Regulatory Development Authority (IRDA)
has opposed move of Government on appointing a super regulator for Unit
Linked Insurance Plan (ULIPsS) with Securities and Exchange Board of India

(SEBI);

(b) if so, whether it has also been pointed out by them that they
are not in favour of formation of joint committee as it would have

statutory powers and its decisions binding on all regulators; and

(c) if so, what are their other main objections and to what extent

their doubts have been cleared by the Ministry?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) to (c) In order to bring an end to the jurisdictional dispute
between Securities and Exchange Board of India (SEBI) and Insurance
Regulatory and Development Authority (IRDA) on Unit Linked Insurance
Policies, the Government had promulgated an Ordinance viz. “The
Securities and insurance Laws (Amendment & Validation) Ordinance, 2010*
on 18th June, 2010. This Ordinance clarified that the life insurance
business also includes any unit linked insurance business. Further, a
Joint Mechanism was also set up to resolve jurisdictional dispute on
hybrid products which may arise in future among the various Tfinancial
sector regulators i.e. the Reserve Bank of India (RBIl), IRDA, SEBI and
Pension Fund Regulatory and Development Authority (PFRDA). A bill to
replace the Ordinance has already been introduced in both the Houses of
Parliament and the same was passed by Lok Sabha on 2.8.2010 and Rajya
Sabha on 9.8.2010. The IRDA had not objected to the Government"s move to

resolve the conflict between IRDA and SEBI.
ADB Funds for Arunachal Pradesh

2468. SHRI NANDI YELLAIAH: Will the Minister of FINANCE be pleased to

state:

(a) whether China was using its clout with the Asian Development
Bank (ADB) to stall funds for Arunachal Pradesh; and
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(b) if so, the details of action already taken and proposed to be
taken by the Ministry of finance for release of funds from the Asian
Development Bank for Arunachal Pradesh, and also for release of alternate
funds for watershed development projects in Arunachal Pradesh in the

absence of the same from the Asian Development Bank?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (a) and (b) No project, including for the State of Arunachal
Pradesh, taken up for consideration for assistance by the Board of Asian
Development Bank (ADB) has been rejected. In 2009, China had raised
objections to the India Country Partnership Strategy (CPS: 2009-12) due
to inclusion of Arunachal Pradesh in it; however ADB Board endorsed the

CPS document.
Forecasting of inflation by RBI

2469. SHRI SYED AZEEZ PASHA: Will the Minister of FINANCE be pleased

to state:

(a) whether the Reserve Bank of India (RBI) has raised repo rates

for the fourth time this year in a bid to control inflation;

(b) whether it is a fact that, during last year, the RBIl forecasts

of inflation had to be periodically revised upwards;
(c) the reasons for poor forecasting abilities of the RBI;

(d) to what extent has the technical skills of RBI been below par to

meet the needs of a growing economy like India; and

(e) the steps proposed to reduce the negative Impact of policies of

RBI on the working classes and farmers?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (@) Yes, Sir. With a view to containing inflation and
anchoring inflationary expectations, the repo and reverse repo rates
under the liquidity adjustment facility (LAF) have been increased by RBI
on four occasions cumulatively by 100 basis points and 125 basis points,

respectively, since March 2010 as given below:
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Increase (Percent)

Effective date Repo Rate Reverse Repo Rate
March 19, 2010 0.25 0.25
April 20, 2010 0.25 0.25
July 2, 2010 0.25 0.25
July 27, 2010 0.25 0.50

(b) to (d) During 2009-10, RBI"s projections for inflation had to be
revised four times — from 4.0% in April, 2009 to 8.5% in January, 2010.
Inflation forecasts, including those by RBI, are based on scientific
methodologies in a dynamic scenario, incorporating the movements in
demand and supply side factors in the Indian economy as also the emerging
eternal scenario. A major factor behind periodic revision in inflation
was FTailure of South West monsoon in 2009 and movements in international
commodity prices which are difficult to forecast. Enhancement of excise
duty and restoration of basic custom duty on crude petroleum and
petroleum products and increase in prices of iron ore and coal also had a
significant impact on WPl inflation. Furthermore, demand side pressures
re-emerged as reflected in sharp increase in non-food manufactured

products inflation.

(e) In addition to the monetary measures taken by the RBI to control
inflation, the Government also has taken measures to reduce the negative
impact of inflation by allowing freer import of essential commodities
such as pulses & vegetable oils and increasing the Minimum Support Price

(MSP) for farmers.
Theft of diamonds from Customs safe vault

2470. SHR1 SABIR ALI: Will the Minister of FINANCE be pleased to

state:

(a) whether it is fact that in a major security breach, diamonds
worth crores of rupees seized by Customs officers ten years ago have been
found missing from a Customs safe vault used to store seized contraband

in Chennai; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (@) and (b) In two cases diamonds have been reported to

be missing from the strong room of Chennai Customs House.

In one case diamonds, valued at Rs. 50 lakhs (approx), were
detected to be missing in 2007. These diamonds, were seized at Chennai
airport in 1990. The officer responsible is under suspension. Case was
investigated by CBI and chargesheet against the officer has been field in
the designated court. Chargesheet under CCS (CCA) Rules has also been

issued.

In another case diamonds, valued at Rs.2.25 crores (approx),
were detected to be missing in May 2010. These diamonds were seized at

Chennai Airport on 1996.
Allocation of units of beneficiaries under NPS

2471. SHRI PRABHAT JHA:
SHRIMATI KUSUM RAI:
Will the Minister of FINANCE be pleased to state:

(a) whether employees under New Pension Scheme (NPS) are not being
informed about units allocated to them under various funds, nor about

price at which those units were purchased;
(b) if so, the reasons therefor;

(c) whether there is any directive to National Securities Depository

Ltd. (NSDL) to not display/provide above information;
(d) if so, the reasons therefor;

(e) whether such lack of transparency in absence of legislation will
not lead to big scam as money contributed will be with drawn at least
after 2030; and

() the details of action taken/to be taken to provide statement of
transaction including units allocated and their Net Asset Values (NAVs)

at the time of allocation?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): (@) to ™ Under the New Pension System (NPS),

subscribers have access to their Permanent
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Retirement Account (PRA) through Internet Personal Identification Number
(I1-Pin) and Central Recordkeeping and Accounting Agency (CRA) Call Centre
Tele-query Personal Identification Number (T-Pin). Further, w.e.f. 1st
December, 2009, daily Net Asset Values (NAVs) for each Pension Fund
Manager (PFM) are being posted on the website of CRA the National
Securities Depository Limited (NSDL). Presently, 4.80 lakh out of 6.60
lakh Central Government subscribers can access their Individual
Retirement Accounts (IRAs) through I-Pin and T-Pin. In September, 2009,
NSDL 1issued a provisional Statement of Contributions in respect of all

subscribers to the concerned Pay and Accounts Offices (PAOs).

Further, to enhance transparency, the Interim Pension Fund Regulatory
and Development Authority (PFRDA) has taken the following steps to
provide Statement of Transactions (SoT) including units allocated and

their NAvVs:

(i) The investment of NPS contributions received upto 31.03.2010 has
been done on pooled basis. CRA has prepared a SoT showing matched and
booked status @ NAV of Re. 1/- for funds received upto 31.03.2010 and
units based on daily NAV in respect of funds received w.e.f. 01.04.2010.

(ii) From 01.04.2010, the NPS contribution in respect of Central
Government subscribers has been unitized at the NAVs on the date of

receipt of funds by the PFMs.

(i) Daily NAV is displayed on the website of CRA the NSDL and

the PFMs for purpose of information of all concerned.
Norms regarding taking national currency abroad

2472. SHRI JAl PRAKASH NARAYAN SINGH: Will the Minister of FINANCE be

pleased to state:

(a) whether it is a fact that several Indians are arrested at the
Indian airports by Customs authorities for trying to take with them

Indian currency;

(b) if so, how many such cases have been reported during the past

six months at various airports;

(c) what are the rules for Indian nationals to take with them Indian
currency abroad and whether these rules are advertised in leading

newspapers from time-to-time; and

171



(d) the rules governing the quantum of foreign currency Indian

tourists are allowed to take abroad on the pleasure trips?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (@) and (b) Three persons have been arrested at the
Indian airports by Customs authorities for trying to take with them

Indian currency during the past six months.

(c) in terms of Foreign Exchange management (Export and Import of
Currency) Regulations, 2000, as amended from time to time, any person
resident in India, save as otherwise provided in these regulations., may
take outside India (Other than to Nepal and Bhutan) currency notes of
Government of India and Reserve Bank of India notes upto an amount not
exceeding Rs.7,500/- per person. The rules and regulations are available

on the website of RBI, viz. www.rbi.org.in.

() As per Foreign Exchange Management (Current Account
Transactions) Rules 2000, as amended from time to time an Indian resident
can export US$ 10,000/- or its equivalent in one calendar year for one or
more private visits to any country, except Nepal and Bhutan. The rules

and regulations are available on the website of RBl, viz, waw.rbi.org.in.
World Bank Aid

2473. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of FINANCE be

pleased to state:

(a) the total World Bank aid received by India at the end of this
fiscal year ending March, 2010 and how much of amount is interest free;

and
(b) the details of investment of this aid, sector-wise?

THE MINISTER OF STATE IN THE MINISTRY OF (SHRI NAMO NARAIN MEENA):
(a) US$ 2759 million (approximately) has been received by India in 2009-
10 (April 09-March 10) from the World Bank as International Bank for
Reconstruction and Development (IBRD) loan and International Development
Association (IDA) credit. Out of this amount, US$ 1183 million
(approximately) has been received from IDA. The IDA credit is Iinterest

free.
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(b) Sector-wise details of fund received are as under:

(Figures in US$ million)

Sector I1BRD 1DA Total
Agriculture - 105.4 105.4
Education - 384.1 384.1
Emergency Relief 50.3 50.3

Energy 600.3 - 600.3
Environment 0.5 6.8 7.3

Finance and Economic Management 352.3 148.2 500.5
Health - 228.5 228.5
Irrigation / Water 127.3 86.7 214

Rural Development - 90.9 90.9
Rural Water Supply and Sanitation - 38.6 38.6
Transport 427 .3 43.6 470.9
Urban Development 68.3 - 68.3

FDI in insurance sector

2474 . SHR1I RAJKUMAR DHOOT: Will the Minister of FINANCE be pleased to

state:

(a) the existing provisions for Foreign Direct Investment (FDI) in

insurance sector;

(b) whether the performance of insurance sector has been reviewed

after FDI was allowed;
(c) if so, the details thereof; and

(d) what benefit insurance sector has derived after FDI was allowed

in insurance sector?
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THE MINISTER OF STATE IN THE MINISTRY OF (SHRI NAMO NARAIN MEENA):
(a) Section 2(7A) of the Insurance Act, 1938 provides for foreign equity
in the insurance sector. As per this Section the aggregate holding of
equity shares by a foreign company, either by itself or through its
subsidiary companies or its nominees, shall not exceed twenty six percent

paid-up equity capital of such Indian insurance company.

(b) and (c) The performance of the Iinsurance sector is reviewed
quarterly, half-yearly and annually. The insurance companies are mandated
to furnish detailed statistical information on all critical aspects of
their operations. The broad areas of the reviews are: (i) growth in
capital (both foreign and domestic), (ii) growth in premium, (iii) assets

under management, and (iv) claims settled and paid out etc.

(d) The major benefits derived by the insurance sector after foreign

equity was allowed in the financial year 2000-01 are as under:

i. Increase in number of players — 37 insurance companies are operating
in private sector at the year ending 2009-10 in collaboration with

foreign insurance companies from across the globe.

Growth in the insurance sector — the insurance industry has grown at

a very healthy rate. The life sector has registered provisional
Compounded Annual Growth Rate (CAGR) of 36.11% and non-life sector a
provisional CAGR of 15.02% since liberalization up to the financial

year 2009-10.

iii. Increase in insurance penetration (ratio of premium to Gross Domestic

Product) from 1.93% in the year 2000 to 5.20% in 2009.

iv. The insurance density (insurance premium per capita in USD) has
increased from USD 9.90 in the year 2000 to USD 54.30 in the year
2009.

Decision taken during G-20 Summit at Busan

t2475. SHR1 Y.P. TRIVEDI, MP: Will the Minister of FINANCE be pleased

to state:

(a) whether the euro crises was discussed in the G-20 Finance

Minister®s meeting held in Busan, South Korea in June, 2010; and

tOriginal notice of the question was received in Hindi.

174



(b) the details of other important decisions made in this meeting

and the one concerning India?

THE MINISTER OF STATE IN THE MINISTRY OF (SHRI NAMO NARAIN MEENA):
(a) Yes, Sir.

(b) G-20 Finance Ministers and Central bank Governors building on
progress of G-20 commitments affirmed to intensify their efforts and to

accelerate financial repair and reform and inter alia agreed on:

- The importance of sustainable public finance and the need for G-20
countries to put in place credible, growth friendly measures to
deliver fiscal sustainability, differentiated for and tailored to

national circumstances.

- The Framework for Strong, Sustainable and Balanced Growth as a key
mechanism by which the member countries will work together to meet
the immediate challenges of supporting the global recovery and

achieving the medium-term shared Framework objectives.

- Intensifying their efforts to accelerate financial repair and reform,

and building on progress achieved till then.

- An acceleration of the substantial work still needed for the IMF to
complete the quota reform by the Seoul Summit and in parallel deliver
on other governance reforms, in line with commitments made in

Pittsburgh.

- Encouraging progress on financial safety nets and acknowledging the
need for national, regional and multilateral efforts to deal with

capital volatility and prevent crisis contagion.

The G-20 decisions and commitments are taken collectively and as such

all of them concern India also.
Export of Medical Plants and Import of finished products

2476. SHRIMATI VIPLOVE THAKUR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether India is exporting medicinal and aromatic plants and
spices and importing the Tfinished products in the form of medicines at

enhanced costs;
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(b) if so, the details thereof;

(c) the details of the medicines for which permission has been

granted to be imported from the foreign countries;

(d) whether Government proposes to produce such medicines in the

country at cheaper costs instead of importing them at a high cost; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI S. GANDHISELVAN): (a) to (c) Office of Drugs Controller General
(India), Directorate General of Health Services have informed that they
were not aware of any imports of finished products in the form of
medicines in the country made from medicinal or aromatic plants exported

from India at enhanced costs.

(d) and (e) There are 10,088 Ayurveda, Siddha and Unani (ASU)
Pharmacies producing cheaper cost medicines in the country. Details are

available iIn the Statement.
Statement

State-wise List of Ayurveda, Siddha and Unani Pharmacies

S. No. Name of the State Total Number of Units
1 2 3

1. Andhra Pradesh 593

2. Assam 62

3. Chhattisgarh 31

4. Dadra & Nagar Haveli 05

5. Delhi 110

6. Goa 09

7. Gujarat 460

8. Haryana 254
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1 2 3
9. Himachal Pradesh 151
10. Jammu & Kashmir 16
11. Karnataka 167
12. Kerala 1271
13. Madhya Pradesh 672
14. Maharashtra 675
15. Manipur 05
16. Orissa 329
17. Punjab 270
18. Rajasthan 285
19. Sikkim 03
20. Tamil Nadu 668
21. Uttar Pradesh 3683
22. Uttarakhand 156
23. West Bengal 213
Total 10,088

2477 .

Use of expired stents on poor cancer patients

DR. MANOHAR JOSHI:

WELFARE be pleased to state:

will

the Minister of HEALTH AND FAMILY

(a) whether it is a fact that expired stents are being used for poor

cancer patients in various hospitals of the country, as reported by the

print media recently;

(®)

if so, the details thereof;

(c) whether any complaint has been received by Government in this

regard;
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(d) if so, the details of the action taken by Government against the

erring hospitals; and

(e) the steps being taken by Government to stop recurrence of such

incidents?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD):
(a) to (e) No such cases have been reported from the Central Government
Hospitals in Delhi, namely, Safdarjung Hospital, Dr. Ram Manohar Lohia

Hospital and Lady Harding Medical College and its associated hospitals.

With reference to a recent news item in this connection
regarding the Lok Nayak Jayprakash Narayan Hospital, New Delhi, it has
been informed by the LNJP Hospital that stents are permanent devices
fitted in the patients® bodies. Thus, they have life-long function and do
not expire. However, they have a fixed sterility period after which they
can be resterilised and used with total safety. It is common practice to
use such devices after resterilisation with ethylene oxide for which

equipments are available in LNJP Hospital.
Shortage of Asha and ANM workers

2478. SHRIMATI KANIMOZHI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government has fixed any norm regarding availability of
Accredited Social Health Activists (ASHAs) and Auxiliary Nurse Mid-wife

(ANM) in rural areas;
(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether there is a huge shortage of ASHA and ANM workers in the

country;
(e) if so, the reasons therefor; and

(f) the details of steps taken by Government to address the existing
shortage of ASHA and ANM workers?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHR1 GHULAM NABI AZAD):
(a) Yes.

(b) The general norm is "One ASHA per 1000 population®. However in
tribal, hilly, desert areas, the norm could be relaxed to one ASHA per
habitation.

ANM is a female paramedical worker posted at the Sub-Centre and
the population norm are one ANM for 5000 population in Plain Area, 3000
population in Hilly/Tribal Area. Case load and distances has also to be

taken into account.
(c) Not applicable.

@ i. No, There is no shortage of ASHA workers, the states have
revised their targets. Presently in country 8,20,585 (94.01%) ASHAs are
selected against the proposed targets of 8,72,807 ASHAs by the states.

ii. There is a shortage of second ANMs for Sub centres.

(e) The increase in ASHA Target in current year (2010-11), Project
Implementation Plan has been projected. Selection process for remaining

ASHA is going on in the states.

The appointment of doctors and paramedical staff is done by
respective State/UT Governments. The reasons of shortage of trained
manpower is less development of basic infrastructure 1i.e. roads,

connectivity, banks etc.

(f) Government of |India is monitoring the ASHA selection and
pursuing the States for completing the targeted ASHA selection in current
year. Human resource engagement is a major thrust area under NRHM and is
a priority being pursued with the States/UT Governments. The Staff
strength in rural areas has improved significantly after the launch of
NRHM. 48248 ANMs have been appointed on contractual basis across the

nation under NRHM.
Filing of corruption charges against Chairman, Indian Nursing Council

2479. SHRI SANJAY RAUT: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that in spite of establishment of

corruption charges in a CBI enquiry against the Chairman of Indian
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Nursing Council, the Ministry is yet to give permission to initiate legal

proceeding against him;
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(b) whether it is also a fact that an FIR was filed against him in

2007 after being found guilty in a CBIl inquiry; and

(c) if so, the reasons due to which Ministry 1is not giving

permission to initiate legal proceeding against him?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD):
(a) to (c) An Expert Committee has been constituted by Central Vigilance
Commission (CVC) to examine the issue of sanction for prosecution of

President of Indian Nursing Council and give its recommendations.
Financial Assistance for upgradation of Goa Medical College

2480. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the State Government of Goa has approached the Central

Government for financial assistance to upgrade Goa Medical College;
(b) is so, whether Government has agreed to give the assistance;

(c) the quantum of assistance proposed to be given, pattern of

assistance, and the components of the package; and

(d) the details of services proposed to be upgraded with the

financial assistance to be given by the Central Governments to the State?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHR1 GHULAM NABI AZAD):
(a) No.

(b) to (d) Does not arise.
Measures to tackle JE in Uttar Pradesh

2481. SHRI BRIJLAL KHABRI:
SHRI JAI PRAKASH:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Japanese Encephalitis (JE) is taking epidemic from in
some districts of eastern Uttar Pradesh and large number of people are

dying of it.
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(b) whether the vaccines made available by the Central Government
against this disease have been found of poor quality added to that
arrangement of vaccines was not made timely and the responsibility for

this has also not been fixed so far;

(c) whether Government will provide vaccine as per need of the State

for permanent eradication of Japanese Encephalitis; and

(d) if so, by when and whether any action plan has been made in this

regard:

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) No. Japanese Encephalitis (JE) is not taking
an epidemic form in the districts of eastern Uttar Pradesh. Acute
Encephalitis Syndrome (AES)/Japanese Encephalitis (JE) cases and deaths
reported in Uttar Pradesh during the last two years and the current year

are given below:

Year Cases Deaths
2008 3839 684
2009 4482 774
2010 (as on 31st July, 2010) 0618 103

(b) to (d) Government of India has been providing JE vaccine and
logistic support for the JE vaccination in the high disease burden
districts of Uttar Pradesh since 2006. AS per the JE Coverage Evaluation
Survey Report, 2008, the JE vaccination coverage in Gorakhpur was 52.3%.
Subsequently, in consultation with the Government of Uttar Pradesh, a re-
vaccination drive was decided to be conducted in seven districts of

Gorakhpur and Basti Divisions.

As the annual JE vaccine procurement was in progress, Uttar Pradesh
Government was offered available stock of vaccine and 15.47 lakh doses of
JE vaccines were mobilized to the State before the scheduled JE
vaccination drive from 31st May, 2010. Even before the supply of the
vaccines for the campaign commenced, the Director General of Medical &
Health Services expressed doubts about the quality of the vaccines.
Therefore, Government of India also arranged for optical densitometry
testing by M/s. Lisa Line Life sciences Pvt. Ltd. to test the vaccine

quality. Except for a small quantity stocked at Maharajganj, the vaccines
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were found to be usable. It may be noted that part of the same lot of
vaccines were used successfully in Kaithal district of Haryana in May,
2010.

183



However, State of Uttar Pradesh deferred the JE vaccination drive.

In 2010-11, the State of Uttar Pradesh has been supplied 5,53,350
doses of JE vaccine for routine immunization and quantities required in

future for immunization would also be supplied.
Students living in barracks at Safdarjung Hospital Medical College

2482. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI :
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the total number of students studying in Safdarjung Medical

College, New Delhi and how many of them are in the first year;

(b) the number of students living in barracks and those sharing a

single room;

(c) whether it is a fact that the barracks where students are living
are in dilapidated condition and there is only one water cooler for all

the students;
(d) the time interval after which water tank is cleaned; and

(e) the arrangements made so that the students may not have any

inconvenience during the rainy season?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHR1 GHULAM NABI AZAD):
(a) to (e) Total number of students studying in Vardhman Mahavir Medical
College at Safdarjung Hospital Medical College is 615 and number of
students in the Tfirst year in 2010-11 will be 150. However, so far 132
first year students have joined and remaining 18 students will be joining

after completion of second round counseling.

At present, no student is living in barracks. All have been shifted
to the newly constructed hostel blocks in West Kidwai Nagar. The new
Hostel blocks are having Reverse Osmosis (R.0.) systems for drinking

water purposes.
Steps to prevent consumption of Tobacco by children

2483. SHRI M. RAMA JOIS: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(a) the percentage of children who are consuming tobacco in one form

or the other; and

(b) the steps taken by Government to prevent the children from
falling into this bad habit and to protect them in terms of the directive
of Article 39 (f) of the Constitution of India?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI S. GANDHISELVAN): (@) As per Global Youth Tobacco Survey (GYTS),
2006, 14.1% of students in the 13-15 age groups are consuming tobacco in

some form or the other.

(b) () In order to protect the youth and masses from adverse harm
effects of tobacco use, Government of India has enacted "The Cigarettes
and other Tobacco Products (Prohibition of Advertisement and Regulation
of Trade and Commerce, Production, Supply and Distribution) Act, (COTPA)
2003" wherein section-6 provides that no person shall sell, offer for
sale, or permit sale of, cigarette or any other tobacco product to any
person who is under eighteen year of age and in an area within a radius

of one hundred yards of any educational institutions.

The violation of the said provision is punishable with a Tfine

extending upto Rs. 200/-.

(ii) Government of India has launched the National Tobacco Control
Program (NTCP) in 42 districts of 121 States in the country to facilitate
implementation of the tobacco control laws and bring about greater
awareness about the health effects associated with tobacco consumption.

The programme envisages the following objectives:-
National level

i. Public awareness/mass media campaigns for awareness building & for

behavioral change.

Establishment of +tobacco product testing laboratories, to build

regulatory capacity, as required under COTPA, 2003.

. Mainstreaming the program components as a part of the health delivery

mechanism under the NRHM framework.
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iv. Mainstream Research & Training — on alternate crops and livelihoods

with other nodal Ministries.

v. Monitoring and Evaluation including surveillance e.g. Adult Tobacco

Survey.
State level

i. Dedicated tobacco control cells for effective implementation and

monitoring of Anti Tobacco Initiatives.
District level
Training of health and social workers, NGOs, school teachers etc.
ii. Local IEC activities.
iii. School Programme
iv. Provision of tobacco cessation facilities.

(iii) The new specified health warning on all tobacco products has
been notified vide GSR No. 176 (E), dated 5th March, 2010, effective
from 1st December, 2010.

Goals for health sector under eleventh five year plan

2484. SHRI PRAKASH JAVADEKAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the goals of Eleventh Five Year Plan for the health sector;

(b) whether it is a fact that the mid-term appraisal by the Planning

Commission has pointed out slow progress on this front;
(c) if so, the details thereof and the reasons therefor; and
(d) the response of Government in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD):
(a) The goals for the Eleventh Plan related to health sector are as

under:
Reducing Infant Mortality Rate (IMR) to 28 per 1000 live births.

Reducing Maternal Mortality Ratio (MMR) to 100 per 1,00,000 live
births.
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Reducing Total Fertility Rate (TFR) to 2.1.

Reducing malnutrition among children of age group 0-3 to half its

present level.
Reducing anemia among women and girls by 50 percent.

Raising the sex ratio for age group 0-6 to 935 by 2011-12 and 950 by
2016-17.

Providing clean drinking water for all by 2009 and ensuring no slip-

backs.

(b) and (c) The Mid-Term Appraisal of Eleventh Plan document
indicates that infant mortality rate in the country was 53 in 2008 (SRS)
and Total Fertility Rate was 2.6 in 2008 (SRS). Information relating to
Maternal Mortality Ratio, sex ratio for the age 0-6 years, malnutrition
and anemia for the Eleventh Plan period is not available. On the goal
relating to clean drinking water, the progress is slightly behind

schedule.

The reasons for variation between goals and achievements include
limited availability of financial resources, infrastructure and human

resources.

(d) The major steps taken by the Government inter-alia include the

following:

Effective implementation of National Rural Health Mission (NRHM)
through Reproductive and Child Health services. These include
strengthening of infrastructure, training of doctors in management of
emergency obstetric care and skilled birth attendance, promoting
institutional deliveries and providing ante-natal and post-natal care

services.

Family Planning services are strengthened through fixed day/place
services at village level, increasing the basket of contraceptives

and encouraging male participation in family planning services.

Vitamin A, lron and Folic Acid supplements are provided to children
in the selected age groups for improving the nutritional status. For
achieving greater convergence, a sector-wise approach is followed
under NRHM by linking health with nutrition, hygiene, sanitation and

safe drinking water.
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Cases of Multi-Drug Resistant Tuberculosis in India

2485. SHRI TARIQ ANWAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether almost half of the estimated 4,40,000 cases of multi-
drug resistant tuberculosis in 2008 were reported from India and China as

per World Health Organisation (WHO) report;
(b) if so, the other main points mentioned in the WHO report;

(c) whether Government has examined this report and the steps

Government proposed to take to meet the situation; and

(d) if so, the lead points in the report which called for urgent
action by Government and to what extent Government has taken steps in

this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI' DINESH TRIVEDI): (@) As per Multi-drug and Extensively drug
Resistant TB-2010 Global Report on Surveillance and Response, India and
China together accounted for 45% of estimated multi-drug resistant TB

cases globally in 2008.

(b) The main points of the report of WHO on multi-drug resistant

tuberculosis are given in the Statement (See below).

(c) and (d) Yes. Government is taking several steps to meet the
situation. Firstly, Since the drug resistance TB is essentially a man-
made phenomenon which can be prevented by early detection and effective
Treatment of TB patients and for that reason the good quality. Directly
Observed Short Course (DOTS) strategy is being implemented under revised
national tuberculosis programme (RNTCP). Secondly, advocacy for rational

use of anti-TB drugs has been taken up with the healthcare providers.

Thirdly, the programme has initiated DOTS Plus services for the

management of MDR-TB in the entire Country in a phased manner.

Fourthly, the programme 1is establishing a network of 43 quality
assured laboratories, equipped with rapid diagnostics, for diagnosis and

follow-up of MDR TB patients across the country.
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Statement
Cases of multi-drug resistant tuberculosis in India

The Multi-drug and Extensively drug Resistant TB-2010 Global Report
on Surveillance and Response provides the latest estimates of the
global burden of drug resistant TB and also highlights the challenges
faced and progress made by countries in diagnosing and treating

multi—-drug resistant TB cases.

Though India has the second highest number of multi-drug resistant
(MDR) cases globally, after China, the prevalence of the (MDR-TB) in
the country remains low (less than 3% amongst new TB cases and 14-17%

in re-treatment TB cases).

The report estimates that globally 3.6% of all incident TB cases had
multi-drug resistant (MDR-TB) resulting in an estimated 150,000
deaths in 2008.

The report emphasizes that the treatment of MDR-TB 1is a cost
effective intervention despite the high costs of drugs and care and
reiterates the resolution of the 62nd World Health Assembly in May
2009 urging member countries to take steps to achieve universal

access to diagnosis and treatment of multi-drug resistant TB.

The report identifies establishing laboratory capacity as one of the
most important challenges the countries face in scaling-up care for

MDR-TB.

The report appreciates that most of the high MDR-TB burden countries,
including India, have taken steps to include scale up of MDR services

in their national TB control programmes.
Drug trials on poor patients

2486. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it has come to the notice of Government that some
doctors are suspected to have been paid by multinational drug companies

to test the strength of their drugs on poor patients;

(b) if so, whether the Central Government has asked the State

Governments to submit a report in this regard; and
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) Clinical trials are required to be carried out
in accordance with the requirements and guidelines specified in Schedule
Y of Drugs & Cosmetic Rules, 1945. Schedule Y also mandates that clinical
trial are conducted as per Good Clinical Practices (GCP) Guidelines
issued by the Central Drugs Standard Control Organisation (CDSCO).
Payment to the investigator / institution by sponsor for conducting
clinical trials is permitted as per GCP guidelines. However the sponsor /
pharmaceutical should enter a formal / legal contract with the
Investigator (s) / Institution (s) on various terms of clinical trial
including defining the relationship between the investigator and the
sponsor in matters such as financial support, fees, honorarium, payments

in kind etc.

(b) and (c) The CDSCO has not asked any State Government to submit a

report on any such issue.
Non-Updation of Drugs Controller General®s website

2487. PROF. ALKA BALRAM KSHATRIYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that the website of the Drugs Controller
General of India has not been updated in respect of new drugs,

registration of bulk drugs etc. Since 2008; and

(b) if so, the steps taken by Government to ensure timely

availability of correct information and regular updation of the website?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) and (b) The Office of the Drugs Controller
General of India has informed that the website of Central Drugs Standard
Control Organisation (CDSCO) 1is updated at regular intervals. The
information in respect of the new drugs and the registration of bulk

drugs up to 30th June, 2010 are available on the website.
Projects under NRHM in Maharashtra

2488. SHRI 1SHWARLAL SHANKARLAL JAIN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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(a) the details of the projects undertaken under the National Rural

Health Mission (NRHM) in Maharashtra;

(b) whether it is a fact that there is a shortage of doctors and

paramedical staff in various District Health Centres in Maharashtra;
(c) if so, the number of vacancies in the State; and
(d) the steps to be taken by Government in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD):
(a) National Rural Health Mission resources have been used for
infrastructural development, human recourses and other health sector

interventions.

(b) and (c) As per the information available in Bulletin on Rural
Health Statistics in India, updated upto March, 2009, the number of posts
lying vacant in Community Health Centres [CHCs] and Primary Health

Centres [PHCs] in State of Maharashtra are as under:

Name of Posts and Centre No of posts lying vacant
Specialists at CHCs Surplus
Radiographers at CHCs 113
Doctors at PHCs Surplus
Pharmacists at PHCs and CHCs 391
Laboratory Technicians at PHCs 988
and CHCs

Nurse Midwife / Staff Nurse at PHCs 1376
and CHCs

Health Asstt [F]/LHV at PHCs Surplus
Health Asstt[M] at PHCs 1035

(d) Human resource engagement is a major thrust area under NRHM and
is a priority being pursued with the States/UT Governments including
State of Maharashtra. This include multi-skilling of doctors and para-
medics, provision of incentives, to serve in rural areas like blended

payments,
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difficult areas allowances. PG allowance, case based payments, improved
accommodation arrangements provision of AYUSH doctors and paramedics in
PHCs and CHCs as additional doctors in rural areas, block pooling of
doctors in underserved areas, engaging with the non-government sector for
underserved areas, provisioning of untied and flexible funds etc. As per
the information available in State Data Sheet updated upto 31st March,

2010, the staff hired on contractual basis under NRHM is as under:

Name of Post and Centre No of staff on contractual basis
Specialists at CHCs 502
Staff Nurses 830
Paramedics at various levels 36

Growing cases of surrogacy in the Country

2489. DR. T.N. SEEMA:
SHRI N. BALAGANGA:
Will the Minster of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Government is aware that the surrogacy is a blooming
business in India, making the country a destination for “reproductive

outsourcing” or "surrogative forming®;

(b) if so, how many cases of surrogacy has been reported in the

country in the last three years;

(c) the existing system to regulate the functioning of clinics,

hospitals and organizations which promote surrogacy; and

(d) whether Government has any plans to bring new legislation to
handle this growing practice and ensure the rights of poor surrogate

mother in India as well as the clients?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD):

(a) and (b) Specific data in this regard is not available.

(c) "National Guidelines for Accreditation, Supervision and
Regulation of Assisted Reproductive Technology (ART) Clinics in India
(2005)" describe possible minimum standards at clinics, hospital and

organization dealing In Vitro Fertilization (IVF) in India.
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(d) A Draft Assisted Reproductive Technology (ART) (Regulation) Bill
& Rules, 2010 has been prepared which addresses the issue related to

surrogacy in context of ART Clinics.
Child Mortality due to Pneumonia and Diarrhoea

2490. PROF. ANIL KUMAR SAHANI:
SHRIMATI NAZNIN FARUQUE:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether as per the United Nations Children Fund (UNICEF) the
State of World"s Children Report, 2008, 5753 children below five years

die every day in India due to Pneumonia and Diarrhoea;
(b) if so, the measures taken to check this high mortality rate;
(c) whether 46 percent children in India are malnourished; and

(d) the details of programmes formulated for the improvement of
mother and child health and the details of achievements made through

these programmes, State-wise?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD):
(a) As per United Nations Children Fund (UNICEF) State of World"s
Children report, 2008, 2067000 under five children die annually in India.
The major causes of death are Pneumonia and Diarrhoea, Measles, Malaria

and Malnutrition besides Neonatal causes.

(b) Under the National Rural Health Mission (NRHM) (2005-2012), the
Reproductive and Child Health Programme Phase-11 comprehensively
integrates interventions that improve child health and addresses factors
contributing to morbidity and mortality. The interventions under the

Child health are given in the Statement-1 (See below).

(c) As per the report of National family Health Survey-3, 2005-06,
the prevalence of underweight, stunting and wasting among children under

5 years was 43.5%, 48% and 19.8% respectively.
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(d) The details of the program for improvement of mothers” health is
given in the Statement — Il (See below). The details of about improvement
in terms of infant mortality rate & maternal mortality rate State-wise is

given in the Statement — IIl and IV.
Statement — 1
Child Health Strategies

Under the RCH Programme Phase-I11 within the overarching umbrella of
NRHM (2005-2012), .the Government of India is actively pursuing the goal
of reduction in Infant Mortality Ratio by focusing on the following

technical strategies and interventions:

Training of health personnel in Integrated Management of Neonatal and
Childhood Illness (IMNCI) and Pre-Service Integrated Management of

Neonatal and Childhood Illness.

Training in Facility Based Integrated Management of Neonatal and

Childhood IlIness (F-IMNCI).
Early detection and appropriate management of Diarrhoea disease.

Early detection and appropriate management of Acute respiratory

Infections and other infections.

Navjaat Shishu Suraksha Karyakram (NSSK), a programme for training

health care providers on Basic newborn care resuscitation.

Infant and young child feeding.

Immunization against six vaccine preventable disease.

Vitamin A supplementation and Iron and Folic Acid supplementation.

Establishment of Sick New Born Care units at District Hospitals,
Sterilization Units at Community Health Centres (CHCs) and New Born
Care Corner at 24x7 Primary Health Centres (PHCs) to provide new born

and child care services.

Establishment of Nutritional Rehabilitation Centres to address serve

and acute malnutrition.
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Statement — 11
Child Health Strategies

Under the RCH Programme Phase-I11 within the overarching umbrella of

NRHM (2005-2012), the Government of India is actively pursuing the goal

of reduction in Maternal Mortality Ratio by focusing on the following

technical strategies and interventions:

Essential Obstetric Care

Skilled attendance at Birth

Emergency Obstetric and Neonatal Care at First Referral Units (FRUs)
Referral Services

Demand Promotion : Janani Suraksha Yojana

Safe Abortion Services/Medical termination of Pregnancy

Reproductive Tract |Infections (RTIs) and Sexually Transmitted

Infection (STIs) services at all CHCs/FRUs and at 24x7 PHCs
Setting up of Blood Storage Centres (BSC) at FRUs.
Statement — 111

Infant Mortality Rate (IMR)

SI. No.States 2004 2005 2006 2007 2008
1 2 3 4 5 6 7
All India 58 58 57 55 53
1 Andhra Pradesh 59 57 56 54 52
2 Assam 66 68 67 66 64
3 Bihar 61 61 60 58 56
4 Chhattisgarh 60 63 61 59 57
5 Gujarat 53 54 53 52 50
6 Haryana 61 60 57 55 54
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1 2 3 4 5 6 7

7 Jharkhand 49 50 49 48 46
8 Karnataka 49 50 48 47 45
9 Kerala 12 14 15 13 12
10 Madhya Pradesh 79 76 74 72 70
11 Maharashtra 36 36 35 34 33
12 Orissa 77 75 73 71 69
13 Punjab 45 44 44 43 41
14 Rajasthan 67 68 67 65 63
15 Tamil Nadu 41 37 37 35 31
16 Uttar Pradesh 72 73 71 69 67
17 West Bengal 40 38 38 37 35
18 Arunachal Pradesh 38 37 40 37 32
19 Delhi 32 35 37 36 35
20 Goa 17 16 15 13 10
21 Himachal Pradesh 51 49 50 47 44
22 J &K 49 50 52 51 49
23 Manipur 14 13 11 12 14
24 Meghalaya 54 49 53 56 58
25 Mizoram 19 20 25 23 37
26 Nagaland 17 18 20 21 26
27 Sikkim 32 30 33 34 33
28 Tripura 32 31 36 39 34
29 Uttarakhand 42 42 43 48 44
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30 A&N Islands 19 27 31 34 31
31 Chandigarh 21 19 23 27 28
32 D&N Haveli 48 42 35 34 34
33 Daman & Diu 37 28 28 27 31
34 Lakshadweep 30 22 25 24 31
35 Puducherry 24 28 28 25 25

Source: Sample Registration System, Registrar General, India, M/o Home Affairs
Statement — 1V

Maternal Mortality Ratio (India and State-wise)

Major State MMR MMR MMR MMR
(1997-98) (1999-01) (2001-03) (2004-06)

1 2 3 4 5

India Total * 398 327 301 254
Assam 568 398 490 480
Bihar / Jharkhand 531 400 371 312
Madhya Pradesh/ Chhattisgarh 441 407 379 335
Orissa 346 424 358 303
Rajasthan 508 501 445 388
Uttar Pradesh / Uttarakhand 606 539 517 440
Andhra Pradesh 197 220 195 154
Karnataka 245 266 228 213
Kerala 150 149 110 95
Tamil Nadu 131 167 134 111
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1 2 3 4 5

Gujarat 46 202 172 160
Haryana 136 176 162 186
Maharashtra 166 169 149 130
Punjab 280 177 178 192
West Bengal 303 218 194 141
Others - 276 235 206

(Source: RGI, (SRS), 1997-98, 1999-01, 2001-03, 2004-06)
*Includes Others
Spreading of Swine Flu in the Country

2491. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the number of swine flu cases registered in the country with the
onset of monsoon, State-wise; and

(b) the number of persons died throughout the country due to swine
flu, so far, during last three years?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD):
(a) State-wise list of the number of swine flu cases registered in the
country with the onset of monsoon is given in the Statement (See below).

(b) The first case in our country was reported on 16th May, 2009.
Since then 1926 persons have died due to Pandemic Influenza A HIN1 (as on
14th August, 2010).

Statement
Swine flow cases in the country from after onset of monsoon

(From 1st May-2010 to 15th August-2010)

SI. No. Name of the State/UT No. of cases
1 2 3

1. Delhi 324

2. Andhra Pradesh 380
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3. Karnataka 767
4. Tamil Nadu 267
5. Maharashtra 1912
6. Kerala 1397
7. Punjab 5
8. Haryana 17
9. Chandigarh (UT) 2
10. Goa 35
11. West Bengal 113
12. Jammu & Kashmir 3
13. Gujarat 60
14. Rajasthan 19
15. Uttar Pradesh 38
16. Madhya Pradesh 11
17. Orissa 25
18. Andaman & Nicobar 2
19. Dadra and Nagar Haveli 2
Cumulative Total 5379

Sub-standard bottled water

2492. SHRI KAPTAN SINGH SOLANKI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that most of the bottled water being sold

all over the country do not adhere to the stipulated standard;
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(b) if so, the details thereof;

(c) whether it is a fact that the machines being used in this
billion rupees trade with claims of purification of water are ineffective

to a great extent;

(d) whether it is a fact that many times bottled water 1is more

dangerous than ordinary water; and

(e) the action taken by Government to rein 1in these companies

producing bottled water?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (a) and (e) The packaged bottled drinking water
are mandatorily required to be sold under the Bureau of Indian Standards
(BIS) Certification mark and as per the standards prescribed in the
Prevention of Food Adulteration (PFA) Rules, 1955. The packaged drinking
water conforming to the requirements/standards of the BIS and the PFA
Rules, 1955 is considered safe for human consumption. The implementation
of the PFA Act, 1954 and PFA Rules, 1955 is entrusted to the State/ UT
Governments which take action in case of any violation of the Provisions

as laid down therein.
Cases of Malnutrition in the Country

2493. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether according to a vreport of Food and Agriculture
Organisation (FAO) 22 per cent of total population of the country is

suffering from malnutrition;

(b) whether according to National Family Health Survey data 48 per
cent children below 5 years of age are not gaining proper height and 42

per cent of children are below the average weight due to malnutrition;

(c) whether Madhya Pradesh is the worst sufferer of malnutrition

among all the States of the country; and

(d) the number of States in the country besides Madhya Pradesh where
20 to 29 per cent of population is suffering from malnutrition and the

steps taken to save them from malnutrition?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD):
(a) as per Food and Agriculture Organisation (FAO)"s State of Food
Insecurity in the World 2009 report, the proportion of undernourished of

the country was 22 per cent in 2004-2006.

(b) As per National Family Health Survey-111 (2005-06) report, 48%
children of age under five are stunted (Height-for-age) and 42.5%

children of age under five are underweight (Weight-for-age).

(c) and (d) The prevalence of underweight in children under age five
years in the States of Madhya Pradesh, Bihar, Jharkhand, Chhattisgarh,
Meghalaya and Gujarat are higher as compared to National level under
NFHS-111 (2005-06) .

The Government has initiated various measures to improve the
health and nutritional status of wvulnerable population i.e. infants,
children, pregnant and lactating mothers of the country. The important

measures are given in the Statement.
Statement

The measures taken to improve the health and nutritional status of

population

1. A National Nutrition Policy has been adopted in 1993 and a National
Plan of Action for Nutrition (1995) is being implemented through
various Departments of Government. The National Nutrition Mission has

been set up.

2. Reproductive Child Health Programme under National Rural Health
Mission (NRHM) includes:

Emphasis on appropriate Infant and Young Child Feeding.

Janani Suraksha Yojana (JSY) to promote institutional deliveries
for

better birth outcomes.

Focus on Maternal Health by promoting institutional deliveries
improved

coverage and quality of ANC skilled care to Pregnant women,
Post-

partum care at community level.
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Immunization.

Integrated Management of Neonatal and Childhood illness and

malnutrition.
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Treatment of severe acute malnutrition through Nutrition
Rehabilitation Centres (NRCs) set up at public health

facilities.

Specific Programme to prevent and combat micronutrient
deficiencies of Vitamin A and lIron & Folic Acid through Vitamin
A supplementation for Preschool Children, pregnant and lactating
women. lron and folic acid syrup has been added in the programme

for children 6 to 60 months.
3. National lodine Deficiency Disorders Control Programme (NIDDCP).

4. Nutrition Education to increase the awareness and bring about desired
changes in the dietary practices including the promotion of breast

feeding and dietary diversification.

5. Integrated Child Development Service Schemes (ICDS) including

supplementary nutrition.

6. National Programme of Nutritional support to Primary Education (Mid-

day Meal Programme).
7. Improving agricultural and horticultural produce.

8. Improving the purchasing power of the people though various income
generating scheme and availability of essential food items at

subsidized cost through Targeted Public Distribution System.
Rise in Dengue/Malaria cases

2494. SHRI T.M. SELVAGANAPATHI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that dengue, malaria, etc. were on the rise

in all parts of the country;

(b) if so, the details thereof and the action proposed by Government

to tackle these diseases;

(c) whether it is also a fact that platelet shortage hits dengue

treatment across the country; and

(d) if so, the steps taken by Government to meet the shortage of
platelets?
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (&) and (b) No. During the last three years, the
number of reported cases of Malaria in the country have remained at
around 1.5 million. The number of reported cases of Dengue have increased
in some States whereas many States have reported no cases of Dengue. The
total number of cases of Malaria and Dengue reported in the country,
State-wise, during the last three years are given in the Statement (See
below). For prevention, treatment and control of vector-borne diseases
including Dengue and Malaria in the country, Government of India is
implementing National Vector borne Disease Control Programme (NVBDCP)
under the overarching umbrella of National Rural Health Mission (NRHM).
The main components of the strategy for NVBDCP are integrated vector
control, early case detection & complete treatment, and behavior change

communication.

Government of India provides technical support and also supplements
the States by providing funds and commodities as per their annual
requirements approved under NRHM. However, the programme 1is primarily

being implemented through the State Governments.
(c) No.
(d) Does not arise.
Statement

Number of cases of Malaria and Dengue reported in the country

during the last three years and the current year

SI. No. States/UTs Malaria Cases Dengue Cases
2007 2008 2009 2007 2008 2009
1 2 3 4 5 6 7 8
1 Andhra Pradesh 27,803 26,424 25,152 587 313 1,190
2 Arunachal Pradesh 32,072 29,146 22,066 0 0 0
3 Assam 94,853 83,939 91,413 0 0 0
4 Bihar 1,595 2,541 3,255 0 1 1
5 Chhattisgarh 1,47,5251,23,495 1,29,397 0 0 26
6 Goa 9,755 9,822 5,056 36 43 277
7 Gujarat 71,121 51,161 45,902 570 1,065 2,461
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Haryana 30,895 35,683 30,168 365 1,137 125

Himachal Pradesh 104 146 192 0 0 0
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1 2 3 4 5 6 7 8
10 Jammu & Kashmir 240 217 346 0 0 2
11 Jharkhand 1,84,8782,14,299 2,30,683 0 0 0
12 Karnataka 49,355 47,344 36,859 230 339 1,764
13 Kerala 1,927 1,804 2,046 603 733 1,425
14 Madhya Pradesh 90,8291,05,312 87,628 51 3 1,467
15 Maharashtra 67,850 67,333 93,818 614 743 2,255
16 Manipur 1,194 708 1,069 51 0 0
17 Meghalaya 36,337 39,616 76,759 0 0 0
18 Mizoram 6,081 7,361 9,399 0 0 0
19 Nagaland 4,976 5,078 8,489 0 0 25
20 Orissa 3,71,8793,75,430 3,80,904 4 0 0
21 Punjab 2,017 2,494 2,955 28 4,349 245
22 Rajasthan 55,043 57,482 32,709 540 682 1,389
23 Sikkim 48 38 42 0 0 0
24 Tamil Nadu 22,389 21,046 14,988 707 530 1,072
25 Tripura 18,474 25,894 24,430 0 0 0
26 Uttarakhand 953 1,059 1,264 0 20 0
27 Uttar Pradesh 82,538 93,383 55,437 132 51 168
28 West Bengal 87,754 89,443 1,41,211 95 1,038 399
29 A&N Islands 3,973 4,688 5,760 0 0 0
30 Chandigarh 340 347 430 99 167 25
31 D & N Haveli 3,780 3,037 3,408 0 0 0
32 Daman & Diu 99 115 97 0 0 0
33 Delhi 182 253 169 548 1,312 1,153
34 Lakshadweep 0 0 8 0 0 0
35 Puducherry 68 72 65 274 35 66
Total 15,08,92715,26,21015,63,574 5,534 12,561 15,535
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Expenditure of NRHM

2495. SHRIMATI KUSUM RAI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether as per Rural Health Statistics 2009, the recent report
of the Ministry, Government is spending Rs. 10 thousand crore per year on

the National Rural Health Mission (NRHM);
(b) if so, the details thereof during last three years, year-wise;

(c) whether inspite of huge expenditure only 3674 MBBS doctors have

been appointed in rural areas during last three years under NRHM:

(d) if so, the details thereof and the reasons for such a grim

scenario; and

(c) the number of Primary Health Centres (PHCs) under NRHM where no

doctor has been posted as yet in the country, State-wise?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD):
(a) Yes.

(b) An amount of Rs. 10380.25 crore was released during 2007-08,
Rs.11200.52 crore during 2008-09 and Rs.13261.90 crore during 2009-10 as

grants-in-aid to the States/UTs under the National Rural Health Mission.

(c) and (d) As per information available with the Ministry (updated
up to 31.03.2010), 8771 General Duty Medical Officers are in position on
contract basis at various levels. Besides this, 2434 Specialists have
been appointed on contractual basis at CHCs across the country under
National Rural Health Mission (NRHM). The appointment of Doctors is made
by respective State / UT Governments. The reasons of shortage may vary
from State to State like shortage of trained manpower, less development
of basic infrastructure i.e. roads, connectivity, banks etc. However,
after launch of NRHM there has been a significant increase in the number

of medical and paramedical staff appointed on contractual basis.

(e) A statement showing the number of PHCs with and without Doctors

(updated up to March, 2009) is enclosed.
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Statement
Number of PHCs with Doctors and without doctor/lab Technician/Pharmacist

(As on March, 2009)

Number of PHCs functioning

S_No. State/UT Total with 4+ with 3 with 2 with 1 without without without with lady
PHCs doctors doctors  doctors doctor doctor lab pharma. doctor
functioning tech.
1 2 3 4 5 6 7 8 9 10 11
1 Andhra Pradesh 1570 0 105 656 809 0 251 314 56
2 Arunachal Pradesh 116 0 0 25 30 61 53 46 0
3 Assam 844 15 68 248 513 0 0 0 0
4 Bihar 1776 469 43 18 3 1243 719 241 116
5 Chhattisgarh 715 NA NA Na Na NA 367 166 79
6 Goa 19 0 13 0 6 0 0 0 12
7 Gujarat 1084 0 0 380 657 47 312 498 345
8 Haryana 437 1 29 195 202 10 167 41 125
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1 2 3 4 5 6 7 8 9 10 11
9 Himachal Pradesh 449 0 5 60 334 50 270 180 70
10 Jammu & Kashmir 375 28 85 182 78 2 150 32 147
11 Jharkhand 321 NA NA NA NA NA NA NA NA
12 Karnataka 2193 0 34 399 1760 0 968 375 360
13 Kerala 697 38 60 94 505 0 NA 17 NA
14 Madhya Pradesh 1155 0 20 109 815 211 506 515 82
15 Maharashtra 1816 0 0 699 1117 0 988 181 609
16 Manipur 72 3 23 42 4 0 38 5 25
17 Meghalaya 105 2 0 15 88 0 5 26 48
18 Mizoram 57 0 0 0 52 5 16 4 17
19 Nagaland 123 0 1 19 80 23 72 27 10
20 Orissa 1279 98 26 117 881 157 1162 103 46
21 Punjab 394 0 16 50 251 77 96 12 105
22 Rajasthan 1503 0 3 174 1326 0 0 0 188
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23 Sikkim 24 0 0 24 0 0 0 16 18

24 Tamil Nadu 1277 NA NA NA NA NA NA NA NA
25 Tripura 76 8 3 56 9 0 19 12 17
26 Uttarakhand 239 0 5 43 100 91 130 3 26
27 Uttar Pradesh 3690 24 67 538 2864 197 603 459 164
28 West Bengal 922 0 0 129 649 144 919 357 5
29 A & N Islands 19 2 1 12 2 2 1 0 11
30 Chandigarh 0 0 0 0 0 0 0 0 0
31 D & N Haveli 6 1 0 2 3 0 0 0 5
32 Daman & Diu 2 0 0 2 0 0 0 0 2
33 Delhi 8 1 0 1 6 0 4 5 7
34 Lakshadweep 4 0 0 4 0 0 0 0 3
35 Puducherry 24 3 0 13 8 0 0 0 12
All India 23391 693 607 4306 13152 2320 7816 3635 2710

Note: NA: Not Available.

For calculating the overall percentages, the States/UTs for which manpower position is not available, are excluded.
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Establishment of AIIMS like institutions

2496. SHRI RAGHUNANDAN SHARMA: Will the Minister of HEALTH AND FAMILY

WELFARE be pleased to state:

(a) the number of AIIMS like institutions to be set up as approved
by Government along with the names of places, where they will be set up,
the criteria fixed thereof for setting them up and the nodal agency

thereof; and

(b) the details of architect consultant appointed by Government, the
criteria fixed for their appointment, the amount of their fees and the

basis of its fixation, State-wise?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD):
(a) The Government has approved setting up of six AlIMS-like institutions
in the States of Bihar (Patna), Chhattisgarh (Raipur), Madhya Pradesh
(Bhopal), Orissa (Bhubaneswar), Rajasthan (Jodhpur) and Uttarakhand
(Rishikesh) under the first phase of Pradhan Mantri Swasthya Suraksha
Yojana (PMSSY). It is also proposed to set up two more institutions, one
each in the State of Uttar Pradesh and West Bengal in the second phase of
PMSSY. These States have been identified on the basis of various socio-
economic indicators like human development index, literacy rate,
population below poverty Uline and per capital income and health
indicators like population to bed ratio, prevalence rate of serious

communicable diseases, infant mortality rate etc.

The implementation of the AlIMS-like institutions is being carried

out by the Ministry directly.

(b) The details of architect consultant appointed and fees payable
to them are given in the Statement (See below). The criteria laid down
for selecting the architectural designs consisted of parameters such as
suitability of design conforming to functionality requirements, energy

efficiency, organization/team strength of the firm, cost of construction
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and maintenance etc.

212



Statement

Details of Architect Consultant appointed and fees payable

SI. Name of Name of Fee payable Basis for
No. architecture site to Design DPR Fixation of fee
consultant Consultant
(Rs. in Crore)
1. M/s. Prem Bhopal 7.50 (including Fixation of fee
is
Caudhery & Rs.1 Crore for based on the
Associates designs & DPR quantum of work
for residential involved in
complex) preparation of
2. M/s. Surender Rishikesh 6.50 architectural
Sawhney Associates planning and
drawings.
3. M/s. Hospitech Raipur 7.00 Structural
Management (Including
designs/drawings,
Consultants (P) hostels) development of
Ltd. master plan
preparation of
4. M/s. Hospitech Patna 7.00 (Including detailed
Project
Management hostels) Report etc.
Consultants (P) Ltd.
5. M/s. Consulting Bhubaneswar 6.50
Engineering Services
(1) Ltd.
6. M/s. Mathur & Jodhpur 6.50

Kapre Associates

2497. SHR1 MOHD.

ALl

KHAN :

WELFARE be pleased to state:

will

(a) whether Government plans Rs.

drugs;

()

if so,

wise; and

the details worked out so

Fund for discovery of drugs

far, rural

the Minister of HEALTH AND FAMILY

3000 crore fund for discovery of

and urban areas-

(c) the involvement of public and private industries in this regard

in the Eleventh Five Year Plan?
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI S. GANDHISELVAN): (a) to (c) The Department of Pharmaceuticals is
in the process of examining a proposal to set up a Venture Fund for
promoting drug discovery and innovation. Details including size, etc. are
being worked out with the help of National Institute of Public Finance

and Policy.
Ayurvedic colleges

2498. SHRI RAGHUNANDAN SHARMA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of Ayurvedic colleges which were given recognition

during last year; and

(b) the number of Ayurvedic colleges decided to be opened in Madhya

Pradesh and by when these colleges would be opened?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI S. GANDHISELVAN): (@) Government had accorded permission for
starting five new Ayurveda colleges in the country during the last year
under Section 13A of the Indian Medicine Central Council (IMCC) Act,
1970.

(b) The Department of AYUSH has received a proposal from a private
organization seeking permission in terms of Section 13A of the IMCC Act
1970 for starting a new Ayurvedic Medical College in the State of Madhya
Pradesh. However, the Central Council of Indian Medicine (CCIM) has not

recommended the application for approval by Government.
Approval for pharma products

2499. SHRI MOHD. ALI KHAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government plans to seek time-bound Japanese nod for

pharma products;
(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the response of Japan in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI S. GANDHISELVAN): (a) to (d) The Department of Commerce has stated
that the time bound approval of pharma products is one of the issues in
India-Japan negotiations for a Comprehensive Economic Partnership
Agreement (CEPA).

Rising cases of breast cancer in the country

2500. SHRIMATI RATNA BAIl: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that with nearly 100,000 new breast cancer
cases are reported every year in India and it has overtaken cervical

cancer as the number one cancer afflicting among women;
(b) if so, the details thereof and the reasons therefor;

(c) the steps being taken to control this situation in our country;

and

(d) the funds allocated and used for this purpose during the current

year?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI S. GANDHISELVAN): (a) and (b) According to National Cancer Registry
Programme Report on Time Trends in Cancer Incidence Rates 1982-2005 of
Indian Council of Medical Research, the estimated number of breast

cancers in India in 2010 is 90,659 and of cervical cancer is 1,03,821.

By 2020, it is expected that breast cancer will overtake cervical

cancer at the current rate of increase in cancer cases.

(c) and (d) The National Programme for Control of Cancer, Diabetes,
Cardiovascular Diseases and Stroke (NPCDCS) has been approved with an
outlay of Rs. 731.52 crore for Cancer for the remaining two years of the
11th Five Year Plan (2010-11 and 2011-12) for strengthening cancer care
facilities iIn the country. There are several activities envisaged under
this programme for increasing awareness, prevention, early detection and
treatment for cancer cases besides strengthening the health care delivery

system.
Renewal of Health Cards for Weavers

2501. SHRI ALI ANWAR ANSARI: Will the Minister of HEALTH AND FAMILY
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WELFARE be pleased to state:
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(a) the total number of weavers and their families who have been
issued health cards across Uttar Pradesh, including Varanasi and

Chandauli districts;

(b) whether Government is aware of the fact that Rs. 180 is charged
as for the renewal of these health cards and the poor weavers are unable

to pay even this amount; and

(c) if so, whether Government would direct the concerned authorities
to renew the health cards without charging money from the poor weavers so

that proper arrangements could be made for their treatment?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD):
(a) During 2009-10, 191714 handloom weavers have been enrolled (new plus
renewal) from Uttar Pradesh including Varanasi and Chandauli districts

under Health Insurance Scheme.

(b) As per  approved guidelines, contribution by  Handloom
Weaver/State Government has been fixed as Rs.179.20 per weaver family per
annum. The minimum contribution by weaver is Rs.50/- per family in cases

where the State Governments are making contribution on his behalf.

(c) The Health Insurance Policy cover is only for one year. However,
the Health Cards are renewed on payment of premium for the subsequent

year, for eligible beneficiaries.
Prevention of maternal mortality in the country

2502. DR. K.P. RAMALINGAM: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the maternity mortality rate in the
country is high due to non-availability or in-accessibility of maternal

health facilities, especially in rural areas;

(b) if so, the initiatives taken by Government to bring down and

even prevent increasing maternity mortality rate in the country; and

(c) the details of fiscal allocation made by Government in

connection with maternal health during the last three years?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHR1 GHULAM NABI AZAD):
(a) to (c) As per the Sample Registration System of the Registrar General
of India (RGI-SRS), Maternal Mortality Ratio (MMR) has shown a decline
from 301 per 100,000 live births during the period 2001-03 to 254 per
100,000 live births during the period 2004-06.

As per the Bulletin on Rural Health Statistics (RHS) 2009, there are
145894 Sub- Centers, 23391 PHCs and 4510 CHCs functioning in the country.
These centres are provided untied funds and Annual Maintenance Grants to
upgrade their facilities which includes facilities to provide services
for maternal care. However, some shortage of manpower, including
specialists iIn Obstetrics & Gynecology and Anesthetists to provide

emergency obstetric care services in these centres continues to exist.

Under the National Rural Health Mission (NRHM), the steps taken to
provide maternal care services and accelerate the pace of reduction of

maternal mortality in the country are:

1. Upgrading and operationalizing the Primary Health Centres (PHCs) as
24x7 facilities for providing basic medical facilities including
basic obstetric and new-born care; and Community Health Centers
(CHCs) as First Referral Units (FRUs) for providing comprehensive

obstetric and new-born care services.

2. Augmenting the availability of skilled manpower by means of different
sill- based trainings such as Skilled Birth Attendance for Auxiliary
Nurse Midwives/Staff Nurses/Lady Health Visitors; training of MBBS
Doctors in Life Saving Anesthetic Skills and Emergency Obstetric Care

including Caesarean Section.

3. Janani Suraksha Yojana (JSY), a cash benefit scheme to promote
Institutional Delivery with a special focus on Below Poverty Line
(BPL) and SC/ST pregnant women. This has resulted in significant

increases in institutional delivery.

4. Provision of Ante-natal and Post Natal Care services including
prevention and treatment of Anemia by supplementation with lron and

Folic Acid tablets during pregnancy and lactation.
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5. Organizing Village Health and Nutrition day in rural area every month
at Anganwadi centers for provision of maternal and child health

services.

6. Engagement of an Accredited Social Health Activist (ASHA) for every
1000 population to facilitate accessing of health care services by

the community.

7. Establishing Referral systems including emergency referral transport,
for which the states have been given flexibility to use different

models.

Under the National Rural Health Mission (NRHM) flexible pool funds,
the allocation approved by the Government of India for activities in

connection with Maternal Health in the last 3 years are:

Year Allocation (in crores)
2007-08 Rs.283.72
2008-09 Rs.1528.79
2009-10 Rs.1622.83

Progress of centrally sponsored schemes in Bihar

2503. SHRI RAM KRIPAL YADAV: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the amount allotted under Centrally sponsored schemes under the
Ministry especially the National Rural Health Mission (NRHM) to Bihar

during the last three financial years, scheme-wise, year-wise;

(b) the amount released against the allotment made during this

period scheme-wise, year-wise; and

(c) the amount which has already been spent by the State Government

of Bihar against the funds allotted and released?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHR1 GHULAM NABI AZAD):
(a) to (c) Details showing the Allocation, Release and Expenditure under
National Rural Health Mission in respect of Bihar for F. Ys. 2007-08 to
2009-10 is given in the Statement.
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Statement
Allocation, Release and Expenditure under National Rural Health Mission for the F. Ys. 2007-08 to 2009-10. Bihar

(Rs. In crores)

2007-08 2008-09 2009-10

SI. No. Programme Allocation Release Exp. Allocation Release Exp. Allocation Release Exp.
1 2 3 4 5 6 7 8 9 10 11
1 RCH-11 49.75 0.00 179.84 251.17 351.17 258.21 266.36 266.36 331.91
2 Additionalities under NRHM 256.31 137.63 14.83 216.20 216.20 106.24 284.92 48.15 142.97
3 Routine Immunization 13.01 20.85 11.15 12.00 14.47 16.37 20.24 0.99 12.57
4 P.P_I. 62.33 62.33 53.64 75.61 75.61 37.71 76.98 96.67 75.26
5 Infrastructure Maintenance 145.26 89.80 124 .04 156 .87 117.66 323.97 157.22 197.22 209.05
6. National Disease Control Programmes
a Integrated Disease 14.02 1.25 0.00 1.36 0.00 0.00 1.30 0.10 0.01

Surveillance Programme
b National lodine Deficiency

Disorders Control Programme 0.13 0.00 0.00 0.18 0.00 0.00 0.18 0.00 0.00
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1 2 3 4 5 6 7 8 9 10 11
b National Leprosy

Eradication Programme* 2.91 1.88 1.35 3.00 0.00 0.13 2.61 0.00 0.58
c National Programme for

Control of Blindness* 3.39 1.38 2.27 4.20 4.20 1.28 2.79 2.79 0.00
d National Vector Borne

Disease Control Programme* 20.67 20.20 20.20 34.48 26.81 26.81 33.07 22.32 27.02
e Revised National TB

Control Programme* 22.90 14.93 15.94 22.62 15.05 12.48 14.44 14.17 16.59

GRAND TOTAL 590.66 350.24 423.25 777.70 821.18 783.19 860.11 648.77 815.96

Note: * denotes inclusive of kind grants.
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MCI"s vision document

2504. SHRI R.C. SINGH: Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

(a) whether it is a fact that the Medical Council of India (MCI) is

preparing a Vision Document;

(b) whether it is also a fact that 43 Working Groups have been

constituted for revamping medical education in the country;
(c) if so, the details thereof;

(d) whether the reports of the working Groups which were to be

submitted by June 16 have already been submitted; and

(e) if so, the recommendations thereof and action taken by the

Ministry on those recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (a) Yes.

(b) and (c) The objective of the Vision Document 2015 is to generate
a road map for medical education, training, research and ethics in the
country in order to bring them in line with the global standards and
trends. In order to prepare the Vision Document 2015, the Medical Council
of India has constituted several Working Groups and engaged a large

number of eminent medical specialists from around the country.

(d) and (e) Medical Council of India informed that some of the
Working Groups have submitted their reports and the Board of Governors

are evaluating them.
Sale of spurious drugs

2505. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to refer to reply to Starred Question 458 given
in the Rajya Sabha on the 27 April, 2010 and state:

(a) whether 255 persons involved in sale of spurious drugs were
arrested and the value of drugs recovered from them over nearby past
three years is estimated at Rs. 171001667/-;
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(b) if so, the penalty and punishment awarded to all the nabbed

persons and whether their licences were also cancelled;

(c) whether the Ministry has set up a special team or committee to
check such incidents so that sale of spurious/substandard drugs could be

curbed in future; and

(d) if so, the details of the committee/team constituted, State-

wise?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI1 DINESH TRIVEDI): (&) Yes.

(b) In case licensed manufacturer are found to be involved in
activities relating to the manufacture of spurious drugs their licenses
are immediately suspended for further investigations and if necessary,
prosecutions are launched in various courts of law. The punishments are
awarded by the courts only after completing the legal procedures in each

case.

(c) and (d) The manufacture of spurious drugs is an undercover
activity and can only be curbed through vigilance, raids and following
the Ileads available in such cases. There is already a well laid
mechanism/ set up 1in the country in the form of the Drugs Control
Departments of the State Governments and the Central Drugs Standard
Control Organisation under the Drugs Controller General (India) whereby
an effective check/vigilance is maintained to curb such activities. The
Government has also announced a Whistle Blower Scheme to encourage
vigilant public participation in the detection of movement of spurious
drugs in the country. Under the policy the informers would be suitably
rewarded for providing concrete information in respect of movement of

spurious drugs to the regulatory authorities.
Use of Oxytocin for increasing size of vegetables

2506. SHRI MOHAN SINGH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the size of vegetables like bottle gourd, pumpkin,

cucumber 1is being increased by using poisonous injection like oxytocin;

(b) is so, the steps being taken to check it;
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(c) whether an agricultural scientist had died due to the juice of

poisonous bottle gourd;
(d) if so, the method to identify poisonous bottle gourd;

(e) whether despite Government®s ban on the poisonous injections

like oxytocin, they are being sold in the open market;
() if so, the steps taken to stop their sale;

(g) whether there is any provision to ban those companies who are

producing such poisonous substances inspite of the ban; and
(h) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) As per study carried out by Punjab Agriculture
University in 2008-2009 on effect of oxytocin on the yield and quality of
the bottle gourd it revealed that the number of fruits and their weight
were unaltered with the injection of oxytocin. It had no effect on crop
yield. In addition, oxytocin injection did not influence the quality of
the fruits as the dry matter, protein, carbohydrates and fat contents
were similar to those of the non-injected plants. The study also revealed

that oxytocin (injection or spray) did not cause any anatomical changes.

(b) Oxytocin is a schedule — H drugs which cannot be sold without
the prescription of a Registered Medical Practitioner. Further, Ministry
of Health and Family Welfare has made it mandatory since April 2001

itselT to market oxytocin injection in single unit blister packs only.

(c) and (d) As per some media reports, an agricultural scientist had
died due to the juice of poisonous bottle gourd. These have, however, not

been confirmed.

(e) to (h) Oxytocin is categorized as a schedule-H drug under the
Drugs and Cosmetic Act. To prevent misuse of this drug several measures
have been initiated by the Government. Oxytocin can be sold only against
the prescription of the Registered Medical / Veterinary Practitioner
Doctor. The Government has made it mandatory to market Oxytocin injection
in single unit blister packs only. Instructions have also been issued by
Drugs Controller General (India) to all State Drugs Controller to

regulate and monitor manufacture and distribution of Oxytocin.
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Steps for population stabilization

2507. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether a strict implementation of laws on marriageable age and

delayed first child birth could help in population stabilization;

(b) whether Government wants to promote population stabilization by

making people aware about the benefit of small families;

(c) whether spread of education especially among girls will help a

great deal in addressing the problem; and
(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHR1 GHULAM NABI AZAD):
(a) to (c) Yes.

(d) The Government has passed a Child Marriage Restraint Act for

prohibition of child marriages.

Government is communicating the message of benefits of small
families to the people through Electronic and Print media. Measures are
being taken to increase female literacy as states where the rate of

female literacy is high are seen to have a low fertility rate.

Government has also taken initiatives which promote delaying age
of marriage and Tfirst child through schemes such as Prerna Award
(responsible Parenthood Practices) of Jansankhya Sthirata Kosh (JSK).
This promotes population stabilization by encouraging delayed marriage
(after the legal age) among girls, by rewarding and publically honoring
the women who marry after the legal age and ensure proper spacing in the
birth of their children. The Santushti strategy provides private sector
gynecologists and vasectomy surgeons an opportunity to conduct

sterilization operations in Public Private Partnership (PPP).
DMA®S proposal on cashless hospitalization policy

2508. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:
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(a) whether the Delhi Medical Association (DMA) has sought clear

guidelines from Government on cashless hospitalization policy;

(b) whether lack of proper guidelines discourage people from opting

health insurance;

(c) whether Government has received suggestions from the DMA that
all nursing homes registered in Delhi should be given cashless facilities

to enable insured persons to choose any nursing home of his choice; and

(d) whether Government is going to issue necessary guidelines to all
nursing homes/hospitals to follow uniformity in charging the patients for

a particular disease?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHR1 GHULAM NABI AZAD):
(a) to (d) No such guidelines have been sought by Delhi Medical
Association (DMA) from the Public Sector General iInsurance Companies.
However, on account of heavy outgo of claims and the health insurance
portfolio becoming loss making, effort has been made by the Public Sector
Insurance Companies to curtail/reduce the claims outgo. For control over
cost of claims, elaborate discussions were held with the medical experts
and a standardization of these procedures was done. Historical data of
past hospitalization in the selected cities was analyzed and hospitals

with maximum volume of traffic were identified.

Data on cost for procedures too was analyzed. The cost component for
each procedure in terms of length of stay, type of intervention, cost and
nature of implants etc. were studied. Hospitals were also categorized on
the basis of facilities and infrastructure available. Depending upon the

categorization of hospitals, the rates were also standardized.

The third Party Administrators (TPAs), thereafter, approached the
hospitals with high volume of traffic and offered them to be part of the
network at the appropriate rates. The cashless service is thus, now
available only in a network of 449 hospitals that have agreed to work at
given rates for specified procedures in the four cities (Delhi -163,

Mumbai — 121, Bangalore — 81 & Chennai — 84).
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Simultaneously the settlement of claims on reimbursement basis
continues to be available in non-network hospitals. The list of Hospitals
in the Network in these cities is available on the websites of TPAs /
Insurance Companies. In the rest of India the earlier process of

rendering cashless facility is still continuing.

Request for inclusion of Rajendra Medical Hospital,
Patiala, under PMSSY

2509. SHRI AVINASH RAI KHANNA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the Rajendra Medical Hospital at
Patiala was inaugurated by Pt. Jawaharlal Nehru the first Prime Minister

of India in 1954;

(b) whether it is also a fact that the Government medical college
under this hospital has 150 MBBS seats and the State Government of Punjab

has been spending crores of rupees for its maintenance and upgradation;

(c) if so, whether Government has received a request from the State
Government of Punjab to include this medical college and hospital under

Prime Minister Swasthya Suraksha Yojana (PMSSY);
(d) if so, by when this project will be included in PMSSY; and
(e) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHR1 GHULAM NABI AZAD):
(a) Yes.

(b) The Government Medical College, Patiala has 150 MBBS seats.
However, the information on expenditure made by the State Government for

maintenance and upgradation of the institute is not centrally maintained.
(c) No.
(d) and (e) Does not arise.
Prevention of female feticide

2510. DR. PRABHA THAKUR:
SHRI NARENDRA BUDANIA:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:
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(a) the percentage of decrease or increase reported in female
feticide cases due to laws enacted and measures taken by Government to

prevent female foeticide;

(b) the States where female foeticide percentage is minimum and

maximum; and

(c) the details of present situation in various States in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) As per the information received from National
Crime Record Bureau (NCRB), the NCRB does not provide the data on female
feticide separately. However, the number of reported cases of foeticide
were 125, 96, 73 and 107 (provisional) during the year 2006, 2007, 2008
and 2009 respectively.

Pre-conception & Pre-natal Diagnostic Techniques (PC&PNDT) Act, 1994
prohibits the selection or determination of sex, before or after
conception. The efforts taken by the Government under PC&PNDT Act, 1994
for 1its effective implementation include constitution of a National
Inspection & Monitoring Committee (NIMC), creating awareness on the issue
through various IEC mechanisms, sensitizing stake holders including the
judiciary and public prosecutors, holding of workshops/seminars and
community awareness through auxiliary Nursing Midwife (ANM) and
Accredited Social Health Activist (ASHA), as well as facility for on-line

filing of Form "F" by clinics for better implementation of the Act.

(b) and (c) During the year 2008, no case was registered in Arunachal
Pradesh, Assam, Bihar, Goa, Jammu & Kashmir, Jharkhand, Kerala, Manipur,
Meghalaya, Mizoram, Nagaland, Orissa, Sikkim, Tamil Nadu, Tripura,
Uttarakhand, A&N Island, Chandigarh, D&N Haveli, Daman & Diu, Lakshadweep
and Puducherry. Punjab registered 24 cases of feticide during the same
period, which was maximum number in the country. State wise details are

given in the Statement.
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Statement

Cases Registered(CR), cases chargesheeted(CS), cases convicted(CV), persons arrested(PAR), persons chargesheeted(PCS) &
persons convicted(PCV) under foeticide of children (Section 315 and 316 IPC) during 2006-2008

2006 2007 2008
Sl States CR Cs CV PAR PCS PCV CR Cs CV  PAR PCS PCV CR Cs cv PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
1 Andhra Pradesh 5 5 0 4 5 0 0 0 0 0 0 0 2 1 0 1 1 0
2 Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3 Assam 1 1 1 1 1 1 0 0 0 0 0 0 0 0 0 0 0 0
4  Bihar 0 1 0 0 1 0 0 0 0 0 0 0 0 0 0 0 0 0
5 Chhattisgarh 5 1 0 1 1 0 10 4 2 8 7 3 9 6 4 3 4 2
6 Goa 0 0] 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
7 Gujarat 8 2 0 5 5 0 1 1 0 1 1 0 1 1 0 1 1 0
8 Haryana 9 2 0 9 9 0 4 1 0 1 1 0 5 3 0 7 7 0
9 Himachal Pradesh 5 1 0 5 4 0 1 0 0 0 1 0 2 1 1 1 1 1
10 Jammu & Kashmir 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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26 Uttar Pradesh 2 2 1 5 5 2 1 1 1 2 2 1 2 2 0 5 5 0
27 Uttarakhand 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
28 West Bengal 0 0 0 0 0 0 1 0 0 0 0 0 1 0 0 1 0 0
Total State 118 30 5 7 73 5 92 26 3 40 39 4 71 23 10 44 37 10
29 A&N Islands 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
30 Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
31 D&N Haveli 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
32 Daman & Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
33 Delhi UT 7 5 0 0 0 0 4 1 0 1 1 0 2 0 0 0 0 0
34 Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
35 Puducherry 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
ToTAL UT 7 5 0 0 0 0 4 1 0 1 1 0 2 0 0 0 0 0
TOTAL ALL INDIA 125 35 5 77 73 5 96 27 3 41 40 4 73 23 10 44 37 10

Source: Crime in India Note: Information on disposal by police and courts includes the information on pending cases from previous years

also.
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Guidelines for standardization of ingredients of pan masala/gutakha

2511. DR. PRABHA THAKUR:
SHRI NARENDRA BUDANIA:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether any guidelines regarding standardization and
certification of the constituents of pan masala and pan gutakha are

issued by the concerned ministries;

(b) whether the State and the Central Governments have taken
measures for prevention of ill effect of chewing pan masala and pan

gutakha which affects health advisement;
(c) if so, the details thereof;

(d) whether any agency has been constituted for testing of

constituents shown on the packings of pan masala and pan gutakha;
(e) if so, the details thereof; and
() if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI S. GANDHISELVAN): (@) The Standards of pan masala have been
prescribed under Appendix- B, item A. 30 of :The Prevention of Food

Adulteration (PFA) Rules, 1955".

(b) and (c) The Government of India has notified "The Cigarettes and
Other Tobacco Products (Prohibition of Advertisement and Regulation of
Trade and Commerce, Production, Supply and Distribution) Act, (COTPA)
2003, to protect citizens, with special attention to groups at risk such
as pregnant women and children, from involuntary exposure to tobacco
smoke, and to discourage consumption of cigarettes and other tobacco
products by imposing various regulatory measures. The salient features of

the Act are as under:-
i. Ban on smoking in public places (Section-4).

ii. Ban on direct/indirect advertisement of tobacco products
(Section-5).

iii. Ban on sale of tobacco products to children below 18 year & ban
on sale of tobacco products within 100 yards of educational

institutions (Section-6).
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iv. Specified health warnings on tobacco products (Section-7).
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In order to effectively implement the tobacco control Act/Rules, as
also to create awareness about the ill effects of tobacco, the National
Tobacco Control Programme has been launched in 42 Districts of 21 States.

The programme broadly envisages-
1. Mass media anti-tobacco campaign.
2. Establishing tobacco product testing laboratories.

3. Capacity building at the State and District level by setting up State

Tobacco Control Cells and District Tobacco Control Cell in order to:-
i. Engage NGOs to carry out school health campaign in schools.

ii. Train the health workers, school teachers, etc. on ill effects of

tobacco;
iii. Monitor the implementation of provisions under COTPA.
iv. Provide help to consumers of tobacco for tobacco cessation.

(d) to (Ff) The implementation of PFA Act 1954 and Rules made
thereunder is entrusted to Food (Health) Authorities of States / UTs
Government. Random samples are taken by the enforcement staff and in case
of samples found not conforming to standards and the general provisions
prescribed under PFA Rules, 1955, action is taken by the State Food
(Health) Authorities under the PFA Act, 1954.

Registry for sex workers

2512. SHRIMATI KANIMOZHI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there exists a registry for sex workers in India;
(b) if so, the details thereof;

(c) whether a high proportion of sex workers are found to be
infected with HIV;

(d) if so, the details thereof;

(e) whether Government has taken any steps to provide sex workers
with adequate information and guidance to present the spread of HIV and

other Sexually Transmitted Diseases (STD); and
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() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (@) and (b) The dynamics of Sex Workers® operation
keeps on changing. Sex Workers move from one place to another and assume
different names which makes it difficult to keep a registry. For ensuring
preventive services to sex workers and other High risk Groups, NGOs and
Community Based Organizations (CBOs) reach out to these population with
Peer Educators and Out Reach Workers who are mostly from the community of

sex workers.

(c) and (d) As per the HIV Sentinel Surveillance (2008-09), the
national prevalence of HIV among FSW is 4.92 percent and it is showing

declining trend.

Year wise HIV prevalence among sex workers is as follows: 2003 -
10.33%, 2004 — 9.43%, 2005 — 8.44%, 2006 -4.90%, 2007 -5.06% and in 2008-
09 — 4.94%.

(e) and (F) Prevention component of National AIDS Control Program has
a component called "Targeted Intervention® Focusing prevention amongst
High Risk Groups, including female sex workers. Targeted Intervention
gives information to High Risk Groups including sex workers on sexually
transmitted infections and treatment, counseling, education on condom

use, testing in Integrated Testing & Counseling Centres (ICTC).

Targeted Intervention projects are working through peer educators and
out reach workers wusing flip charts, story books, flow charts,

interactive games and skits.
Purchase of expired vaccines

2513.SHRI MOHAMMED ADEEB: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the Ministry had planned to buy

expired vaccines from a lab whose licence was suspended in 2008;
(b) if so, what are the details in this regard; and
(c) what precautionary measures are being taken in such matters?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (a) No.
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(b) and (c) Does not arise.
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Whistle blower policy for the pharmaceutical sector

2514. SHRI A. ELAVARASAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government has proposed the whistle blower policy in an
attempt to tackle the menace of fake life saving medicines as these
spurious drugs not only affect the health of the citizens but also the

prestige of the country®s pharmaceutical trade;
(b) if so, the details thereof;

(c) the number of complaints received so far and the raids conducted

in this connection during the last three years; and

(d) the steps taken by Government to put strong penalty for those

engaged in the illegal practice?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (a) and (b) Government initiated a whistle blower
scheme 1in 2009 to encourage vigilant public participation in the
detection of movement of spurious drugs in the country. Under this scheme
the informers would be suitably rewarded for providing concrete
information in respect of movement of spurious drugs to the regulatory
authorities. The details of the scheme are posted on the Web-site of the

Central Drugs Standard Control Organisation (CDSCO) www.cdsco.nic.in.

(c) So far 30 complaints have been received and 5 raids have been

conducted.

(d) The Drugs and Cosmetics Act, 1940 has been amended under Drugs &
Cosmetics (Amendment) Act 2008, whereby more stringent penalties for
manufacture and trade of spurious and adulterated drugs have been

provided. Certain offences have been made cognizable and non-bailable.
Effect of use of mobile phone on health

2515. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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(a) whether Government has conducted any study about the effect on

health of mobile phone users, kids, in particular;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF STATE IN THE MINISTRY OF
FAMILY WELFARE (SHRI S. GANDHISELVAN): (a) to (c) Post Graduate institute
of Medical Education and Research, Chandigarh has studied the side
effects of use of mobile phone and found that long-term and intensive use

of mobile phone may cause inner ear damage.
Reservations of IMA to bachelor of Rural Health Care

2516. DR. PRABHAKAR KORE: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Indian Medical Association (IMA) has opposed the
concept of "Bachelor of Rural Health Care" Course being promoted by

Government to meet the shortage of doctors in rural India;

(b) whether the IMA has called for examining other options for
meeting the shortage of doctors 1in rural areas by increasing the
retirement age of mainstream doctors to 65 years and allowing
reemployment after retirement on attractive salary and perks exclusively

to work in rural areas; and

(c) whether the IMA has also suggested that Government should
consider offering serving doctors 1in urban areas more salaries and
allowances at par with such facilities granted to defence personnel

working in remote areas?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (&) Yes.

(b) Yes.
(c) Yes.
Takeover of Indian Pharma Companies by Foreign Companies

2517. SHRI T.K. RANGARAJAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(a) the details of Indian pharmaceutical companies taken over by

foreign companies in the 2009-10;

(b) whether there is any increase in the price of the drug produced

by these companies after the takeover; and

(c) if so, the steps taken to control the prices of drugs increased

subsequent to these takeovers?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): (a) Some Indian pharmaceutical companies including

M/s Piramal Healthcare have been taken over by foreign companies.

(b) to (c) The National Pharmaceuticals Pricing Authority (NPPA)
fixes/revises the prices of 74 bulk drugs, specified in the First
Schedule of Drug Prices Control Order (DPCO), 1995 and the formulations
containing any of these Scheduled drugs. The prices of Scheduled
formulations are fixed or revised in accordance with the paragraph 7 of
he DPCO, 1995. No one can sell any Scheduled drug/formulation at a price
higher than the price fixed by NPPA. Prices of Non-Scheduled formulations
are fixed by the manufacturers themselves keeping in view the various
factors like <cost of production, marketing/selling expenses, R&D
expenses, trade commission, market competition, product innovation,
product quality etc. However, NPPA monitors the prices of all
formulations based on the reports of ORG IMS and the information
furnished by the individual manufacturers. Wherever a price increase
beyond 10% per annum is noticed, the manufacturer is asked to bring down
the price voluntarily failing which, subject to prescribed conditions
action is initiated under paragraph 10(b) of the DPCO, 1995 for fixing
the price of formulation in public interest. Monitoring of prices is an

on-going process.
Bachelor of Rural Health Care Course

2518. SHRI R.C. SINGH: Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

(a) by when the proposed Bachelor of Rural Health Care Course is

going to be finalized;

(b) whether the Medical Council of India (MCI) has prepared a

syllabus for this course;
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(c) if so, the details of the course proposed;

(d) whether the course is to be run by the Central Government or
State Government or is to be taken up under the National Rural Health

Mission (NRHM);

(e) whether it is a fact that Indian Medical Association (IMA) has

raised some objections to the proposal; and

(F) if so, the details thereof and whether these objections have

been addressed?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI' DINESH TRIVEDI): (&) to (d) In order to tackle acute shortage of
doctors in rural areas, the Central Government has been exploring various
options, one of which is to introduce a short term rural medical course.
The proposed course to be called Bachelor of Rural Health Care will be of
3-years duration with 6-months of internship and is proposed to be taught
in he District Hospitals and is especially designed for those who have
completed their schooling and passed their qualifying examination from
notified rural areas of the district. These professionals will be posted

at the Sub-Centers.
(e) VYes.

(f) All concerns including those expressed by Indian Medical
Association will be considered by Central Government before finalizing

the proposal.
Disinvestment of equity in PSUs

2519. SHRI RAMDAS AGARWAL: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) whether it is a fact that "Maharatna"and "Navratna" Central
Public Sector Undertakings (CPSUs) are empowered for Disinvestment of

equity held by them in their respective subsidiaries;

(b) if so, how many Public Sector undertakings (PSUs) have so far

utilized above mentioned power during the last three years, year-wise;

(c) whether such empowerment 1is also available 1in respect of

disinvestment of equity in their joint ventures;
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(d) if not, whether Government is considering empowering such
Navratna/Maharatna (CPSUs) for greater flexibility in resource

management; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV): (a) Yes, Sir. The Maharatna and Navratna
Central Public Sector Enterprises (CPSEs) are empowered to divest

shareholding in subsidiaries subject to certain conditions.

(b) Presently, there are 4 Maharatna and 15 Navratna CPSEs. None of
these 19 CPSEs have utilized the above-mentioned power during last three

years.

(c) The Maharatna and Navratna CPSEs are presently not empowered to

disinvest equity in their joint ventures.

(d) and (e) The Maharatna and Navratna CPSEs have already been
empowered to vraise debt from domestic capital markets and from

international market, subject to certain conditions.
Issue of shares to nominee Directors of JV PSUs

2520. SHRI RAMDAS AGARWAL: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) whether nominee directors of Central Public Sector Undertakings
(CPSUs) in their Joint Ventures (JVs) and subsidiaries, are entitled to
receive any remunerations and shares issued by JVs or subsidiaries in any

form;

(b) if so, the details of such remuneration other than sitting fees
and shares received by Maharatna / Navratna®s nominee directors during

the last three years; and

(c) whether government has issued any guidelines debarring issue of

shares to nominee directors of such PSUs?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV): (a) to (c) The Department of Public
Enterprises (DPE)
has issued guidelines to the effect that in case any monetary benefits in

the form of sitting fee, bonus,
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share in profits, stock options etc. are received by the nominee
Directors (employees of Central Public Sector Enterprises (CPSEs) and
Government officers), the same are required to be deposited with the
CPSE/Government that has nominated him/her as part time Director. This
guideline is uniformly applicable to all CPSEs including Maharatna and
Navratna CPSEs. DPE is the nodal Department for CPSEs, however, each CPSE
is under the administrative control of respective Ministry/Department.
Information in respect of remunerations received by nominated directors

is not centrally maintained.
Discretionary powers for Panchayats

2521. SHRIMATI VIPLOVE THAKUR: Will the Minister of PANCHAYATI RAJ be

pleased to state:

(a) whether any study has been conducted by Government for providing

discretionary power to Panchayats to make them autonomous bodies;
(b) if so, the details thereof;

(c) whether there is a lack of uniformity in the Panchayati Raj

System;
(d) is so, the details thereof, State-wise, and the reasons thereof;

(e) whether Government had introduced a Panchayat Empowerment and

Accountability Incentive Scheme (PEAIS) in the Eleventh Five Year Plan;
(F) if so, the salient features of this Scheme;

(g) whether the development of villages is not being done in a

holistic way under the Panchayati Raj System; and

(h) if so, the details thereof and the action taken by Government to

address the situation?

THE MINISTER OF PANCHAYATI RAJ (SHRI P.C. JOSHI): (a) and (b)
Ministry of Panchayati Raj (MoPR) commissions studies on various aspects
related to Panchayati Raj Institutions (PRIs) from time to time. A study
is also commissioned every year on the Devolution Index (DI) that ranks
States for undertaking measures for effective devolution of Funds,

Functions and Functionaries to the PRIs.
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(c) and (d) The 73rd Constitutional Amendment provides for the
following commonalities in the implementation of Panchayati Raj System in
all States and Union Territories to which Part-1X of the Constitution
applies:- (@) Constitution of Panchayats at Villages, Intermediate and
District levels except for States having a population of less than 20
lakhs which may not constitute a Panchayat at the Intermediate level; (b)
Regular elections to the Panchayats every five years; (c) Reservation of
seats and offices of Chairperson for Scheduled Castes, Scheduled Tribes
and women at each level of Panchayats and (d) constitution of State

Finance Commission and State Election Commission.

Under Article 243G of the Constitution, State Legislatures are
to endow the Panchayats with powers and authority to enable them to
function as institutions of self governance. States vary in the extent of
powers that they have devolved to the Panchayats to plan, implement and
monitor schemes for economic development and social justice. Within the
Constitutional framework. Panchayats are a State subject and States pass
legislations suitable in their context. The present status of devolution
of Funds, Functions and Functionaries to the Panchayati Raj Institutions

by various States/UTs is given in the Statement (See below).

(e) and () MoPR is implementing the scheme of Panchayat Empowerment
and Accountability Incentive Scheme (PEAIS) since 2005-06 with the
objective to incentivize States/UTs for undertaking measures for
effective devolution of Funds, Functions and Functionaries to the PRIs.
Presently, the scheme has an annual allocation of Rs.10 crore. Incentive
grants are given to the States/UTs on the basis of independent evaluation
and ranking as per the Devolution Index. For the year 2009-10, the Indian
Institute of Public Administration (1IPA), New Delhi was engaged for

preparation of Devolution Index for ranking the States/UTs.

(@) and (h) For holistic socio-economic development, MoPR has
supported decentralized integrated planning. Every district under
Backward Regions Grant Fund (BRGF) Programme is required to prepare
decentralized Plan that is to be consolidated by the District Planning

Committees.
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Statement

Status of devolution of departments/subjects with funds, functions and functionaries to the

Panchayati Raj

institutions for Major States/UTs.

SI. No. State/UT No. and names of the Departments/subjects Transferred to Panchayats with respect to
Funds Functions Functionaries
1 2 3 4 5
1. Andhra 1. Zilla and Mandal Panchayats Under the State PR Act 23 Functionaries are under the
Pradesh are not empowered to collect matters have been transferred administrative control of their
taxes. Gram Panchayats (GP) to Mandal Panchayats, 21 to respective line departments but
they
collect taxes such as house, GPs and 1 to Zilla Panchayats are partially accountable to PRIs
in

lighting and water tax. GPs (ZPs).
also collect a variety of duties

and fees and generate revenues

through auctions and lease

rentals.

2. Governments Orders (GOs)
issued for devolving funds

in 10 departments. 75-80%
funds devolved to PRIs are
tied. Apart from establishment
expenses, PRIs receive grants
under TFC, SFC, BRGF and

a per capita grant.

respect of the devolved functions.
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1 2 3 4 5

2. Arunachal 1. PRIs do not collect taxes. 29 subjects as per Eleventh Functionaries have not been
Pradesh 2. Transfer of funds by Schedule have been devolved. transferred.
departments has not taken GOs covering 20 departments
place. The SFC had identified have been issued, but not
various departments for devolution yet implemented.

of funds but a decision has
not yet been taken.

3. Assam 1. Though the Assam All 29 functions have been There has been very minimal
Panchayat Act 1994 empowers devolved through legislation. devolution of functionaries in a
few
PRIs to collect taxes, such as The activity-mapping document subjects. Officials continue to

report
tax on trade, entertainment, has been prepared covering to departments.
markets, fisheries etc and 23 subjects and 17 departments.
duties, cess etc the main But GOs have been issued
source of revenue for all PRIs is only for 7 subjects out of

lease rent from markets, river 23 by 6 departments.
banks and ponds. PRIs cannot

enforce tax collection, which

remains poor.

2. PRIs receive funds under
NREGS, BRGF, l1AY, TFC
and DDP.
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4. Bihar

5. Chattisgarh
6. Goa
appointed

The

1. No taxes are collected by
PRIs but a proposal regarding
the same is under consideration
of State Government.

2. Funds under TFC, BRGF and
NREGS are allotted to PRIs,
Apart from these 3 schemes,
PRIs do not receive funds under
any of the Centrally and State
sponsored schemes.

1. The GP is authorized to
collect various types of taxes,
including house tax, business

29 subjects as per Eleventh Departmental staff answer to
Schedule have been devolved as departments. Anganwadi workers,
per the Act and activity mapping teachers are health workers are
has been conducted. 21 line appointed by PRIs.

deptts. Have issued GOs, PRIs

play an important role in rural

development & social welfare

programmes, education, health

and relief.

Activity Mapping of 27 matters Panchayat make recruitments for
has been undertaken. 9 departments.

tax, livestock registration tax etc.

2. Funds for 12 departments
have been devolved.

1. Panchayats levy 11 types
of taxes and also have
non-tax sources of revenue.

Matching grants are given
by State Govt. on the basis

Goa Panchayati Raj Act PRIs have their own core staff for
empowers Panchayats with the execution of works. At the GP
respect to 29 subjects. A level a secretary has been
detailed activity mapping and GPs have also employed own

exercise has been conducted by staff such as clerks and peons.
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and

at

7. Gujarat
promotion

of tax collection in previous

year .

2. Untied funds are given

to Panchayats through the
Panchayati Raj Deptt. as

well as specific purpose

grants such as grant in

aid to financially weak PRIs

for strengthening administration,
rural infrastructure and
departmental grants.

1. 8 major taxes are collected
by PRIs, which form an

important source of “own
funds®.

2. In 2008-09, 13 departments
allocated funds to PRIs.

the Second SFC and a report
has been submitted and is
under consideration of the
State Government. At present,
18 matters are devolved to

GPs, while 7 are devolved
to ZPs.

14 functions have been
completely devolved and 5

are partially devolved.
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services of Executive, Assistant

Junior Engineers have been placed

the disposal of ZPs.

Panchayats have power of
appointment, transfer, and

etc. of all class 11l and class 1V
staff. GOs have been issued for
devolution of functionaries for 14
functions.



8. Haryana
of

9. Himachal
have

Pradesh
on

salary

the

1. GPs generate revenue from Panchayati Raj Act devolves

29 functions. GOs have been
issued for 10 deptts. Five

lease amount from auctioning of
Panchayat land, liquor cess
collected on behalf of Panchayats

and rental of Panchayat premises instructions to implement these

to other deptts. GOs.
2. The 12th FC grant is made
available to PRIs and some

project specific grants are

given to PRIs.

1. Only the GP is empowered to Activity Mapping of all 29

levy taxes such as house tax,
tax on shops, mills etc. GPs

subjects has been undertaken
vide notification dated 19th

also levy service charges. October, 2009.

Land revenue is transferred

by the State Government to
the GPs. A portion of the tax
on liquor as well as
telecommunication towers is
also transferred to GPs.

2. Funds have not been
transferred for any of the

29 subjects. PRIs mainly
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There is no significant devolution

functionaries.

departments have issued

The Panchayats of all 3 levels

been empowered to appoint
functionaries of many categories

contract basis and pay their

out of grant-in-aid provided by

State Government.



receive TFC grants and
NREGS funds.
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1 2 3 4 5
10. J&K Elections to PRIs have not been held
11. Jharkhand Elections to PRIs have not been held
12. Karnataka 1. PRIs collect 7 types of Karnataka has delegated all 29 All Panchayat posts barring those
at
taxes, GPs also collect fees for subjects to PRI by issuing the lower level are filled through
various activities. Activity Mapping Notification deputation of Govt. employees who
2. Panchayati Raj legislation dated 12.8.2003. The activity function under dual control of the
provides the mandatory transfer mapping positions Zilla and Deptt. and the PRIs.
for untied funds to PRIs. The Taluka Panchayats as planners
Govt. makes an untied grant of and facilitators and owners of
not less than Rs.5 lakhs to GPs. common executive machinery,
At the ZP level, funds have been GPs as local service providers
devolved for 19 functions, at the and Gram and Ward Sabhas
Taluk Panchayat level for 14 as instruments of down ward
functions and at the GP level accountability.
for 10 functions.
13. Kerala 1. GPs have their own tax Detailed activity mapping for Functionaries have been
transferred
domain of 9 types of taxes all 29 functions has been to PRIs, which have full
managerial
and several non-tax revenue conducted and activities have and part disciplinary control over
sources. Block an Zilla Panchayats been devolved to Panchayats.
them.

do not levy taxes.
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14. Madhya

departments

Pradesh

grassroot

etc.

2. Untied funds devolved to
Panchayats for development
purposes to be used as per

local prioritization. In addition,
funds are transferred for specific
purposes by deptts.

1. Village Panchayats are GOs containing the Activity
empowered to collect taxes Mapping in respect of 25
such as property tax, mela matters

non-tax income from
sources such as temporary

lease of land, rights for
fisheries in ponds etc. District

Panchayat does not collect
any taxes.

2. Funds for 13 departments
covering 19 matters are
released to PRIs.

3. There is a Panchayat
Window in the budget

of Departments.

pertaining to 22
tax, as well as generate deptts. have been issued.

1. Functionaries for 13

have been transferred to the PRIs.
2. There is a State Panchayat
Service.

3. Panchayats are empowered to
recruit own staff as well as

workers such as teachers. AWWS,
ASHA, Village level workers
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1 2 3 4 5
15. Maharashtra 1. ZP and GP collect taxes. Legislation devolves 16 subjects Class 111 and Class 1V employees
at
A percentage of taxes to PRIs. 11 subjects have been all levels are Zilla Parishad
collected by the Revenue devolved totally to PRIs. For employees. Class 1 and Class 11
Department are passed onto 18 subjects, schemes are officers in Line Departments are
State
the ZP. implemented by PRIs as Government employees but their
2. Grants for 11 departments implementation agencies from performance review is initiated at
the
are transferred to PRIs. time to time. ZP level.
16. Manipur PRIs receive 12th FC grants. The Panchayati Raj Act vests Staff continue to function under
the
State Finance Commission all 29 subjects with Panchayats. direction and control of State
grants and BRGF grants. GOs have been issued across 16 Government.
Additionally, Central and departments. Five of these
State Govts. Allocate funds departments have taken steps to
for implementation of NREGS, actually operationalise the devolution
IAY and SGSY schemes. .
17. Orissa 1. Panchayats collect 6 types 11 departments have devolved Officials of 11 departments are
of taxes and fees. 21 subjects. The functions accountable to PRIs as per GOs
2. Funds are provided for devolved to PRIs are basically issued. The PRI control over
official

specific activities under
NREGS, SGSY, lAY, scholarships,
pensions etc covering 12
subjects. There is no clear

of monitoring.
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is In the nature of calling for
information, supervision etc.



devolution of untied funds.
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18. Punjab

departments.

19. Rajasthan
Committees

limited

functionaries

1. The main source of The devolution plan in respect
income of village Panchayats of 7 key departments relating to
is through auction of Panchayat

land. by the State Govt. wherein

2. There is no clear devolution

of funds. Allocations are made of the same has been transferred
by Line Departments for to the PRIs.

specific projects.

1. GPs and Panchayat Activity Mapping has been
Samitis have own sources completed in case of 18
of revenue through taxes subjects and is still in
and the Zilla Panchayats progress.

earn revenues through fees
etc, which PRIs are empowered

to spend.

2. Funds are provided to
PRIs under schemes such
as SGSY, NREGS, IAY, BRGF,
TFC etc.

No functionaries have been
transferred to PRI by line
13 subjects has been approved

crucial village level function

1. Village level Standing

have been set up under the
chairmanship of Sarpanch of GP to
keep a watch on absence of
grassroots functionaries.

2. 7 departments have given

disciplinary powers over
to PRIs.

3. DRDAs have been merged with
the ZPs.
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1 2 3 4 5
20. Sikkim 1. Panchayats do not 1. All 29 subjects are Village level employees have been
collect taxes but levy a devolved as per legislation. put under the control of Gram
few user charges. 2. Activity Mapping has been Panchayats and District level
2. Funds are being transferred conducted for 20 subjects employees under the control of
by 17 departments. 10% of covering 16 departments. district, but Panchayats exercise
total fund of each department limited control over them.
is given to Panchayats.
3. Each Gram Panchayat and
Zilla Panchayat receives
an untied block grant of
Rs.10 lakh & Rs.60 lakh
respectively.
21. Tamil Nadu 1. Only village Panchayats Out of 29 subjects in the There is no significant devolution
of

have the power to levy taxes.
GPs and the intermediate
Panchayats also have income
from non-tax revenues and
assigned and shared taxes.
The only source of revenue
of District Panchayat is from
grants.

2. Panchayats receive Central
and SFC grants. The State

Eleventh Schedule activities
have been devolved to
Panchayats in 21.
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22.
which

23.

Tripura

Government has issued orders
that 9% of the States own tax
revenue will be devolved to
Local Bodies, of which rural
local bodies will receive

58% share.

1. Panchayats collect non tax

revenues, but the amounts
are very small. Draft rules
prepared for tax collection
by Panchayats are under
consideration of State
Government.

2. Part funds related to lift
irrigation scheme of the PWD
Department, primary schools
and Social Welfare and
social education department
and pension funds have been

transferred to the Panchayats.

Untied funs are also
transferred to PRIs.

Uttar Pradesh 1. All 3 tiers have the power

to collect taxes. But since the

functionaries of the subjects

All 29 functions are devolved Functionaries of 5 subjects for
through legislation. So far functions have devolved, have been
GOs have been issued transferred to Panchayats.

devolving irrigation schemes,
primary schools and activities
related to adult and non-
formal education, women and
child development and

social welfare.

16 subjects relating to 12 PRIs do not have control over
departments have been
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24. Uttarakhand

tax base is small, there is very
limited financial planning
independence with PRIs.

2. Funds are received by
Panchayats for NREGA, BRGF,
SGSY, IAY mid-day meal scheme,
total sanitation campaign and
distribution of scholarships.

1. ZPs collect taxes. No taxes Activity Mapping of 14
are collected at Block Panchayat.

subjects, giving certain powers of

supervision

control

25. West Bengal
of

specializing

Panchayat

Gram Panchayat can levy property

and Panchayat tax.
2. Funds are made available to

PRIs for activities for only
3 functions.

1. GPs can impose and realize The State Govt. has devolved

taxes on land and buildings. all 29 functions included in the

All 3 tiers can charge fees, 11th Schedule to the 3 tier

tolls and realize charges against

employees have been made into

than

different services. Schematic been completed for 28 subjects.
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devolved to PRIs.devolved.

Orders were issued in regard to 14
departments has been done.

seeking information and

to Panchayats over officials but
Panchayats exercise limited

over officials.

The State Govt. has built a cadre

officials and technocrats

in devolved functions. The

PRIs. Activity Mapping has

different district cadres. Other



funds are transferred from the
Central and State Govt.
2. Untied funds are allocated

under the TFC grant as well

11 departments have so far
issued necessary GOs.
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bodies, 7 departments of the State
Govt. have devolved functionaries

appropriate level of Panchayat



26. Daman &
Diu
Panchayats.

27. Puducherry
not

as SFC grant. The State Govt.
also provides a grant for PRIs
to meet establishment costs.
Deptts. of the State Govt.
transfer fund for devolved/
assigned functions. 5 departments
have opened Panchayat Window

in their respective departmental
budgets.

Not available 12 subjects are fully devolved

and 10 subjects are partially

devolved.

1. Panchayats collect taxes 22 functions have been devolved

such as house tax, profession to the PRI.
tax, entertainment tax etc.

Panchayats also generate income

from fees,
sell vegetable, fish etc.

lease on rights to

2. Panchayats receive funds

from the state budget under

the community development sector
but PRIs are not able to meet
the demands of community
development.

2008-09.

Functionaries for 13 departments
have been transferred to

Devolution of functionaries has

been done yet.

Note:

Mizoram, Meghalaya and Nagaland are exempt.
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Delhi has no Panchayats.
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Reservation for women in Panchayati Raj system

2522. SHRI RUDRA NARAYAN PANY: Will the Minister of PANCHAYATI RAJ be

pleased to state:

(a) whether election for three tier system of Panchayat has been

completed in all States and Union Territories;
(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether provision of reservation for women has been implemented

overall;
(e) if so, the details thereof;

() whether there are such States where there is provision for fifty

percent reservation for women in Panchayati Raj system; and
(g) 1if so, the names of these States?

THE MINISTER OF PANCHAYATI RAJ (SHRI C.P. JOSHI): (&) to (c) The
Constitution mandates that where the Part IX of the Constitution applies,
Panchayat elections be conducted every five years, under the overall
superintendence, direction and control of the State Election Commission.
The Constitution also empowers the States Legislatures to make laws
regarding elections. In Jharkhand, Panchayat elections have not been held
for various reasons including litigation. Delhi does not have Panchayats.
In Jammu & Kashmir, elections have not been held regularly. In other
States where Part IX of the Constitution applies elections are held from

time to time.

(d) and (e) As per provisions of Article 243 D of the Constitution,
not less than one-third of the seats to be filled up by direct elections
in the PRIs at all level shall be reserved for women. This provision is

being implemented in all concerned States/UTs.

() and (g) According to the information available, in the states of
Bihar, Chhattisgarh, Himachal Pradesh, Kerala, Madhya Pradesh, Rajasthan
and Uttarakhand, provision for fifty percent reservation for women in

Panchayati Raj System has been made.
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Pilferage of oil from Mathura-Jalandhar pipeline

2523. SHRIMATI MAYA SINGH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether any case has come to Government"s notice of pilfering
oil by making hole in the Mathura-Jalandhar pipeline of the Indian Oil

Corporation;

(b) if so, since when the oil was being stolen and the quantity of

oil which has been stolen, alongwith the prices of oil stolen so far; and

(c) the details of procedure by which protection of oil pipeline is

assured?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI' JITIN PRASADA): (a) and (b) Yes, Sir. Indian Oil Corporation Ltd.
(I0CL) has reported that since 16th October 2008, Mathura-Jalandhar
Pipeline (MJPL) of I0CL has experienced 20 pilferage cases. Out of these
20 cases, 15 took place in the State of Haryana, 3 in the State of Uttar
Pradesh and one each in the State of Uttarakhand and New Delhi. Total
quantity of oil stolen from Mathura-Jalandhar Pipeline during this period

was around 696 kilo litres amounting to Rs.243.45 lakh.

(c) Following procedures have been taken by I0CL to protect the oil

pipelines:
Patrolling of Right OF Way (ROW), physical walking by line patrolmen.

Time to time surprise checks by officers to verify the efficacy of

patrolling by patrolmen.

Leak detection system has been installed in MIPL which gives alarm in

case of any pressure drop due to leak/pilferage activities.

Monitoring of operation parameters through Supervisory Control And

Data Acquisition (SCADA) system.

Interaction and sensitizing villagers through awareness programs

along the ROW.

Close and regular interaction with State administration and police

authorities.

Apart from the above, keeping in view the increased pilferage

activities in MJIPL, following additional steps have also been undertaken
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to strengthen the surveillance system;
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(i) Intensifying line patrolling by deployment of Director General of
Rehabilitation (DGR) sponsored guards for physical patrolling of

complete stretch every day.

(ii) Night patrolling of vulnerable stretches of Right of Way (ROW) and

road crossings by DGR armed guards.

(iin) Occasional joint patrolling of pipeline ROW along with local

police at night.

(iv) Provision of CCTV based surveillance system at repeaters for remote

monitoring.

(v) Optical Fibre Cable (OFC) based surveillance system for ROW integrity

management-system is under trial.
Opening of new petrol pumps in Uttar Pradesh

2524 . SHRI RASHEED MASOOD: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the names of districts in Uttar Pradesh where opening of new

petrol pumps or LPG agencies are proposed;
(b) by when these petrol pumps and gas agencies would be opened; and

(c) the places in Saharanpur where new LPG agencies are proposed to

be opened and by when the same would be opened?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI' JITIN PRASADA): (@) Public sector oil marketing companies (OMCs),
viz., Indian Oil Corporation Limited (10C), Hindustan Petroleum
Corporation Limited (HPC) and Bharat Petroleum Corporation Limited (BPC)
have a proposal to open 610 retail outlets and 321 LPG distributorship in
the state of Uttar Pradesh. The districts wise details are available with

Director (Marketing) of OMCs.

(b) OMCs have reported that it is difficult to indicate a definite
time-frame for commissioning of RO dealership/LPG distributorship as the
process of setting up of retail outlet dealerships/LPG distributorships
involves various steps such as release of advertisements, scrutiny of
applications and documents, holding of interviews of the eligible
candidates for selection

of dealers/ distributors, release of merit panels, field investigation
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in respect of selected candidates,
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issue of Letter of Intent, obtaining of various approvals/No Objection

Certificates from various statutory authorities, etc.

(c) Locations Behat, Sarsawa, Faizabad, Rankhandi and Chutmalpur in
the district of Saharanpur in U.P. have been identified by OMCs for
opening of LPG distributorships.

New sources of Hydrocarbons in the country

2525. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of PETROLEUM
& NATRUAL GAS be pleased to state:

(a) whether Government has further identified the sources of gas,
oil and other hydrocarbon products in in-shore and off-shore locations of

the country;

(b) which are the Ilocations already exploited by Public Sector
Undertakings (PSUs) and Private Sector players out of the areas already

identified, product-wise; and
(c) the turnover for the companies from these fields?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) to (¢) Yes, Sir. During the year 2009-10 and
2010-11 (till date), Oil and Natural Gas Corporation Limited (ONGC), Oil
India Limited (OIL) and Private JV Companies have made 51 hydrocarbons
discoveries in the states of Assam, Gujarat, Tamil Nadu, Andhra Pradesh,
Tripura and Eastern and Western Offshore of the country. Out of these
discoveries, oil discoveries are 21, gas discoveries are 19 and remaining

11 are oil and gas discoveries.

During 2009-10, oil production was 0.257 Million Metric Tonne (MMT)
and gas production was 82.645 Million Standard Cubic Meter (MMSCM) from

new discoveries of ONGC.

Further, during 2009-10, oil production was 0.008 MMT from new

discoveries of OIL.
IPI Pipeline

2526. SHRI MANI SHANKAR AIYAR: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:
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(a) the present stage of trilateral negotiations between Iran,
Pakistan and India for importing piped gas into India from Iran via

Pakistan;

(b) whether the agreement 1in this regard recently concluded
bilaterally between Iran and Pakistan, facilitates or hinders the

eventual trilateralization of the project and the reasons therefor;

(c) whether Government 1is aware of the objections voiced by US

authorities to Pakistan over their agreement with lran; and

(d) whether such objections have also been voiced to India or are

deterring India from pursuing the project more vigorously?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI' JITIN PRASADA): (@) India is pursuing the import of natural gas
from lran through lran-Pakistan-India (IPl) Gas Pipeline Project. Various
important issues, viz., pricing of gas, delivery point of gas, project
structure, payment of transportation tariff and transit fees for passage
of natural gas through Pakistan, etc. are under discussion amongst the

participating countries.

(b) According to media reports, Heads of Agreement (HoA) and
Operational Agreement that would pave the way for construction of a gas
pipeline from lran to Pakistan have been signed between lran & Pakistan
in March 2010. Subsequently, both the countries signed the sovereign
guarantee agreement in May 2010 in Islamabad. As informed, the HoA
contains provision for transporting Indian gas volume through the

Pakistani territory if and when India decides to join the project.

(c) It has been reported that US officials have conveyed to Pakistan
the implication of sanctions imposed by United Nations Security Council
Resolution No. 1929 of June 9, 2010 and US laws on Projects such as the

Iran-Pakistan pipeline agreement.

(d) US officials and others have from time to time drawn the
attention of the Government to the implications of sanctions imposed by
United Nations Security Council Resolution No. 1929 of June 9, 2010 and
US domestic laws on projects, such as the IPl gas pipeline project.
However, the Government is pursuing the import of natural gas from Iran
in national interest in order to enhance the energy security of the

country.
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Oil Exploration in Jammu and Kashmir

2527. SHRI G.N. RATANPURI: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the findings of surveys for explorations of oil and natural gas

in Jammu and Kashmir (J and K);

(b) the details of any oil and natural gas reserves found in J and

K; and

(c) the future programme of survey and exploration of oil and

natural gas in J and K?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) and (b) Under the Production Sharing Contract
(PSC) regime no exploration block has been awarded in the state of Jammu
& Kashmir (J&K). However, ONGC has been carrying out geological and
geophysical surveys in phases in the state of J& since 1957. As on
01.04.2010 ONGC has acquired a total of 2563 GLK of 2D seismic data and
has drilled 4 exploratory wells in the State.

So far no commercial hydrocarbon discoveries have been made in the

state of J & K.

(c) Directorate General of Hydrocarbons (DGH) has plan to conduct
surface geo-chemical survey in Spiti-Zanskar Basin falling in the State

of J&K.
Oil exploration in the country

2528. DR. JANARDHAN WAGHMARE: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that the country is not self reliant in

petrol and diesel;

(b) whether Government is exploring possibilities of oil sources

like Bombay High across the country;
(c) if so, the details thereof; and

(d) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) No Sir. The country is not only self reliant in
petrol and diesel, it is a net exporter of these petroleum products after
meeting its domestic demand. During the year 2009-10, the net exports of
petrol and diesel were 9377 thousand metric tonne (TMT) and 15888 TMT

respectively.

(b) to (d) Government of India has awarded 263 exploration blocks
under pre-New Exploration Licensing Policy (NELP) and eight rounds of
NELP. Out of these, currently 216 blocks are operational under the
Production Sharing Contract regime. Exploration activities are currently
going on in 105 on land exploration blocks falling in 18 States, and 111
offshore exploration blocks, including deepwater blocks, in east and west

coast of the country.

Further, seismic surveys are also being carried out by Directorate
General of Hydrocarbons (DGH) 1in several areas to assess hydrocarbon
prospectivity. Based on the data acquired during the surveys, block are
carved out for offering under NELP bidding rounds. In addition, Oil and
Natural Gas Corporation Limited (ONGC) and Oil India Limited (OIL) are

carrying out exploration activities in the nomination areas.
Money owned by private airlines to public sector oil companies

2529. SHRI M_.P. ACHUTHAN:
SHRI SHANTARAM LAXMAN NAIK:
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is a fact that a number of private airlines in the

country is owing huge sum of money to public sector oil companies;

(b) if so, the details thereof, with a list of amounts private

airlines owe to various oil companies;

(c) whether this holding up of payment by the private airlines adds

to losses of oil companies;
(d) if so, the details thereof;

(e) whether Government has taken any step to recover the due amounts

from these airlines; and
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() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) and (b) Airline-wise detail of outstanding of
the private airlines as on 30.06.2010 against the supply of aviation fuel

is as under:

Rs. in crores

SI. No. Name of Airline 10CL BPCL HPCL Total
1. Jet Alrways 830.4 129.74 0.01 960.15
2. Kingfisher 29.9 248.55 536.04 814.49
3. Spice jet 74.5 0 0 74.5
4. Go Air 18.8 0 0 18.8
5. Indigo 0.6 0 0 0.6
6. Paramount Airways 0 0 19.28 19.28

TOTAL 954 .20 378.29 555.33 1887.82

The Oil Marketing Companies (OMCs) extend credit on commercial terms
against suitable securities to the Airlines and not all outstandings are

overdue.

(c) and (d) Holding up of payments by the private airlines do not add

to the loses of OMCs as interest is being recovered on overdue payments.

(e) and (F) In case Airlines fail to pay their dues, OMCs take action
for recovery of dues in line with the mutually agreed commercial terms
between them and the Airlines. The defaulting airlines are also put on
"Cash and Carry® and interest is recovered on all overdue payments. OMCs
also encash bank guarantee and post dated cheques for recovery of their
outstanding dues wherever applicable as per commercial terms agreed
between them and Airlines. However, in case OMCs fail to recover their
outstanding dues as per commercial agreement between them and Airlines,
OMCs resort
to take legal route by filing suit against the defaulting Airline in

the Court of law for recovery of same.
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Hindustan Petroleum Corporation (HPC) has put Kingfisher Airlines on cash
and carry since 1st July, 2010. Bharat Petroleum Corporation (BPC) has
also filed a winding up petition in Mumbai High Court against Kingfisher
Airlines. Recovery 1is being made by BPC in line with consent terms
between BPC and Kingfisher Airlines before the court in November 2009

whereby the entire dues are to be cleared by November, 2010.
Budgetary provision for subsidising petroleum products

2530. SHRI TAPAN KUMAR SEN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government has to bear a burden of Rs.53,000 crore this

year in 2010-11 to subsidise petroleum products;

(b) if so, whether there is a budgetary provision to provide this

cash outgo to public sector oil companies;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI1 JITIN PRASADA): (@) The under-recoveries of the Public Sector Oil
Marketing Companies (OMCs) for the year 2010-11 on the sale of sensitive
petroleum products, i.e. Petrol, Diesel, PDS Kerosene and Domestic LPG
after taking into account the decontrol of price of Petrol and revision
in the retail selling prices (RSP) of Diesel, PDS kerosene and Domestic
LPG w.e.f. 26th June, 2010 have been estimated to be around Rs. 53,000

crore at an average price of $ 75 per barrel for Indian Basket crude oil.

(b) to (d) No provision has been made in the Union Budget 2010-11
towards compensation to the OMCs for meeting their under-recoveries

incurred during the year 2010-11.

As per the extant procedure, provision for under-recoveries
incurred during the current financial year will be made at the Revised
Estimates (R.E.) stage, after receipt of audited accounts of under-
recoveries and after a decision on the Government"s share under the
burden sharing formula. |In this context, the Empowered Group of
Ministers, in its meeting held on 25.6.2010, has decided that the burden
sharing mechanism for 2010-11 would be decided by the Ministry of

Petroleum & Natural Gas in consultation with the Ministry of Finance.
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Profit margins of oil companies on sale of petro-products

2531. SHRI VIJAYKUMAR RUPANI: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the margin of profit of oil companies per litre of petrol and

diesel; and

(b) the per litre amount of tax duties and excise levied on petrol

and diesel?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (@) The Public Sector Oil Marketing Companies have
informed that based on the current price trends in the international oil
market, they are incurring under-recoveries by selling Diesel below the
desired retail price level, and that they are currently not earning any

profit on the sale of Petrol.

(b) The Retail Selling Prices (RSP) of Petrol and Diesel (at Delhi),
indicating the amount of taxes and duties presently levied by the Central

Government and the State Government, are as below:

(Rs./litre)

S. No. Particulars Petrol Diesel
1. Price without duty & tax 26.39 26.58
2. Central Taxes

(2 Customs Duty 1.71 1.87
(b) Excise Duty 14.78 4.74
) Total 16.49 6.61
3. State Taxes — VAT 8.57 4.43*
4. Total amount of duties and taxes (2(c)+3) 25.06 11.04
5. Retail Selling Price at Delhi (1+4) 51.45 37.62

Note: Central taxes are inclusive of levy of Education Cess at 3%. Custom Duty is
based on the Refinery Transfer Prices on Trade Parity prices applicable for the 1st

Fortnight of August 2010.

*Includes Re. 0.25 per litre of Pollution cess levied by the Delhi Government.
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New mode of selecting LPG dealers

2532. SHRI ISHWAR SINGH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether Government has decided to do away with the selection of
LPG dealers/distributors through short listing and interviews of the
applicants for eliminating any scope of influencing the selection

committee;

(b) if so, whether LPG dealers/distributors will now be selected

through public draw of lots; and

(c) whether the same methodology of draw of lots is being adopted

under the Rajiv Gandhi Gramin LPG Vitrak Yojana?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) to (c) While fTormulating the Rajiv Gandhi
Gramin LPG Vitrak Yojana (RGGLVY) for the rural/under-covered areas, it
was decided that selection of the LPG distributors under this scheme be
made through draw of lots. Consequent upon success of the procedure
adopted for selection of LPG distributors under the RGGLVY through draw
of lots amongst the eligible candidates, Public Sector Oil Marketing
Companies (OMCs) have decided to adopt draw of lots for selection of

regular LPG distributorships also.
Allocation of CNG filling stations in State Capitals

2533. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government plans to allocate CNG Tfilling stations in

capitals of various States of the country;

(b) whether Government has received proposals from several states in

this regard; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (@) Government of India has enacted the "Petroleum
and Natural Gas Regulatory Board (PNGRB) Act, 2006" wherein PNGRB has
been entrusted with the responsibility of authorizing a particular entity

to operate City Gas distribution (CGD) network 1in a particular
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Geographical Area (GA). The authorized entity then opens Compressed

Natural Gas (CNG) stations in the authorized GA.
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(b) and (c) Many States have sent proposals for development of CGD
networks in various cities & other areas in the State. Ministry of
Petroleum & Natural Gas intends to encourage supply of CNG for transport
sector and Piped Natural Gas for household sector. PNGRB has envisaged a
rollout plan of CGD Network Development in the country on the basis of
Expressions of Interest (EOl) submitted to it by CGD entities as also on
suo moto basis. CNG stations would be developed as a part of the CGD
Network in various cities, including State capitals, by the entity
authorized by PNGRB, based upon development of gas transportation
infrastructure, availability of gas and commercial viability, keeping in

mind the targets laid down by PNGRB.
Profits made by public sector oil companies

2534. SHRI T.M. SELVAGANAPATHI: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that all the public sector oil companies in

the country have netted profits during the year 2009-10; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (@) and (b) The Profit after Tax (PAT) of the major
public sector oil companies namely, Oil & Natural Gas Corporation (ONGC),
Oil India Limited (OIL), Gas Authority of India Limited (GAIL), Indian
Oil Corporation Limited (IOCL), Bharat Petroleum Corporation Limited
(BPCL) and Hindustan Petroleum Corporation Limited (HPCL) during year
2009-10 is as under:

(Rs. in Crore)

Name of PSU PAT
ONGC 16768
OlIL 2611
GAIL 3140
10CL 10221
BPCL 1538
HPCL 1301
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Fire at Gujarat Refinery Dump

2535. SHRI1 BHARATSINH PRABHATSINH PARMAR: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is a fact that a major fire erupted in the Gujarat
refinery backyard where residue being dumped by the refinery in Karchiya

village of Vadodara very recently;
(b) if so, the details thereof;

(c) whether any high level inquiry has been conducted to investigate

and find out violation of rules, if any; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) and (b) Yes, Sir. A fire incident took place at
the Burrow Pit adjoining Karchiya Railway Yard outside the battery area
limit of |Indian Oil Corporation Ltd. (I0CL), Vadodara Refinery on
22.06.2010. The debris like concrete, refractory, earth etc. which are
non hazardous and non flammable are put into the Burrow Pit for filling
purpose. The debris were generated from Project / Maintenance activities
of Gujarat Refinery. 10C has reported that no oily residue was dumped in
the Burrow Pit by Gujarat Refinery. 10C has further reported that Western
Railways was using the place adjoining the Burrow Pit for cleaning of
wagons with the residue going into the pit. Heavy oil was also drained

into the pit from the railway yard through a pipeline.

(c) Yes, Sir, District Collector had constituted a committee to
investigate the matter, which had given its report to district
authorities on 07.07.2010. I0CL had also constituted an enquiry committee
to investigate the incident and the committee has given its

recommendations to I0CL management suggesting remedial measures.
(d) Does not arise in view of (c) above.
Opening up of LPG distribution counter in Himachal Pradesh

2536. SHRI RAJNITI PRASAD: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:
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(a) whether it is a fact that LPG cylinders are supplied by the

department of civil supplies in Himachal Pradesh;

(b) if so, the number of LPG customers required to set up a counter

for supplying LPG by the department;

(c) whether people living in Rausar valley of Chirgaon tehsil of
Shimla district are facing huge problems due to non availability of a sub

station in the aforesaid valley; and

(d) if so, whether Government would direct the concerned officials
of the State Government to open up a distribution centre in Jangla of

Shimla district so that people of six Panchayats may be benefited?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI' JITIN PRASADA): (a) M/s. Himachal Pradesh State Civil Supplies
Corporation Limited (HPSCSCL), a Public Sector Undertaking under the
State Government of Himachal Pradesh have been appointed as LPG
distributors by the Public Sector Oil Marketing Companies (OMCs) for

supplying refills at several locations in the State.

(b) and (c) A focal point for distribution of LPG refills is set up
depending upon the demand of the area on the recommendation of District

Food & Supplies of the State.

OMCs have reported that Chirgaon is one of the focal point fixed by
the District Administration of the state for supply of LPG refills to the
customers residing in that area through M/s. HPSCSCL. In addition, Letter
of Intent (Lol) has been issued to M/s. HPSCSCL for setting up of an

independent LPG distributor at Chirgaon to cater to the need of the area.

OMCs have reported that in the recent past no complaints about

problems in getting LPG supply have been received.

(d) OMCs have reported that M/s. HPSCSCL is already having a focal
point delivery system at Jangla of Shimla district for smooth supply of

LPG refills to the customers.
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LPG connections to BPL families

2537. SHRIMATI NAZNIN FARUQUE: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether there is any proposal to distribute LPG connection free

of cost or on subsidized rates to Below Poverty Line (BPL) families;

(b) if so, the details thereof and the quantum of funds provided for

the same;

(c) the steps taken to ensure that ineligible families are not

benefited from the scheme; and
(d) the total number of BPL families to be benefited, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI' JITIN PRASADA): (a) to (d) The government is in the process of
finalizing a Scheme wherein BPL families who opt for independent LPG
connection would be provided with a one-time financial assistance of Rs.
1400 equivalent to security deposit for one LPG cylinder and one pressure
regulator. The details / modalities are being finalized. The scheme will
be funded partly (50%) from Gross Budgetary Support (GBS) by the
Government and partly from the CSR funds of the six oil companies namely
10CL, BPCL, HPCL, OIL, ONGC and GAIL and from the internal resources of

three oil marketing companies.

To ensure that the benefits of the scheme are availed off only by the
targeted is. BPL families OMCs have devised a detailed procedure for
verification of BPL status through the State Government Civil Supplies

Department which is the competent authority for issuing BPL ration card.

The proposed year-wise allocation of funds and the number of BPL

families expected to be benefited by the scheme are as under:-

Year Number of BPL families Total Grant Amount

(Rs. in Crore)

2010-11 35 lakh 490

2011-12 35 lakh 490
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Sale price of oil

1t2538. SHRI PRABHAT JHA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that 33 percent of crude oil that is being
used in the country is extracted from the country, whereas Government is

charging international rates on 100 percent oil it sells;
(b) if so, the details thereof and the reasons therefor;

(c) whether it 1is also a fact that oil conies companies are

continuously running in loss in loss in the country; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) and (b) The total quantity of indigenous crude

oil production and crude oil imports in the country since 2007-08 is as

under:
(Qty. iIn MMT)
2007-08 2008-09 2009-10
Indigenous crude oil production 34.106 33.508 33.505
Crude oil import 121.67 132.78 159.20
TOTAL 155.776 166.288 192.705
% of Indigenous Crude Oil Production 21.9% 20.1% 21%

to the total

Government has decided that price of indigenous crude oil of Oil &
Natural Gas Corporation Ltd. (ONGC) and Oil India Ltd (OIL) will be
market determined with effect from 1st April® 2002. Accordingly, ONGC and
OIL entered into Memorandum of Understanding (MOU) for supply of crude
oil with Public Sector Oil Companies. The price of indigenous crude oil

is bench marked to internationally traded crude oil.

(c) and (d) The profit after tax of Public sector upstream and

downstream oil companies since 2007-08 are as under:

toriginal notice of the question was received in Hindi.
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(Figures in Crore Rs.)

2007-08 2008-09 2009-10
Upstream Oil Companies
ONGC 16702 16126 16768
olL 1789 2162 2611
OIL Marketing Companies
10C 6963 2950 10221
HPC 1135 575 1301
BPC 1581 736 1538

Exploration by energy firms

2539. SHRI A. ELAVARASAN: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether Government has granted additional time to energy firms

for exploring oil and gas in deep water blocks;

(b) if so, whether the move will benefit energy firms since they
could not meet their contractual obligations due to global shortage of

deep water rigs; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI' JITIN PRASADA): (a) to (c) Yes Sir. Government has approved a
proposal for granting drilling moratorium for 3 years starting 1st
January, 2008 to 31st December, 2010 to thirty (30) deepwater blocks
under the Production Sharing Contract (PSC) regime signed upto New
Exploration & Licensing Policy (NELP) — V, where drilling commitments
(except development drilling) remained unfulfilled as on 1st January,

2009.

The drilling moratorium was granted to enable the operators to
fulfill the exploratory and appraisal drilling commitments which could
not be completed due to global shortages of deepwater drilling rigs

during the aforesaid period.

The company-wise number of blocks where Drilling moratorium was

280



granted are as under.

281



Operator No. of blocks granted drilling moratorium

ONGC 16
RIL 13
ENI 1

Investment by insurance companies in bonds issued by OVL

2540. SHRI V. HANUMANTHA RAO: Will the Minister of PETROLEUM &
NATURAL GAS be pleased to state:

(a) whether in a bid to secure more funds for overseas oil and gas
acquisition, the Ministry has requested the Finance Ministry to allow
insurance companies to invest their surplus funds in bonds issued by ONGC
Videsh Ltd. (OVL);

(b) if so, the main contents of the proposal and to what extent the

proposal has been considered by the Finance Ministry ; and

(c) by what time a final decision in this regard is likely to be

taken?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) to (c) Information is being collected and will
be laid on the Table of the House.

Uniform pricing of Petroleum products

2541. SHRI RAJKUMAR DHOOT: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that in pricing of petroleum products,

taxes and duties are levied at different levels and points;
(b) if so, the details thereof;

(c) whether Government plans to evolve a system of uniform selling
prices of petroleum products at one point with taxes and duties to

different States/bodies to be paid out by the same one point agency; and

(d) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI' JITIN PRASADA): (a) and (b) The Taxes and Duties levied on the

petroleum products at different points are as under:
i. Custom Duty levied on import of crude oil and petroleum products
ii. Excise Duty levied on production of petroleum products

iii. Sales Tax/VAT levied on sale of petroleum products by the State

Governments.

The details of the Custom and Excise Duties currently levied on crude
oil and sensitive petroleum products i.e. Petrol, Diesel, PDS Kerosene

and Domestic LPG are given below.

Description of Goods Customs Duty Excise Duty

Crude Petroleum 5% + Rs. 50/MT as Nil, Rs. 2500/MT
NCCD* as Cess+ Rs. 50/MT

as NCCD*

Petrol 7.5% RS.14.35/litre

Diesel 7.5% Rs.4.60/1itre

Domestic LPG Nil Nil

PDS Kerosene Nil Nil

Note: In addition to above, Education Cess @2% on aggregate duties is charged w.e.f.

9.7.2004 and additional 1% Cess is charged w.e.f. 1.3.2007.
*NCCD — National Calamity Contingency Duty

The details of the Sales Tax/VAT levied by the State Governments
as on 01.08.2010 are given in the Statement (See below).

(c) and (d) The basic ex-storage selling prices of sensitive
petroleum products are uniform at all refinery locations throughout the
country. Beyond this point, the retail selling prices of these products
vary from market to market on account of Freight element from refinery to
market, and variations in Sales Tax/VAT rates levied by the State

Governments.
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The current rates of sales tax/VAT as of 01.08.2010

Statement

Sales Tax/VAT Rates

states/UTs are as below:

in various

Products Petrol Diesel Kerosene Domestic
LPG
State Percentage
1 2 3 4 5
Assam 27.50 16.50 5.00 4.00
Andhra Pradesh 33.00 22.25 4.00 4.00
Bihar 24.50 18.36 4.00 1.00
Chattisgarh 25.00 25.00 4.00 -
Chandigarh 22.43 14.78 4.00 -
Delhi 20.00 12.50 5.00 -
Gujarat 25.46 24.63 - -
Goa 20.00 18.00 5.00 -
Himachal Pradesh 25.00 14.00 0.00 4.00
Haryana 21.00 9.24 5.25 -
Jharkhand 20.00 18.00 4.00 4.00
Jammu & Kashmir 26.92 14.92 5.00 4.00
Kerala 29.30 24 .94 4._.04 4.00
Karnataka 25.00 18.00 5.00 1.00
Maharashtra — Mumbai, 28.34 26.00 5.00 -
Thane & Navi Mumbai
Maharashtra — Other than 27.33 23.00 5.00 -

Mumbai, Thane & Navi

Mumbai

284



Madhya Pradesh 28.75 23.00 5.00 4.00
Orissa 18.00 18.00 4.00 4.00
Punjab 33.36 9.68 5.50 4.00
Rajasthan 29.21 19.54 5.00 -
Tamil Nadu 30.00 21.43 4.00 4.00
West Bengal 27.35 19.16 4.00 4.00
Uttar Pradesh 26.55 17.23 4.04 -
Uttaranchal 25.00 21.00 4.02 -

Note: Include CST, Cess, Additional Tax & VAT Concession.

Does not include Entry Tax, Irrecoverable Taxes, VAT on dealer commission and VAT on

Entry Tax if any.

Delhi Government has reduced Sales Tax on Diesel from 20% to 12.5% effective 20th

July 2010.

Goa: Sales Tax on Petrol and Diesel reduced by 2% and on LPG reduced to Nil

effective 17th July, 2010.

Bihar: Sales Tax on PDS Kerosene reduced from 12.50% to 4.00% effective 12th July,

2010.
Impact of US sanctions on Indian Oil Companies

2542. DR. K.P. RAMALINGAM: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether Government had asked the State-owned oil companies such
as Oil and Natural Gas Corporation (ONGC), Indian Oil Corporation (10C),
Gas Authority of India Limited (GAIL) etc. to seek legal advice on the
impact of the US sanctions on their present and future investments in

Iran;

(b) if so, the details thereof and whether Government has also
expressed that the fresh US sanctions would directly affect Indian

companies and India®s energy security; and

(c) if so, the details thereof and initiatives proposed by
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Government in this connection?
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THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) Yes, Sir.

(b) and (c¢) In June 2010, Ministry of Petroleum & Natural Gas advised
ONGC Videsh Ltd to seek legal opinion with regard to the impact of
U.S./UN/ other economic sanctions on investment opportunities in lran.
While Iran continues to be India®s second biggest crude oil supplier and
there is no adverse impact of various economic sanctions on the supply of
crude oil from Iran to India, the impact of economic sanctions on
investment opportunities pursued in lran, is being examined. The next
India-lran Joint Working Group meeting to discuss all bilateral issues in

the hydrocarbon sector is to be held.
Setting up BNRGSKs equipped with IT
2543. SHRI RAVI SHANKAR PRASAD:
SHRI RAM JETHMALANI :
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether it is a fact that it has been decided to set up Bharat
Nirman Rajiv Gandhi Sewa Kendras (BNRGSKs) equipped with information
technology in around 2.5 lakh Panchayats of the country under the Mahatma

Gandhi National Rural Employment Guarantee Scheme (MGNREGS);
(b) if so, the details thereof;

(c) whether expenditure of this scheme has been estimated before

implementing the same; and

(d) if so, the amount of expenditure and the time limit fixed for

completion of the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (a) and (b) Construction of Bharat Nirman Rajiv Gandhi
Sewa Kendra (BNRGSK) as Village Knowledge Resource Centre and Gram
Panchayat Bhawan at Gram Panchayat Ulevel has been included as a
permissible activity in para 1 of Schedule 1 of the Act vide Notification
dated 11.11.2009.

(c) and (d) The Ministry has issued guidelines for construction of
BNRGSK. As per the guidelines, overall cost of the BNRGSK at Gram
Panchayat level should not exceed Rs. 10.00 lakh
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and at block level should not exceed Rs. 25.00 lakh under the MGNREGA
budget. The Ministry has not Tfixed any time limit for completion of
BNRGSK .

Length of bridges under PMGSY in LWE affected districts

2544_. MS. MABEL REBELLO: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) the reasons for restricting the length of the bridges to 50
meters to be constructed on Pradhan Mantri Gram Sadak Yojana (PMGSY)

roads;

(b) whether this restriction will be waived for Left Wing Extremism

(LWE) affected districts while constructing PMGSY roads;
(c) if so, by when a decision in this regards would be taken; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (@) The Pradhan Mantri Gram Sadak Yojana (PMGSY)
guidelines provides for minor bridges, where necessary, on the roads
constructed under the programme. There is no ceiling on the length of
bridges on these roads. However, pro-rata cost beyond 50 meter and agency

charge, if any, will be borne by the State Government.
(b) No, Sir.
(c) Does not arise.

(d) Cost of bridges increase geometrically with length. These are
low traffic roads and if length of bridges is large, it would be
economical to explore alternative routes. Cost sharing mechanism
encourages State Governments to search for alternative routes, which may
be more economical. Construction of causeways of any length is permitted
under PMGSY. As most of the rivers are seasonal in nature, the purpose of
providing all weather connectivity would be served if causeways are

constructed instead of long bridges, wherever feasible.
Study conducted on MGNREGS

2545. SHR1 KALRAJ MISHRA: Will the Minister of RURAL DEVELOPMENT be

pleased to state:
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(a) whether the Centre for Research in Rural and industrial
Development has conducted a study about the success and achievements of
the Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS)
in different States;

(b) if so, the result of such study, Statewise; and
(c) the steps taken by Government in the light of the study?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (a) and (b) Yes, Sir. Centre for Research in Rural and
Industrial Development (CRRID) had conducted appraisal of Mahatma Gandhi
NREGA in selected districts of Himachal Pradesh (Sirmaur), Punjab
(Hoshiarpur) and Haryana (Sirsa). The main objective of the study was to
identify efficient management practices, procedures, processes, Tfactors
for better performance and degeneration and to suggest interventions and
strategies for dissemination of positive impact of the Act and suggest
strategies for dissemination of those practices and factors that can help

to check the shortcomings of the scheme. Main findings are as under;

i. Economic conditions of the wage earners have improved. Workers need

not to go outside the village for work.

People®s faith in Panchayats has increased (reported in Sirmaur).
Flow of funds to Panchayats has increased (reported in all the three

districts).
iii. Agricultural productivity has increased due to Mahatma Gandhi NREGA.

iv. Overall development of the area due to construction of link roads,

pulia and bridges etc.

v. Women belonging to poor strata of the villages are getting jobs and

their wages are same as of men.

vi. Lack of awareness, inadequate staff, need for formation of vigilance

committees and more transparency and accountability.

(c) With a view to address the constraints indicated in the report,

the following steps have been taken:
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(i) Awareness generation through intensive IEC activities involving print

as well as electronic media.

(ii) States have been directed to appoint adequate dedicated staff with
the implementing authorities. Administrative expenses limit under the
Act has been enhanced from 4% to 6% from which salary expenses of

such dedicated staff is met.

(iii) Vigilance and Monitoring Committees at State and District level

have been set up.

(iv) The Ministry has accorded utmost importance to the organization of
Social Audits by the Gram Panchayats and issued instructions to the

States to make necessary arrangements for the purpose.

(v) Payment through accounts of NREGA workers has been made mandatory to

infuse transparency in wage disbursement.
National Rural Livelihood Mission

2546. SHR1 RAM JETHMALANI :
SHRI RAVI SHANKAR PRASAD:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether it is a fact that a decision has been taken to implement

National Rural Livelihood Mission (NRLM) in rural areas of the country;
(b) if so, the details thereof;

(c) what eligibility has been fixed to avail the benefit of the

Mission; and

(d) the estimated average annual allocation of fund required under

the Mission?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (a) and (b) Yes, Sir. SGSY is being restructured as
National Rural Livelihoods Mission (NRLM) to implement it in a mission
mode for targeted and time bound delivery of results. It will be a demand

driven approach. The main features of NRLM are as follows:
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* Universal Social Mobilization: This will ensure that at least one
member from each rural BPL household, preferably a woman of the
household, is brought under the Self Help Group (SHG) net over the
next five years (2010-15).

* Formation of People®"s Institutions: The people led and people
centered organizations such as SHGs/federations are necessary to
provide space, voice and resources for the poor and for reducing
their dependence on external agencies and as such, NRLM will focus on

setting up of federations at various levels.

* Universal Financial Inclusion: The Mission will also interact with
and develop partnership arrangements with banks and financial
institutions Tfor improving coverage of rural areas and credit

mobilization.

* Training and Capacity building for Self Employment: Training and
capacity building of the poor ensures that they are provided with the
requisite technical, marketing and organizational skills for managing
their livelihoods and also enhances their credit absorption capacity

and credit worthiness.

* Package of Economic Assistance for setting up of Micro Enterprises:
Improved economic assistance by way of increased revolving fund,
capital subsidy and introduction of interest subsidy 1is also

provided.

* Skill Development and Placement for Wage Employment: Bridging the gap
at the lower end of skill base through placement linked skill
development program with PPP under Special Project component of SGSY

shall be an important intervention under NRLM.
* Convergence with other Government programmes for synergies; and
* Improved transparency and monitoring.

(c) The NRLM will be implemented in a phased manner. The States are
expected to fulfill the following norms, before transiting from SGSY to
NRLM:

i. State level poverty reduction strategy has been formulated.

ii. State level agencies and the district/sub-district level units

are set up
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iii. Professional staff has been trained and placed.
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(d) Detailed requirement of funds can be worked out only after State
poverty reduction action plans have been prepared. During the remaining
period of current Five Year Plan i.e. 2010-11 and 2011-2012, Rs.8319

crore is available for utilization under NRLM.
Acceleration of TSC in rural areas

2547 . SHRI BALWANT ALIAS BAL APTE:
SHRI SHREEGOPAL VYAS:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether Government runs Total Sanitation Campaign (TSC) to

ensure sanitation facilities in the rural areas;

(b) if so, whether target has been set under this programme to

provide toilet facility to all in rural areas by the year 2012;
(c) if so, the State-wise achievements of targets made so far; and

(d) the further action plan of Government to accelerate the

programme?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (KUMARI
AGATHA SANGMA): (a) Yes, Sir.

(b) Yes, Sir.

(c) Detail indicating the project objectives and achievements
against the same, state wise, as per progress reported by the States
through on line data monitoring system maintained by the Department of

Drinking Water and Sanitation is given in the Statement (See below).

(d) To accelerate the sanitation coverage in rural areas, the
Information Education and Communication (IEC) and Human Resource
Development (HRD), the key components to generate and meet demand for
sanitation have been strengthened. In addition, regular reviews are held
with the State Governments, State level workshops are held to give
district officials more exposure to good practices and encouragement to
increased involvement of Panchayati Raj institutions in implementation of
TSC.
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Statement

Project objectives and achievements under Total Sanitation Campaign, State wise, as reported up to 11.08.2010

Project Objectives Project Performance
SI. State/District Name IHHL IHHL IHHL SCw School Balwadi IHHL THHL IHHL SCw School
Balwadi
BPL APL Total Toilets Toilets BPL APL Total ToiletsToilets

1 2 3 4 5 6 7 8 9 10 11 12 13 14
1 Andhra Pradesh 6636229 3629688 10265917 575 115908 14990 4282471 2158403 6440874 909 100212 5788
2 Arunachal Pradesh 115560 18301 133861 318 3944 1866 41076 7013 48089 54 3749 1463
3 Assam 2220017 1161020 3381037 211 34772 16819 787330 228136 1015466 21 31502 10405
4 Bihar 6195779 4975535 11171314 2362 76581 6595 1877762 634945 2512707 604 43573 1087
5 Chhattisgarh 1568600 1823853 3392453 618 51663 10211 922854 745341 1668195 179 48203 9848
6 D&N Haveli 2480 0 2480 12 0 0 37 0 37 1 0 0

7 Goa 17935 27388 45323 150 731 547 16231 17522 33753 0 446 58
8 Gujarat 2074729 2234140 4308869 1724 24106 22888 1761888 1941248 3703136 1721 24429 22417
9 Haryana 636940 1458494 2095434 1335 9160 7599 554659 1264091 1818750 1089 7289 6028
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
10 Himachal Pradesh 218154 632583 850737 1229 17863 10408 190453 617477 807930 253 10069 4241
11 Jammu & Kashmir 687145 760882 1448027 1046 26263 1045 175050 54063 229113 629 13986 92
12 Jharkhand 2327306 1402189 3729495 1203 42687 11472 1200963 158978 1359941 124 36416 5007
13 Karnataka 2581758 3042323 5624081 1305 34714 23059 1473240 1613982 3087222 651 38097 25688
14 Kerala 961831 111911 1073742 1090 3600 4957 956753 142689 1099442 874 3594 4494
15 Madhya Pradesh 3614346 4852847 8467193 1602 137730 27595 2266782 2593843 4860625 726 86662 18642
16 Maharashtra 3518475 6369380 9887855 8210 87452 56082 2179614 3902955 6082569 4122 84184 56610
17 Manipur 194887 68367 263254 386 3919 1201 20559 16793 37352 170 2664 900
18 Meghalaya 216333 85500 301833 290 10331 1851 68890 40193 109083 70 3265 390
19 Mizoram 59679 16861 76540 560 3219 912 59679 16861 76540 462 3219 912
20 Nagaland 180092 31254 211346 275 2972 1302 67944 6038 73982 176 1318 799
21 Orissa 4485050 2571598 7056648 818 70663 25160 2247373 783549 3030922 56 65348 19950
22 Puducherry 18000 0 18000 0 26 16 2191 0 2191 30 0 16
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Performance of schemes for eradiation of poverty

2548. SHRI RAJEEV CHANDRASEKHAR:
DR. K.V.P. RAMACHANDRA RAO:
SHRI SABIR ALI:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether Government is aware of the report from the recent United
Nations-backed Oxford Poverty and Human Development Initiative stating
that poverty in at least eight States of the country is worse than in the

26 poorest countries of sub-Saharan Africa;

(b) if so, whether the various schemes implemented by Government to
tackle poverty are not being well implemented and effectively monitored;

and

(c) The steps or measures Government proposes to take in this regard
to ensure eradication of poverty in the country?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (a) to (c) Yes, Sir. The Government is aware that the
Oxford Poverty and Human Development Initiative (OPHI) of Oxford
University with support of United Nations Development Programme (UNDP)
have conducted a research study to develop a new poverty index named
Multidimensional Poverty Index (MP1). The study report indicates that
eight Indian States namely Bihar, Jharkhand, Madhya  Pradesh,
Chhattisgarh, Uttar Pradesh, Rajasthan, Orissa and West Bengal with
poverty as acute as the 26 poorest African countries, are home to 421
million multidimensional poor persons, more than the 26 poorest African

countries combined (410 million).

However, the official estimates of poverty in India are based on the
data obtained from a large sample survey of household consumption
expenditure carried out by the National Sample Survey Organization (NSSO)
in the country including above eight States. As per the latest available
official poverty ratios for the year 2004-05, the total number of persons
living below poverty line in these eight States is estimated to be 193.8
million as against a total number of 301.7 million poor people at the all

India level.

The Ministry of Rural Development is implementing a number of poverty
alleviation programmes such as Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA), Swarnajayanti Gram Swarozgar Yojana (SGSY),
Indira Awas Yojana (lIAY), Pradhan Mantri Gram Sadak Yojana (PMGSY),
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National Social Assistance Programme (NSAP), Drinking Water Supply (DWS)
and Total Sanitation Campaign (TSC). The Ministry of Rural Development
has put in place a system of monitoring the implementation of the
programmes and utilization of funds through Periodical Progress Reports,
Performance Review Committee, Area Officer"s Scheme, Vigilance and
Monitoring Committee at the State/District Level, and National Level

Monitors.
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Status of different schemes running in Andhra Pradesh

2549. SHRI M.V. MYSURA REDDY: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the details of demand-driven schemes being implemented in Andhra

Pradesh;

(b) the details of Centrally-sponsored schemes being implemented in
Andhra Pradesh;

(c) the details of Central schemes where State-Centre share the

finances being implemented in Andhra Pradesh;

(d) the amount allocated, released and spent on each of the above

schemes during the last three years, year-wise and scheme-wise;

(e) whether any physical assessment of these schemes are undertaken

by the Ministry; and
() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (a) The demand driven schemes being implemented by the
Ministry of Rural Development in the state of Andhra Pradesh are Mahatma
Gandhi National Rural Employment Guarantee Act (MGNREGA), Integrated
Watershed Management Programme (IWMP) which include Drought Prone Areas
Programme (DPAP), Desert Development Programme (DDP) and Integrated
Watershed Development Programme (IWDP) and Total Sanitation Campaign
Programme (TSC).

(b) and (c) The Centrally Sponsored Scheme with 100% central
financial assistance is Pradhan Mantri Gram Sadak Yojana (PMGSY). The
Centrally Sponsored Schemes where the Central and the State Governments
share finances are: Swarnjayanti Gram Swarojgar Yojana (SGSY), National
Rural Livelihood Mission (NRLM), Indira Awaas Yojana (l1AY) and National

Rural Drinking Water Programme (NRDWP).

(d) Scheme-wise central allocation, release and utilization by the
Government of Andhra Pradesh during last three years (i.e. 2007-08, 2008-
09 and 2009-10) is given in the Statement (See below).

(e) and () Yes, Sir. The Ministry of Rural Development undertakes

periodic assessment of these schemes through Progress Reports,
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Performance Review Committee, Area Officer"s Scheme, Vigilance and
Monitoring Committee at the State/District Level, and National Level

Monitors.
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Statement

Scheme-wise allocation, release and Utilisation of funds in respect of Andhra Pradesh
During last three years (2007-08, 2008-09 and 2009-10)

(in crore)

2007-08 2008-09 2009-10

SI. No. Schemes Allocation Release **UtilizationAllocation Release **Utilization Allocation Release **Utilization
1 SGSY 89.80 89.63 123.77 106.16 106.14 123.87 108.87 114.77 162.22
2 MGNREGA * 1371.05 2083.75 * 3219.10 2963.90 * 3781.60 4509.18
3 1AY 360.28 362.01 468.39 504.35 820.83 899.38 759.01 856.30 1307.96
4 PMGSY 105.00 316.57 381.89 105.00 470.60 494 47 89.67 877.46 886.37
5 NRDWP 295.30 305.24 388.41 394 .53 395.05 398.05 437.09 537.37 389.79
6 TSC * 8.78 40.91 * 13.92 42.28 * 110.78 39.15
7 DPAP * 56.24 56.24 * 55.87 55.87 * 37.38 37.38
8 DDP * 28.30 28.30 * 35.02 35.02 * 8.68 8.68
9 1WDP * 37.13 37.13 * 44 .43 44 _43 * 34.15 34.15

*State-wise allocation is not made as demand/project based schemes.

**Utilization of funds is out of total available fund which include opening balance + central release + state release + miscellaneous

release.
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Complaints regarding employment in MGNREGS

2550. SHRI RAJIV PRATAP RUDY: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) whether there were concerns raised by the Chief Ministers during
the National Development Council Meeting on corruption in employing of
individuals in the Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS) ;

(b) if so, the details thereof;

(c) whether there are any complaints pending with the Centre or

State Governments regarding employment in the scheme; and

(d) what is Government mechanism to resolve employment disputes in

the Central schemes?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (a) and (b) Yes, Sir. In the 55th meeting of National
Development Council held on 24th July, 2010, Chief Minister of Gujarat,
Sh. Narendra Modi had raised the issue of corruption in the

implementation of Mahatma Gandhi NREGA.

(c) The Ministry has so far received 1396 complaints from various
regarding irregularities in the implementation of Mahatma Gandhi NREGA.
As implementation of the Act 1is done by the State Governments/UT
administration in accordance with the Employment Guarantee Schemes
formulated by them as per the provisions of the Act, all complaints
received in the Ministry are forwarded to the concerned States for taking
appropriate action. In cases of complaints of serious nature, Ministry
deputes National Level Monitors to the concerned districts to enquire
into the complaints. Findings of the NLMs are shared with the State

Governments for taking action and corrective measures.

(d) The Ministry has put in place the following mechanism for smooth

and effective implementation of Mahatma Gandhi NREGA.

(i) Orders dated 7.9.2009 have been issued directing all State
Governments for setting up of the office of Ombudsman at district

level for redressal of grievances in a time bound manner.
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(ii) A Web enabled Management Information System (MIS) (www.nrega,nic,in)
has been made operational which places all critical parameters such
as job cards, muster rolls, wage payments, number of days of
employment provided and works under execution online for monitoring

and easy public access for information.

(iin) Wage disbursement to NREGA workers through Banks/Post Office
accounts has been made mandatory to ensure proper disbursement of
wages to NREGA workers. To cover the gaps in financial services and
outreach and also to ensure greater transparency 1in wage
disbursement, Rural ATM, hand held devices, smart cards and

biometrics have been initiated.

(iv) The Ministry has accorded utmost importance to the organization of
Social Audits by the Gram Panchayats and issued instructions to the
States to make necessary arrangements for the purpose. Modifications
have been made in para 13 of Schedule-10 of the Act to provide for
procedures on conducting social audits. The Ministry has issued
instructions to the State Governments for enforcement of the new

social audit provisions under NREGA.

(v) Scheme of Independent Monitoring by eminent citizens has been

introduced.

(vi) District level Vigilance and Monitoring Committees have been set up

for monitoring of rural development programmes including NREGA.

(vii) In cases of misappropriation and embezzlement of Government
funds under MGNREGA, all State Governments have been requested to
ensure that not only disciplinary action should be taken against the
guilty officials, but simultaneously criminal prosecution should also
be initiated under Indian Penal Code and Prevention of Corruption
Act, besides recovering the amount involved from the persons

concerned in accordance with the Low.

(viii) Toll free National Helpline No. 1800110707 has been set up in
the Ministry. States have also been asked to set up similar Helplines

at State and district levels.
Failure of flagship schemes in naxal affected areas

2551. SHRIMATI SHOBHANA BHARTIA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

303



(a) whether most of Government®s flagship social sector schemes have
failed to make the desired impact in the Red Corridor of Chhattisgarh,
Jharkhand, Madhya Pradesh, Orissa and Andhra Pradesh further alienating

the people in the area;

(b) if so, whether Government has ascertained the causes for the

dismal performance of flagship schemes in naxal affected areas;
(c) if so, the details thereof; and

(d) the details of further steps Government proposes to take to

better implement these flagship schemes in future?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (a) to (d) In August, 2009, Central Government decided
that Planning Commission would monitor the implementation of major
development schemes being implemented in the focus districts affected by
Left Wing Extremism. A Management Information System (MIS) was developed
for online monitoring of the implementation of the 9 major development
schemes and the implementation of Schedule Tribes and Other Traditional
Forest Dwellers (Recognition of Forest Rights) Act, 2006. The slow
implementation of some of the schemes may be ascribed to factors
including inadequacy of manpower in general and trained manpower in
particular, difficult geographical terrain, dense forests and disruptions

by naxalites.

A multi-pronged approach has been adopted to improve the pace of

development in these districts;

(i) Regular video-conferences/meetings have been held by the Planning
Commission with the district authorities, State Governments and the
Ministries concerned to address the problems in implementation of the
development schemes in these districts with the focus on desired

outputs and outcomes;

(ii) An Empowered Group of officers has been constituted under the
chairpersonship of Member-Secretary, Planning Commission to suggest

measures for accelerated development;

(i) Planning Commission assesses impact of programmes periodically.
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Jatropha cultivation in the country

2552. DR. GYAN PRAKASH PILANIA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the present scenario of Jatropha cultivation in the country land

under cultivation annual yield, State-wise;

(b) whether this venture is profitable for farmers, whether there is

no hassle in its marketing and whether the price is remunerative;

(c) the commercial viability of producing bio-diesel by this

process; and

(d) how much bio-diesel has been produced thus, during the Ilast

three years?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
SISIR ADHIKARI): (@) Various Central Government agencies are involved in
the Jatropha cultivation and related activities in the country, such as,
Department of Bio-technology has supported a network programme on
production and demonstration of superior quality planting material of
Jatropha and nearly 5000 ha. area has been brought under demonstration;
Council of Scientific and Industrial Research (CSIR) laboratories are
pursuing R & D activities pertaining to Jatropha cultivation and
development of process for production of bio-diesel and its testing;
Indian Council of Agriculture Research (ICAR) National Research Centre
for Agro-forestry, Jhansi 1is working on research and development of
Jatropha; National Oilseeds and Vegetable Oil Development Board under
Ministry of Agriculture is implementing a scheme on integrated
development of Tree Borne Oilseeds and have so far covered 13806.28 ha.
area under Jatropha model plantation on government/institutional land;
I0C has taken up plantation on 62 ha. on railway land in Gujarat.
Ministry of New and Renewable Energy (MNRE) has sanctioned pilot project
of 20 ha. in each state on demonstration of Jatropha to 5 States
(Uttarakhand, Chhattisgarh, Rajasthan, Karnataka and Tamil Nadu) in
March, 2010. In most of the cases the Jatropha plants are only 2-3 years
old and the commercial production/yield has hardly started. As per the
study conducted by Ministry of New and Renewable Energy (MNRE) in June,
2009 about 9.28 lakh ha. area has been covered under Jatropha plantation

in 9 states. Details are given in the Statement (See below).
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(b) and (c) Research & Development and Demonstration of quality
planting material of Jatropha is being undertaken by various agencies, as
mentioned in para (a) above. Profitability and commercial viability of

producing diesel depend upon the results of such demonstration/R&D work.

(d) To encourage production of bio-diesel in the country, the
Ministry of Petroleum and Natural Gas has announced a Bio-diesel Purchase
Policy in October 2005, which became effective from 1.1.2006. Under this
scheme, Oil Marketing Companies will purchase bio-diesel for blending
with High Speed Diesel (HSD) to the extent of 5% at identified purchase
centres across the country. OMCs would buy bio-diesel at a uniform landed
price, which is to be reviewed every six months. At present the purchase
price of bio-diesel is at Rs.24.50 per litre w.e.f. 01.09.2009. The
Policy has 1identified 20 purchase centres of the public sector Oil
Marketing Companies (OMCs) all over the country. The OMCs would purchase
bio-diesel meeting the standards prescribed by the Bureau of Indian
Standards (BIS), from those Bio-diesel manufacturers at a specified
delivered price. Depending upon felt need and preparedness, the OMCs
could also open more purchase centres. However, Public Sector Oil
Marketing Companies have not been able to purchase bio-diesel at the
identified purchase centres so far. The existing production capacity of
bio-diesel from various feedstock available as per the report prepared by

Confederation of Indian Industry (CIL), is about 2150 tones per day.
Statement

Area under Jatropha cultivation in the country

SI.No. Name of State Area covered under Jatropha plantation (in ha.)
1 2 3

1 Chhattisgarh 165250.84

2 Madhya Pradesh 429083.00

3 Rajasthan 141620.00

4 Uttar Pradesh 1400.00

5 Uttarakhand 20319.00
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6 Orissa 2320.00
7 Andhra Pradesh 136288.00
8 Karnataka 4610.00
9 Tamil Nadu 27673.18

ToTAL Area 928564.02

Bio-metric identification of MGNREGS workers

2553. SHRI ISHWAR SINGH: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether a review of Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS) by the Comptroller and Auditor General (CAG)
of India last year reflected several flaws in maintenance of records and

wage disbursement;

(b) whether Government has decided to introduce electronic bio-
metric card for payment to beneficiaries of MGNREGS through zero-deposit

post office savings accounts;

(c) whether Government is also considering a system of bio-metric
identification of MGNREGS workers with the help from Unique
Identification Authority of India; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (a) Comptroller and Auditor General (CAG) of India has not
conducted any review of Mahatma Gandhi NREGA. The Ministry had requested
C&AG to conduct a performance audit of the implementation of the Act.
According, C&AG had conducted the performance audit of implementation of
the Act in 68 districts for the period 2006-07.

(b) to (d) 1t is proposed to collect UIDAI complaint biometric data
base which may be used by the Unique ldentification Authority in order to

give the UID number to the MGNREGA workers.
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Access to basic sanitation facilities

2554. PROF. ANIL KUMAR SAHANI:
SHRIMATI NAZNIN FARUQUE:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether more than half of the rural population does not have
access to basic sanitation facilities even after six decades of planned

development;
(b) if so, the reasons therefor; and

(c) the steps taken to formulate new initiatives to improve the pace

of implementation of Total Sanitation Campaign (TSC)?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (KUMARI
AGATHA SANGMA): (@) No Sir. The sanitation coverage in rural areas was
21.9% as per census 2001. With the implementation of TSC, the sanitation
coverage in rural areas has increased to approximately 67.35% as of July
2010 as per the progress reported by the States through on line data

monitoring system maintained by the Department.
(b) Does not arise.

(c) to accelerate the sanitation coverage in rural areas, the
Information Education and Communication (IEC) and Human Resource
Development (HRD), the key components to generate and meet demand for
sanitation have been strengthened. In addition, regular reviews are held
with the State Governments. State level workshops are held to give
district officials more exposure to good practices and encouragement to
increased involvement of Panchayati Raj Institutions in implementation of

TSC.
Relaxation on capital cost limit of Jalmani Programme

2555. SHR1 NARENDRA BUDANIA:
DR. PRABHA THAKUR:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether Government proposes to relax the capital cost limit of

Jalmani programme; and

(b) if so, the percentage of this relaxation and the outlined of the

entire plan?
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (KUMARI
AGATHA SANGMA) : (a) No, Sir.

(b) Does not arise.
Development of durable assets on SCs/STs land

2556. SHRI NANDI YELLAIAH: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether implementation orders have been issued by the Ministry
at the national level to put many non-Dalits to work, in developing
durable assets on land owned by Scheduled Castes and Scheduled Tribes

(SCs/STs);

(b) if so, the details of such plans to be implemented at national

level;
(c) whether implementation of such plans has commenced; and

(d) if so, which are the States where implementation of such plans

has commenced?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (a) to (d) No, Sir. The Ministry has not issued any orders
regarding working of non-Dalits in developing durable assets on land

owned by Scheduled Castes and Scheduled Tribes.

Mahatma Gandhi NREGA is demand based. Adult members of every
rural household, irrespective of their caste or status may apply for
doing unskilled manual work under the Act subject to a ceiling of 100
days per household in a financial year. As per amendments made in para
1(iv) of Schedule-1 of the Act, provision of irrigation Tfacility,
horticulture plantation and land development facilities are permissible
on lands owned by households belonging to SC/ST/BPL/1AY and land reforms
beneficiaries/small & marginal Tfarmers. As per notification dated
18.6.2008 issued by the Ministry in this regard, conditions for taking up

works on individual lands are as under:

(i) the individual land owner shall be a job card holder and also work in

the project;
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(ii) for each such project, the labour: material ratio of 60:40 shall be

maintained at the Gram Panchayat level

(i) projects shall be approved by the Gram Sabha and the Gram

Panchayat and shall be part of the annual shelf of projects

(iv) no contractors or machinery shall be used in the execution of works

and
(v) no machinery shall be purchased.

As reported by the States, during 2009-10, out of the total of 46.01
lakh works taken up under the Act, 7.77 lakh works belonging to this

category were taken up.
Irregularities in wage payments in MGNREGS

2557. SHRI SYED AZEEZ PASHA: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) whether it is a fact that Government has received a detailed
document from panchayat ward members in Andhra Pradesh, giving names of
dead
people who are drawing MGNREGS wages and nonexistent people enjoying such

benefits;

(b) whether it is a fact that the detailed list includes people who

do not even live in the same village or Mandal or Panchayat;

(c) when was the detailed representation received from a concerned

Panchayat members;

(d) the reasons for not starting a serious enquiry into such

documents frauds in MGNREGS; and

(e) the steps proposed to send a team of experts to control rampant

corruption and fraud in such schemes meant for the poor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (a) to (c) The Ministry received a complaint on 16.7.2010

from Sh. Kedasu Venkata Lakshmi
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Narishma Rao, panchayat ward member, West Godavari in Andhra Pradesh
alleging that people who never worked and are not living in the district

are drawing pension and MGNREGA wages.

(d) and (e) The Ministry has deputed a team of two National Level

Monitors to enquire into the complaint.
Funds of Central sponsored schemes in Bihar

2558. SHRI RAM KRIPAL YADAV: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the amount allotted under Central sponsored including Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGS) under the
Ministry to Bihar during last three financial years, scheme-wise and

year-wise;

(b) the amount released against the allotment during the above

period, scheme-wise and year-wise;

(c) how much amount have already been spent by the State Government

of Bihar against above allotment and released?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (a) to (c) The Ministry of Rural Development implements
the major schemes viz., Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA), Swarnjayanti Gram Swarojgar Yojana (SGSY)/
National Rural Livelihood Mission (NRLM) as self employment programme.
The Ministry also implements Indira Awaas Yojana (l1AY), Pradhan Mantri
Gram Sadak Yojana (PMGSY), National Social Assistance Programme (NSAP),
Integrated Watershed Management Programme (IWMP), National Rural Drinking
Water Programme (NRDWP) and Total Sanitation Programme (TSC) in rural
areas through State Governments for overall improvement in living
standard of rural households. The fund allocated, released and
utilization by the Government of Bihar under these schemes during the
last three financial years (i.e. 2007-08, 2008-09 and 2009-10) are given
in the Statement.
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Statement

Programme wise Central Allocation, Central Releases and Utilisation of funds in the state of Bihar during last
three years i.e. 2007-08, 2008-09 & 2009-10

(Rs. In crore)
2007-08 2008-09 2009-10
SL. No. Programme Name Central Central Utilisation Central Central Utilisation Central Central
Utilisation
Allocation Releases Allocation Releases Allocation Releases
1 MGNREGA * 467 .08 1052.23 * 1388.19 1316.48 * 1032.78 1816.88
2 SGSY 213.63 104.34 151.15 252.56 235.86 201.69 258.99 137.27 305.04
3 1AY 1063.44 956.94 1494 .29 1488.70 2397.82 2154 .36 2240.39 2061.89 2995.94
4 PMGSY 337.00 701.15 580.68 337.00 1022.62 1067 .54 287.81 1750.73 1874.51
5 1WMP * 2.20 2.20 * 7.32 7.32 * 5.71 5.71
6 NRDWP 279.37 169.69 0.00 425.38 452 .38 73.30 372.21 186.11 284.87
7 TSC * 95.55 57.98 * 71.51 71.40 * 120.5 397.69

Not made being demand / project based Schemes.
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Enhancement of limit of unit cost of IAY houses

2559. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether a proposal from the State Government of Orissa is
pending for enhancing the limit of unit cost of Indira Awas Yojana (l1AY)
houses from Rs.45,000/- to Rs.48,500/-in five Left Wing Extremism (LWE)

affected districts; and

(b) if so, the details thereof and the progress in construction of

IAY houses by Government?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (&) No, Sir.

(b) During the year 2008-09 (February 2009), 28236 houses were
sanctioned to the five Naxal affected districts of Orissa as a special
package, in addition to their normal quota of IAY houses. Reports
received in the Ministry indicate that 21725 houses, out of this

additional sanction, have so far been constructed.
Proposals of bridges under PMGSY in Orissa

2560. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the number of proposals received by Government for bridges to be

constructed under Pradhan Mantri Gram Sadak Yojana (PMGSY) in Orissa;
(b) the present status in respect of such proposals; and
(c) if there has been delay, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (@) The proposals for construction of 60 bridges under
Pradhan Mantri Gram Sadak Yojana (PMGSY) have been received from the

State Government of Orissa.

(b) These proposals are under consideration in the Ministry of Rural

Development.

(c) There has been no delay.
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Progress of PMGSY

2561. SHRI DHIRAJ PRASAD SAHU: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) whether Government proposes to connect each and every village to
a link road under Pradhan Mantri Gram Sadak Yojana (PMGSY) in the

country;
(b) if so, the details thereof;

(c) the number of villages connected with link roads in the country

so far including the villages specially in Jharkhand;

(d) the number of proposals received so far from States in this

regard along with the action taken thereon; and

(e) the State-wise details of the fund allocated, released and

utilized, if any, for this purpose during the current year?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (a) and (b) Pradhan Mantri Gram Sadak Yojana (PMGSY)
envisages to provide all weather road connectivity to all unconnected
habitations having population of 500 persons or more in plain areas and
250 persons or more in Hill States (North East, Sikkim, Himachal Pradesh,
Jammu & Kashmir and Uttarakhand), the tribal (Schedule-V) and the desert
(as 1identified in Desert Development Plan) areas. The unit for the

programme is a habitation and not a revenue village or a Panchayat.

(c) Up of June, 2010, 71,977 habitations have been provided all
weather road connectivity. In Jharkhand 1,861 habitations have been

connected under the programme up to June, 2010.

(d) Proposals received from the States are examined in the National
Rural Roads Development Agency (NRRDA) to ascertain their technical
suitability and eligibility as per PMGSY guidelines. After examination,
the proposals are placed before the Empowered Committee and after its
recommendation, projects are sanctioned with the approval of Competent
Authority. Up to June 2010, project proposals valued at Rs.1,14,529 crore
for construction of 1,04,060 road works have been sanctioned to

States/Union Territories under Pradhan Mantri Gram Sadak Yojana (PMGSY).
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(e) A statement indicating the State-wise details of the funds
allocated out of share of cess on High Speed Diesel (HSD) accrued in
Central Road Fund (CRF), releases (upto July, 2010) and expenditure

reported (up to June, 2010) during the current year 1is given in the

Statement.
Statement
Funds allocated out of share of cess on HSD and CRF
(Rs, 1n crore)
SI.No. State Allocation (Out of Release (upto Expenditure
share of cess July, 2010) (upto June,
of HSD) 2010)
1 2 3 4 5
1 Andhra Pradesh 36.84 127.71 190.23
2 Arunachal Pradesh 20.00 189.37 119.57
3 Assam 63.50 232.17 358.99
4 Bihar 118.24 602.91 427 .41
5 Chhattisgarh 84.20 434 .94 67.24
6 Goa 0.70 0.00 0
7 Gujarat 22.80 69.00 121.19
8 Haryana 10.53 46 .00 31.24
9 Himachal Pradesh 30.52 75.00 41.88
10 Jammu & Kashmir 22.80 20.00 32.25
11 Jharkhand 61.40 201.11 184.68
12 Karnataka 38.59 226.11 310.74
13 Kerala 10.53 24.00 17.19
14 Madhya Pradesh 154.37 355.45 445.95
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15 Maharashtra 50.87 394.41 362.9
16 Manipur 11.58 33.00 61.78
17 Meghalaya 15.79 0.00 0.33
18 Mizoram 11.23 10.00 21.38
19 Nagaland 10.52 0.00 6.5
20 Orissa 95.78 289.12 565.35
21 Punjab 12.28 73.00 88.8
22 Rajasthan 82.45 128.00 169.53
23 Sikkim 10.53 19.00 32.48
24 Tamil Nadu 31.58 102.63 132.89
25 Tripura 14.03 90.00 80.08
26 Uttar Pradesh 132.97 524.71 396.83
27 Uttarakhand 35.08 62.69 29.98
28 West Bengal 79.29 140.00 167.8
TOTAL : 1269.00 4470.33 4465.19

Note: Releases include the funds released out of fund available for the programme

from Plan Assistance also.
Target for providing drinking water in rural and tribal regions

2562. SHRI DHIRAJ PRASAD SAHU: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the number of such villages in rural and tribal areas of the

country which lack quality drinking water;

(b) whether Government has Tfixed any target to provide clean

drinking water in rural and tribal areas;
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(c) if so, the funds released and the funds utilized during the last
three years and current year, State-wise details along with the

achievement made in this regard; and

(d) he steps taken or going to be taken by Government to provide

drinking water at the earliest in rural and tribal areas of the country?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (KUMARI
AGATHA SANGMA): (@) The remaining number of habitations in rural areas,
which inter alia includes tribal areas, reported to have water quality
problems in drinking water sources as on 1.4.2010, is given in the

Statement - | (See below).

(b) Under Bharat Nirman Phase-I1l, all vremaining uncovered and
quality-affected habitations are targeted to be covered with provisions

of potable drinking water by the year 2012.

(c) State-wise details of funds released and reported utilization
under Accelerated Rural Water Supply Programme (ARWSP) till 31.3.2009
from 1.4.2009 National Rural Drinking Water Programme (NRDWP) for
providing potable drinking water in rural habitations including quality-
affected habitations, during the last three years and current year is in
the Statement - 11 (See below). The State-wise achievement during last

three years and current year is given in the Statement — Ill (See below).

(d) To make provision of potable drinking water in all uncovered,
slipped-back and quality-affected habitations, rural drinking water was
included as a component in the Bharat Nirman launched in the year 2005-
06. Since the launch of Bharat Nirman, the allocation of funds for rural
drinking water have been increased substantially from RS.2,585 crore in
the year 2004-05 i.e. year preceding the launch of Bharat Nirman to
Rs.8,000 crore in 2009-10, which has been further enhanced to Rs. 9,000
crore in 2010-11. To ensure that the remaining targeted habitations are
covered during the Bharat Nirman Phase-11, State Governments have been
requested to prepare Annual Action Plan to cover uncovered, quality-
affected habitations, SC dominated and ST dominated habitations on
priority and also mark the targeted habitations in the online Integrated

Management Information System (IMIS) of the Department.
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Statement — |

State-wise number of quality-affected habitations as on 1.4.2010

SI. No. Name of the State/ UT Number of quality — affected habitations
1. Andhra Pradesh 810
2. Arunachal Pradesh 223
3. Assam 18,659
4. Bihar 24,420
5. Chhattisgarh 8,838
6. Gujarat 547
7. Haryana 36
8. Jammu & Kashmir 5
9. Jharkhand 1,878
10. Karnataka 8,791
11. Kerala 1,018
12. Madhya Pradesh 3,358
13. Maharashtra 4,122
14. Manipur 5
15. Meghalaya 121
16. Nagaland 165
17. Orissa 17,668
18. Punjab 104
19. Rajasthan 34,880
20. Tamil Nadu 972
21. Tripura 7,002
22. Uttar Pradesh 2,087
23. Uttarakhand 17
24. West Bengal 8,334
25. Puducherry 4
TOTAL 1,44,064
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Statement — 11
Year-wise and state-wise amount released and reported utilization of funds under ARWSP/ NRDWP from 2007-08 to 2010-11

(Amount Rs. in crore)

S1_.No. Name of the State/ UT 2007-08* 2008-09* 2009-10* 2010-11**
(as on 31.7.2010)

Release utilization Release Utilization Release Utilization Release Utilization
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 305.24 388.41 395.05 398.05 537.37 389.79 233.23 51.96
2. Arunachal Pradesh 112.41 121.31 162 .46 160.97 178.20 198.91 58.43 0.00
3. Assam 189.59 117.26 187.57 265.40 323.50 241.77 206.41 0.10
4. Bihar 169.69 0.00 452 .38 73.30 186.11 284.87 0.00 44 .26
5. Chhattisgarh 95.95 104.16 125.26 112.42 128.22 104.07 61.88 21.57
6. Goa 1.66 2.31 0.00 0.00 3.32 0.50 0.00 0.00
7. Gujarat 205.89 219.12 369.44 289.33 482.75 484 .38 271.34 82.93
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

Haryana
Himachal Pradesh
Jammu & Kashmir
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Karnataka
Kerala
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Punjab
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38.

39.
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57
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-56

38

71

61

16

39

60

28

117

141

396.

80.

477

106.

380.

648.

45.

63.

54.

42.

298.

86.

-29

.51

49

33

-85

97

47

24

23

38

19

53

68

56

117

141

176

18.

449.

106.

368.

511

36

74.

45.

39.

273.

96.

-29

.49

.67

85

15

56

61

.06

.33

50

48

60

12

68

206.

182

402

111

627

151

379

647

38.

79.

55.

47.

226.

88.

89

.85

.51

.34

-86

-89

.66

.81

57
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06

66

81

132.

144.

383.

86.

473.

150.

347.

618.

32.

68.

51.

76.

198.

95.

35

50

49

04

71

99

03
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19

57

31

57
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35

111.

66.

205.

78.

306.

68.

199.

348.

25.

31.

17.

24.

102.

41.

00

86

88

82

34

53

52

30

94

42

86

56

44

11

12.11

10.64

38.73

0.00

13.48

68.69

0.00

9.45

18.08
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1 2 3 4 5 6 7 8 9 10
22. Rajasthan 606.72 619.67 971.83 967.95 1,012.16 680.00 553.58 105.10
23. Sikkim 20.13 15.36 32.45 28.85 20.60 30.58 7.34 1.96
24. Tamil Nadu 190.90 190.90 287.82 230.58 317.95 364.21 158.46 6.16
25. Tripura 54.43 54.30 41.01 36.99 77.40 76.51 26.94 3.79
26. Uttar Pradesh 401.51 421.14 615.78 514.54 956.36 974.14 449 .56 240.14
27. Uttarakhand 89.30 114.14 85.87 61.09 124.90 63.83 66.21 8.31
28. West Bengal 191.37 230.55 389.39 371.62 394.30 390.76 198.56 0.00
29. A&N Islands 0.00 4.72 0.00 30.78 0.00 0.00 0.00 0.00
ToTAL 4,699.67 4,762.96 7,056, .02 5,998.28 7,989.72 7,143.83 920.49 748.78

*Under ARWSP

** Under NRDWP
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Statement — 111

Achievement in terms of number of habitations covered with provision of

potable drinking water during 2007-08 to 2010-11

S1.No. Name of the State/ UT2007-08 2008-09  2009-10
2010-11*
1 2 3 4 5 6
1. Andhra Pradesh 7,070 15,647 5,553 278
2. Arunachal Pradesh 464 905 567 10
3. Assam 5,060 8,703 12,015 792
4. Bihar 6,171 25,785 27,103 1,311
5. Chhattisgarh 3,852 8,178 12,212 1,591
6. Goa 1 4 0 0
7. Gujarat 3,864 2,374 1,598 221
8. Haryana 917 965 912 30
9. Himachal Pradesh 4,510 6,390 5,256 596
10. Jammu & Kashmir 747 2,234 433 59
11. Jharkhand 6,548 6,832 14,918 475
12. Karnataka 5,418 5,586 12,538 89
13. Kerala 906 7,650 254 34
14. Madhya Pradesh 10,035 5,302 11,414 3,710
15. Maharashtra 9,612 17,128 7,465 2,005
16.  Manipur 144 115 160 31
17. Meghalaya 1,205 1,116 407 12
18. Mizoram 185 46 124 3
19. Nagaland 69 584 84 29
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20. Orissa 11,585 13,507 9,777 1,575
21. Punjab 588 1,523 1,881 250
22. Rajasthan 5,353 7,434 10,644 221
23.  Sikkim 299 27 110 20
24 . Tamil Nadu 9,832 9,097 8,238 112
25. Tripura 179 555 843 160
26. Uttar Pradesh 1,979 1,190 1,877 168
27. Uttaranchal 2,117 1,351 1,200 162
28. West Bengal 6,632 2,747 4,806 112
29. Dadra & Nagar Haveli 21 0 0 0
30. Puducherry 52 15 40 0

TOTAL 1,05,415 1,52,990 1,52,429 14,056

*upto 31.7.2010
Provision for Gram Rojgar Sevak under MGNREGA

2563. SHRI RUDRA NARAYAN PANY: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) whether there is any provision for Gram Rojgar Sevak (GRS) under

Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA);
(b) if so, the work generally allocated to these sevaks;

(c) the details of the number of these sevaks, State/Union

Territory-wise;

(d) the amount as honorarium or salary etc. being paid to these

sevaks;

(e) whether any demand for increase payment to them is being raised;

and

() if so, the increase thereof and by when it will be paid?
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (a) and (b) Section 22 (3) of Mahatma Gandhi NREGA
provides for payment, by the Central Government, of the administrative
expenses, which may include the salary and allowances of the Programme
Officers and his supporting staff, the administrative expenses of the
Central Council, facilities to be provided under Schedule Il and such
other items as may be decided by the Central Government. Para 3.1.1 of
Operational Guidelines for Mahatma Gandhi NREGA however, provides that
there should be one Gram Rojgar Sevak (GRS) dedicated to MGNERGA work in
each Gram Panchayat. GRS has been assigned the following

responsibilities:

(i) overseeing the process of registration, distribution of job cards,

provision of dated receipts against job applications;

(ii) overseeing job applications, allocation of work and payment of

unemployment allowance;

(i) maintaining all accounts/documents at the Gram Panchayat level

and ensuring that these are available for public scrutiny;

(iv) ensuring that the norms of transparency and "pro active disclosure”

are observed in the Gram Panchayat;

(v) ensuring that requisite Gram Sabha meetings and social audits are

held;

(vi) ensuring smooth and timely flow of information within Gram Panchayat,

as well as between the gram Panchayat and programme Officer;

(vii) providing any information or advice that may be required by
Mahatma Gandhi NREGA workers or other residents of the Gram

Panchayat; and

(viii) any other duty that may be prescribed by the State Employment

Guarantee Council.
(c) Details are given in the Statement (See below).

(d) to () Mahatma Gandhi NREGA Operational Guidelines provide that
the State Government should determine the job description, minimum
qualifications and the process through which Gram Rojgar Sevaks should be
appointed and evaluated. The salaries of the Gram Rojgar Sevaks, should

be met from the funds provided by the Central Governments for
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administrative expenses, possibly supplemented with additional

contributions from the State Government.
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Statement

State-wise number of Gram Rozgar Sahayak

SI. No. States Gram Rozgar Sahayak Appointed
1 2 3

1 Andhra Pradesh 21180
2 Arunachal Pradesh 18
3 Assam 1678
4 Bihar 7081
5 Chhattisgarh 8696
6 Gujarat 10292
7 Haryana 1804
8 Himachal Pradesh 1060
9 Jammu and Kashmir 1690
10 Jharkhand 4371
11 Karnataka 3705
12 Kerala 1994
13 Madhya Pradesh 3810
14 Maharashtra 22097
15 Manipur 1868
16 Meghalaya 4293
17 Mizoram 337
18 Nagaland 1139
19 Orissa 6039
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1 2 3
20 Punjab 1922
21 Rajasthan 8715
22 Sikkim 163
23 Tamil Nadu 12632
24 Tripura 1578
25 Uttar Pradesh 44297
26 Uttarakhand 653
27 West Bengal 2875
28 Andaman and Nicobar 77
259 Dadra & Nagar Haveli 10
30 Daman & Diu NR
31 Goa 224
32 Lakshadweep 10
33 Puducherry 27
34 Chandigarh NR
TOTAL 176335

PMGSY roads

2564. SHRI SHANTA KUMAR:

in Himachal

Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) the funds allotted to Himachal Pradesh under Pradhan Mantri Gram

Sadak Yojana (PMGSY) during the years 2008-09 and 2009-10 are as under:-

Year Funds released (Rs. in crore)
2008-09 268.90
2009-10 124.95
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(b) An expenditure of Rs.1424.88 cr. Has been incurred (since
beginning of the programme and upto June, 2010) by Himachal Pradesh under
PMGSY .

(c) The details of road works for the phases which were cleared five

years ago which still remain incomplete are as under:-

Phase No. of Road Works

Cleared Completed Balance
11 246 243 3
11 370 337 33
WB-1 130 103 27

Life span of roads constructed under PMGSY

2565. SHRI SHANTA KUMAR: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) the per kilometer cost of constructing traditional coal-tar road
as well as cemented concrete road under Pradhan Mantri Gram Sadak Yojana
(PMGSY) ;

(b) the time after which both types of roads need to be repaired,
the life span of each type of road, the maintenance cost of each type of

road and the period after which maintenance is taken up;

(c) the cost of construction of cemented concrete road of new

technique; and

(d) the type of road preferable for construction in terms of cost,

maintenance and economy of fuel?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (@) The per kilometer cost of constructing traditional
coal-tar road as well as cement concrete road is not fixed under Pradhan
Mantri Gram Sadak Yojana (PMGSY). It varies from State to State or within
the State depending upon the type of soil, rainfall and temperature
variations and also traffic and environmental conditions existing in the

location of the proposed road.

(b) Bituminous vroads require vregular routine maintenance and

periodic maintenance normally at 5 year interval. These are designed for
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10 year design life as per Indian Road Congress
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(IRC) Standards. Cement Concrete road require only routine maintenance
and these are generally designed for 20 year design life as per Indian
Road Congress (IRC) standards. However, the maintenance cost of Cement

concrete roads is less compared to that of tar roads.

(c) Cost of construction of cement concrete roads with conventional
method is normally 30-50% more than the cost of conventional Bituminous
road. New Techniques like Cement Concrete roads with Cell filled concrete
are being taken up on Pilot basis. Therefore, the cost and performance of

Cement Concrete roads with new technique is yet to be established.

(d) Bituminous roads have lower initial cost compared to cement
concrete roads but require both periodic and routine maintenance. Cement
Concrete roads also require vroutine maintenance but the cost of
maintenance is lower compared to bituminous roads. As per available
information, reports on specific studies undertaken to assess fuel

efficiency of different type of rural roads in India are not available.
Roads proposed under PMGSY in Himachal Pradesh

2566. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of RURAL
DEVELOPMET be pleased to state:

(a) the number of roads constructed in Himachal Pradesh under
Pradhan Mantri Gram Sadak Yojana (PMGSY) during the years 2008-09 and
2010;

(b) whether proposal for construction of new roads under PMGSY has

been received from the State Government of Himachal Pradesh;
(c) the names of such roads and details thereof; and

(d) the number of roads proposed to be constructed in Himachal

Pradesh during Eleventh Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): (@) Under Pradhan Mantri Gram Sadak Yojana (PMGSY) the

number of roads constructed in Himachal Pradesh are as under:-

Year No. of road works completed
2008-09 307
2009-10 224
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2010-11 (upto June, 2010)

21
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(b) and (c) No proposal for construction of new roads under PMGSY has

been received from the State Government of Himachal Pradesh in 2010-2011.

(d) In Eleventh Five Year Plan, no State-wise target for

construction of roads has been fixed.
Development of Revas-Aware Port

2567. SHR1 GOVINDRAO ADIK:
SHRI ISHWARLAL SHANKARLAL JAIN:
SHRI SANJAY RAUT:

Will the Minister of SHIPPING be pleased to state:

(a) whether it is a fact that Government is planning to develop

Revas-Aware Port (RAP) through Public Private Partnership (PPP) mode;
(b) if so, the details thereof;

(c) whether it is also a fact that there is need for grant of right
of way to Revas-Aware Port for developing an approach channel through

Mumbai Port Trust waters;
(d) if so, whether permission has been granted in this regard; and
(e) if not, the reasons therefor?
THE MINISTER OF SHIPPING (SHRI G. K. VASAN): (a) and (b) No, Sir.
(c) to (e) The matter is being examined in the Ministry.
Classification of major ports

2568. SHRI P. RAJEEVE: Will the Minister of SHIPPING be pleased to

state:

(a) whether classification of major ports are still existing in the

country; and

(b) if so, whether Government has taken any steps to remove this

discrimination?
THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (&) Yes, Sir.

(b) The proposal for decategorization of Major Ports is under

examination of the Government.
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Tonnage handled at Kandla Port

2569. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
SHIPPING be pleased to state:

(a) the total tonnage handled at Kandla Port during the financial
years 2008-09, 2009-10 and 2010-11 so far;

(b) whether it is a fact that total shipping activity in Gujarat

ports is increasing every year;

(c) if so, the steps proposed to be taken to locate a full-fledged
office of the Directorate General of Shipping (DGS) at Gandhinagar; and

(d) the steps proposed to bifurcate the existing DGS office and

locate one office in Gujarat?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) Total tonnage handled

at Kandla Port Trust is as under:-

Year Tonnage Handled
2008-09 72.22 MMT
2009-10 79.50 MMT
2010-11 26.37 MMT

(upto July, 2010)

(b) Yes Sir, total Shipping activity in Kandla Port is increasing

every year.

(c) The Government has already opened a full fledged Mercantile
Marine Department (under DG Shipping) located in Kandla, Gujarat headed
by Principal Officer and therefore there is no need to locate a full-

fledged office of the Directorate General (shipping) at Gandhinagar.

(d) So far, there is no proposal to bi-furcate the existing officer
of D.G. Shipping. There is full fledged Mercantile Marine Department
Office at Kandla and Jamnagar and there is no proposal to have another

office in Gujarat.
Upgradation of Tuticorin Port, Tamil Nadu

2570. SHRI PAUL MANOJ PANDIAN: Will the Minister of SHIPPING be

pleased to state:
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(a) whether the Tuticorin Port in Tamil Nadu would be upgraded into

a freight transit port; and
(b) whether any proposal to that effect is pending with Government?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) and (b) At present,
there is no proposal to upgrade Tuticorin Port into a freight transit

port.

SHORT NOTICE QUESTION
12.00 Noon

MR. CHAIRMAN: We have a Short Notice Question today. Shri Rajiv
Pratap Rudy.

Oil Spill due to collision of ships

3: SHRI RAJIV PRATAP RUDY : Will the Minister of ENVIRONMENT AND
FORESTS be please to state:

(a) whether collision has been reported between two merchant ships

near Mumbai port;

(b) whether oil spill has been reported due to this accident and if

so, details thereof;

(c) what is the level of pollution/ damage assessed by the Central

and State Pollution Control Boards;

(d) whether and steps have been taken to adequately compensate for

the environmental damage; and
(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) to (e) A Statement is laid on the Table of the

House.
Statement

(a) to (e) There was a collision, off Mumbai Harbour, between two
merchant vessels, MSC Chitra and MV Khalijia 111, on 7th August, 2010. An
enquiry by the DG (Shipping) into the cause of the accident has been

ordered and is underway.
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MSC Chitra had 2662 tons of heavy oil in its various tanks and 245
tonnes of diesel oil. Leakage of oil from this vessel was reported. The
Coast Guard is coordinating action to contain the oil spill. Coast Guard
vessels and Jawaharlal Nehru Port Trust (JUNPT) tugs have been spaying
dispersant under the directions of the Coast Guard to tackle the oil

spill.

The Department of Environment, Government of Maharashtra has drawn up
an action plan for clean up operations with Coast Guard. Joint teams have
been formed to organize clean up operations wherever oil spill is

observed on the coast.

An FIR has been lodged by the MPCB in Yellow Gate Police Station on
8th August, 2010 under the Environment (Protection) Act, 1986 and

relevant section IPC.

Maharashtra Pollution Control Board has requested the National
Institute of Oceanography (NIO) to conduct Environment Impact Assessment
to determine damage caused to the marine eco system. Ministry of
Environment and Forests has also asked the Bombay Natural History Society

to suggest remedial measures.

SHRI RAJIV PRATAP RUDY: Sir, almost 10 days have passed since this
accident took place, we had a spill of diesel, lubricants and pesticides,
and more than 300 hectares of mangroves has been destroyed, and till 15th
of August, as per the statement of the Minster, all fishermen were asked
to stop their fishing activities. Sir, even a sensitive department like
the BARC has been asked not to use water from the sea for their plants,
and it was said that a lot of containers which had fallen in the sea, had
created a lot of navigational hazard. The question here is a very
specific question because possibly, for the first time, such an accident
has happened, and the hon. Minster has made a long statement where he
said that the DG (Coast Guards) is responsible to contain the oil spill
and there is a contingency plan. We do not know what that contingency
plan is. But he has talked about the contingency plan. But the most
important question which 1 would like to ask the hon. Minister is that
India is a signatory to the MARPOL Convention which is the Maritime
Pollution Convention to which India was one of the foremost signatories.
I am sure the Minister must have heard about this Convention or must have

discussed it with the Ministry where international ships, which spill oil
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or cause a hazard in the sea or pollute the sea, there is a recourse

with the MARPOL Convention to
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seek recourse from the international organization. Now, 1 would like to
ask the Minister whether India, being a signatory to the MARPOL
Convention, has sought relief or recourse from this international

organization for the spillage which has taken place near Mumbai port.

SHR1 JAIRAM RAMESH: Sir, this question ultimately may be directed at
the Minister of Shipping. The question was on the environmental impact of
the oil spill, and 1 can speak if Mr. Rudy stops looking up and starts
looking at me and listen to me, 1| will answer his question. The question
was on the environmental impact of the oil spill, and | am prepared to
answer any question relating to the environmental impact. The hon. Member
has asked a question on whether we can have recourse to an international
convention for compensation. | visited the site day before yesterday; |1
discussed this matter with the DG Shipping, and I am given to understand
that India is not a signatory to the Bunker Convention. There are two
types of vessels; there is a tanker vessel and there is a dry cargo
vessel that is carrying finished oil and diesel. In this incident of
Mumbai, it was not a tanker vessel, but there were two dry cargo vessels
which collided, for which the Bunker Convention under the International
Maritime Organization is the appropriate Convention. 1 am given to
understand that India is not yet a signatory to the Bunker Convention,
and that when we become a signhatory which we will expedite now, we can
take recourse to compensation from this Bunker Convention. Please

understand that this is not a tanker, this is a dry cargo vessel.

SHRI RAJIV PRATAP RUDY: Sir, India is a signatory to the MARPOL
Convention, and maybe, the Minister is not aware or he is to check it up.
We are signatory to the MARPOL Convention, and under that Convention, any
collision which takes place in the international waters or in your own
waters, you are answerable. But, maybe, the Minister is not aware. He is
talking of Bunker Convention. He has not talked anything about the MARPOL
Convention. We would seek a clarification on this subject, maybe, later.

But 1 think the Minister may not have discussed this.

MR. CHAIRMAN: You have flagged a point. That is fine. Thank you.
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SHRI RAJIV PRATAP RUDY: Sir, what I want to say is that recently, an

incident took place in Mexico.
MR. CHAIRMAN: No. Please ask your second supplementary.

SHRI RAJIV PRATAP RUDY: Sir, this is related to the oil spill. This
is a matter related to the environment. In the case of BP oil spill which
took place in Mexico, the Government of the United States, where the
insurance was only 460 million dollars, agreed and the BP took out a cash
component for 20 billion US dollars. It comes to Rs.90,000 crores and
that 1is the amount which was kept aside. Now, here, whatever
environmental concerns are there, the whole thing boils down to the
compensation to the fishermen who could not do fishing, the compensation

for environmental damages. ...(Interruptions)...
MR. CHAIRMAN: What is the supplementary question?

SHRI RAJIV PRATAP RUDY: My question to the hon. Minister is: Have we
initiated any mechanism? Is there any designated agency which is going to
look into it and assess the environmental damage? 1 would like to know
whether there is any statutory body which can make these claims from the
International  Shipping Organisation on the international ships.

---(Interruptions). ..
MR. CHAIRMAN: Thank you.

SHRI RAJIV PRATAP RUDY: Sir, it is all about claiming compensation
which you <can use to take <care of the environmental damages.

---(Interruptions). ..
MR. CHAIRMAN: Thank you.

SHRI RAJIV PRATAP RUDY: Have you put in position any environmental
agency which could be responsible for seeking these claims for all those

affected because this is the first case of this order.

MR_.CHAIRMAN: Why 1is the Question Hour being used for speeches? |1

don"t understand it.
SHRI RAJIV PRATAP RUDY: Sir, it is important.

MR. CHAIRMAN: No. It is not. You can make speeches when it is time

for speeches. Please ask questions only. Yes, Minister, go ahead.
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SHRI JAIRAM RAMESH: Sir, the hon. Member has asked two questions. One
was on the environmental impact assessment and the other was on the
fishermen. 1 will answer both these questions. The Maharashtra Pollution
Control Board, which is the designated agency in such matters, has asked
the National |Institute of Oceanography 1in Goa and the National
Environmental Engineering Research Institute at Nagpur to carry out a
comprehensive environmental impact assessment study. This study is being
supported and funded by the Ministry of Environment and Forests. We
expect to get the fFirst results of this investigation in about four
weeks® time, and the detailed study would be available in three months*
time. This study will form the basis of the claims that we make for

compensation.

As far as the impact on the livelihood of Tfishermen is
concerned, the Central Institute of Marine Fisheries, which Iis
headquartered in Cochin, which has an office in Mumbai, has been asked to
carry out a quick assessment of what the impact is on the livelihood of
the fishermen. 1t is also supported by my Ministry. This study is going
to be available in about two weeks®™ time, and this will form the basis of
compensation that will be given to the fishermen. The process of filling
claims and getting compensation is necessarily a long drawn-out process.
It will involve a lot of legal procedures, as the Leader of the
Opposition will himself testify. But we can"t wait to provide
compensation to fishermen and that is why we have carried out this quick
study. But 1 want to assure the hon. Member that the polluter must pay
and the polluter will pay.

A TERr SESHET W, H I FAS F AT g STRA IAA SN A T R 3ol
gel fafee Y 1 X Fishermen 3T &S| 3OT T AR 3EET d& Ty e &
dhellth g5 &, I ad oot A Aol ST & FACT gv & 3N I el Asr 3R Qe
ST 39 compensation & 1T # IF &, dg FaT procedure §, TP shorten FA &
fow ot v @ ¥, 95 off o §1 IS A HERISE WER A i Ted & W § W A&
3T & ¢ ElH S g § 6 3 T Tegd & F AT T F A arel §?

SHRI JAIRAM RAMESH: Sir, this is a wrong information. We are not
aware of this issue. 1 want to assure the hon. Member that the issue of

providing immediate compensation to fishermen whose
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livelihood may be affected by the ban that has been imposed is being
considered. | also want to correct one impression that the ban was
imposed on fishing following the oil spill. No. The ban existed till 15th
August because of the monsoon and because of the weather. It so happened
that the spill also intervened. So, we can"t say that the spill has
destroyed the livelihood of the fishermen, although it was affected. We
are aware of the compensation requirements and the Maharashtra Pollution
Control Board is working out the precise numbers. | wish to assure the
hon. Member that immediate compensation, when identified, will be

provided to the fishermen.

SHRI SHANTARAM LAXMAN NAIK: Sir, 1 would just like to know whether
any FIR has been filed under the Environment Protection Act in respect of

the offence.

SHR1 JAIRAM RAMESH: Sir, the Maharashtra Pollution Control Board has
invoked the Environment Protection Act, 1986 to file FIRs. Three FIRs

have been filed and the legal process is on.

SHRI BHARATKUMAR RAUT: Sir, | believe in the honesty of the Minister.
But the point is, the whole thing is very academic. | come from Mumbai. 1
want to have a point-blank answer. Is it safe to eat fish iIn Mumbai
today? If it is not safe, what is the guideline that the Ministry has
issued to the fishermen or to the markets? Should they sell the fish or
not? When 1 go to the market, there are rumours. What do 1 do? When 1
say, "I", 1t means Mumbaikers. What should they do? Should they eat fish

or not?

SHRI JAIRAM RAMESH: Sir, not being a fish-eater, 1 would not be able
to testify to the safety or the efficacy of the fish that is being
caught. All 1 can tell you is that there has been a substantial impact on
the fish population in and around the area. The fish population in many
parts has been decimated; it has been damaged. The water samples have
been taken and tested for contamination. Fish has now started coming into
Mumbai from other parts of the country, like Andhra Pradesh. 1 cannot
give a point-blank answer to a point-blank question that whether it is
safe to eat fish. Of course, it is safe to eat fish in Mumbai as long as

it is not caught from the polluted area.
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MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
Reports and Accounts (2007-08) of RIMS, Imphal and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRI DINESH TRIVEDI): Sir, 1 lay on the Table, a copy each (in English

and Hindi) of the following papers:-

(a) Annul Reports and Accounts of the Regional Institute of Medical
Sciences, Imphal, Manipur, for the year 2007-08, together with

the Auditor®s Report on the Accounts.
(b) Review by the Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (@) above. [Placed in Library. See No. L.T.

2955/15/10]
Notifications of the Ministry of Shipping

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINSTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE
IN THE PRIME MINISTER"S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTRY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, on

behalf of Shri G.K. Vasan, 1 lay on the Table:-

(i) A copy each (in English and Hindi) of the following
Notifications of the Ministry of Shipping, under sub-section (4)

of Section 124 of the Major Post Trusts Act, 1963:-

(1) G.S.R. 444 (E), dated the 22nd May, 2010, publishing the Mumbai
Port Trust Employees®™ Digest of Pay and Allowances, Leave and

Pension (Amendment) Rules, 2010.

(2) G.S.R. 387 (E), dated the 7th May, 2010, publishing the Mumbai
Port Trust Employees (Recruitment, Seniority and Promotion)

Regulations, 2010.
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(3) G.S.R. 467 (E), dated the 4th June, 2010, publishing the
Mormugao Port Trust Employees®™ (Recruitment, Seniority and
Promotion) Regulations, 2010. [Placed in Library. See No. L.T.
2796/15/10]

(ii) A copy (in English and Hindi) of the Ministry of Shipping
Notification No. 38, dated the 1st February, 2010, regarding
requirements and procedures to obtain approval from Indian
Maritime University for the conduct of Pre-Sea Courses for
training for service in the Merchant Navy, under sub-section (2)
of Section 47 of the Indian Maritime University Act, 2008, along
with delay statement. [Placed 1in Library. See No. L.T.
2862/15/10]

Report (2008-09) of the Commission of Railway Safety and Related Papers

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): Sir, 1 to lay on the Table, under Section 10 of the Railways Act,
1989, a copy each (in English and Hindi) of the following papers:-

(a) Annual Report of the Commission of Railway Safety, for the year
2008-09.

(b) Statement by the Government accepting the above Report. [Placed
in Library. See No. L.T. 2831/15/10]

| Notifications of the Ministry of Finance

Il Report and Accounts (2009-10) of the working and activities of

various banks and related papers

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA) : Sir, 1 lay on the Table:-

| (i) A copy each (in English and Hindi) of the following Notification
of the Ministry of Finance (Department of Economic Affairs),
under Section 31 of the Securities and Exchange Board of India
Act, 1992:-

(1) No. LAD-NRO/GN/2009-10/30/199044, dated the 19th March,
2010, publishing the Securities and Exchange Board of India
(Credit Rating Agencies) (Amendment) Regulations, 2010.

(2) No. LAD-NRO/GN/2010-11/05/1110, dated the 13th April, 2010,
publishing the Securities and Exchange Board of India
(Substantial acquisition of Shares and Takeovers)
(Amendment) Regulations, 2010.
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(3) No. LAD-NRO-GN-2010- 11/07/1100, dated the 13th April,
2010, publishing the Securities and Exchange Board of India
(Venture Capital Funds) (Amendment) Regulations, 2010.

(4) No. LAD-NRO/GN/2010-11/04/1109, dated the 13th April, 2010,
publishing the Securities and Exchange Board of India
(Merchant Bankers) (Amendment) Regulations, 2010.

(5) No. LAD-NRO/GN/2010- 11/03/1104, dated the 13th April, 2010,
publishing the Securities and Exchange Board of India
(Issue of Capital and Disclosure Requirements) (Third

Amendment) Regulations, 2010.

(6) No. LAD-NRO/GN/2010- 11/2/1107, dated the 13th April, 2010,
publishing the Securities and Exchange Board of India
(Foreign Institutional Investors) (Amendment) Regulations,
2010.

(7) No. G.S.R. 469 (E), dated the 4th June, 2010, publishing the
Securities Contracts (Regulation) (Amendment) Rules, 2010.
[Placed in Library. See No. L.T. 2846/15/10]

(ii) A copy each (in English and Hindi) of the following
Notifications of the Ministry of Finance (Department of Finance
Services), under sub-section (4) of Section 23A of the Regional
Rural Banks Act, 1976:-

(1) S.0. 845 (E), dated the 13th April, 2010, regarding
dissolution of the Lucknow Kshetriya Gramin Bank and the

Triveni Kshetriya Gramin Bank.

(2) S.0. 846 (E), dated the 13th April 2010, regarding
dissolution of the Ballia Kshetriya Gramin Bank and the
Etawah Kshetriya Gramin Bank. [Placed in Library. See No.
L.T. 2851/15/10]

(i) A copy (in English and Hindi) of the Ministry of Finance
(Department of Financial Services) Notification No.
Pension/Misc/2009, dated the 26th June to 2nd July, 2010,
publishing the PNB (Employees®) Pension (Amendment) Regulations,
2009, under sub-section (4) of Section 19 of the Banking
Companies (Acquisition and Transfer of Undertakings) Act 1970.
[Placed in Library. See No. L.T. 2850/15/10]

343



()

A copy each (in English and Hindi) of the following papers,
under sub-section (5) of Section 19 and sub-section (5) of

Section 24 of the Export-Import Bank of India Act, 1981:-

(a) Twenty-eight Annual Report and Accounts of the Export-Import
Bank of India, Mumbai, for the year 2009-10, together with

the Auditor®s Report on the Accounts.

(b) Report on the Performance of the Export-Import Bank of
India, for the year 2009-10. [Placed in Library. See No.
L.T. 2845/15/10]

(ii) A copy (in English and Hindi) of the Annual Report on the

working and activities of the State Bank of India, for the year
2009-10, together with the Accounts and Auditor®s Report
thereon, under sub-section (4) of Section 40 of the State Bank

of India Act, 1955. [Placed in Library. See No. L.T. 2975/15/10]

(i) A copy each (in English and Hindi) of the Annual Report on

av)

the working and activities of the following Banks, for the year
2009-10, together with Accounts and Auditor"s Report thereon,
under sub-section (8) of Section 10 of the Banking Companies

(Acquisition and Transfer of undertakings) Act, 1970:-

1. Bank of Baroda; [Placed 1in Library. See No. L.T.
2967/15/10]

2. Dena Bank; [Placed in Library. See No. L.T.2961/15/10]

3. Punjab National Bank; and [Placed in Library. See No. L.T.
2963/

15/10]
4. Syndicate Bank [Placed in Library. See No. L.T. 2972/15/10]

A copy each (in English and Hindi) of the Annual Report on the
working and activities of the following Banks, for the year
2009-10, together with the Accounts and Auditor"s Report

thereon, under sub-section (3) of Section 43 of State Bank of
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India (Subsidiary Banks) Act, 1959:-

1. State Bank of Patiala; [Placed in Library.
2976/15/10]

See No. L.T.

2. State Bank of Mysore; [Placed in Library. See No. L.T.
2977/15/10]
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3. State Bank of Travancore; [Placed in Library. See No. L.T.

2978/15/10]

4. State Bank of Bikaner and Jaipur; [Placed in Library. See

No. L.T. 2979/15/10]

5. State Bank of Hyderabad; and [Placed in Library. See No.
L.T. 2980/15/10]

6. State Bank of Indore/ [Placed in Library. See No. L.T.

2981/15/10]

A copy each (in English and Hindi) of the Annual Reports and
Accounts of the following Regional Rural Banks, for the year

2009-10, together with the Auditor®"s Report on the Accounts:-

1. Sarguja Kshetriya Gramin Bank, Sarguja, Chhattisgarh;

[Placed in Library. See No. L.T. 2982/15/10]

2. Uttarbanga Kshetriya Gramin Bank, Cooch Behar; [Placed in

Library. See No. L.T. 2983/15/10]

3. Arunachal Pradesh Rural Bank, Papum-pare, Arunachal

Pradesh; [Placed in Library. See No. L.T. 2984/15/10]

4. Madhya Bharat Gramin Bank, Sagar, Madhya Pradesh; [Placed
in Library. See No. L.T. 2985/15/10]

5. Sutlej Gramin Bank, Bathinda; [Placed in Library. See No.
L.T. 2986/15/10]

6. Rushikulya Gramya Bank, Berhampur; [Placed in Library. See

No. L.T. 2988/15/10]

7. Punjab Gramin Bank, Kapurthala; [Placed in Library. See No.

L.T. 2988/15/10]

8. MGB Gramin Bank, Pali Marwar, Rajasthan; [Placed in

Library. See No. L.T. 2989/15/10]

9. Jhabua Dhar Kshetriya Gramin Bank, Jhabua, Madhya Pradesh;
[Placed in Library. See No. L.T. 2990/15/10]
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10. Vidisha Bhopal Kshetriya Gramin Bank, Vidisha; and [Placed
in Library. See No. L.T. 2991/15/10]

11. Tripura Gramin Bank, Agartala. [Placed in Library. See No.

L.T. 2992/15/10]
Notifications of the Ministry of Finance
NAMO NARAIN MEENA: Sir, 1 to lay on the Table:-

A copy each (in English and Hindi) of the Tfollowing
Notifications of the Ministry of Finance (Department of
Revenue), under sub-section (2) of Section 38 of the Central
Excise Act, 1944, together with Explanatory Memoranda on the

Notifications:-

(1) G.S.R. 417 (E), dated the 18th May, 2010, publishing the

Central Excise (Second Amendment) Rules, 2010.

(2) G.S.R. 416 (E), dated the 18th May, 2010, publishing the
CENVAT Credit (Amendment) Rules, 2010.

(3 G.S.R. 415 (E), dated the 18th May, 2010, granting rebate

of duty on export of pan masala and gutkha.

(4) G.S.R. 449 (E), dated the 26th May, 2010, amending
Notification No. G.S.R. 471 (E), dated the 26th June, 2001,

to insert certain entries in the original Notification.

(5) G.S.R. 640 (E), dated the 28th July, 2010, amending
Notification No. G.S.R. 96 (E), dated the 1st March, 2006,
to substitute certain entries in the original Notification.

[Placed in Library. (1) to (5) See No. L.T. 2993/15/10]

A copy each (in English and Hindi) of the following
Notifications of the Ministry of Finance (Department of
Revenue), under sub-section (7) of Section 9A of the Customs
Tariff Act, 1975, together with Explanatory Memoranda on the

Notifications:-
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(1) G.S.R. 632 (E), dated the 26th July, 2010, seeking to
impose definitive Anti-dumping duty on the imports of
Viscose Staple Fiber excluding Bamboo fiber originating in,
or exported from Indonesia and the People®s Republic of

China.
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(2) G.S.R. 633 (E), dated the 26th July, 2010, seeking to impose
provisional Anti-dumping duty on the imports of Poly Vinyl
Chloride Paste Resin originating in, or exported from the
People®s Republic of China, Japan, People®s Republic of

Korea, Malaysia, Russia, Taiwan and Thailand.

(3) G.S.R. 646 (E), dated the 30th July, 2010, seeking to
impose provisional Anti-dumping duty on the imports of PVC
Flex Film, originating in, or exported from the People®s
Republic of China. [Placed in Library. For (1) to (3) See

No. L.T. 2849/15/10]

(i) A copy (in English and Hindi) of the Ministry of Finance
(Department of Revenue) Notification No. G.S.R. 637 (E), dated
the 27th July, 2010, seeking to exempt specified items meant for
display and sale in World Philatelic Exhibition (INDIPEX 2011),
under Section 159 of the Customs Act, 1962, together with
Explanatory Memorandum on the Notification. [Placed in Library.

See No. L.T. 2848/15/10]
Notification of the Ministry of Petroleum and Natural Gas

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI
PRADEEP JAIN): Sir, on behalf of Shri Jitin Prasada, | lay on the Table,
under Section 62 of the Petroleum and Natural Gas Regulatory Board Act,
1962, a copy (in English and Hindi) of the Ministry of Petroleum and
Natural Gas Notification No. G.S.R. 594 (E), dated the 9th July, 2010,
publishing the Petroleum and Natural Gas Regulatory Board (Authorizing
Entities to Lay, Build, Operate or Expand Natural Gas Pipelines)

Amendment Regulations, 2010. [Placed in Library. See No. L.T. 2836/15/10]
Notification of the Ministry of Health and Family Welfare

SHRI DINESH TRIVEDI: Sir, 1 lay on the Table, under sub-section (2)
of Section 23 of the Prevention of Food Adulteration Act, 1954, a copy
(in English and Hindi) of the Ministry of Health and Family Welfare

Notification no. G.S.R. 63 (E), dated the 8th February, 2010, publishing

349



the Prevention of Food Adulteration (1st Amendment) Rules, 2010. [Placed
in Library. See No. L.T. 3120/15/10]

| Notifications of the Ministry of Health and Family Welfare

11 Reports and Accounts (2008-09) of the Central Council of Unani

Medicine, New Delhi and related papers
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE

(SHRI S. GANDHI SELVAN): Sir, 1 lay on the Table:-

1 A copy each (in English and Hindi) of the following
Notifications of the Ministry of Health and Family Welfare,
under sub-section (3) of Section 33 of the Cigarettes and Other
Tobacco Products (Prohibition of Advertisement and Regulation of
Trade and Commerce, Production, Supply and Distribution) Act,

2003:-

(1) S.0. 1866 (E), dated the 30th July, 2009, notifying the
officers competent to act under Section 12 and 13 of the
Cigarettes and Other Tobacco Products (Prohibition of
Advertisement and Regulation of Trade and Commerce,
Production, Supply and Distribution) Act, 2003, along with

delay statement.

(2) sS.0. 23 (E), dated the 6th January, 2010, amending
Notification No. S.O. 1866 (E), dated the 30th July, 2009,
to substitute certain entries in the original Notification,

along with delay statement.

(3) G.S.R. 40 (E), dated the 19th January, 2010, publishing the
Cigarettes and Other Tobacco Products (Display of Board by
Educational Institutions) Rules, 2009, along with delay
statement. [Placed in Library. For (1) to (3) See No. L.T.

3121/15/10]

(4) G.S.R. 176 (E), dated the 5th March, 2010, publishing the
Cigarettes and Other Tobacco Products (Packaging and
Labelling) (Amendment) Rules, 2010, along with delay

statement.

(5) G.S.R. 489 (E), dated the 19th June, 2010, regarding

reconstitution of Steering Committee.

(6) G.S.R. 179 (E), dated the 9th March, 2010, publishing

corrigendum to Notification No. G.S.R 176 (E), dated the
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5th March, 2010, along with delay statement. [Placed in

Library. For (4) to (6) See No. L.T. 2861/15/10]

G.S.R. 411 (E), dated the 17th May, 2010, publishing
Corrigendum to Notification No. G.S.R. 176 (E), dated the
5th March, 2010. [Placed in Library. See No. L.T.

2860/15/10]
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Il A copy each (in English and Hindi) of the following papers:-

(a) Annual Report and Accounts of the Central Council for Research
in Unani Medicine, New Delhi, for the year 2008-09, together

with the Auditor®s Report on the Accounts.
(b) Review by Government on the working of the above Council.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (@) above. [Placed in Library. See No. L.T.

2859/15/10]

LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: 1 have to inform the Members that the following
letter has been received from Dr. Abhishek Manu Singhvi stating that he
is unable to attend the House due to personal reasons. He has, therefore,
requested for grant of leave of absence from 4th August to 20 August,

2010 of the current Session of the Rajya Sabha.

Does he have the permission of the House to remain absent from 4th

August to 20th August, 2010 of the current Session of the Rajya Sabha?
(No. Hon. Member dissented)

MR. DEPUTY CHAIRMAN: Permission to remain absent is granted.

Re : REPORTED DIVERSION OF FUND FROM SCHEDULED
CASTE SUB-PLAN MONEY

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, the hon. Minister, Shri
Prithviraj Chavan, had assured the House that within one week, he would
get back to the House about the earlier issue of diverting the Scheduled
Caste Sub-Plan money by the Delhi State Government. He had given this
assurance two weeks back. We have been waiting for his coming to the
House and then informing the House. So far nothing has been heard. It is

a very important issue. | may recall that even the House was adjourned
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and the Minister was kind enough to given an assurance. So what has

happened to that? Ig sgd gurée AR R Amer §
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N FAT UeF (3o TR : A PN oS 3H IR AWy #r 3erm ar
. (SHaUT) . . .

At 3gmEsfa © 39 IS IW 98 o @, Jgr Al g1 ... (c"aue). ..

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINSTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE
IN THE PRIME MINISTER"S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GREIVANCES AND PENSIONS; AND THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): 1 have

noted it, Sir. 1 will come back to the House.
AN symsmafa : RaAss Far B
SHRI M. VENKAIAH NAIDU: When?

SHRI PRITHVIRAJ CHAVAN: I will come back to the House.

ot T, AT AF : W, T§ FA R ... (SHIAUW) ...

st suwaafa : S &, 39 ReEs wmEm gl ... (SHaue). ..

SHRI M. VENKAIAH NAIDU: I have reminded him. But let him assure the

House that he would come back in two days or three days. Let him be

specific.

MR. DEPUTY CHAIRMAN: The hon. Minister has given an assurance that he

would come back.
SHRI M. VENKAIAH NAIDU: This is an assurance on the assurance.

MR. DEPUTY CHAIRMAN: He would come back as early as possible. | have

told him to come back as early as possible.

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in first
report (Fifteenth Lok Sabha) of department-related

Parliamentary Standing Committee on Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): Sir, 1 make a statement regarding status of implementation of
recommendations contained in the First Report (Fifteenth Lok Sabha) of
the Department-related Parliamentary Standing Committee on Finance

pertaining to Ministry of Finance.
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Status of implementation of recommendations contained in seventh report
of Department Related Parliamentary Standing Committee on Rural

Development

THE MINISTER OF RURAL DEVELOPMENT AND THE MINISTER OF PANCHAYATI RAJ
(SHRI C.P. JOSHI): Sir, 1 make a statement regarding status of
implementation of recommendations contained in the Seventh Report of the
Department related Parliamentary Standing Committee on Rural Development
on Demand for Grants (2010-11) of the Department of Land Resources,

Ministry of Rural Development.

Status of implementation of recommendations contained in ninety-eighth
report of Department-related Parliamentary standing Committee

on Transport, Tourism and culture

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL
PATEL): Sir, 1 make a statement regarding status of implementation of
recommendations contained in the Ninety-eighth Report of the Department-
related Parliamentary Standing Committee on Transport, Tourism and
Culture on Action taken by the Government on the
recommendations/observations of the Committee contained in the Eighty-

third Report on the "Functioning of Commission of Railway Safety”.

MR. DEPUTY CHAIRMAN: Now, we will take up the Calling Attention
Motion. 1 would like to remind the hon. Members that the discussion on
this should be completed within one hour. The time will not be extended,
and those names, which we have received, before the beginning of the
Calling Attention Motion, will only be called. 1 have received four
names, including that of Shri S.S. Ahluwalia, who is to call the

attention of the Minster. No other names will be entertained.

CALLING ATTENTION TO MATTER ON URGENT PUBLIC IMPORTANCE

Situation arising out of the Unilateral revision/withdrawal of Medical

(cashless) insurance products by insurance companies in The Public Sector

SHRI S.S. AHLUWALIA (Jharkhand): Sir, 1 call the attention of the
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Government to the situation arising out of the unilateral revision/
withdrawal of the Medical (cashless) Insurance Products by the insurance

Companies in the Public Sector.
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): Sir, in Public Sector General Insurance Companies, the cashless
facility is provided through Third Party Administrators (TPAs). The
Insurance Companies are offering this facility in various cities and
there are multiple TPAs in each city. Each TPA has its own network of

hospitals.

The Public Sector Insurance Companies have a cost ratio of around 140
percent of the premium received under the health portfolio. The mounting
losses in this portfolio are a matter of serious concern for them. It was
also observed by these Companies that some of the hospitals were charging
the patients having health insurance policies at rates which are quite
higher than the reasonable cost of treatment. Due to these high charges,
the policy holders were left with smaller amounts of sum assured to be
used for any other eventuality during the remaining period of the health

policy thereby causing undue hardships to them.

The Public Sector General insurance Companies have not
revised/withdrawn the product (health insurance policy) or the facility
of cashless treatment. However, the Companies have started
rationalization of empanelment of hospitals and standardization of rates
and specified procedures Tfollowed by the hospitals. This has been
implemented w.e.f. 1st July, 2010, in the cities of Delhi, Mumbai,
Bangalore and Chennai. In these cities, a Preferred Provider Network
(PPN) has been started by including the names of the hospitals that have
agreed to work at given rates for specified procedures. The list of
hospitals in the PPN in these cities is available on the websites of
TPAs/Insurance Companies. In the rest of India, the earlier process of

rendering cashless facility is still continuing.

It may also be noted that the Standard Health Insurance Policy does
not provide for any assurance of cashless facility to the insured.
However, in cases where a mention of cashless facility has been made, it
has been mentioned that the claims in respect of cashless facility will

be through the agreed list of Network Hospitals/ Nursing Homes/ Day Care
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Centres and 1is subject to pre-admission authorization. The Network

Hospitals are decided through the Memorandum

of Understanding (MoU) of the TPAs with the hospitals and the list

is amended from time to time.

359



Presently, 449 hospitals are included in the network in the four cities
(Delhi - 163, Mumbai - 121, Chennai - 84 and Bangalore - 81). |In
selection of the hospitals care has been taken to ensure geographical

spread of the hospitals for the convenience of the insured.

To minimize inconvenience to the insured, TPAs have been advised that
for emergency and trauma cases, cashless facility should be provided not
only at hospitals within PPN, but at other hospitals also. Apart from the
cashless facility under the PPN, the settlement of claims on
reimbursement basis continues to be available for all hospitals

(including non-network) .

The adoption of the aforesaid PPN system with the package rates and
stabilizing the hospitalization costs would benefit the insured by
lowering the cost of every hospitalization leaving a larger balance in
the sum insured in the policy for future hospitalization. Further, the
lower cost will also reduce loading on policy premium at the time of
renewal . Thus, this PPN system is in the interest of all insurance policy

holders.

A vw.Tw. Ipeafadr o e AgleT, FA AGGT A A Fa o fear g
39 Sa9 # e SR faggr & & aw S deaed @ W &, 399 U8 g7 Al
3l Oy I 919 #g & fF, "The Standard Health Insurance Policy does not
provide for any assurance of cashless facility to the insured'. Who
declared this policy? After all, it has not fallen form the heavens. The
policy 1is prepared by you and, every day, you announce mediclaim
facilities and group insurance schemes for the poor, for the middle class
and for the service class people. You issue mediclaims; you cut the
premium from their salaries; you cut the premium from the policies
sponsored by Centrally-sponsored programmes and, then, you say, "The
Standard Health Insurance Policy does not provide for any assurance of

cashless facility to the insured"! It is a funny situation, Sir.

The point is, now we have the Insurance Regulatory Authority to take
care of it. Have you done any work on the guidelines for standard of

treatment? You object to small, small things. There should be guidelines
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for standard of treatment. For common reasons, these should be listed.
Which are the reasons for which a person should be hospitalized? Then,

there should standard definitions of the 11
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critical illnesses. Where are these? How are they not accepting it? Then,
there should standardization of billing procedures in hospitals. Now,
they are being charged not for the operation, but for nursing and

hospitality services provided by hospitals.

This insurance is not meant for that. This insurance is meant for
treatment. So, where are the uniform rates? Can you tell me if there are
any uniform rates of treatment, a to z, from operation of a cyst to a
surgery or an open heart surgery? There is no guideline. There are no
fixed uniform rates. You are guided by CGHS rates. CGHS rates are like
DGS&D rates for competition. Recently we have seen in some of the States
like Uttar Pradesh, Rajasthan and Gujarat a lot of scams taking place
with regard to recognition of these hospitals. Is there any standard
procedure for discharge summary format? When they discharge a patient,
the summary format should be standardized. There is no standardized
summary format. Contents are not mentioned. Without that, one cannot get

a legal remedy also.

Then, how about the standardization of TPA vis-a-vis insurance
company agreements? Is there any uniform system of TPA and hospital
contract? There 1is no standardization. So, everybody and anybody is
charging anything. The TPAs, Third Party Administrators, in America are
known as claim settlers. These claim settlers are larger than the
insurance companies. Here, TPAs are also larger than the insurance

companies some times. They get the reimbursement done.

The four public sector insurance companies have a market share of 65-
70 percent in mediclaim policies. You sent a warning signal by saying,
“No, we will not provide." If you have any grouse against a big 7 — star
or 5-star hospital, why should people suffer? There is an agreement
between the insured person and the insurance company. If TPA and hospital
administration manipulate bills, why should the insured person suffer?
That is my point. Moreover, Sir, for what you are paying should be
defined in the insurance policy itself- how much is paid for the pre-

operative situation, during the operation and post-operation

362



treatment. But, you are leaving the entire
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population at the mercy of these hospitals or touts or these TPA or
insurance surveyors or inspectors who would pass the bills. So, the basic
concept was to give a help so that anybody who falls sick or anybody who
meets with an accident goes directly to the hospital without worrying
about the money, if he had a cover, take the treatment and come back home
happily. He should not worry about it because there is a cover. For that,
he has paid a premium. Now, the point is, if you allow the big hospitals
to charge extra money for the unnecessary facility available like TV,
sofa-set, five-star food, five-star culture and for that, certainly then
the mediclaim premium would go high. The basic concept of mediclaim
policy was to give medical facility at the affordable price to the

insured person. But that very purpose is defeated.

Now, there are four public sector insurance companies. But, a
number of private sector insurance companies are also there. If you do
not standardize things, if the Regulatory Authority does not come with
such guidelines, then the people would suffer. My point is, as a policy-
maker, you simply say, "This policy does not permit this!®" Then, how has
it started working? You have preferred provider network. You said that in
the entire country you have identified only 449 hospitals including the
metros. Now, should 1 believe that out of one billion population, if 40
percent of the population is covered under the Mediclaim, whether they
are being accommodated in these 449 hospitals? Do they get all these
facilities there? What 1is the bed capacity? (Time-bell) Are super-
speciality facilities provided there or not? Now, just to attract the
eyes and ears of the media, you say that you are allowing it in trauma
cases, even the patient can go to any hospital and the TPA will pay that.
But, have you identified the list of trauma centres also? | am saying
this because trauma cases cannot be dealt by any ordinary emergency ward.
Trauma centres are different. So, trauma centres should be identified;
their list should also be pasted there. But, that is not there. So, my
point is, as a policy maker, the Government should do something more and
they should, at least, tell the CMDs of these four PSUs not to push the

panic button. They could have come out with the new guidelines; they
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could have done it with the TPAs; they could have done it with the
hospitals. But, instead of doing that, they have pushed the panic button

by issuing a notification and stopping everybody.

MR. DEPUTY CHAIRMAN: Please conclude, Mr. Ahluwalia.
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SHRI S.S. AHLUWALIA: So, on the 1st July, when this statement came,
there was a hue and cry throughout the country. That is my point. 1 would
like to know from the hon. Minister why it was done, who is responsible

for this and what remedy you are brining for this.

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, there are some lacunae
in the Mediclaim which is being proposed by the hon. Minister. Just now,
Mr. Ahluwalia has pointed out certain lapses. We have to do it because it
is the need of the hour. It is true that in several cases, the amount
which is being taken is in such a huge proportion that second time what
the same person will come for another treatment, the insurance amount
will be over. So, there is every need that we have to regularize and
standardize the things. Then, that way, things can go 1in a proper
fashion. Now, a big racket is also going on in some hospitals. Some
persons are admitting themselves 1in hospitals under some fictitious
diseases. Actually, they are not suffering from those diseases for which
they admit themselves in hospitals, and the hospitals are charging huge
bills from them. When he actually suffers from another disease, then, he
is told by the hospital that everything is over. So, | just wanted to
draw the attention of the hon. Minister that we should be very much
cautious about it. Now, you have selected some 449 hospitals. We have to
expand the canvass, and some more cities should be included in it. |1
think, it should be extended to some of the cities which have been left
out. Then, some on-the-spot inspection should also be done so that all
these dubious methods can be avoided. So, we have to equip the regulatory
body with proper powers and they should have proper arms to deal with
such sort of irregularities. It is done, then, 1 think, things will

function properly. That is my submission, Sir.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Deputy Chairman, Sir, I thank you
very much for giving me the opportunity to speak on this subject. Sir,
the recent decision of the health insurance companies to withdraw
cashless treatment facility to its policy-holders in all hospitals and
empanel only selected hospitals has become a cause of worry to many,

especially the middle class people and the lower middle class people.
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Because of this, a patient in an emergency has to search or to travel a
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long way to reach the hospital where cashless facility is extended, and
by the time he would lose the precious time to save his life. Moreover,
not all patients could arrange for a huge amount of money at the time of

emergency .

This thing should be taken into consideration. The relatively
well-off sections in the society are provided cashless health insurance
benefits from the companies that hire them. This move, therefore,
threatens to hit the relatively poor middle and lower middleclass who
have to pay premiums on their own and would now be denied this facility.
Sir, the health insurance sector has become the fastest growing sector in
general insurance with an annual growth of 35 percent per annum. Over the
last decade only 10 percent of the population has been covered so far. In
Tamil Nadu our Kalaingnar Health Insurance Scheme is going on very well
and people are behind this health insurance scheme. In this context, the
withdrawal of the most popular feature of the health insurance plan not
only puts the policy holders at a disadvantage but also in a large sense
affects the orderly growth of health insurance business. For this, the
insurers have alleged, as the Minister has also stated in his statement,

a loss of 140 percent or something like that.

The issue concerned is over billing by hospitals for cashless
facility is much higher than the facility where cash is paid in advance
and reimbursed by the insurance company. This is one of the allegations
of the insurance companies that they are charged more for -cashless
facility and the others are charged less. This meant higher claims for
cashless facility and subsequent losses to insurance funds. Sir, at this
point 1 would like to ask the Minister, the reason is given that the
hospitals are inflating the bills but the reimbursement of the bills
will, however, continue. One fails to understand, Sir, how this would
address the problem of inflated bills. When reimbursement of the bills is
allowed, the problem of inflated bills has not been tackled. The IRDA
Chairman has recently reported to have said that the cost of treatment
could vary from hospital to hospital in the coming days and

people who want treatment iIn bigger hospitals should be ready to pay
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higher premiums. He has also
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reportedly to have said that if there is a violation of contract entered
into between the policy holder and insurance company, certainly, the
primary function of the IRDA is to oppose the contract, particularly, in
favour of the policy holder. The Minister has also replied in an earlier
statement and now also has said that in trauma cases and emergency cases,
all hospitals will be entitled. | do not know whether the hospitals would
admit the patients as emergency cases. Supposing, if they have to get
money from a patients, instead of cashless facility extended by the
insurer, they may turn out of the patient that the case is not an
emergency one. So, what I would like to urge the Minister or rather 1
would expect him to respond are two things only, Sir. The cashless
facility must be made available in all hospitals and nursing homes
registered and recognized. Secondly, either the Health Ministry or a
medical regulatory body comprising of experts should prescribe the

standard of procedure to be followed by the medical centres. Thank you.

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, in this particular
case the Delhi High Court has directed the four general insurance
companies to continue this cashless insurance scheme because abruptly
they had announced that they were going to withdraw the scheme.
Subsequently, there was a meeting among between these three entities,
namely, insurers, the third party administrators and hospitals. They sat
together and they came to some conclusion that there will be
standardization of treatment and the cost will be fixed according to the
treatment and other related things. At the same time, on the other side,
Sir, the Confederation of Indian Industry, FICCI and others are also
organizing different type of meetings and they are going on with this
process. Sir, | would like to ask the hon. Minister there is coordination
among the Department of Financial Services, the various Ministries and
Departments. The Union Health Secretary is also making announcements and
she is also chairing a meeting of experts and representatives of leading
private hospitals like Apollo, Fortis and others and said there are 21
diseases where a treatment protocol can be made and formed and it was

given to a particular Committee. Therefore, three different sectors are
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working in a different way. 1 would like to know whether there is any
coordination and there is a possibility of standardization of the
treatment and the Government will make all the four public sector

companies to continue the cashless insurance scheme.
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Thirdly, Sir, Government of Tamil Nadu, Government of Andhra Pradesh
are already having a tie up arrangement with these General Insurance
Companies and private insurances companies and they are doing a wonderful
job of giving treatment by calling Number 108 and are getting the
treatment. | would like to know whether that treatment will be taken as a
specimen case and take it at a national level so that this problem of

health care and medical care can be properly looked into.

SHRI MOINUL HASSAN (West Bengal): Sir, 1 have seen the statement
which the hon. Minister made. In the second paragraph, it is written, "It
was also observed by the companies that some of the hospitals were
charging the patients having health insurance policy at rates which are
much higher than the reasonable rates of treatment.” In my opinion, it is
one type of malpractice. Why Government allows this type of malpractice?
My practical experience is this: When the hospital management knows that
this patient is under Mediclaim, at that time, the Bill is inflated. It
is between TPA and the hospital management. All tie up in connivance with
the hospital management and TPA and they are inflating the Bill of the
individual patient. At this juncture, why should the common patient
suffer? What is the role of the Government to check this menace and save
the common man and the common patients who are going to the hospitals for
treatment? This is my TFfirst question. My second question is, in para 3
the Minister said that "the Companies have started rationalization of
empanelment of hospitals.” May |1 know from the hon. Minister when
rationalization will be completed and when will Government come out and
tell the people that the rationalization has taken place. Another thing
is, | have seen in para 4 that in four cities, 449 hospitals have been
included. It is mostly inadequate and in the statement he has mentioned
about the geographical spread of the hospital. 1 firmly believe that this
is not the geographical consideration of the country. My last point, Sir,
is from the 1st of July, it has been started. Now, at present, the
situation to some extent has normalized. Some statement has come from the
Government openly but it 1is absolutely correct as mentioned by Mr.

Ahluwalia. It was a panic button which was pressed. Who pressed it? Why

372



was it pressed? Throughout the country people mentally suffer very much.
So, I would like to ask the Government what action they have taken to do

so. Thank you.
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SHRI NAMO NARAIN MEENA: Sir, in all, five hon. Members participated
in the discussion and raised some valuable observations and gave
suggestions. | have noted them. Sir, 1 would like to tell hon. Member,
Shri Ahluwalia, that only 41 surgical procedures have been standardized
ant their rates are Tfixed. What prompted the insurance companies to do
it, Sir 1 would like to inform the House and the hon. Members what the

hospitals are charging.

For Lapro-Hysterectomy, some of the hospitals are charging Rs.
1,40,000, whereas the reasonable cost is Rs. 60,000. What are they
charging from the uninsured patients? It is Rs. 60,000. They are charging
from the insured person Rs. 1,40,000, whereas the CGHS rate is only Rs.
19,107. How much the hospitals charging for caesarian delivery from those
who are availing cashless facility? It is Rs. 1,35,000, whereas the
normal charges are only Rs. 50,000. This is the rate chargeable from
those persons who are not insured. And, what is the rate of CGHS? Sir, it
is only Rs. 15,000. For hernia, they are charging Rs. 1,23,000 and the

charges from uninsured persons is Rs. 50,000. The CGHS rate 1is Rs.

12,928. ...(Interruptions)...
SHRI1 MOINUL HASSAN: Who is responsible for this?
---(Interruptions) ... That is our question.
SHRI NAMO NARAIN MEENA: 1 am telling you that. ..._.(Interruptions)...
MR. DEPUTY CHAIRMAN: He is coming to that. ...(Interruptions)...
SHRI NAMO NARAIN MEENA: 1 am coming to that. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, who is responsible for this?

---(Interruptions). ..

MR. DEPUTY CHAIRMAN: First of all, he 1is providing you the
information. Then he will tell you what steps he is going to take.

---(Interruptions). ..

SHRI NAMO NARAIN MEENA: 1 am coming to that. ...(Interruptions)...

Kindly listen to me. ...(Interruptions)... Kindly listen to me.
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MR. DEPUTY CHAIRMAN: You know about it. He is informing the House the
real situation. Now, he will tell you what he will do.

---(Interruptions)...

SHRI S_.S. AHLUWALIA: Sir, | specifically asked. ...(Interruptions)...
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SHRI NAMO NARAIN MEENA: 1 am coming to that. ...(Interruptions)... 1

am coming to that, my dear. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Do you have any uniform rate? He is quoting
three rates one is CGHS, one is chargeable from the uninsured person and

one is charged from the insured person.

MR. DEPUTY CHAIRMAN: He has not yet completed. ...(Interruptions)...

He has not yet answered. ...(Interruptions)...
SHR1 S.S. ALHUWALIA: No, no.

MR. DEPUTY CHAIRMAN: Please allow him to complete. Then, you seek

further clarifications if you want. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, certainly, | will allow him
---(Interruptions)... 1 know all those rates mentioned by the hon.

Minister ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You know. But, the House should also know this.

---(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, my point is we want to know what is the

uniform rate?

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, you have called the attention of
the hon. Minister. The Minister is informing not only to the House but to

the entire country how they are exploited.
SHRI NAMO NARAIN MEENA: 1 have every right to explain.
SHRI MOINUL HASSAN: What action you have taken on those hospitals?

SHRI NAMO NARAIN MEENA: For normal delivery, they are charging Rs.
98,000, whereas the normal charges are Rs. 50,000 and the CGHS rate is

Rs. 9,900.

SHRIMATI BRINDA KARAT (West Bengal): In spite of this, you allow FDI.

---(Interruptions)...
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SHRI NAMO NARAIN MEENA: Now, the companies have decided that they are
ready to charge the normal rates which they are charging from the non-

issued persons. These are the rates.
SHRI S.S. AHLUWALIA: What is the yardstick?
MR. DEPUTY CHAIRMAN: One minute. Mr. Minister ...(Interruptions)...
SHRI S_S. AHLUWALIA: Sir, what is the yardstick?

MR. DEPUTY CHAIRMAN: One minute. One minute. Mr. Minister, you have
given three rates. Now, the Members want to know some clarification.
There are CGHS rates, non-insured rates and the insured rates. Please
tell whether you have finalized the final rates for all these. What is

the rate fixed? Whether they are CGHS rates or the non-insured rates.

SHRI NAMO NARAIN MEENA: The companies have now agreed to reasonable

rates.
MR. DEPUTY CHAIRMAN: What are those reasonable rates?

SHRI NAMO NARAIN MEENA: Sir, these are the reasonable rates which 1
am telling. For Lapro-Hysterecotomy, it is Rs. 60,000, for hernia, it is
Rs. 50,000, for normal delivery it is Rs. 50,000, etc. So, these are the
rates fixed by the insurance companies. These are the rates which are on
the website. These are the rates for 41 procedures. They are reasonable

rates which they are charging from non-insured persons.

We are giving these rates. They are quite high, and they are happy

with that.

SHRI S_.S. AHLUWALIA: That means you are not accepting the CGHS rates.
---(Interruptions)... Please listen to me. You have quoted three rates —
the CGHS rates, the rates charged from the uninsured people, and the
rates charged from the insured people. Now, you are saying that you are

accepting the rates which are charged from the uninsured people.

SHR1 NAMO NARAIN MEENA: Yes.
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SHRI S.S. AHLUWALIA: Okay. But 1 would like to know the formula,
which you have adopted, on the basis of which you have come to this
conclusion, And why cant"t you operate under the CGHS rates?

---(Interruptions)...

MR DEPUTY CHAIRMAN: According to the hon. Minister, they have agreed
to charge the same charges for the insured people also that they were
charging from the uninsured people; and, the Iinsurance companies have
accepted this. Now, what 1is the criteria, that 1is for the

---(Interruptions)...

SHRI S.S. AHLUWALIA: Why can®"t you operate under the CGHS rates?
---(Interruptions)... What is the problem? _.._(Interruptions)... It is
because you have kept the  CGHS rates at the lower ebb.

---(Interruptions). ..
MR. DEPUTY CHAIRMAN: You are anyhow covered. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, if you keep the CGHS rates at the lower

ebb, the hospital facilities will not be up to the mark.

---(Interruptions)... And, we are all CGHS-card-holders.
---(Interruptions)... Please tell us how did you come to this conclusion.
---(Interruptions)... Why can"t you operate under CGHS rates?

---(Interruptions). ..

SHRI NAMO NARAIN MEENA: You want to know how these rates are fixed.
Different hospitals have different rates. There are different types of
hospitals. 1t all depends on the locational advantage, the category, the
number of beds, availability, in-house doctors, in-house nurses, in-house
diagnostic services, infrastructure facilities, ambulance service,
accreditation, number of patients visiting hospital, and so on and so
forth. These are some of the criteria on which the rates have been
settled. There are forty-one types of surgical procedures. The rate
between the hospitals and the insurance companies have been fixed as per
this agreed list. Now, all the treatments will be available to all the
insured people, living in these four cities. As far as other cities are

concerned, all cashless facilities and all other things are continuing.
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There should be no confusion at all on this court. This is only for four
metropolitan cities because almost fifty percent insured people are in
these cities and malpractices are also being resorted to only in these
four cities. ..._(Interruptions)... That is why we have come to this

agreement. ..._(Interruptions)...
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SHRI TIRUCHI SIVA: Sir, instead of denying the treatment facilities
to the patients, the corrupt hospitals should be  targeted.
---(Interruptions)... The hospitals, which are charging more, should be

targeted. The patients should not be targeted. ...(Interruptions)...

SHRI  NAMO NARAIN MEENA: Patients are not being targeted.
---(Interruptions)... Sir, initially there were as many as 1,223
hospitals in this network. Now, today, there are 449 hospitals. And, day-
in-and-day-out new hospitals are joining this network. Negotiations are
going on with many hospitals in Delhi, Mumbai, Chennai and Bangalore.
More and more hospitals are, now, joining this scheme of the companies.

In rest of the cities, the cashless facility is going on.
SHRI MOINUL HASSAN: What about Kolkata?

SHRI NAMO NARAIN MEENA: 1t is going on there. The new scheme is only
for four cities - Delhi, Mumbai, Chennai and Bangalore.

---(Interruptions)...

MR. DEPUTY CHAIRMAN: Cashless facility is continuing in rest of the

cities.
SHRI S.S. AHLUWALIA: Is Kolkata not allowed?

SHRI NAMO NARAIN MEENA: Kolkata is allowed. Then , as 1 mentioned,
there are 449 hospitals. This is an on-going process. More and more
hospitals are joining this network. Mr. Ahluwalia raised a point about
the regulator. Sir, regulators, industry associations and insurers are
working together in relation to standardization of billing, re-
authorization, discharge summary and contract between TPAs and hospitals.
The work is going on. Mr. Pasha also raised certain points. Sir, 1 would
like to tell you that no city is left out. PPN has been implemented only
in four cities, namely, Delhi, Mumbai, Chennai and Bangalore. As far as
other cities are concerned, this facility is available. Mr. Siva also
raised a point about the number. Sir, there are 449 hospitals. This is an
on-going process. Rationalisation is going on. Some of the hospitals

which have joined recently, if they want, can opt out. But more and more
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hospitals are joining this network.

381



Sir, now, 1 would like tell you how the hospitals are charging if the
base is 100. For Appendecitis, if it is a general ward, the charges are
Rs.100/-. If it is twin, the charges are Rs.135/-. If the patient is sent
to a single room the charge is Rs.180/-. If he is given a suite, the
charge is Rs.145/-. If he 1is given a deluxe suite, the charges are
Rs.335/-. So, you can see how their rtes go on increasing. For a general
ward, charges are different. For twin, charges are different. For single,
charges are different, and for deluxe suites, charges are different. And
whenever an insured person comes, they say, "there is no other bed
available; only deluxe suite is available." Then, he has to go to a deluxe
suite. The same treatment is given but charges are much more than what

they are charging for a general ward.

Another thing 1 would like to tell you is that if a company earns
Rs.100/-, in 2009-10, Rs. 105 were given; in 2006-07, Rs.112 were given;
in 2005, Rs.121 were given; in 2004, it was Rs.100. If all charges are
included, the health portfolio exceeds 140 percent, as | mentioned in my
Statement. The loss in the portfolio for PSUs for a year would be nearing
Rs.2,000 crores. These are continuous losses. Losses of such magnitude
would have serious consequence for the stability and solvency of the
insurance companies. As for Trauma Centres, in all the hospitals,
cashless facility is available. There is no problem. Sir, 1 think, 1 have
covered all the points raised by the hon. Members. 1 have also noted all
the points made by them; 1 have listened to them carefully. Now,
regarding what the companies are doing, 1| would like to say that they are
setting procedures where higher charges are being claimed by using this
facility. Otherwise, the cashless facilities are available for all other
things in the rest of the country. With regard to only these four cities,
they have standardized 41 procedures. The other normal charges like for
medicines, etc., are being paid through cashless facility. Thank you,

Sir.

MR. DEPUTY CHAIRMAN: The House is adjourned for lunch for one hour.
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The House then adjourned for lunch at one
Minute past one of the clock.
The House re-assembled after lunch
At three minutes past two of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
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GOVERNMENT BILLS

The Mines and Minerals (Development and Regulation)

Amendment Bill, 2008

MR. DEPUTY CHAIRMAN: Now, we shall take up further discussion on The
Mines and Minerals (Development and Regulation) Amendment Bill, 2008.

Shri Parvez Hashmi.

AN qEe Rt ST e 8, Gee) @ @, # The Mines and Minerals
(Development and Regulation) Amendment Bill, 2008 St g3d ﬁ'éﬁﬂ'g&ﬁ g, 30%
qoE #F el & AT Tl W @ 1 S GART 1957 F R Ve §, 3@ gga @ F@Aar
2l 59 dt€ ¥ coal blocks & 3T 3o Ig W@ A A @I ¢ & Al & soligq ar
WHER & IH HH § ofhd 399 applicants dgd S gd &1 S screening
committee FT el selied allocate ¥X &t § dF 38 a1¢ allegations o Y&
g I § f& segie AART @ g1 gENr, coal blocks # S SAE dlGlG gl el ST
W g, STP el I & foIv IJg SR & 31 a1 fF 39 g &1 oo g39 & «r S|
3% Hemdl 30 el & 3 @ wh AR I Aot gl o I8 ded ¥ @En e &
3eX transparency gl off, THEH ol A Sar a1, @ U g S @ AR SGww
ol g1 fAed ¥, 9 TSR W allegations ol Y& & AT AT| ST Hie A= o,
S TRAT consign AT AT 58T W HId AT H S §, T8 W N7 HdT ABHRIT T &
¢ SHA TITT Agl IWd T f& ggT St 9T W &, S 98T & residents § a1 S agf
A9l ¢, 3N BoU H FAT THA & IET &l AR o A Yleoq & A WA, 38 TRA
S SAAUAT §, IEH NG O o Al . .| IR AEA VaRAC F dege HEH BIgH
T ST, TE Uk fAECH Tl S @7 ATl 3YGHfd FAgled, 8% fov AT & ot Jgedl
e o aF Waed! WO-WT Ve e § ToR’d Weg & Hisc & o O 3k 38 @
SR Y&y F 3T FHH STAT H AT ST ATl FH g @ T IdeHe, qoU FHS b
3 9 @ S A A ST W §, 39 tRAT F Sgaude F, 39 e q Fou A &
ST, Wed 38 YA HT 9@l A¢T oI Sl AT SHIAT 36 A A oA A} ST HeqH
ES| T, 30 el H A F g AT F SN BrFEr §, 3@ dfeper TRAT g SrEl
R AT d S gl SuEdEld ARley, AR & & ag der 39 uRar @ foer
R ShRgFaR & Warss fhr 3R Sar s @ A SRS
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U oz g oid ¥, I gog § &F il oo 3@ AT & e a=a ¥ 3R 9
AN T Joig RE T8 A7 6 306 gar & & oer 36, JEr Al ey, 379 BrEar
Forgdr AR TRAT A IR W, UARREAC H 3T Fh Tl A T S| 30 RO A
et & R @ar a1, T 3 S W ¥ 3R T a9 § B S dies nh ewN aee
3T F 165 AT saidd IGeidAc o Tdihe [T, Sd & @E 13 & F#7 & gm=r, e
SeTE UaRR#AT Weatd Y, @Rl & RécAe w1 fGwdh aos @ @ awg @ #sfds &1 s
A& 8 grr 3R 165 H ¥ 13 Fergl W & AnHe T g ug| 3yudtd #gied, 39 59
e & 31 & 91g, 39 a0 & 99 g9 & a1 HA reudr 3wl sHd o avg B S
g, uga famehar RfEer gl efaeierer R & 2@r onwem 6 o oer #5E o ® & F
Tz agsh o § ™ 9 AT ) IF, 39 U9 SwReFR Y § oA ALY, 3AH
SIHECFIN FURHET 306 SR § AT 62

AT, St wew gude Hax § T sud faada 93 & S wwadfta WfSer g,
Eed A i XyZ el SR Ay F N S s o Thar § AR A & a3
Tairafeadr ag gef o o &7 & ag AT & W &, d8 & vaRRde & & ™
AR FEl S T | W E ST Vg F, 396 RAT F sgewdc & T W AR S e
Tt § T gEN, 3H ¥ FH Fo 4@, oW fF Fa gAR AN WeT F gann 5 e
Wifthe @1 26 Wde 3T, 39 o F T SHERCFR W, 36 go¥ W IR 3% Sgaadic
W AT AWM SEY FAT T fF ST AR sl Tellhe &1 I &, 318 &I SIIGT 8,
ST 3HF R 165 sefled A § 13 sellrd # ARAT 1 A AE g3 &, T e H
FERE BRM, FF9 & UIH SHRCFR HRIG F GEN, FFdel aEll & BAfoer fass
FN A AR ¥ SACT AT T OHH FHA g A IR 3EA vewer IHEAN s g7
e sqanfa mele, Sae Samer A gelt 3T Saer gAe sl 7 g fAeeT
3R sHAET A Vg gl FEE Igeee B o ot I W F & Suer @ S3wr
sgoIde &, SAEr ¥ AT URAT & 3R ggr WA arel @ ufavede g 5@ fae @t
e Gised 3R didd FFaelel & FOIC Ads & a6, S §ART S0l 90 Telr 3T 6T
& 5 ARRT FA g W §, 39H Fecad g 3R dFd FFRT d@ &
SHEgFR WX 3R @Fl & WEA-Tgad W Sa1er &= ¢dit|
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3ugATa Fgled, ST fR Il gAR MR FeeT IR.A. R Wed o el w6 F Far
& FrIem WIT &7 ¢ dear afge, aF # Jg Feoll Tecm § 6 Tgo Tg qor M, AT 38
HASAT 4 & U g9 & 9 P F e 3N SAET ST | HIger A1 ST ga@dy
i Agw €, 3% 3eX o SUIET iR IMUAl, FA SIEr doN W gNM| SAEl giuNd g,
39 TRAT &7 Sgeqdic gem 3T S & 35l gl & gFs) 28 HASeH 37clldhe &, solied
Wﬁ,Eﬁﬁ7m8ﬁ€rm%§§w%,ﬂwaﬁélmesmmﬁﬁﬁ
g, 3 @ 13 & 3R FH YT I &

3EHTITT g, qud o1 # FE Feer AN R AR WAW Fellar Hgeqarferar S
ﬁﬁm%%a@g%m"w'a@wmﬁq@'%lﬁa@ﬂ%sﬂaﬁgﬁ'{?aﬁ
WHER T AT F FIGel IT IS FAMAT H Pl a7 T FFAE A & gog, o
FIRES # AR U TWH §, 3@ SEAATT Y| T8 399 ad Y, 3Th ol W AR
3N TE WA F G, To F P B oW, T AR IR S bad B g F e
g9 sFAEE B

I9HAfa Fgled, H FE Feel TGN & 30 7Y HASAT & T FoS o oo g R
IR T selich T fAFGST X @ & a1 o Al 3T o W €, 39 a8 g A W W@
g 3Uar 3T AP F IS AG F W@ &, Al THR HAA A H qaR YgoA ATAHC H
gt afE 3T T H dAC I W[ &, dl IaeHC O Wed TaRRe o #@hdr § AR
Y% 59 THHC H set aside FN TFhal gl

39EAITT HEled, IUE S MHSHT 3T T@T §, SHH Colfeer weRel A @O fRar g
3T AT § foh $H dig & HASHC F G & FohRgFdR Hl, 37 URAT & SIhRgFa &l
3R or T gEAArT H T3T gEe FHeRn| e e AT e, 3de & & sFIC gEE
AT T4

3UEANid AEled, 3EF AN H Fo WCH A I Aeowre U § SN oodwee o
FeT § & T IR IRRA S5 ScdiadG & SIgl doll SGINT| 51§ 165 Sollh 3cilhe ar
W@ ¢ 3R 13 & e AT & W & a9 A 7 9 AL AU FH FE QW SSPREFR fbue
T, i & Sty ¥ 3T
Tw FHhed Fes-3m wET F S o ARfE & W B, J8 39 ) g H BRfed
grags fr
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W FIAT TG T 3R T T T F F0 g7 W EeAT AHL |

IAFHITT FABICT, IS IGeidc o U ool Ig har § & 3R dcoT aTaeidic
H e g gel, @ e T FOSEE BrFET T gl H Fer e § F osgd @
W A AN E, A TE Re #F M g Re #F 46§ ™ Re F 3 @ w ¥ AR
T Ve # A & W ¥ T gy A v FEafed @ ¥, I a8 Aed @ A AR A
AT gl F Hed ITeHE FT FFAed §, PR gl IAHT fRdl & FAhe W W@ &, ar
FHY VT IAHC W HS TF Ael 95 ¢l

3UEeTafa ARG, THh el S9N Ideide o Ao a1, s 39 Far fF 3R
39 3#AsHC A g fRar r, dr SEe iR SeRee W AT US| HEIGH, UMY Slelselel
# g0 FAgcaqol baX IF ¢ F o SR & X R o e F F 1 osEA @
S g1 @l diet ¥g & fh o9 HEdidRieT SAer g1, 30T HEIERE gE, 3T Sserere
R, dF SHY UGN S ®H A6 g, dfew Hid HERT & FHeem 3R I Fd smEe
U AT, 9 graR SRR G SHA SHA HIS Johdllel AGT g1l

suEHIfd Fgled, # % gaen & dear WEIm % FE S IHsAT g3y & ex I
g, I8 & AT N Afd P, FOE H NIfAT Afd § A S ST F dfareHc H
AT, FOT S g AT & F R W ¥ FS AT o Sw, o T F s 3@
g% foeeT @ifge, IF 3% U wReHE 1 g a0 ¥ S Fd saed & REge )W
T 3N 3ES U @ER W o efeRereT o | &, I 3H gT g 3R FHH TH a3 g
EANY Sehiciien T fAeET| T FE W H JA a9 FACT BT gl

SHR1 RAJIV PRATAP RUDY (BIHAR): Sir, today, we have got together to
discuss the Mines Act, 1957, which stands amended by this Bill. There are
three basic features as mentioned in the Statement of Objects and Reasons
but the whole purpose is to amend Section 11(A), and, the procedure,

which is being introduced, is of "auction”.
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Agley, T &7 Mo &1 eud & @, o uar goem & wh I s@ N & &
g AT AR S AR TR AT &, 3Hh IR SHG Al T T gl TH
$HH auction & URRAT 39S AT, gEY $H auction & 9fkAT # ST coal blocks &
fw bid fFr AW, I ImRRa IR e @A & foaw v ST duar ¥ bids for coal
bricks, power SR & U fhv v X, Fif@eT i FaT & 3T F PR QAT
g, a 3g& for v Sl sEd veerweed ¢ fov aw § R oo @t sweafaar E,
Government-owned FFIfAAT §, 3Tl 3 auction & NASK & G =T gl

ARG, 3o 33 H coal blocks &1 & e giar &, 3gh I gfhad &1 ggen
gihar I8 & F @R el Fafadl @ ¢ Sl B, WO dF & & &l §, SN
FRUREH & & &t § 3R e @ saicHe ¢ @A arar g1 gEdr wfkar captive
dispensation mode ¥, 5F® aN & gH JUR-AHEy == ® &, ST g7 TR SR &
eams dF g § & 38 auction GIm vl ol yomelr ag &, od s3-93 Wioeed
3T &, SE# power bidding T &, ¢R® gl & &6 &7 3da 39 7 3@ 9ax # @l
3R 8% favw g7 ®eli coal blocks f@Im JU| Ao &7 & ¥ AT uihaw §, foes T
& coal blocks # bidding & & Fg W AT & S 85 gU §, A 9gd IR
fowr g, afFw & da e FRMEmRE & qwma F&m & Iea § B wa sEr
deregulated &1 38@H # regulation 7T § & TS &1 fhaem g W@ T, dfFT
et &, Power is regulated. You have the State Electricity Commissions.
When you are trying to put auction for private bidders for coal blocks,
then, there is a conflict. 3R I conflict § S8 & @R% T deregulated gl
39 T UK § @ § d g UK captive TolcH I & @ &, U SeRe Hem| qral
ST el & oG dg TIol Tollcd H 3TIET HE|

There is a conflict. Has the Government taken into account the
conflict between a product, which is not controlled, and, a product,
which is power, which is controlled? There is a conflict, which has not
been resolved by this Bill. And, how can you have two different streams
of policy for a single product. This is one of the things which I want to

know.
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FRET, 8F Id & & S ot 84 mining & S #Xd §, because this is
related to coal blocks. And, coal blocks are the source of conventional
power generation. Now, when we talk of coal blocks, when we talk about
huge mining areas, which have to be excavated, and, coal has to be taken
out—earlier it was deep pit mining, now, it is open-cast mining — and,
when there is open cast mining, it has major implications. Ugel dr 39 34
o ST B AR g1 98T & AR US dled § AN WY T F UES Ig 9T WA § &
gHEA BT fhder § dur fedel gt ¥ s@el stdll s@fAT coal blocks & mining &
UEe U oFdl gRAr §, e wdiaRer W oghde usdr &1 sE% a9g HE oA @@ a®
X &, 38H vegetation AT o §, 38 T-U&N, SR IR &3 #ASls o g £
JE 39 excavate Fh HIFAT fd@erd &, al ddg W 1 AL gidr §, 39 of A Fel
W @ g 39% FROT BEIegde 3c0eo g &1 S 981 AR H S e §, 386
fow e e €, % a8l W I9-9 A0S ST FH| SEY 3HH AU T fSEdewHe
BT &1 99 98l W S9-931 el dodr & 3R 9 excavation BT &, a IEES
Tfégele HeX, THEH g7 SPM @ed ¥, T AU A bedr §, dedr § M AT wr
dlegeel ¥ Fsar ¥l 3HeAT Wur g u[-ulerdl W) usdar § R gk @y-a@y soil-
erosion T & USaT §1 IUE IS AT A UF FO¥ 37 AW ¢ AT & ¥ O @ wgrE
&t & g &1 3R wgsy & # 33 YR Y "o gl ar AfRad 9 & soil erosion
g, O 39 3T YHIG g1 ST Teh dl ST &7 30 oy H e IR 9w Sieee
e Tl fawdl W o a8, a gAY HI FE @ 7 T Rew gy, e @1 3cuee
& 31T coal blocks @ 3eca @1 AfheT SHF TU-TU gH 3o & TH 2Asg & 3GANT
Fa &, TSHAr sustainable development @gd &1 #HElGT, 3T sustainable
developmentwwagﬁﬁ?-_cﬁ%lWWW*W@WWW,
ar sustainable development ¥ 3P sdal wide § &F & WeR 3w s 9,
39 fgH & ded, A 3dc-Yae Al Wl ¢l dfhed g4 b ¥w s o Pfved s
¥ g T IATHAT &1 THR AT AfTAT F o S Pl FAAT ST el dieFd & 3facad Hr
A FHF IR A T HEN, d qEY Ne wdERer #Ar §, AR Fife adewer A Stodel
ol | a8 wsea & ¥af X7 €, 95 Al & Y WA H FO@ & §, O H 34
R & aR & . (SFauT) ... Teha S| W, Ig AoR fBredw B
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At symaTafa - e Y SN, AfAT &1 waE S gl
M g gFar (FERTSE) - E/W

SHRI RAJIV PRATAP RUDY: When Mr. Jairam Ramesh was speaking on
climate change and global warning, he talked about the year 2020. 2020 &r

I1d #T § IR Fga § FAeY Gl & ATEIA H, el VI Tolld & ATEIHA F gA A
A gl A w1 wAdie dF @iea A fRar §, Afe gH Sl @ ¥ Sd aF fear @ &
2020 d& IARCH Uisde & MYUR W o TAE §, 38 20 gfaed ¥ 25 gfawd a&
FH O AT ThH RE JART & A F FekaTel ISR od § 3R Fga § 5 we
are taking an undertaking that we will reduce our emissions by 20-25
percent by 2020. This is an international commitment. The Prime Minister
is committed to it. The Government is also committed to it. The House is
also committed to it. And the people of this country are committed to it.
But, at the same time, you take initiatives to enhance the allotment of
coal blocks. This is something which is in contradiction to your stated
policy on climate change and development issue which you take up. | am
sure the Government must be thinking about it. We have an economist Prime
Minister. We have an able Minister here who has looked after many other
Ministries earlier. | pointed out this contradiction earlier. Steel is in
the deregulated sector and power is in the regulated sector. The Ministry
of Environment 1is speaking about something and the Coal Ministry is
talking about development of coal blocks. There is a major clash of

policies in this country. For example, the Ministry of Non-conventional

Energy SH & & il 3URARNG Foll T QAP §, 397 Afa aa T § F sg e &
IR SeReA @ Ugg Pradr should be from non-conventional energy. And this is
the stated policy of the Government. The Government, the Ministry of
Renewable Energy, has decided that Tfifteen percent of the energy
production, electricity production, in this country should be from the
non-conventional energy side. What is the situation today? Today, only
three and a half percent of electricity generation is from the non-
conventional side. You are talking about energy mix and your are talking
about atomic energy. We are working on the Civil Liability for Nuclear

Damage Bill, which
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we will be discussing in the House shortly. We are talking about hydel
power projects which comprise about 37 percent of power generation in the

country. We are talking about non-conventional energy. But the major

thrust yet today is on coal. As everyone knows, WX, 3ol ¥ dleld ATl & dG
5H U H POl ¥ 3cUfed g drel faoel @i W Swelh 3k 3 wEw var o a@wa
IR 6 S 50 U F FIT F Wl H PIF HT JHG & S| We know that this

is a resource which is exhaustible. Coal 1is not endless; it is not
infinite. Similarly, oil is not infinite. One allotment of coal blocks,
there 1is an aggressive policy as far as the Government of India is
concerned. This contradiction has also to be taken into account, because
India today stands as the tenth largest country in the world as far as
mining operations are concerned. Now these mining operations are not
necessarily for the companies located in India. These mining operations
are also for the companies located outside India when you want to export

iron ore and coal. There are contradictions.

W, # 5@ Qv | A grdr §, 9 T & & T§ g e § AR gA sEA
fTw-Fee s §1 # o W AR, 9" BR-8I 3aR0r A wign Sad & w9’
AT § T S e HUAT HH G A Hen, o FARET ®9 & q@l ddurie qew
$EH gEAEY M| FE IR-SR BT § & ST Feol & AT # e, At & eqerert
T gH NS ged § A1 gH U B HT & @Y Worais A ST ¥, d9 e o B gEdQy
BT B1 XA 3H A A FA T FA golel 9K I § 6 9 gH ool A I SecRertded @
THST d9 3Tdad e o gedard fRar g

When the Parliament failed to recognize its own responsibilities,
there has been an intervention by the Supreme court, For example, in
1996, 3WR 3YHI IG gEM, the Supreme Court passed a direction and said
that mining activities in Garhwal region would be banned because it was
affecting the entire forest cover in the Doon Valley. The Supreme Court

intervened. The Parliament had no role to play then. Similarly, if you

see further, not very far away, fgoell & Tga I AT, 2002 & 3RIGell & region
H I AT & AAAT T T AT, 9 OR-Olc FicFed AT # 3Rdell & region
ISR

391



Gelel T HRES @ A, o gHA FE A 2002 F g A0 forr 6 g W & F @ew
AT FEN| dgl N gA T, AP IW FeA H ToAell 8, 3o &I §, I 30 Re
H IAY Gl o @, GAA FE A FgT & GeAd H FRGS 7 g W GHR AT @A F
ToHE el & 30 a¥ H lease & 3R 30 a¥ A g & ae o qET Geld B FH
ool @ ATl FE g fhAr? Fee F HIS FNATS A g3, WHR A FE FRAS A H
foraa graeid fhar? gl I A R Fel & FoAT F Tofel & HF A6 M|

309 AT off S 3eE0T §, S §9 interesting &1 UeaT T iy REd, sTHT Ay
o T T §, a8 Y A FE 7 Fgr 5 qg @A A ghm, R T@r e ot
T GfAger 99 93 T@T &l 3 TR AT W, I gre-fhererer F1, ded, 3HA o ghiA
FIC o GEASIT I @l [ TgT mining g M| 3 YR AT F 3MRA AN & IR 7
gH e §ad ®d §, T8 G FIE o §eaed e 18 ARE W I aers 3R &1 %
& AT AT T &

AT FE IO & & 9 &7 Pl &1 W &, Th NG 39 Fod o T ¢ & g
auction #r UfhAT & streamline & 3R 57 auction & UfhaT & streamline FHA
A AU-AT, 93-93 3ANIAAT T 0, TEH 5 A H GAA H HA g, A w7 FHA
&, TSl 1 3cures @1 G A ¥ S o Bk o @, Afhel s 9gd AR W vy
%%a‘d—a‘dmaggressiveWﬁwév‘mwagﬂmm?ﬂ%?ﬁ, ar
GEROT H &g Bl g1 SId UAEROT @ &g Bl §, ol §H U U aren dfedi &
Y f@edrs R gl SAfIT T, S gWA HIE § AT FE AR GE AT IPL F oAeIH
¥ 3T U F ANT, S FH §H AT AMRU AT, &5 R dldh W Q@ &1 @Rl @Rt T8
FH FA B IRUTHA Tg gIaT & F 3T g0ad8id giar § 3R v gF diwr @ § & sTuaw
e AT SFH gEAT X QT & Rad 7 & Ig Fed H q@=T e, difeh 3oadd
T ® g7 IR A8l Fieh A0 7 o U

sﬂﬂ:%gﬁﬁksﬁﬁw%,mmﬁﬁma@msm, 2010 T &Y
E3E A U 9T AT AT, AT AF S ©AS BRI, 9T HEAT AT - 100. It was a
Starred Question. 3HH WHR aNT F& s QU 7T A IJg Aeal H ST T87 &Y
g & 3es F A W, TH screening committee § 33X gAR AT a=a g &
screening committee 2003 & gl ¥ fed oY & Ig AT &g
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T@|T § & gl Agr o1 Wfhed 2003 @& screening committee o 3F A H captive
power generation & fau fhdel oielt &I licenses fRU? #glew, 39 €a & Foar fh
a¥ 2000 ¥ 2003 dF A A #H public sector undertakings & #AFT 14 coal
blocks f@w v 3k 3dr g wisde &t &t 24 Ru 71w a8 af 2003 a& a1l 39 =faw,
2003 d& A Fo fodr, gAY off WhR off, SIS f wHER A, eel NEd sl @
TWHR A 2003 | AH 2010 dsh A &N FATI T FA T &7 F AT F 2003 ¥
WHT 2010 T Tohdell TEAT gl 2003 ¥ o 2010 dF public sector & 20 HTel &
et U 1| Hgled, T AT ol Fehd § & a¥ 2003 & @ 2010 T Wigde o
A e el feT 9T T FoA &I F SCHA R grsde @l Fr 90 Welr U el
Out of the total, from 2000 to 2010, the number of coal blocks given to
the public sector undertakings was only 24, correction 34, and the number

of cola blocks given to the private individuals in this country was 130.

W, s FE o FS Imlca AE Bl &H T A § AR W Fewr A S off MS-sga
SRR oiel g1, & @« 8 TR FAST & SR & Sed 1 oohed HH FAH H AT AT
o Ig FAYUA ol A IaRTeham & FA G52 o BRI A H eFeTdr o Giaa
FA §, 38F CMPDI & RSN gld §, Tod WHR & ARHA gid §, NTPC F Ry
gia &, B e ®a & 3wl ga §, BEEd e g & el ga §, A
i Yoad & FUER ga § 3R AR e waRawie & 3ReR B &1 Se-Ie 9%
HRIH gordr €, 3GH gae H afd &7 F o e suner R arar g, 3§ vy &
IR # 330 TEr T W 3T A gl Afhd e NS 3/ FAT AT? A soliFd BT
322 Ig T F S $ftead uray venew €, That means, all those steel industries
which require power in the captive sector for manufacture of steel-this
is the point to be noted — all these coal blocks were given to all those
enterprises which had to manufacture steel, and this power was to be
captively generated, captive power generation for steel plants. Sir, do

you know the utilization of that? Only 26 percent of these coal blocks as

in March 2010 were utilized. T $& &3 # S 114 wigde 33N WA dFx 7 Gw
:ntr%,mﬁ@m%tﬁmﬁaﬁmwgw%lmmmqmmmmmwag
UISFUT el IA? AR, T, 3T 39 99 W €O ¢ o 3mer off
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své:%r'ﬁr,wﬁ%ﬁaﬁa,aﬁﬁﬁmmﬁmwmﬁmwﬁﬁﬁw?ﬁ%l It
is like a post-dated cheques. Every Tom, Dick and Harry in this country,
who had access to the Government, who had people in the Government, who
were influential, have taken these coal block permits and they are
carrying them in their pockets and they are going around the country
auctioning them, saying that 1 have a coal block. What is the amount of
money 1 will get from this? And this is exactly T, @l 26 & a0 X I} &2
When you are talking about 2G, 1 think there is much more in this than
what you are talking about 2G. It simply had gone out of the eyes of the
people. But if you see the allotment of the coal blocks, it is one of the
biggest scandals which has been taking place in this country under the
very nose of this Parliament, and no one has raised his voice. You can
find it everywhere; it is happening; it has happened, and it is fortunate
that the Government has woken up; it is fortunate that we have realized,
but we have to decide and there should be an amendment brought here right

away; this amendment should be decided right away that anyone, who has

not operationalized those coal blocks, should forfeit his blocks. S« 39
Tg I SR 3T T§ R 3T iR R, o WrU-wry sHA ¥g WSt o o 3T
%ﬁaﬁaﬁam”wmﬂamaﬁﬁ%maﬁgc%,%mﬁéaﬁ%ﬁmw
TR # g7 W ¢, PR 3@ sdd dwm @ el OF U SR AT &, A e I
FFATT 6T & 6 3T 3/ | WER IAR F I 3N & i Al those coal
blocks which have not been taken up, which have not been excavated, there
has been no power generation, there has been no steel production, all
those should be instantly finished and all those should be put back to

auction immediately.

AT FA SN, H SAar § R e 519 WER F gar § A TS g S §, WER
g ST R, AT 30N 3T AR F SEX G, A g6 A B OSE S7 Jored w3
3 ¥l Felew, FAfoT # Fg @9 g W@ g Fih Fg ggd 931 GAT § IR G AG
agd § & e A e A s@ vy wowEt @, Ay o A wwa § & osw vy w
R & Fg 9 Sl §5, A A GAEar § & 3@ v A AW 9 §H 30 Fead & MR
T X w E Ay F FE AR A §, 3T g e & ARl 3 Fa-da & e
g, 5 ol & 3§ FIdT sollh P AR 59 U H T 3T IUR ol I@T g7
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ﬂm,wﬁwwﬁwwwmmma@ﬂmﬂﬂ@n%m:ﬁr
St S &, o fARed &9 @ 5@ favy W sEe & F R W oiod @€ S = g,
AfheT g I § & R ypR ¥ Shfaer #A8 & Teeal & Readdysg & & Srar o,
3 W IR & TR W RA & ol oA, 3R 38% 08 S o gar @, 50 & & Tl
St A g8 @ gl

T, S A5 THR HT & T &1 §, Y Tod WHRI & JHeed R W &1 You
are saying that the State Governments have a right. In the case of public
sector undertakings we can understand. In the case of public sector
corporations we can understand. But when you are talking about the State
Governments, the State Governments will get part of the revenue when the
coal is extracted. They get a slice, they get the money on that. It is
very good. But when you give a licence to the State Government, the State
Governments should also be under a binding that it will not further go
into a partnership withy firms which again use that document to bid
around in public. 3§ ff U Ylead gl The State Governments may also look
for partners because they feel that investments can"t come. When they do
a partnership with those people who are there in the market, the
credibility of the State Governments is at stake. All those State
Governments which have made a joint partnership with individual vendors
to extract coal from coal blocks and have not come back to power
generation for manufacture of steel, should also be subjected to the same

fate as all other coal blocks which have not been utilized so far.

Sir, this is a very important Bill. This Bill relates to the
nation. The Bill relates to the environment. This Bill relates to the
wealth of the country. This Bill relates to the people®s future. 1 would
also make a very humble request. With all humility, 1 would request the
hon. Minister that he should institute an inquiry; he should find out all
those coal block which have not been exploited so far; and in the
interest of the nation take a decision. We all will stand by you in that

action. Thank you.

SHRI TAPAN KUMAR SEN (West Bengal): Thank you, Mr. Vice-Chairman. 1

rise to express my observations on the Mines and Minerals
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(Development and Regulation) Amendment Bill, 2008.
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While commenting on the Bill, 1 would like to question the very concept,
the very propriety of offering coal blocks to the private sector. It is
permissible under law. It was being offered to the private sector through
a particular procedure. Now you want to change that procedure. 1 am not
going into the veracity of that. 1 am challenging the very concept from
the experience of coal blocks being handed over to the private players in
the country. Coal is a precious natural resource and the country is the
owner of it. The Government, a Tfew days ago, while discussing the
petroleum and natural gas, had asserted this concept. Taking a cue from
that assertion, let me say that coal is a vital mineral resource and it
is a national property, and it can be operated, in the best interest of
the country, be a Government-owned entity, that is, the public sector.
So, 1 am challenging this very concept. The Coal India must be the nodal
agency to handle this precious natural resource and the sectors which are
using coal as a vital ingredient or input should have a supply linkage
with Coal India. Instead of taking this legislative initiative for
introduction of auction and so on and so forth, it should have been in
the area of ensuring statutory supply linkage to vital sectors like
power, Tertilizers, steel, cement, etc. With the Coal India or the
designated entity which will be handling this natural resource, the
national property, should do it in a people-friendly, in an environment-
friendly and in a national interest-friendly manner. The track record of
the coal blocks which are handled by the private sector is that they have
been offered them for a pretty long time. From the track record we
understand the cruel fact that this precious natural resource is not safe
in their hands, nor is the national interest safe in their hands. So, 1

question the very premises.

What is the experience? Sir, just now my friend, Rajiv Pratap Rudyji
has spoken about it. According to my information, out of 228 coal blocks
that were offered to the private sector for captive use, more than 200
still remain inoperative. That allocation has been utilized as a post-
dated cheques in the speculative market for raising unjust money by

depriving the small investors and various other investors of that kind.

397



IT you switch over to auction, this situation is not going to change. You
don*"t have the machinery or mechanism to discipline them. It is proven by

the spread of reckless illegal mining in this country.
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You don*"t have the machinery to discipline them. You are handing it
over. You are strengthening your mechanism; you are suggesting a
mechanism, but that is not going to solve the problem. Sir, the hon.
Minster, while moving the Bill, said, "This Bill is meant for efficient
utilization of coal resources”. Out of 228 coal blocks, 200 are
inoperative. Does it speak of efficient utilization? That sprang from the
very concept of placement of natural resources in the private hands. Sir,
coal mines were nationalized in 1972-73 and the whole process was
completed in 1976 when the privately leased coal mines were taken back by
the Government. But, again, sometime, in 1991, you changed the system and
there started the reversal of the nationalization process which was done
in 1976 in the best interest of the nation. You have started reversing
the whole nationalization process. That has led to more deficiency, more
loss of natural resources and that has not been of any use. The record
proves it. Out of 228 coal blocks, 200 are inoperative. Still you are
pushing through that line. How is the country going to benefit? Leaving
exploration or exploitation of country®s coal reserves to private players
will set in motion the process of reversal of the nationalization of coal
mines, besides, inevitably, giving rise to various negative phenomenon
and hazards in the area of rehabilitation of the dislodged people,
environment problems, conservation of the precious natural resources and
minimizing the wastage by ensuring deep mining, mining in depth,
appropriate technology in mining, safety of the workers. It 1is an
absolute utopia to expect the private sector to take care of these
national and social requirements while mining in the captive blocks. They
are more expert in 1illegal mining, which by itself gained ominous
eminence in captivating the enforcement and Government machinery to carry
on the loot of precious natural resources in an un hindered manner. This
is a matter of serous shame. Sir, there is another important paradox by
the private sector orientation policy of the Government, by reversing the
process of nationalization. While the virgin coal blocks are being
offered to the private exploitation and majority of them are remaining

unexploited, unutilized and in many cases mis-utilised by the private

399



entities, the Coal India, a Navratana Company in

the public sector is being made to rush after acquiring coal blocks in

Australia. 3T 3 & FS FieT
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solleh =Tgr fAeml They are being pushed to take over coal assets in Australia.

One of the reasons they are giving is, in our country the kind of quality
that is required, we are not getting and for getting that particular
quality, we are going to Australia. That is not the fact. Have you ever
made a serious stock-taking of the coal reserves in our country? The
Standing Committee has specifically recommended that bring out a White
Paper. More than one year before, on 19, February, 2009, the Standing
Committee has given unanimous recommendation of bringing out a
comprehensive White Paper, giving a total picture of our coal reserves,
quality-wise, category-wise. Different sectors require different kind of
quality of coal. So they have been told to bring out a White Paper. The
recommendation of the Standing Committee is very specific that before
offering coal mines to private sector, please ascertain in how much water
you are standing; what is in your hands; how much you have to keep for
the Coal India and how much you have to give for power and cement; and
what quality to which sector. Without ascertaining all this and just
changing from a particular modality to a different modality, 1 do not
know how it is going to serve the interest of this sector and the

economy. It is an absolutely ad hoc measure being taken.

So long, the State was enjoying; now, the Centre must enjoy. That is
the basic principle in switching over to an auction procedure. | am

sorry; this kind of an approach is not at al accepted.

Secondly, Sir, there is one crucial recommendation of the Standing
Committee, and 1 quote: "The coal blocks iIn the reserved forest,
protected forest, should not be allotted, to save forest, environment and
local population." To ensure, rather to prevent such a possibility, this
clause should have been incorporated in the Bill. Otherwise, how can you
ensure that? You cannot statutorily ensure it, even by putting a
condition in the auction document. Rudyji has also reiterated on that
aspect. You have not done that. | do not know why you have not accepted
this basic recommendation, which was the unanimous recommendation, of the

Standing Committee.
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Finally, the Bill contains nothing on the rehabilitation and
resettlement of the people who will be affected, by way of dislocation
because of the handling over of coal blocks to private hands for their
exploitation. In this respect also, the Standing Committee was specific
in its recommendation. The implementation of this Bill involves multiple
agencies, say, the State Governments, the Central Government, your so-
called committees, etc. So, when it is being handled by these multiple
authorities, iIf you do not have a concrete clause in the body of the Bill
itself, on a matter of rehabilitation, resettlement, livelihood and loss
of the project-affected people, how can you ensure this important task?
People will be dislodged. For whom are these coal blocks and for whom are
these natural resources? These are for the people. How can you ensure
that? The Government should have accepted this unanimous recommendation
of the Standing Committee and incorporated a suitable clause through an
official Amendment 1in the Bill, if they were really serious about
resettlement and rehabilitation of the project-affected people. So, this

is also one of the serious shortcomings which needs to be corrected.

The hon. Minister also stated that Government companies will be out
of the picture; that is, they will not be included in the auction
process. The manner it is projected, it looks as if you are making a
special consideration to the public sector. Before me, in fact, Rudyji
has exposed the truth. What is the record? When you say that Government
companies will not be included, in the present day policy architecture of
Neo-liberal economy, when you are hostile to public sector, it means, you
are discriminating the public sector. And, that is what the record shows.
From 2003 to 2010, only 34 blocks were allotted to PSUs, and 130 were
allotted to private players. Out of them, 120 have not yet been made
operational. It is being used as a post-dated cheques for minting money

in the market. What is this whole exercise meant for?
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Please conclude.

SHRI TAPN KUMAR SEN: 1 am just concluding, Sir. This is a matter of

record. The Rashtriya Ispat Nigam Limited (RINL), Visakhapatnam, in
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the Ilast years, has been commissioning and
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producing steel profitably for the nation. But since the last ten years,
they have been knocking from door-to-door for a captive iron ore. They
are entitled for a captive coking coal block. They are knocking from
door-to-door, and what they are receiving is only a knock on their face
by your Central Government authority, by your State Government authority.
So, by keeping out the public sector, you are not making a consideration;
by keeping out the public sector, you are institutionalizing a mechanism
to promote private, corporate interest at the cost of public sector
companies. And, this is quite obvious when you also decide to disinvest
in the coal industry; the Coal India Limited 1is another Navaratna
company. These are all inter-linked economic policy decisions, and these

cannot be encouraged.

I am on my last point, Sir. The same is the record as far as SAIL is
concerned. They have developed Chiria mine; they have spent hundreds of
crores to develop that mine. And, their lease was discontinued. Now, they

are knocking at your door.

They are not getting back that mine. There are many other examples.
That is why SAIL, RINL and NTPC together have formed a joint venture to
acquire coal property abroad. The manner in which the Navaratna companies
— which are paying back to this Government and contributing to the
national economy by way of heavy dividends, taxes and other incomes are
being tackled in the matter of offering iron-ore and cola linkage is such
that they are being compelled to form joint ventures to find coal assets
and mining assets abroad. You are pushing them out and allowing the
national soil to be looted by the private sector. This 1is not

supportable.

1 would make my last point before concluding, Sir. You are offering
coal block to different companies. Who will operate? Those companies will
not. They will give it to private contractors for mining. The workers are
the worst sufferers. Again, because it is competitive bidding, there will
be competitive cuts on wages, social security and their living

conditions. This is happening in the entire mining area. That is why the
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mining areas are the hotbed of extremist politics. You are provoking that

kind of a situation.
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So, my suggestion 1is, even if you do it through auction, in the
auction document a condition must be put that workers in those coal
blocks must be paid in terms of the benchmark set by the Coal India
Limited, through their National Coal Wage Agreement-VII. On that
standard, the coal block workers should be paid the wages and that must
be a conditionality in the auction document and this Bill must also
include a provision like that. Then only, it will look a bit rational, a
bit humane and show that you are serious in containing the loot that is

going on in the mining industry in our country.

With these few words, | record my strong opposition to this Bill and

conclude my remarks.

DR. K.P. RAMALINGAM (Tamil Nadu): * Hon"ble Vice Chairman of Rajya
Sabha, on behalf of my party DMK, 1 support this amendment bill which
seeks to amend the principal Act, that 1is, Mines and Minerals
(Development and Regulation) Act, 1957 with the insertion of a new
section in clause 11. Accordingly I would like to express my views in
this august House. This amendment should have been brought twenty years
ago. Because, some private institutions which are involved in mining
activities of Indian mines are paying very low amount to the Government
as licensing fee and are selling valuable mineral resources to foreign
countries at a high price. Those minerals are resold at expensive prices
in Indian markets for manufacturing electrical and electronic materials.
For instance, iron ore which was exported from India during the period
between nineteen forties and nineteen fifties, was sold as cars and
machinery in nineteen seventies and nineteen eighties with hundred
percent to tow hundred percent increase in prices. Taking all these
points into consideration, the Union Government under the leadership of
Dr. Manmohan Singh in which we are also a part, have come forward to

regulate mining activity in India by bringing an amendment in this bill.

1 heartily welcome this amendment. It would strengthen Indian economy
in future. When auctioning is introduced for allocating mining and

acquisition of mineral rights, it has been decided to provide some
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special relief to power generating companies. This is a welcome measure.

*English version of the Origiinal Speech in Tamil.
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Sir, at the same time, I think that it is not right to consider all
organizations at equal measure. There are three Kkinds of organizations
such as Government organizations, Non Government organizations or private
sector organizations run by Indians, and foreign institutions. All these
three institutions should not be treated alike by the Government. Some
special concessions have to be given to power generating Government
organizations and private sector organizations run by Indians. For
providing acquisition of mining rights and coal to power generating
Indian companies, the Government of India have to fix a nominal licensing
fee during the Tfirst five years of power generation. Such special
concessions should not be given to foreign institutions. Because, if such
special concessions are given to foreign institutions also, we have to
depend more on them for our power requirements. Moreover, in the next
forty to fifty years, they would grow to the extent of influencing our
economy. Therefore, 1 would like to warn that special concessions should
not be given to foreign companies. Our industrial sector have to be
protected. We should not assume that foreign institutions are more
capable than indigenous institutions. Our Tamil poet Marudha Kasi

expressed the same point fifty years ago.
"What is the resource that is lacking in this country;
Why should we depend on foreigners'.

It has been mentioned in the explanation to this Act that the
minerals obtained form Indian mines are not enough for our needs. |
cannot accept this view. There is no mineral that is not found in India.
India has very rich deposits of mineral resources. But, | would like to
point out that the Government of India is not showing much interest in
exploring those mineral resources in various states of India and is very

lethargic in this respect.

When our DMK party came to power in Tamil Nadu in the year 1967, our
founder leader Peraringar Anna, the Great Genius demanded the Union
Government that an iron industry should be established in Tamil Nadu in

order to explore the iron ore present in Tamil Nadu. He gave a call to
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the people of Tamil Nadu to observe an awareness day on 23rd July, 1967

in order to draw the attention of the Government to establish an
industry in Tamil Nadu.

Nadu.

iron

So many struggles took place throughout Tamil

409



Our incumbent Chief Minister of Tamil Nadu and our leader Dr.
Kalaignar, also led various struggles then. On 2l1st March, 1970, the
National Development Council Meeting was held. Our leader Dr. Kalaignar
declared that he would participate in the National Development Council
Meeting if the Union Government give assurance in the fourth five year
plan that an iron industry would be established in Tamil Nadu. Shrimati
Indira Gandhi, the then Prime Minister of India, accepted his demand and
announced in Parliament on 17th April, 1970 that his demand for the
establishment of iron industry in Tamil Nadu would be included in the

draft of fourth Five year Plan.

After a gap of five months, on 16th September, 1970, foundation stone
of Salem Steel Plant was laid in Salem, Tamil Nadu, by Shrimati Indira
Gandhi, the then Prime Minister of India. Our Ileader Dr. Kalaignar

presided over the function.

Second stage expansion of the plant has been recently considered and
accordingly 1,750 crores of rupees have been allocated for modernization
of the plant. On 5th June, 2008, Dr. Manmohan Singh, Prime Minister of
India and Shrimati Sonia Gandhi, the UPA chairperson inaugurated this
modernization plant. It has to be observed that only after forty years of
its establishment, steps have been taken to modernize the Salem Steel
one. Still, the plant is not a full-fledged plant. Three thousand seven
hundred fifty three acres of land had been acquired when Salem Steel
Plant was established. More than one thousand eight hundred farmers had

been displaced. But they have not yet been given any employment.

This steel plant is used for manufacturing stainless steel, minting
coins and polishing iron plates to manufacture household utensils. When
Salem Steel plant is converted into a full-fledged plant, only then could
the demands of India be fulfilled. Though this project was established
forty years ago, the main objective behind its establishment is not yet

fulfilled.

Whenever a new mining activity is undertaken, wherever a new resource

is explored, the inhabitants have to face many difficulties during land
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acquisition. Therefore, during such exploration
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of mining resources and mining activity, people should be paid proper
compensation. They could be given a share of the profit. If faith is
instilled in their heart that they would also be benefited by the
project, they would not approach courts for their rights. At Ileast
fifteen percent of the profit has to be given to the landowners. Only

then will they agree for land acquisition without any opposition.

Sir, 1 would like to say a few words about Namakkal district of Tamil
Nadu. Geological Survey of India had conducted a survey in twenty three
villages of Paramatti Taluk of Namakkal district in Tamil Nadu. It covers
an area of three thousand acres of land. When they drilled bore wells at
fourteen places of the above said twenty three villages, they discovered
Platinum, the costliest metal. Many layers of platinum ores are found at
thirty metres depth in these villages. We should make some more efforts

to find more minerals. ...(Interruptions)...
PROF. P.J. KURIEN (Kerala): ...(Interruptions)...

DR. K.P. RAMALINGAM: Sir, many layers of Platinum are found in
Namakkal district of Tamil Nadu. Similarly, at Sivaganga district of
Tamil Nadu, mineral resources of carbide are found. Six to seven private
sector companies are acquiring those resources now. The Government should
take steps to acquire those resources by establishing many Government
owned organizations. Not only in Tamil Nadu, but also in other states,
mineral resources are abundant. It is appropriate that mining activity
should be allocated to Government organizations only. If mining activity
is given to private companies, proper care has to be taken. One hundred
to thousands acres of land has to be acquired for a mining project. If
such a large area is allotted to private companies, many problems arise
due to encroachment of neighbouring villages and forest areas. Therefore,
I would like to emphasize that the Government®"s participation in mining
should be expanded. Law alone is not enough. If all the mineral resources
of India are explored, 1| am sure that India will become the only

superpower in the world.
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3.00 P.M.

Sir, | request the Government that two lakh crores of rupees may be
allocated for the Department of Mines and Minerals every year to explore
all mineral resources present in various states of India. It that is
done, India will become a superpower. Once again, | would like to submit

that 1 welcome this Bill.

Whatever initiative is taken by the Government, it would be usually
opposed by my colleagues in the opposition parties. | request them not to
oppose this bill and also request them to support this bill like me.

Thank you.

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Dr. Ramalingam, please

conclude. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, on that day, he sought only clarifications.

--.-(Interruptions)...

PROF. P.J. KURIEN (Kerala): Sir, on that say, | was in the Chair. 1
am saying this only for information. At that time, the Calling Attention
Motion was being discussed. So, | myself gave a ruling that on a Calling
Attention that rule prevails. Therefore, you could speak only for five
minutes. So, that cannot be treated as a maiden speech. This should be

the maiden speech.
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Okay. Please continue.
DR. K.P. RAMALINGAM: *

SHRI PYARIMOHAN MOHAPATRA (Orissa): Thank you, Sir. 1 was listening
to my friend, Mr. Rudy. He talks about selling of licences, selling of
coal blocks, etc. Shri Sen says that the Centre is trying to take away
the wealth of the State Governments. One feels sad. All my friends
sitting there — | do not see Ms. Mabel now — from Orissa, Chhattisgarh,
Jharkhand, Madhya Pradesh, in poorer State and 1in Bihar coal is
abundantly available besides other minerals. Mr. Handique is there. Why

1S
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*Spoke in Tamil
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a policy being adopted to impoverish the States and enrich the mine
owners? In the case of public sector company, Coal India, whose role was
being lauded by A. Tapanbabu from the CPM, 1 do not consider Coal India
as sacrosanct because incompetence, inefficiency and corruption in Coal
India are of tremendous proportions. We cannot just hold is up as a
Navratna or Maharatna public sector, to argue that privatization by
itself is bad. But the way huge number of coal blocks have been given and
the way and the manner in which these people have been able to access all
those blocks, all this leaves a bitter taste in the mouth. 1 wish the
Government looks at giving us back a part of the wealth. Consistently it
has refused to increase royalty on coal on a sound basis. When in a State
like Rajasthan or Gujarat or Andhra Pradesh oil is discovered, the
Government knows pretty well that it is going to get 20 percent advalorem
royalty. We are given a piddling amount. Mr. Handique also never bothered
about the boom in the price of iron ore. When the boom was there, the
royalty remained at Rs.5000 to Rs.7000 per tonne on iron ore, the States
were getting royalty between Rs.4 and Rs.27 per tonne for the best
possible ore, which is a price of 0.4 percent, at the most. They never
thought of anything except imposing an Export Duty to mop up some of the
huge profits of the mine owners. Sir, 30 percent was the royalty that
five States” Chief Ministers came and demanded repeatedly, knocked a the
doors of the Centre but got absolutely nothing. Meanwhile, the mine
owners repared lakhs of crores. Had we got even 20 percent, Orissa would
have got Rs.50,000 crores, Jharkhand would have got another Rs.30,000
crores, Chhattisgarh would have got around Rs.25,000 to Rs.30,000 crores
and the same would have been the case with Bihar, Bengal, etc. Why did
you deny all this? Why did you enrich them? What are your motives? After
seeing that people did not vote for you, you realized the importance and

imposed a 10 percent ad valorem. To little to late.

Why can"t you make it 30 percent? Why Can"t you make it 30 percent on
coal? You will say, "Oh! no, the power tariff will increase.” Tariff
increases it tomorrow you use gas. Tariff is not uniform throughout the

country. Tariff increases even if you take coal from Orissa and give
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it to Maha-Guj,
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(Maharashtra-Gujarat), the two corporations along with Adani to produce
power in Maharashtra and Gujarat. But you deny. You deny us the
opportunity, then, talk of tax, wind fall tax. The Minister of Mines has
been talking about wind fall tax to be taken away by the Centre. Who is
going to take this bid money? Nothing is there in the bill. Shri Tapan
Sen perhaps was right when he thought that you wanted to take up some
wealth out of this. This is the greed. If you wanted to do it, why did"t
you follow up this NELP principle, NELP 1, NELP 2, NELP 3, NELP 3, NELP 4
etc. The bidding has been going on for oil blocks, hydrocarbon blocks.
You could have done the same and between the Centre and the State the
proceeds would have been shared, though I am not a votary of sharing that
with the Centre but something would have been worked out. Please increase
royalty. Least you can do it is at 20 percent ad valorem. If you don"t do
it, maybe a stage will come pretty soon when people in thee States will
not allow a single ton of coal to go out. Please mark my words, to a
question of mine: "Are there any parameters which you have decided on how
to bid?", the reply given was: No parameters. You have allotted to PSUs
34 blocks. For some States you have given more proportionately and some
States you have given less. In case of Orissa it has been less. But the
basic issue is, are you going to take away the huge profits or are you
going to allow the States to get the money or fight over it? Please try
to amend this. Why do you want to give to the companies engaged in
washing of coal, i.e. to coal washeries? What is the value addition that
they do? This is not for, as far as power is concerned, as far as steel
is concerned, not iron and steel or any other metal. It is fine but not
for coal washeries which is just at the intermediary stage and not for
such other end use as the Central Government may by notification
prescribe. Why do you keep this with yourself. May |1 suggest to the
Minister to have a total re-look at this? Please remove these two
clauses. You can go ahead with you bidding. Whole money be given to the
States and royalty be increased to 20 percent ad valorem. This is the

least you can do and, then, we can support this Bill.

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, 1 support the attitude
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of the Government in bringing this legislation which aims for selection
process for auction/ bidding for the allocation of coal. But, the
action of the Government is like willing to wound, but afraid to

strike. By introducing
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provisos (a) and (b) to Section 11A, it has watered-down the letter and

spirit of this Amendment Bill.

Regarding Proviso (a), my colleague, Mr. Rudy, dealt it extensively.
So, | don"t want to repeat it. But, during these days, the Government
corporations are forming joint ventures with private partners in the name
of equity, investment, technology, etc. So, this will lead to backdoor
entry of private people to get coal blocks without participating in
competitive bidding process. It breeds corruption, nepotism and also
favoritism. That is why | am requesting the hon. Minister, through you,
to bring an official amendment to delete proviso (a) as well, so that
there will be some sanctity, because now the Government has woken up and
decided to allot blocks through competitive bidding. Through this method,

people will get something out of the coal blocks.

The second is regarding proviso (b). Under this, the Ultra Mega Power
Projects are excluded. Sir, the UMPP have already been allotted, in the
name of captive power generation, 3.7 billion tones reserves of coal

blocks.

I wish to quote a reply given to a query raised in the Committee on
Subordinate Legislation. It says, “Imported coal-based thermal power
stations, particularly at coastal locations would be encouraged based on
their economic viability." With regard to UMPP, it mentioned about the
shelf of imported coal-based projects and likely benefits during the
Twelfth Plan. They are: Ultra Mega Mundra Unit 3, 4 and 5, Gujarat, Ultra
Mega Krishnapatnam, A_.P., Ultra Mega T.N., Essar Power Salia, Gujarat.

Already they garnered 3.7 billion tones.

In the same way, there is also a list of imported coal-based projects
for likely benefits during the Eleventh Plan. They are: Sikka Ext., Adani
Power Pvt., Ltd., Mundra, Trombay TPS, JSW Energy, Ratnagiri, Torangallu
Ul, U2, Lanco Nagarjuna, Adani Power Pvt. Ltd., Mundra, Ultra Mega Mundra
U1, 2. All these plants have already got their coal blocks in the name of

captive generation.
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Now, your are making a provision exempting the UMPPP. And, 1 want to
bring it to the notice of the hon. Minister a query raised by power
sector in the Standing Committee. It says, ".power sector, therefore,
cannot pay a higher price that the steel and the cement sector can afford
to.Viewed in this context, competitive bidding would lead to a sectoral
imbalance.” This is the query from the power sector. The Government reply
says and | quote, “For efficient allocation of resources, inter se
priority has to be decided not on subjective considerations but on
objective parameters.” If it is so, why this Amendment Bill has been
brought? When the Government itself has given such reply to a query by
power sector, there is no need of giving any priority or exemption. Why
should the UMPP get the benefit? The same UMPP got the coal blocks with
reserves of 3.7 billion tones. The unit cost of UMPP is also not cost-
effective. They are taking into account on the basis of coal imported to
calculate the cost of a unit. Also, if you look into already allocated
blocks, as my friend mentioned, as per my information, it is not 130. It
is only after 2005, when the UPA-IlI Government formed, 168 coal blocks

were allotted to private companies — either individuals or companies.

About 50 blocks were allotted to individuals and 180 blocks were
allotted to joint ventures, in the name of sponge iron or steel or cement
or private power projects. One thing I want to bring to the notice of the
hon. Minister is, Jindal was allotted coal blocks which have the reserves
of 3,300 million tonnes whereas he required just about 22 million tonnes
per annum. What is the rationale in allotting those coal blocks when he
required just 22 million tones. This was for iron, power and steel
projects. About 3,300 millions tonnes of reserves were allocated to this
company alone. This is people®s wealth. If it goes to only one individual
or one corporate sector, if the entire wealth 1is acquired by one
individual, it will not be a right thing in a democratic society. Another
glaring example is this. So many things are there, Sir, | am having a
list with me. Many coal blocks were allotted to private people, public
sector people in the name of sponge iron and also in the name of steel,

power. In 2005, Jaiswal Naco Limited was allotted in North Karanpura in
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Jharkhand 215 million tonnes of coal blocks whereas he required only 1

million tonnes per annum. It was allotted for sponge iron ore projects.
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As far as Andhra Pradesh is concerned, the rich people, want to grab
wherever they find wealth. When i1t comes to Navbharat and Lanco, these
people got 112 million tonnes. But | do not think these companies have
even started capital generation. ...(Interruptions)... So, the Minister

has to take cognizance of this.

Then, one GVK was allotted 69 million tones of reserves for power
generation. They wanted to start one gas-based power station, but 1 do
not know whether these people are having any thermal power project or

not. Till now, that has not started.

Sir, squandering of coal wealth to all these people is not advisable.
What 1 want to suggest to the hon. Minister is that the licences/
allocations of those private people who got allotment of coal blocks but
have not yet started exploration be deallocated immediately. Also, some
inquiry in the matter should be instituted. It is a big scandal. It has
happened from 2005 to 2010. Some inquiry by the CBI should be instituted.
When this Bill is passed, when the coal blocks re auctioned, the amount
that will be collected, based on that amount just like TRAIl has given a
proposal in 3-G spectrum case, whatever rates apply to 3-G should be
applicable to 2-G spectrum something should be collected from the old
blocks also either in the form of tax or something else. So, something
should be collected from the old blocks also. It is nation®s wealth, it
is people®s wealth. We are the custodians of the people"s wealth. We
cannot squander the people®s wealth at our whims and fancies. With this,
I am concluding. 1| am supporting the Bill, but 1 am opposing the

provisions (a) and (b) to clause 11A.
sqgsegst (At a@ 3=aR) - A Aeiorer |
At g SESF (FERTSE) © W, TS e ¢l
sqwamegeT (o aRF 3FaR) - gg af 91 F Sl
At TR TSR 1 T, IHSAC §, IS Sl FhaT § AT SIG H aleT Fehll §?
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A TERN FESHET : ITHCAET S, Tgd WX HGEA 7 PN WA F TN H T FO
g &, AfheT FIST Ao FIT g9, TE TaAT AL ATl BRAT FAY g@RT 200 F T
IS F Ted FE AT W, AR & F G Fel A F 270 f4fdFT e # coal
reserve gl Ig 200 SFET W 49 ffowe e sier sm=m gy & Wed &1 20 HEdr Red
dieT IAT| ST ST HI AT FAT g2 PR average price oFNGdN, df 50 o@ aRIg
a1 RfOTT Sie & Welw @1 e g3 ¥l 3w fAeh el #r 23 Rfewe e femr
a7 § 3R TsT WERT A AR A% FARE w26 Wfemd o Gar &, awEh smur-smen
&I AT §| THT 25 AT WIS F HAA F Wal folel FFadr @ G qw g, o
g A AR H FO ¢ Fer B T qrT A & A0 A A WER AT A F$ Ao
gich g Al S %Er WY wWor # S g @ifev uT, @ A g3, ITE HA &l
wﬁvaﬁwgm%,ﬁsagw%aﬁwmglﬁmwaﬁmml
MRSg fAeRe FOReT, Ig df WER A T8 gl TR 4 sad fqu vl AR
FOUNYA Ge Telel dA alenl aAg1 &, Fifh @ @\ o Bekel HORe= ¢, 384 3
slFd #H Wisde ol & WU joint venture Far 3R 750 s upfront o =T 200
¥ ST sdllFq qie A0 §| AT 3 sddd H Th qo¥ WHR & 9 51 Fradr Afewaa
IS 9 @ F 750 FS upfront o I@T &1 3@R 200 &9 FI 3HT THIT Tg auction
& fFar = gar, ar haer dar @er gan Auction%ﬁﬁ?ﬁﬁgﬁéﬂgﬁ%lWeare
too late. 3&H 3@ o & el @ o off aidt foam @, o ar & aofer faam o
7% 9 post dated cheque o9 ¥H I &, it 30 I os4d Bl

gafeT AY ggel AW g, A H Qe W g, A s At A A f g H
g A o faar Svl fSegia e 4w Ag fRar, W @R coal blocks ad & faw Sid
IR 3w Y sfema fRar STl EEE WY el # YAT 3Uem| The Government

treasury will be full. One trillion dollars of coal was allotted without

any credit to the treasury. Ig o windfall §, for the private companies.
3% conditions W ¥ & EA Fo dg FUAT & &M 3@HA coal washeries s
S&3ft| Sy @ S gamT, 98 O #@Er g1 sEifew #F amendment T g1 AT 3@ 11(b)
introduce & & AT #gr §1 & Ig§ F&T &, "The old allottees of coal blocks

shall be charged at the average price of the different type of

423



coal through competitive bidding." 37 & e gefr, 3@ s ufa = 3taa
FrAd MU, TEr average price, TS Ugel ¥ fGAm Ir §, 3 W T charge &
aifgw, @ level playing field gRml 3wgar S Roe 4-5-6 @l ¥ Tl e
g, 3a® @ windfall profit g 3@# U& 39ac gl TSegll fosel & fav price
competition T § 3R Ultra Mega Power Project foRm § a1 qaq &1 Soe foram
¢, dfF PR @ qed Ber ¥, w=fE e g ¢ 8 A, e Pl F fw 10
G FAT M 76T of W &, AN IS TR H g, SAGU IR 2000 FH FHiFell dheldr g,
dr #ad 160-170 FTT H gedr 3T AW

A qE AT ¥ P TA F A W N AR RRT MUl 9gd sae FH Rl
sgfav & a5 N, FifF 39 TFg T e WER i & e off 39 TeE & WER
g off, O WEHER FA Waed et ff, aife 3@ S Aca 3R TR dsEcd S,
m—ﬁﬁaﬁﬁlaﬁf@mﬁwﬁyﬁaﬁwm,mmmwwﬁﬁaﬁé
ST A& ¥, SHIIU 3T WUH HEd AU TTedt @ IE Saer gl ofde foeer ggd
218m”m31—7:7a§u%,mﬁ@rmmsﬁﬁsﬁa‘mﬁﬁaﬁrﬁum%aﬂ?ﬁﬂmﬁm
T SN, 3@R 39U 3 level playing field SRR &&r &, df 3@ off oy Hioa
et Hr SN TifRTl Ig s safav Rar srar & 3R AN wRlew & g8 ke gem A
el B IS FHT I Tdle I FAT S Ge Ao FNER w6 6 e S diead AL
e, g8 o 8 §, ofehe 3PR 3T HEe @ uger, ar @l g wE

Fhifeler FAT HA FO W W A2 gAR ddeA & s 77 §, S 3nh I8 74 8,
JfhT 9@l AT Committee on Public Undertakings & ua #iféar gé o, s
TG FEAT & o9T T F| TGT T o TeT oiedd fdr, Il Fler AIfgw, @erer
AT, AAfeheT ool Hier wET fear o1 @I 81 S Werel 3t & o §, T8 Sceil fGorhad &1l
S W gt § R 98l 39 Wel @i & AgT Thd| You cannot mine. IW ¥ Yo ST WY
g, a9 & A o @ &, sufov ywfoma # 9 WA Weer #@99 €, Afed Fee W
el §, AU ASET STAT & I 9% Weld Telie HY W@ &1 Fg o TWHR & A Fd |
R & & 98 59 Rg &1 a9 = W g 310 Fa G & aw saew {r oo,
el sellrd A THRY HUAAT o ART AT, Afkd 3w 4G Ir wm, dg soiww eh
Wﬁé%@mlm,a@a@’%lm@ﬁ%@%maﬁgﬁ%l
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T, H Fad 9T AENT F AT U7 HYOT FACT H&IAT| A ggel AFT &, oo o
Wﬁ,mﬁﬁzﬁmzooﬁmmuﬁﬁgé%,%sﬁdmﬁﬁaﬁlzoﬁmmﬁm
fGu v €, 30 Shifds 9dE W AR doT Y gl S gl =@nfgu

A qulr AT § 6w dRilien 3R o Sufadt @, Sege el @ee ow A8 e
g, 3% soiFg aug faT S|

AN I ART § F AT W F FEH IR R A s Far v 3R 3w S
T ST, aife TSN T & 99T 3Tl A 3wrel AnT § O BEfEw FAd F S Fer §
f& transparent auction process gl @R, & & o & F&T fear =w &1

I A H gden & FEM F A S ged RU §, 396 IW AP Sa@ d@wewl el
T & HH TH AT FH F Thd £2 30 37 o feme HEr, 390 @ competitive
biddingﬁ&gﬁ%ﬁﬂﬁﬂﬂ?ﬁq@?ﬁlsﬁwwa#m@rﬁﬁﬁﬁﬁaﬁﬁ?
SR HIgel AATT &1 @WaT sdem ¥ ghm, A oifev F 1000 IO gWm, ofhe
ST 39T Ugel Welel JEfed & &, 3o @l hael 170 FUT & @ &1 sAfow 3rsd
Aem F S TRST W= A, S ggd seligd Sic A0 §, 3o off afr fEd oS
maﬁq,ﬂﬁmﬁaﬁw&m|ﬁmﬁ$mﬁmﬁmmgl

SHRI RAVI SHANKAR PRASAD (Bihar): Sir, 1 would like to say something

here.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): All right. You may take two-

three minutes.
ot W o gEE : SuweTeAey Sff, # O Faw § IO AqIY e H I
fear &

AT FA SN, gge F 3E W el & T A7 A oA AL A1, oAfher 3nh A F
WIEUT F ger AR ITR Ted & qG W AT H FO FAA 36 W &, N AUF @R 3
Farell T RIEHOT g1, o &=1 FHar graf|
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39T St Coal Mine (Nationalisation) Act &, 3% 3iddid a1 df HRd TSR
I HRA TWHR FT PARAAT IT HIs W Idedie Hal, ST did AT & AFET 7
e §, AT & e §

3Th TH ARCThHIA & AIH & I @ Far a1 & 319 captive mine &
&N AU IR, FE MG N T FR AN Sl @M EIHT AT, Afefheherst | agt
59 Tae # 3R Coal Mines (Nationalisation) Act & 2g-@T 3dfy @ us Ter
g1 # T R 3PN AT 3W TASC HT A 9 T g

3T T dR@ F 3T Coal Mines (Nationalisation) Act & 3deld Sig el &t
AsHT F v R &=a o, o #AsHa & ufrar F9 ger & 8P, g8 Mines and
Minerals Development Act & 3iddid gidr 4T, oféhad power to allot 39 Coal
Mines (Nationalisation) Act & 3iddid exercise &I &Xd Al MY Coal Mines
(Nationalisation) Act # #1$ dRadel & & vy g0 frar 81 3o A § f&
FH gge TS FAE A wh egerar o 3$ N & Coal Mines (Nationalisation)
Act # IJg MU fRar Sw fF 3TH Uisde ®FUelel, S core sector H &HH FEAT
Tg &, 3w coal mining 3R reconnaissance # AT & STl 36 W g GEil
§§ il 39 Coal Mines (Nationalisation) Act # uRadel T 3ieferamr #g A 3R
3M9 Mines and Minerals Development Act # IRade & 38 dd & TG W
§ & usde FEgeler, ST T ST &, S power sector # g 3R St coal washing &
§, 3d9I 3T reconnaissance permit AT mining lease &3l I§ 3T 3! bidding
auctions @ &N, @S SR & 3T yhr S@sR S A Fo 9d F o ZAA
transparency # SIGEAT FAT gEN, Tg WY A AfFd, A e FERT A R
Aty Rms us W &, Owe v dx @ vy & Jomr &1 The Coal Mines

(Nationalisation) Act does not permit a private player.

R TG grem fF 3OS U UEAT fAerer ar 1999 #H, 2001 #H 3R 2005 #H, fHwH
YT USRI HI el AT fF 39T S mining corporations &, 3@R @ @& & mining
lease &afr ar ) [ &ar
3R 3R T TG @ private sector & HTY MOU & Hehdl &1 TSAT & Y 39y Ig el
a1 fF AR S

426



Government mining corporations § @ & coal mines o &dl gl 3R Ig UEEr
39 Coal Mines (Nationalisation) Act & 313f7 #fY §, o s@e Adae § & 39
58 private players & AT & I & 3T RE S al & Agr Jafaer & & gl
ST do A Sy §, 3 off A B Asf@T & d@ew F Section 3 of the Coal
Mines (Nationalisation) Act YHWET gl I S Mines and Minerals Development
Act ¥ @& & general Act § 3R I% #9 H oW 8T 8, ofhel T8 o HI¥el H Halel
g, that is governed by the Coal Mines (Nationalisation) Act and under the
Coal Mines (Nationalisation) Act, 1973, there is no provision for any
private sector to get a coal mine in terms of Sector 3. ¥ S &=l 3iafeRier
g, saAd T FO TASC FE? AT FH ST, §H IMIH STH 3R AT AR egarg|

FEAT #AET F ToF F7A AR wikwdr it FEwA FReES #AET A T AR
O slyser SEwETe) o AT SuEeTedeT S, #AY G & fF The Mines and
Minerals Development and Regulation) Amendment Bill W §ARI TsT THT &
M WX Gl & FEAAd deEd d fAgid 9 A weAld cuwd f gl 3T sR-sie
WA F FAN WIS WEd AT, WA A weqd fRan w@mnfaw @ R o9RE AT
WWE I9A-304 angle @ 3R I9A-307 e & I[ER Ig uUEd & & @ ITg
amendment g1 € @1 & o Ig o & S0l & 3 @l 1 TaETd AT gl

AlAAE Jgearioan i, 3Mexohd IR.&. g o, ael grEh @ed, Jeld gdaw
& S, dud FAR @A S, F.A ANCIA SN, A ARG e, A vA.dr. A
B8, T SAEsH St o AU and FE § 3R Ied H AR G dgem FAr A Fd e
gaTE A gH duifas a1 gdeml g1 # 3R R gher o A€ g fue AR afaurer &
S AT F e, offehed #H Folall oG S R Teohel & T S Fo o fhar o @t
¥, 9 §AR SloAeEn off TR fFEr 2 S & T ¥ & R o w1 3w s
& AETH F §H S FT G GRd §, 3WH GIH 997 g Te ¢ 6 gH qU UReRar &
T FIel sellerd T el FaAT Ted §l FT HAold Tewd o gl fh gEH Iawidic &
39T FR AT AT B A 3N A & IRY ¢ fF A o war o fafesy g
& AIH § MU FAT NeEg B NI G & AIH & g ICr? 3o fav @ qusw
SITEAT FEA § U Tg Fel & UsT @SR & AT S 3Hewr Aqed @relm arr g, e
¥ & AT S Jfomr Aeer @row T ¥, a5 A o 7 Wow T AWRE, F 7 FHSA §
& g #$ 3T ara g
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AT YT SEASht St o §37 I8l UsTed! Sadlel el I dhleld ol g T Tolel
el F Uge selled 6 I ¥, 3T FAA FAT H AT 9w F AEIH ¥ sdle Hr oS
AT I, IR 34 IS R N sFNS R ST, fSEE Uger did sdilgd 3fdic Ry
T A FEsEF S, VO w@HT G genl eid ¥ ¥ AR e #F #E F w6 9w &< 8,
S oamad e F ¥ 6 4 A F sellh & TR IR T IH UHHAT H S AT AR v
10-20 #ref, I oY FHTE S S gehlel R o & 3ueisyr §, ¥ @y Ao R & ¢ &
dcHh See| .. . (UIYT). . .

TF AT HEET : F ocar off &3l .. (cgaun). ...
N shiyewrer SHEaTE @ T dcar dT I e & e T TE wa o

st W dF wwmIE : U S A 3PR VW M TIRA HET A FEEDT SR gl
g H ug ot ar 3RER B ... (cHawe) ...

A sy ST ;- AOR Y QOANAER {1 AT 3 Feod F TR @ IRY g H
S-S FHT AT §, U Pl SART Sl § WK IH FEA H G fRAr S g1 oo
ger & 9T Reaneie aS & A1 9% W A AR I WERT F 9 B [Awed oer
ar 5 & P ¥ & TR F IAeAd F @ 3ol Jg @rn R R T §H sEH WRde
oI @ M 3AN, S Sedl ¥ Sedl did AT FE AN A A FhS H FHAT A W
FY 3 30T T FIA soiFq efed T Y T sUd BT FAT ARG foegerar &
WWWW?@,WE@W%@Hasm%m%&le
I o FIT sAlFd N EeaT ATl aed el & dIG o9 7-8 AT o I} § AR FHad
10 ¥ 20 AT HIo sAlFH & 3c9lesT & 3T I a9 Ig YA 30T & FaT $RUT § & S
SAleFd 1 3cdlead ol & WY AGT g6 U @ 7 H YR Ig gaen wear g oy &
ST FROT EAR G i S g8 aRfeufaar €

fohd S # land acquisition FTAT AT EIM AT AT, oAfdhed HT & T H
land acquisition AT H$ TYRUT &H 6 gl Land acquisition & 3rarar fHEY
SAT # forestry clearance, environmental clearance 3daT difficult =g gidr
ur, faer difficult 3T & F&E & gl & #Aar § &
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Ig difficult g ¢ =Vl &ART & § T &7 ST & AT coal #r mining &
3T Ministry of Environment T & & & 38 ST ¥ SAGT YATEROT 9ATEROT T &
| H @R IeId Fas Ae A gl H T Foer wear § 5 sw @l gfkw H 5 @ 7
ast &1 @AT T {1 3N gAR SEd § HNT FeEd o FE 6 7 @ @ e §, 6 @
g aw &, 5 Il g AT §, ofeheT 377 coal blocks & 313t % production aga%’rgw
g1 Tg o gfshar § 3R o9 @HT # & g coal blocks # production Y& g Hehel &,
ﬁﬂaﬁﬂﬁagﬁﬁaﬁwﬁ%?rﬁmml‘s‘%,ﬁlﬁﬁsﬂcoal blocks & fa&dfr S#=-
e T AE HERed T § AR T F 3@ AT Awd §1 3 FHr SF g g, 3
Aad 8 FAE Tl S T9E ¥ HRA WER N Al gl Ig IHSHT o U5 @ §l A
genuine players &l @M 98 &l §F Wigde ddFeX & 39AET df AT ded g, olfched Sl
genuine private players @, 3w8 &I gH o dlgd &1 ST bidding process &
AEIA W SAET W AT AT oEmwen, 38R §H genuine & AWEN @RUI S& aF I &
AT @ ¥, a9 d&F genuine 3 3T 3R false Y 30, AfFT 39 9 90 & AIT A
fAeY, bidding & #regA & e, & & FAAA § & @A S¥E ¥ S genuine
ST €1 3T, false & ASSA G gEN|

AN IR A, AT : FT-FJ9 100 ¥ A coal blocks, WSS 5 I F ST
T § dS gC &, IeAh fAC A FN FQleT A TS A€ Fel g

st shuysprer IJEEAE - A IS AR T TA% § IR S TS F&AT [ AT §, T6
M A garFem A wgr F I8 9fehar 3 @ F WS 7 AT dF g, kA H s ad @
Waﬁm{%@aﬁ?ﬁﬁwwaﬁémaﬁaﬁ%lﬁwﬁﬁmﬁmwﬁ
Fg fGam & % 3egiel SHT-SaEG Hr aNg 3@ e w4 forar 3R dew §8 €1 o aet
& HHEAT B & AT § Tg AASHC T S W@ & R IR g@HEr alewr w2 g - HA
g private players & 8 HgUANT &, FFA F Icdleal 3 dolv, TeT WHRT 3R
PSUs &I 38 bidding process & o oV, 3o drem 3ecsT &Y 3T A T FIS Hr Felr
ol QU A FART 3237 QN ¢ 3R A 3 A a9l ¥ T AR Tskfdd Gell o
Bgid §9 & 50 FAASHT H @RI fohar gl

SHRI TAPAN KUMAR SEN: Are you going to de-notify those who are not
mining since last ten or fifteen years after getting the block? This is

not clear in the Bill.
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st slusrr SEATT - TH A 9gd Ha 30er AR § v wAG sas A, S
st #ff coal blocks 3mefed fhT v §, 3T F37 IR & 3ETTT R W & F Pl
¥ coal block holders W& &, S forestry clearance o e & HRUT 3culeal Y&
& # 9w §, FT & coal block holders ¥ &, St environmental clearance o
Ao & aole & production YE A F UW §, @A & coal block holders W &,
S land acquisition o g Ul & %RUT production Y& 8N F 9T §, HlA ¥ coal
block holders ¥ §, Sif aad # f&dr genuine #RUT H F5/6 & production Y&
& # AT §?

A 3T Ihelel FXh TR IART fF HT 25 F A 30 WHC de FId sallh
glesd W ¥, SR g7 false AT §1 Afhed &F HEATT Sgd IS F WA W W
TR Socael F &7 P FH o RN, OHH ARAGT QAW Jd0E ST SF FhieT gAR
ZaRT U aw HES F 10-20 Tl F AT RE A eH &, AAT §H Slecah H P
FH G FEAT ABA &1 Ahed gHA ST P saiaq TE off v & o el dt ) gaer &
T ... (eTEUT). ..

TF AT HGET - o 80 33|

N shywer SWaT @ g E T v 4, S 7 e o 3k ov ww A & @wEdy
dk W AR 3T, 3 A scllFT P E I H ulshar iy gl

3UEHTETET FQICT, H U ATCIHA § oA P IRAET AT TRl § I are
AT # S false F sallh glosd &, 3o Rfcgd T & Tl g7 W sallhl Al IE P
H g RN HEN| STASH S, §H MU HRAEd HAT Aed 8, MUh a3t & g
Rgid &7 & TEA &, 39 SN Fea qEd §, & 1 3HA AgHH A &, ofhed gAN e
H A &, &F g uga € 5 gE uRRAT o TEY O% oes Ul AfteT g 39S Jg
3RIATT T TR & fF gl Ffer Jg g & TR wolf a9t & Fier salfed & &F
® X I

Pl JFRX F 3fdgrd & I F H 3R AT 9o AT § F F5 I3MRaT IR e
producers & HIeT AT A DIFH ol H AR AR Pl ABTT M ASCIIHOT 1972-
73 H g3m &l 1976 #H =Coal Mines Nationalisation Amendment Act, 1976"
T & I & G IRRA IR FE&e
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procducers & HidT AT H BISH 31 T3 Usde ol glesd & ASHT olloial &
WA T A T/ Anl S+, 1993 #H Coal Mines Nationalisation Amendment Act,
1993 WA frar amar, S 3ddd 3R 3R TS producers & 3ETET UG ST
IR At AT F B FTFA & 7 M g W vee F @A producers F T end
usersﬂmﬁ?mmmﬁﬁﬁ?mﬁaﬁﬁmﬁ, 1996 # notify T
IAT| UK a6 e ATATERAA, underground and surface both, & #AgA ¥ [k
F 3cdeT 3R coal liquefaction & & end users #ATA g Ffea Fra #ABEHT &
foT graeme @ 12 Jem$, 2007 @ notify R I

# Tgi TUSE FEAT AN B THAG G & AIH F Hel dF F privatisation
A F S A A | T AT Tard W AR e wmiEt @ awe aF s e
T o7 6 &7 3T privatise HT I8d &1 TN privatise el & HE el 6l gl
Frer 37 IS & @YU Flourish HWM, Hgel fovaEe dsir & I Flourish &N 3R
& Pl i3, RAIeT 3R aer foease & 6T Agg &9l T FUAT gAR 2T dI Fafead
W%mﬁs’aﬁ',mwmﬁléﬁmﬁﬁrewirementﬁé‘@ﬁg@
& genuine private players & S& 3MHET AT deIT| PR §H 39T AT F, o
Fr MT F g WIHC N g7 W o AT dEd &, df Jot & @Y industrialization
FT 8T IR 3PR e & 1Y industrialization T dES &, a 3o f i@ &
el FIH F3T Factor §, TSHST 3cUCA §H SN & SIET T gom AR 38 &1 v
Frer AT & W@ g 38 I fr T FE F T H gH 5T amendment H OHT o
T §1 38+ ATLTA § U A FAA A 3ualfeyr ¢, growing coal demand &I T &HTe
¥ fAU transparent manner & Heq ABTT & U FId scliFq & 3ecd WA & o0
g oo weqd foar amr gl

Nationalized coal sector 23 # @ H 3Ucletcal H FARTT #A & fow
dominant role play &Rdl IgaM, VAT & MU 3RAET A g1 dfdd Iad & AT coal
mines & AFT A HT &THAdT & FHel JUT 57K fov alRa aifd & a8 technology,
skilled manpower 3R state of the art equipment Witd &l H ¥l dTel ol THA
F AT H @A §U WER CaRT captive end user F captive mining ¥ faT coal
blocks 3Efed #al & HEU F Tg Uil RIR &1 75 T
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# gAgr § o Heol 7 gAR S AN eI A 5H ST A SRR & & & § H
215 coal blocks & 3eea Ugel har a=m a1, e & 10 & faRed frar am@r 3k 10
#H & 2 coal blocks &I ... (cgaumnT)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Minister, how much time

will you need?
AN shuywrer FREAEE - W, 10-15 e ... (@@auR) ... F@ # 3% conclude

# g7 Ud AdT S, F1 #H conclude X g2 3T d (AR & §1 ... (gauwD). .. dfov,
# Sedr conclude aRar {I ... (cgaYE) . ..

SHRI T.K. RANGARAJAN (Tamil Nadu): People have raised so many points.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): He 1is answering every

question.
SHRI T.K. RANGARAJAN: No. ...(Interruptions)...

THE VICE- CHAIRMAN (PROF. P.J. KURIEN): He 1is doing that. He has

answered in brief.

ot slysrer Srware ;. gfew, # balance TG AT gl W, ee 207 coal
blocks adopt f&U v & &2 @EY @ o Fo od Ru &, safaw & 3HH clear
T ATEdT {, dr Government sector # 96 coal blocks f&U 1T &| A¥E 3AST Fgal
a1 fF 36 AT 46 ¥, AT FT 9 §aT W Al Private sector # 99 U aw & i UMPP
F 12 coal blocks feu atv| ... (gaue). ..

A IR, e : 39F IeT T&F TG a9 F L

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have already asked one

question.

AN .. R : e LT Fad fr At F 353 w1 & & 138 blocks =¥
& Real X ar e, $ier sf3ar & AP g

sqgaTeger (M. NS, FRIA) - S g, dfovl

A Ay STEFEAE - A AGAT Feod @ g & RY § R A, 5w w
AFE I H WM oA §, 9 A I AR clear I AT dUEAT § fF W bidding

process ¥, competitive bidding &
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e NfETE i Teed 9 T State Governments & & & STWIN| SHT @is o
3 AR WHR AgT ol Ig Tk Iad [OAv a1d §, 5@ 39 competitive bidding
system H <gaEAT N M W g1 T§ ot Tuse frar aar § F power, iron, steel,
cement sector ¥ blocks & bidding 3TeRT-37elT &S ST, dfh Rl YR T
sectoral imbalance =T S| I§ §H TGl P HTGET FAT AES &1 3HeWET-3719T bidding
& 3 sector #H engaged companies #H & competition g

W, # Ig FAFCT § & HAT-HAT A 3MRAAIT A g FHA B gHal HIRAYT ¥ g
Wwﬁﬂaﬁﬂvmg%sﬁaﬁgﬁtaﬁaﬁmﬁﬁwaﬁaﬂimm
Fd & & 39 3AsAc & d1g ... (cHauw). ..

SHRI M.V. MYSURA REDDY: Ultra Mega Power Project got licence

...(Interruptions)... Again, you allotted the blocks.

N shusrer SRETT - T, UMPP & T gda 37cldT & cuaeam $I §, 98 AR U &
%crag?ra%—i’r%l ... (cgauwT) . ..

wm:hvm:ﬁav&%aﬁﬁ;maﬁm

ot syt SEwWETT @ AT F Y F 3 2010 H & AN UH ITT TT FAY
TS &, S W A9 & HEATT X W § 5 wow & AR Aaed FF & o wEar &2 o
T a9k APT, 37 FAN A RO 3 F a5 Igedt & TOU & UG 31T 9l A HIS
Rrd & 1 &, # g qeal F Y HOH 3R Fr g &6 g7 a3 fovar sl

THE  VICE-CHAIRMAN (PROF. P.J. KURIEN) : Okay, Thank  you.

---(Interruptions). ..
No, no. No time is left. ..__(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, he has not replied to a very important
question which is very relevant to this Bill. The public sector companies
are kept outside the competitive bidding. 1| would given a specific

example of Rashtriya Ispat Nigam Limited, Visakhapatnam.
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4.00 P.M.

The are knocking from door to door to get captive coking coal blocks
and they are given the most uneconomic mines, whereas, the private sector

is being allotted the economic mines. ...(Interruptions)...

SHRI PYARIMOHAN MOHAPATRA: Sir, the Minister state that the genuine
private players come and give proper bids and how bid amounts will be
appropriate when they are unsure of crossing the Jairam Ramesh hurdle.

That is a big hurdle.
aﬁﬁmrm:w,ﬁmmaﬁmmmméﬁ?mw

el & o 8 I« F 91 captive coal mining & fAu St o ufsas Vv & Ffcw
$r gAR I applications §, 39 T entertain Far smwam|

THE VICE-CHAIRMAN (PROF. P.J_KURIEN): Now, the question is:

That the Mines and Minerals (Development and Regulation) Amendment Bill,

2008 be taken into consideration.
The question was put and the motion was adopted.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We shall now take up Clause-
by-Clause consideration of the Bill. Clause 2. There is one amendment No.

3 by Shri Prakash Javadekar.

N sfiysprer FAESHT - W, W WFHTAC & gR FH S HAA TAT IST, IH A STAT
ar & s €1 He has not replied. He said, "inability".

g penalty gl @M THhd| It is not a matter of penalty. See, you

cannot create two distorted regimes wherein one set of people will get
the mines by auction and the others who have got it free, they should be
charged. 1 asked Jethmalaniji and he also confirmed because he was
referring to his name. It is legally possible. You must assure that you

will look into this.

st shusrr ST @ W, Hd AT FEESH ST H AR H AT A
FRAT A §1 SFGSH SN, Fg Mrel possible g ¥l H 0@ TE IRY AT § H
P! 3T withdraw # ST 38% AT 3R #S 3R [ehed Aok MWW ar 39 [deq
FI A Fr gH PIAT HGT
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Prakash Javadekar is not

pressing his amendment.
Clause 2 was added to the Bill.
Clause 3 was added to the Bill.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Clause 1. There is one

amendment No.2 by Shri Shriprakash Jaiswal.
Clause 1- Short Title and Commencement
SHRI SHRIPRAKASH JAISWAL: Sir, I move:-

2. That at page 1, line 4, for the figure "2008:, the figure ""2010"

be substituted.
The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The Enacting Formula. There is

one amendment No. 1 by Shri Shriprakash Jaiswal.
Enacting Formula
SHRI SHRIPRAKSH JAISWAL: Sir, 1 move:-

1. That at page 1, line 1, for the word "Fifty-ninth", the word

"Sixty-first" be substituted.
The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.
SHRI SHRIPRAKASH JAISWAL: Sir, I move"
That the Bill, as amended, be passed.
The question was put and the motion was adopted.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, Shri P. Chidambaram to
make a statement on the situation caused by cloudburst in Leh in Jammu

and Kashmir. You lay it on the Table of the House.
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STATEMENTS BY MINISTERS
Situation Caused by
Cloud Burst in Leh in Jammu And Kashmir

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Sir, | made a
statement on the situation caused by the cloud burst in Leh in the Lok
Sabha yesterday. 1 could not lay it in the House yesterday. 1 lay it on

the Table of the House.

Hon. Members are aware that a massive cloud burst occurred in Leh
after torrential rains lashed Leh and its surrounding areas at about
01.00-02.00 hours on the intervening night of 5th and 6th August, 2010.
This triggered flash floods in Leh town and surrounding areas of
Choglumsar, Pathar Sahib, Phyang, Hanoyogma and Nimu. Since the tragedy
occurred during the night there has been substantial loss of precious
human lives. Damage to property and disruption of communication and

services have also been widely reported. A full assessment is under way.

As per the Government of Jammu and Kashmir®s latest assessment, 179
persons including 6 foreign nationals have Ilost their lives and
approximately 400 persons have been injured and treated in various Army

and other medical facilities.

There has also been extensive damage to public utilities, viz., BSNL
exchange, civil hospital, airport, drinking water supply works, National
Highways connecting Leh-Manali, Leh-Kargil and also to private

properties.

On receipt of the information of the cloud burst, Government of India
immediately swung into action and responded to the requirements projected
by the Government of Jammu & Kashmir for undertaking rescue and relief
operations in the affected areas. More than 6,000 personnel of Army, Air
Force, Border Roads Organisation, NDRF and ITBP have been deployed along
with rescue equipment to assist the civil administration in relief
operations. Large quantities of tents (800), blankets (6,900), tarpaulins

(620), Mattresses (1,000), food packets and bottled water have been sent.
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Contributions from the charitable organizations and other sources have

also been airlifted.
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Apart from the medical teams available with Army/CPMFs/State, etc.,
one medical team consisting of 8 Doctors and 4 Nurses along with 10 Qtls.
Of emergent surgical/medical consumables have been deployed in the
affected area. Additional medical supplies are being dispatched. Medical

equipments have been sent to the affected area.

The Civil Hospital has been made functional and two water
purification machines of 4,000 liters per hour capacity have been
delivered at Leh. An additional water purification plant has also been
sent. Sufficient quantities of chlorine/water purification tablets have

been dispatched. Thirty percent water supply has been resumed.

Fifty civil aircrafts were deployed between 8-8-2010 to 15-8-2010 and
more than 7,400 passengers have been evacuated from Leh to Delhi/ Jammu.
These aircrafts have also carried more than 25 tonnes if relief material

to Leh, free of cost since 8-8-2010.

Air Force has carried out 202 sorties and airlifted 269.64 tonnes of

relief material and equipment and 789 passengers and 15 dead bodies.

Prime Minister®"s Office has announced an ex-gratia amount of Rs.1

lakh each to the next of kin of the deceased.

The focus 1is now on the restoration of road Ilink and
telecommunication for which Border Roads Organisation and BSNL are
working round the clock. The Leh-Srinagar road link has been resorted and
Leh-Manali road is open for light vehicles. Nine BSNL towers have been
restored an mobile connectivity established in city area. Landline
connectivity to be restored fully by 31.8.2010. Heavy machinery have been
airlifted to Leh to expedite restoration of road links. Bailey bridge
components are also being airlifted over the last few days. Electricity

in Leh town has been restored.

As on date, RS.429.24 crore is available with the State Government in
their State Disaster Relief Fund (SDRF) account for carrying out rescue

and relief operations.
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A High Level Central Team consisting of Union Ministers, Shri Farooq
Abdullah, Shri Ghulam Nabi Azad and Shri Prithviraj Chavan, visited the

affected area on 07.08.2010 to assets the situation.

The situation is also being reviewed continuously and the Ministry of
Home Affairs is coordinating with all Ministries/Departments/agencies

concerned for convergence of the rescue and relief efforts.

The thrust now will be on the rehabilitation of the affected people.
The Government of Jammu and Kashmir has been requested to assess the
damage and submit a detailed memorandum so that necessary assistance is
considered by the Government of India for relief operations as well as

long-term rehabilitation.

I would like to assure this august House that Government of India
would extend all possible help to the government of Jammu and Kashmir for
relief and rehabilitation of the affected persons. | would also be happy
to receive suggestions of the hon. Members in continuing to provide

comprehensive and optimal response to the people in their hour of need.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now we shall take up the
Personal Laws (Amendment) Bill, 2010 for consideration. Shri Veerappa

Moily.
GOVERNMENT BILLS
The Personal Laws (Amendment) Bill, 2010

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): Mr. Vice-

Chairman, Sir, | beg to move:

That the Bill further to amend the Guardians and Wards Act, 1890 and
the Hindu Adoptions and Maintenance Act, 1956 be taken into

consideration.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, we want to seek
clarifications on the statement made by the Home Minister.

---(Interruptions). ..
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That will be taken up later.

-..(Interruptions)...
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SHRI P. RAJEEVE (Kerala): Sir, so many statements are pending.

--.-(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We will take it up.
---(Interruptions)... It will be taken up, but not today .

---(Interruptions)... It will be taken up later. ...(Interruptions)...

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): You fix the time.
Whatever time is Tfixed, 1 will come and you can seek clarification.

--.-(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The Chairman will fix the

time. ...(Interruptions)... It will be taken up. ...(Interruptions)...
MS. MABEL REBELLO (Jharkhand): Sir, ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN):Now, take your seat, please.
---(Interruptions)... You can"t speak from there. ...(Interruptions)...
If you want to say something you, come to your seat.

---(Interruptions)...

At goEifa vag (BR) @ W, Tg deT f afsdl F Aeer-3reeT A 3 W R
... (c"aue) . ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We have taken not of 1it.
...(Interruptions)... Take your seat. ...(Interruptions)... Don"t waste
time. ...(Interruptions)... That is taken note of. Ms. Mabel Rebello,

take your seat, please. MR. Moily, please.

SHRI M. VEERAPPA MOILY: Sir, while it is a very simple Bill, it has
far-reaching consequences in so far as it relates to establishing gender
neutrality in our Personal Laws. We have started a series of amendments.
In fact, 1 constituted a Cell in my Legislative Department to scrutinize
all the existing laws and wherever there is gender bias, we need to bring
about amendments to create gender neutrality. This is one thing which we
have done. In fact, in the National Common Minimum Programme of UPA-1 we
have taken initiatives to see that complete equality for women in all
spheres of life will be made a practical reality, especially, by

removing
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discriminatory legislations and by enacting new legislations that give
women, Tfor instance, equal rights to ownership of assets like houses,
land, etc. We have now proposed amendments only to two of the Acts. In
fact, many more are to come and we are going to make a series of
amendments. Ultimately we will not rest till our Personal Laws are made
gender neutral. With these words, | commend this Bill to the House for

consideration.
The question was proposed.

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, | rise to support this Bill.
I totally agree with the sprit of the Bill. But if | understood the
Minister properly, this gender neutrality will apply to all communities
irrespective of their faith. That is the direction in which we are
moving. | hope it is so because you are subsequently amending the Hindu
Adoptions and Maintenance Act of 1956 to provide the mother with the
consent of the father and the father with the consent of the mother equal
right to give in adoption of their children. This is a big debate which
started in the Constituent Assembly itself. It is not only a question of
gender justice but also a question of giving equal opportunity, equal
protection and equal rights to all people irrespective of caste, creed,
sex, religion and region. That was the aim of our Constitutional makers
like Dr. Baba Saheb Ambedkar, Shri Anantasayana lyenger, etc. Everybody,

at that time, opined that we must make a beginning.

When Pt. Jawaharlal Nehru brought the Hindu Code Bill, there was so
much opposition, Shri J.B. Kriplani stood up and asked, "Why aren"t you
bringing codification of other personal laws?" At that time, Pt.
Jawaharlal Nehru said, "The Muslims are not ready for that.” My point is,
after 63 years of Independence, the country has become so much matured
and we have learnt so much by our experience. We have to initiate a
dialogue, a debate, a step in that direction. Just now the hon. Minister
said that he has set up a Cell. Sir, setting up a Cell is not sufficient.
You set up a Committee or a Sub-Committee and then start initiating this

debate across the country. I am not saying that you
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must rush it through and then you Tforcefully implement it on other
communities. My point is, marriage, divorce, adoption, inheritance, etc.,
on these mattes, there cannot be any difference on the basis of religion.
After all, we are one country. Article 44 of the Constitution says that
we must strive towards brining a Uniform Civil Code. This has been
enshrined in our Constitution and we have all agreed to that. But we have
not moved, so far, in that direction. This is the right opportune time to
initiate a discussion and also identify the areas where we can make
forward movement and then show to the world that we have really matured
and there is no discrimination on the basis of caste or religion. Sir,
even many of the Muslim countries across the world, have common laws. We
are a forward looking country; we are a secular country. We believe in
equal justice to all sects of the people. But we are not able to move
forward simply because of the vote bank politics. 1 do not want to make
any criticism against political party on this issue because | want some
concrete steps to be initiated towards the issue of brining a Common
Civil Code for the entire country. Common Civil Code or Uniform Civil
Code does not mean a Hindu Civil Code. It has to be acceptable to all
people. We have to take the good things from every personal law, codify
them and then move on. This is my submission. The Supreme Court, a number
of times, umpteen times, at least 20 times, has advised that the country
must go in for a Common civil Code. The 1995 Sarla Mugal®s case; the 2001
Daniel Latifi"s case; the 2003 John Vallamattom®"s case; the 2007 Igbal
Bano"s case; then the famous or infamous Shah Bano"s case are there
before us. Late Rajiv Gandhi had moved in the right direction. But
subsequently, as | said just now, because of the political situation at
that time, he had backtracked. Thereafter, even the thought process was
not initiated properly. Unless we, the law-makers of the country, cutting
across the party line, speak about the need for enacting a Common Civil
Code, we cannot expect ordinary people of the country to fall in line. My
point is, a woman is a woman. Whether she is a Christian, or a Muslim or
a Hindu, how does it make any difference? Divorce is divorce. |If you

divorce somebody, then you have to give maintenance. It is a human
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activity. Religion has nothing to do with it. Religion, mostly, is a way
of worship. We are not supposed to interfere in the way of worship. We
should not do it. It is their personal belief, personal liking. There are
so many sub-sects even among the Hindus also who adopt various facets of
worship. We are not supposed to interfere in that. But the question is
about the common things, as | mentioned earlier, about marriage, divorce,
adoption, maintenance, inheritance, etc. These are the major issues where
the country needs to move forward. The hon. Minister just now gave an
indication that they are trying to identify such things and then they
would move forward. You concretize it. I am not saying that you bring a
law tomorrow or a day after tomorrow or in the next Session. But you have
to move in that direction with a concrete agenda for discussion across
the country. Let there be a national debate, an enlightened national
debate started by the Law Minister of the country, who himself has got
knowledge on the subject, who is also aware of the feelings of the people

of the country.

Common men, irrespective of their affiliations and beliefs, feel that
a Common Civil Code is the need of the hour. But, unfortunately,
political parties are shying away from it; they are not brave enough.
They are not able to muster the courage to bring a Common Civil Code
thinking that it may affect their votes. We have the Common Civil Code in
the State of Goa. We have so many examples where common laws are there
across the world, where different communities are living together; the
Muslims and the Christians are living together. They are governed by one
common law. There are no different laws for different sections of the
people. Before the Constitution was adopted, the situation was different.
But, today, we are an independent country; we are a sovereign country; we
are a matured country. After so much of experience, if we are not able to
even initiate the steps, our future generation will not forgive us. 1
hope the Minister has gone through an article which appeared in the Times
of India on 16th, that is, yesterday. It read: "lIs the Government ready
for a Uniform Civil Code after 63 years?" A question has been raised. |

hope the Minister will respond to it, and take
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necessary steps in that direction. Sir, people are adopting dubious
methods to escape from the laws. Some people convert to another religion,
to simply divorce their first wife and go in for a second marriage. This
is what they do to circumvent the law. We had the famous Sarla Mudgal
case in 1995, where the gentleman converted to another religion.
Similarly, we had the case of John Vallamattom in 2003. The Supreme
Court, from time to time, has highlighted the desirability of achieving
the goal set by article 44 of the Constitution. Nehruji, at that time,
said, "People are not yet ready." Today, with all the advancements,
scientific temper, technological advancements as well as the maturity
which the country has achieved through democratic practices, we must
really muster the courage and be brave enough to move in the direction of
brining in the Common Civil Code. This step is a small step, but a small
step in the right direction. 1 appreciate the initiative taken by the
Minister. The Constitution of India guarantees equality of status and
equality of opportunity to all citizens, irrespective of the fact whether
they are men or women. It provides that the State shall not deny to any
person equality before the law or equal protection of laws, within the
territory of India, and prohibits discrimination solely on the ground of
sex. My point is, it should be said, "solely on the ground sex of any
community, of any religion". What is the sin committed by the Muslim
women? What is the sin committed by women of other religions? There will
be resistance. I can tell you, Mr. Minister. When the Hindu Code Bill was
brought, there was resistance, at that time, from the highest quarters. 1
do not want to mention those names. Still the Government of the day, our
forefathers at that time, mustered the courage and started codifying all
these. That is why you have the present situation. | want to see a
situation where there is only one Personal Law for everybody, be it, the
Hindus, the Muslims, the Christians or even those who do not believe in
any of the religions. They must be governed by common laws, at lest, on
those four factors, as | told you, on matters of marriage, adoption,
divorce and maintenance and inheritance. These are the areas where people

would not like to see one law for one person and another law for another
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person simply because they
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profess different religions. What has religion got to do with all these
things? As 1 told you, my simple conviction is that religion is a way of
worship. You believe in a certain path. You profess your religion. There
is absolute freedom in our country. Some people say, "3 SEHTI"| He feels
that he is God, or, that God is there in him. Even with him, nobody is
quarreling in the country. That is the great freedom India has given to
the people. That being the case, why should there be any discrimination?
This is the second point which | wanted to make. And, this was included
in the National Common Minimum Programme of the previous Government, that
complete legal equality of women in all spheres of life would be made a
practical reality, especially, by removing discriminatory legislation, by
enacting a new legislation that gives women, for instance, equal rights
of ownership of assets, like house and land. What are the steps, concrete
steps, which you have taken in that direction? Mere pronouncement or
appreciation from this side is not going to suffice. We need concrete
steps. The Government must move in that direction of making the

commitment, that they have given to the people of the country, a reality.

And whatever mandate the Constitution has given us through article 44
should be really practiced in principle, and then, we will be able to
really hold our heads high and tell the world that here is a country
which has got a common law, where there is no discrimination on the basis
of religion, there is no discrimination on the basis of gender, there is
no discrimination of the basis of any other factor. All are equal. 1 will
be happy to see that day, and 1 hope, the hon. Minister who has taken
this small step in the right direction would take further steps to take
this forward. 1 would earnestly urge upon him to assure this House that
he would take steps, appoint a commission, ask the Law Commission, or,
appoint a sub-committee to study all these aspects, come back to
Parliament within a period of six months, by the time the Budget Session
meets here. And, then, let us all join together and move forward. Then,
there should be an enlightened debate. This is not aimed against any
religion. And amongst friends from different communities, including

minorities, there are a lot of well-meaning people, in all sections, who
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will be happy to join that debate and conduct it in a proper manner,
leaving the fundamentalists way behind. That is my only appeal to the

hon. Minister. | request him to assure the House that he would take the

needed steps in this direction.

448



I once again compliment him Tfor bringing forward this

legislation.

ANt UIE redt (3T weRr) : 3UAATETET S, AORT H el TA W g, A AR
T E, A gOT WER § RAE s Xead § Ol sewleee dal 39 g13H @ adTe|

THE VICE-CHAIRMAN (PROF. P.J.KURIEN): Shrimati Prabha Thakur.

B, 9T BN (ISR : 3UEedeT S gegarg| # faeger fafr & Aeeia o
TH. dROAT Agel 3R 30 TWHR N 37 9d & v, 39 HAGAT & v 3R 570 ddcaaierdr
& fow qurs o aedr § fF ARes’ @ gEEa Ram & fAvw # § Raw Fed 3o @
F g R Afgenst &7 FAEa el W, o IA § FE IS ® 90§, FAeR i
#H §, 3¢ 3 do= & U, 3% AU 39 § v U S A ImaRIehdr & @A F
e 7E foufa aAfgemst & g1 el o, ded-foms & dmasE o, T @ A dF FS
WRETT @ & FRoT, A F e 38 @g & RO TAS H FEN IJFAGAT &1 Ty
T A A g FERURT ¥ & R Foduw S E, a8 99 &, T F Fodas g el
ST &l BAST H AE AT Tl § IR GT AT I A 3§ AR A oAl AT AT
gl 3R fRell g & Rar & e @ & a F@ atfad AT gel, o9 s@ e H
YR a1 STl § aF 319 AT % 38 @A #§ O &1 T Fgl § Sar g2 gdr sraen
& ded 3ol Ul @@t d 9gdr 6 ear oor g E B & §1 ¥ g RIfEd @A
# SEr g W g, Fih g8 U G, SEl Ig SERehal 3 IS ¢ R wsfRaEl @ gensd,
g Safa 3 o ¥ f6 aRar et g, &g @ & ¥E S o 3 oas § R ar ae gl
ar #eE 8, ke ar afear @ SY, IF HeR AGT 8l UH I S AT ANMGY, AT FeA H
AH P S Tolm?

W, 36 &0 A -t SfeAr g8 €, S e g Sar § R 98 & Fel @
A QT FA E, WX ool IR wguer oo, WO afewr g ¥, S sy A ww
qediars, fgedrars, R AN, FERar e @S Ay ... (EEEuE). .. RS
S, Y FYAT S H AH N F Fhd &, T Y@ A 3o AH o NSUl S IR
SR AT, a9 3T Afwe| ... (FUEYUT) . .. S YR IRT WS, a9 39 difereem|
g W g R o dfew g8 €1 e o A 2w & A A ufeg e @ @ g,
wifar A, #ig damfas gt 3aRer & o7 @ &, @sfhar agf a6 9T & &
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A & &3 &, dowas H, 39 H, ToEia #H, I9RMaT H, g a7 A, @5 i
asfhdl # aER fHer §, 3vee A fRar g1 WX, 39 & & $eedl A 9 9l&mT &
aRome 3 €, A &F d@a ¥ & wsfRat & ufawd os @ #E agR @ ¥, A A
BTl 5aT g YAIOIT glar & TF 3eR Sfedl & s & U JawR e, df @ A9wr
ASSAT GATOIT T bl B

Teel AfgeT dgd AN Fer Af, @ Jold awed S A FeHw A K Afore
e & FAer Rufa & §, sofov sae ameor A aREear § 3R gEd e,
AIRuIforeer, A9R ferAT &, grassroots ¥ U RFEH HAT| S§ 3ol Ug fFHar, ar ofier
A S o 6 39 AC gq §9 § - woedfa, gueefd, gaadfa, sb@ifs ofer @y,
Tt & Far 3 &, 36 ufd, 3% oS, 3o AT & gonuel| ofee Fglew, A
3T arell o Tg AT AT F 3T FE o SeA fom €, ar R oo, R & B e
T & sew forr g1 s@far & @ gaAs A Aar AR aAgeuied #wea &1 A o wed §,
AftreT el &Y, Fl el W, 3 ARt A, el dadl #F w5 & fomr, w5 AT
F U ¥ g X A a1, Segie & a¥-de a¥ & fRar, S ve s dan, 9
HUAT HH GHSN H FETH g M, I B @ A HUSA FH H UG IS, FAIfh e
¥ A WEr S gl S e A, dr Sl dian g Tofd e St B vk agd 99y
& &, % 38 qu # ARAT FW AE ogen udel| I e o uclem aX W § B seE
HERT {OAT YA BTl Afgen 30T fadwe, fowe fow gdiv @ sremet, @ anedr S, o
WE Heheusg §, A g S H TWHR Fheqag § & da@d & §¥e dF GGad F
Afgem3it & R F FIA G, A S AR GOt aF G A8, AR A T
UEH S, 3o I IE G AR T FHG IR AU @ T 9g T

AEIET, A FH S FAW HRUER & & dgd Tg WMYA o€ § B goadh F o
Aar-foar, 2t & dgafa waegs § 3R PR War 7 ©, o A« w@ Af@EEs A S,
el 3R & g W, s Req AT A Ig AR A1, ST GT H AT F AH @ ST
ST AT P, AMeTdeed FUN| 36 E @ A & A7 § YT H A Sl a1, a8
AT ATl ... (SFqUTT) . . .

st . §F A3 ;A 3R U & AH W, S JEr-FHeoT|

ST WHT SN : Ul AEl YT &K A { FEOT H ST ST § AT FOT & AH A
.. (EaUR) . ..

At A, IHA A™F : TU-FOUT, FAT-HIR, TAA-TRAWER, HT-IA|
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3. T SR : HEled, gl W H @A a1 Fg W §, A9 Th ©N H, Th A A
9% GFAT Uied AT fF 3EH Godied H 3FF AH H ST ST ATl T 3FF AU 3f¥dca
F TFAW A1 AfdheT ST 9 Tl H oo F A fo@ael g §, dF J99 96 9 B
& T #7 A Sd8T| FAT 987 W Had AT T A7 9T 9Ied 87 &2 IHUE SeIareT
g, o FEr o & T Rar @ A gasv] F469? 3 0 #4698 Pea O Aar ar Nar &
¥ TH & A BT 3T el F AH TABTI

TF AT FeE T © Uar a1 g&s &1 A 9Bd 8

3. WHT S} : AT Aded Sedi @ §, ged & AU Ar-Rar At w1 A\ gy ar aer
HAUuh F A g A R FF R oot a7 o 8 gl R A% Rar & a1 &
& Aegar w4t & S §2

AR g7 W g FT TG8T IE-ARER FT o7 37 &1 3T FEANRGT FI Fishiaeh
& I & % EN-gey ryer yela-ey, @A & Qe vk @A § E O A qe
FET IAT, G Fel I ¢l Fgel B Al Yoell P SMaed A Fedd &, :@-F@ H @
Fedl §, et a5 Hafea $T Al @ A TE A T 8 5W WER @, # 3§ qu &M §
& @ Hindu Succession Amendment Act ot 3R Tt &1 off e duleqd & g9 & RR
smafierdy &Yl I TR Domestic Violence Act o$ Right to Information Act o$
IR M FF R F FIFA AR ATAT 3H WHR o §5| Mahatma Gandhi National
Rural Employment Guarantee Act o ardm, fS&# 33 Hrdr Afgasi & #Asql AT,
mﬁmls@m%a@mﬂ@m%ﬁg@,%ﬁﬁnﬁﬂnﬁaﬁ&am%aﬁvaﬁm,
grAfaes, AetOew, FIderfas, Toefaes g0 effc & ded S/ AT I§ WHR Sl HH
R W g, sAfAT T W &

# o RAY il # AR Hed F oA IJHNT e =AgIA| FAGAA d & v T@
o S0 B O gcdh WX o AI-Tcr, el & FAE HOER g, ael f wpfd 3R
HgATd gl g HMYUA 3H 910 A Wifhd AT § & Tar o @ O Aar & 3RaEr S
AR & ST
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Heled, 39k AEIH § 3@ Hedl A H AGNT HA S A o QW and e =g,
ST 9gd AT W W AT A El W, T W FEF TN QN0 & GH P s A
HMARTHAT & A F| BT B FAT ¥, TG W AT P A0 o9 &, e & s €,
Aot 37 Fefell FT oMH TH SU H fhcdel ol & fAeldr g2 Arae Tk gfiderd a1 o wgr
AT §IOTT| SFlefeT SoAT FEIM § 3N Pld B @S S ol &, bkl eilell & ord g
e, A 3R ua Fenm? el # S F AU saar dar fhde A & o grem? #el
frdar & &, Afth 30 @@l @ Far Y, R QU FAS F IR TRAAG A H 3o
AT G AT 71 Pl g S § AR TG T Tl F FlT FoA oOd &, oAl FAT
fre @it i Freiar 37 Jgd & ¥ = Feen o @ e & ¥, AW e @ e e
A FE o, FAE W AT 3 THE I FE A | g d, Jeredr 9@ AR S
T et 9gd & A gl &1 W AT S 9 del S0? 39 v Fa cgew 82

Aeley, el A Afgensit & wufFawtor & fov A &9 & @ a6 FeAr g
SR o H aar o W, a HY Sl AN & agl qemel @ & ded Yol @
wrenfas & 4 Ig HOAR § % ofd &1 & gd-3me R dge dufed & g seR dr
#eler g1

TET FE TR A & B oW F UH TET TN F AH @, TH @ R F AT @t
F A1F for@r ST A1 AF & FETST H g & A fo@r a3 Sdee =i & 9y
& Tg P FA A A FACA? FT Tl W A A &7 FE AT Fgd & B A, IR
AT Flefel S IRT @l Fs Jelleh gl oG, dr 39em 3mer ffear oe ofa & ois el
W, 30 g # frae OHr uferar gieft St 3venm e, 9REr 3R a=9 A% % & HRoT o
&M? Th WE A @ HRAT AR AR HRAT FERA T OIOETT R § IR S 3EA
SR S A aT N § AT ST IHA FAFT B B A A g, A W HorEAT 3R
U e fe@ra §1 39 dlar # 3eEIeT o of| 9gT F18 WS FA | g A A FeT §, ar
ZoTh HRUT g8l W fhdel deme g av §, gl ufeqar o= ar gedfcd oa seai 3R W
F DGR Tl ¢ §? T§ Feell S G ¢, FAAC 3T IerT-37erT Tohsl-gohst H §H AT
afse, afes el & STl g7 O iR, qu-g@ & arft a1 Shaerafiet #a €,
3FR Qg AU FAST TET FA ARAT § Il oA A A @ AR el
delr §1 9 R W A
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FH-FIS B §, qF R & FH A &, 3 FH M, T S @Y & & 76T Hehel,
g godl B Sied St €, 3o Iielel A §, I drell T LA @Al g, MU0 HroSl
&I (@ § IR TWA TS W AR FAT E1 T T F FA o Al €1 3PR S5
& ARl A A A FAE TG A AR AR FE g F g o, 39 A e g,
dr 3 93 soluA ¥ dE S R SN, §H FT ¢ W, W H I8 §| FA & g2 A e
o4 T €7 F GAg @ AR AH Tk HH I &, I A M, g FE W A W
FehdT| GoY St HIH W ool §, 6 FH T 8 o Fohehl g1 g8 o ae S ST 9 &
FHARY o Hehcll g1 38 STdolg 3HS WY TE 3T F? FAT 781 WHR A A T 3qH
THaET € I HRAR & A1 Sar 6 3@k ufd & A 1 S o Te-3me Yqa d@edfed
g, 38 38R gl W) fr deier gl ARl

W, g 99 I ¢ 6 59 g4 Afganit & v Roadis & ad a=xa § & # =@
Feall AN F 7F o AT, F T A § IF 9 AeAfeH egdfa St & sfRemwer #
WA I e ded § RO e # Wl AleRat A Afenst & A amemor
giAfRad a2 wifgu| e &Y W F sfrai gg W El & FS I SR AeAfAR gler
et g1 A o aEdh g, @ o = @ R swd & sEh §g Al W, FAw,
Fifer a8 o U= IR 9T @I Bl =gl &, TMAA & Shelr =g &1 Hol aar & 2@r g
& ggr 3ar frael TafdasT & Siar &1 39 W domestic violence 3t ¥t #ROT ¥ F
g, #ifh 3 e &7 F Gk g1 W F ggl W o] @ N FHEAT 9 39 AT @
ST 81 W, A9 T o HRET, ISl F FAST REU-IU FHAS g1 A TAT A grar ar ol
dAlaa F IA? AT FF ART T IIT B §| APRAT ITd A F qAT AR dARGS FHeT
& wag asfradl @ fhaet ate &1 ot @, wFadlemsi ¥ qoRen @ g1 F adt
3% fau #18 var gelie e gaar, e dga 3 o & 7@ & 7 @, T 386 @
IR Fur W R T E & ag e o BarE ik Seer o d#es & g2 Afgen
FT TR 3T e ¥ Ths WM 3R e ot 781 wiel? 3 = & fow wgr See? safav,
#H 3k AeIH ¥ gAR fae@e AR FeaAMNS AT FA S FT LA A §, $H WER
& AR AT H oA A § o Afgemst wr Fag &, gwsi-ghst A ¢, oA & AR
AW HRER &, e 30T s@d A F0ER & o F:E 2
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3T 3R NTE T A FUFT FAC| FAY T AU HT FHANGE T F FAFT I G
dur d 39 39 R A & o w9eh ¥ Rufor srwe g der @ Smeelt| o, Ig @
STEan o S ARG &1 3 HS aSe & el PR d die off sEEh, ar e ofq &
AR W PR 9fad T § X 37 A1 O 39 It ;R F et & wlRe ¥ w5 9T E
FAR ST R AN &, 9F e Aal, Felod, AW AR FAGT F gfAfS ¥l 3ET sgd dar
& AR @ A 7, s8feT ¥ 9gd Iw0 © % 38 $o HfUeR 6 A

Euasfa AT ferEe §v)

30 ¥ HOHR IY-3eR A A, sfew geEqol e, arfe ag saen dued 99 & gew AR
& 2l 50 GAS & Aol Uty SR UH WY I 9¢ AN AR Ig @A <en afdy
ﬁﬁw@rwmaw,mwmﬂmmmﬁm,mﬁma@—a@
Byl

A AR FEHOT AE () 1 W, H G SN A Gedde ST G § 6 geei
T 1 AR F IR F g IS AT FEE S F FE L

DR. T.N. SEEMA (Kerala): Respected Deputy Chairman, before going to
the Bill 1 have a simple request. Hon. Minister has stated in the
beginning that the UPA Government is committed to gender equality. If it
is a sincere statement please show your political will to bring the

Women®"s Reservation Bill in the Lok Sabha as early as possible.

MR. DEPUTY CHAIRMAN: Our House has already passed it. You cannot ask

here.

DR. T.N. SEEMA: Sir, it is for Lok Sabha. 1 would like to appreciate
the hon. Minister for bringing these amendments. These are very important
amendments to the Guardians and Wards Act, 1890 and Hindu Adoption and
Maintenance Act, 1956. These three amendments which give inclusion for
women in the legal system will definitely ensure the dignity and the
right to be equal partners in parenthood. Sir, these were the demands
raised by different movements, women movements, intellectuals and legal

experts for the last several years in our country and hon. Supreme
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Court had also intervened many times and made very important judgments
which might have inspired the Government for bringing these amendments.
So, | heartily welcome these amendments and support the Bill. But, Sir, |
am not fully satisfied with what Government had done in this regard. |
have two points. My first question is: Why only Hindu women? We know our
Constitution provides for all women in the country equal rights and we
know there are Personal Laws and we fully respect the feelings of the
people in the minority communities who believe in Personal Laws. But, can
we neglect the increasing demand from women and reformists from the
minority communities for reforms in the Personal Law? | am working in an

organization called All India Democratic Women"s Association.

As an activist, | can say from my own experience that there are more
and more women wanting reforms iIn the Personal Laws in the last few
years. So, we request the Government to take steps to implement the
spirit of the Constitutional provision for gender equality for women from
all spheres of our society. Equal rights for all women should be the
central focus. But, at the same time, we are totally against and condemn
any attempt to communalize the demand for reforms in the Personal Laws
and we are against the fundamentalists and their ideologies, as they
unite against women®s equality, regardless of their religion they claim
to represent. So, my second point is, the major issue of gender
discrimination regarding guardianship still remains. Sir, who is the
natural guardian of a minor? There is another law which you may know, the
Hindu Minority and Guardianship Act, 1956. In this Act, there is Section
6. It states that in the case of a boy or unmarried girl, the father and

after him, the mother. Can the mother be a natural guardian?

Yes. This Act says, "provided that custody of a minor who has not
completed the age of five years shall ordinarily be with the mother."
That means, the major responsibility of raising a child up to five years
— which are crucial years—is woman. In the case of an illegitimate boy or
an illegitimate unmarried girl, it is mother, but only after the father.
It is a cruel joke. What does it mean? If it is an illegitimate child,

then mother needs more support, because father can easily wash off his
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hands and
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abscond. But, the responsibility will fall on woman and we call it as
right for that guardianship. If father has become a sanyasi, then mother
will become a natural guardian. Either me or any woman in this country
wants to be a natural guardian of my child or any other®s child, we have
to be the natural guardian. Otherwise, we have to declare that the child
is illegitimate or husband has gone in for Vanaprastha. Actually, it is
like a joke in our legal system. 1 am not a legal expert. But, 1| know
that many eminent lawyers are sitting in this House. | have a simple
question. The question is: Section 6 of the Hindu Minority and
Guardianship Act, 1956, protect the rights of woman in our country. |1
also ask whether it protects the interest of our Constitutional spirit
for gender equality. Section 6 of the Hindu Minority and Guardianship
Act, 1956, is totally defected and also discriminatory. It is framed in
the background of the century old patriarchal norms existing in our
country. The Supreme Court judgment in Geeta Hariharian Vs. Reserve Bank
of India, in 1999, gave clear judgment on Section 6. The judgment says,
"It is an axiomatic truth that both mother and father of a minor child
are duty bound to take due care of the person and property of their
child.® Sir, this historical judgment and observation of the hon. Supreme
Court might have influenced the Government to bring this Amendment Bill.
But, that case was on Section 6 of the Hindu Minority and Guardianship
Act, 1956. Why this Bill is silent on Section 6 and the judgement of the

Supreme Court. It is my simple question.

Sir, in the Statement of Objects and Reasons the hon. Minister says
that the amendments are on the basis of recommendations of the Law
Commission of |India in 1its 83rd Report. 1 would like to draw the
attention of the hon. Minister to the recommendations of the Law
Commission of India in its 135th Report in 1989 on the Guardians and
Wards Act, 1890. It clearly stats that two legal provisions-Clause (b) of
Section 19 of the Guardians and Wards Act, 1890, and Section 6 of the
Hindu Minority and Guardianship Act, 1956-are unconstitutional. That is
what has been recommended by the Law Commission of India. It said that

Clause (b) of Section 19 of the Guardians and Wards Act and
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Section 6 of the Hindu Minority and Guardianship Act unconstitutional. It
recommended that both mother and father be declared as natural guardians
with equal right over the child. It is surprising and unfortunate that
the Bill missed these important recommendations of the Law Commission of
India made in 1its 135th Report. Sir, we know these Acts deal with
marriage, guardianship, succession, adoption, etc. Those are inter-
linked. Actually, the Hindu Minority and Guardianship Act, 1956 was meant
to enhance the Guardians and Wardship Act 1890. Now, we are amending one
Section of the Guardians and Wards Act. So, why cannot you change the
discriminatory clause of Section 6 of the Hindu Minority and Guardianship

Act, 19567?

Sir, we all know that our society is changing. The women are
asserting more and more rights and duties as equal partners and equal

citizens in our society.

We know that more than one-third of our families, in India, are
headed by women. That means women are the main bread earners in those
families. The law and the Government policies must reflect this reality

and make necessary changes accordingly. (Time-bell)

Sir, through you, 1 would like to request the hon. Minister, while
bringing these kinds of new amendments, he should consider and change the
existing discriminatory clauses in other related Acts; otherwise, these

amendments will be contradictory to the existing laws.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, 1 rise to support this Bill,
which seeks to remove the offending clause from the earlier Guardian and
Wards act, 1890 and the Hindu Adoption and Maintenance Act. As per the
Census, held in 2001, the population of the women constitutes 48.26
percent. And, to bring complete equality for them in all spheres of life,
this Government has got an objective and policies, which had been
emphasized by the President herself in her Address to both the House pf
Parliament. ...(Interruptions)... In this process, this Government
realizes that it is imminent on its part to remove the discriminatory

legislations. The laws, today, are not gender equal.
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I would like to appreciate our Law Minister that during his regime he is
bringing in so many radical and progressive amendments in the laws, which
are most welcome from all quarters of the country. It has taken so many
years for us to legislate a law that can appoint a minor Kkid"s mother,
besides father, as a guardian. A society, which ill-treats women has
never been in the fore-front, history tells us. Deep study of
anthropology or sociology or even a very fantastic book written by
Rahulji "Volga to Ganges®, will clearly say that once mother used to be
the head of the society. When evolution took place, instead of progress,
there was retrogression. Women were taken to the backseat. The men became
dominant. The rights of the women were curtailed and they were confined
to home and hearth. They were deprived of education. They were deprived
of any social importance. Days change. When the monarchy disappeared and
democracy emerged, many progressive and radical leaders came forward.
They created an awakening. Especially we, from Tamil Nadu, are very
proud. 1 am personally very much privileged to support this Bill for we
originate from a movement that had fought for the downtrodden people,
especially the women folk. Our founder leader, our mentor and our
Periyar, who is a recognized and reputed leader across the country used
to say that you cannot differentiate between your right eye and your left
eye. So, also you cannot afford discrimination between women and men.
Both are equal. All along his course of life and his path of progress, he
has fought for the rights of women. And, our party DMK, its founder
leader Ana, and, now, the incumbent Chief Minister, Dr. Kalaignar, have
done very remarkable things. And, one such thing is that first we
legislated that women should have a right to their ancestral property. It
was in 1990, which hailed to be one of the very progressive achievements
of our Government. There are, now, women self-help groups. Other than
that, we encourage widow marriages. If a woman got married before
attaining puberty and if her husband happened to die before that stage
she was made to lead a life of widow and she was made to suffer. But we
changed all those things. Instead of just preaching socially, we made

legislations. In fact, the DMK became a political party to contest
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elections only to legislate the progressive laws. Only if we have

power to legislate, we can bring a

460



change iIn the society. So, that was not just in theory. To be in letter
and spirit, we have enacted very, very progressive laws. And, women in
Tamil Nadu are enjoying that privilege. | am saying all these things not
just to support the Bill, but to emphasize that we not only preach, we
also practice what we preach. So, from the initial day, till today, and
even in the days to come, though our women have been given so much of
privilege and rights, nowadays, we have to go many more miles. And, this
is a milestone. The Standing Committee has passed a unanimous
recommendation with regard to this Bill, which seeks to amend this
Guardian and Wards Act and the Hindu Adoption and Maintenance Act. And, 1
am proud to say that | was one of the Members of that Committee. We all
supported that in the Committee. And, I also find it my bounden duty to
support this Bill again to re-emphasize, as a Member of party, which has
always fought for the rights of women and to create gender equality. We
place our appreciation, on record, of the UPA-11 Government, the hon.
Prime Minister, Dr. Manmohan Singh, the Chairperson, Shrimati Sonia
Gandhi, and our Law Minister, who have done so many things. This is a day
which has to be hailed in the progressive path and achievements of the

women folk in this country. Thank you, Sir.

SHRI Y.P. TRIVEDI (Maharashtra): Sir, | fully support this Bill with
all my heart. Our culture or tradition has not seen any distinction in
the genders. And, as it has been stated, we have an old saying in
Sanskrit I9 #A¥E] Ysded IWed dF &adl, where there ladies are worshiped,
God remains there. But when it comes to our legislation, it is very
surprising that it always refers to the male gender. Maybe it is the
Indian Penal Code, maybe it is the Evidence Act, maybe it is the Contract
Act, or, maybe so many legislations, which are pending today, there is
always a reference to "he". It does not talk of "he or she". And, to
obviate that, the courts have said that an argument was advanced that
this is only reference to the male; the courts have said that “he*
includes "she”". That is what the courts have said. Otherwise, there is
always a reference, like, "he" doing this; the Comptroller and Auditor

shall do this, if "he®" has not done so, then, this will happen. So, there
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is always a reference to male gender. | don"t agree totally that the
women have always been on the back side. If you look at the Hindu
Succession Act, the women are, probably, better than men because a
married women gets a share in the husband"s ancestral property as well as
from her father"s ancestral property. But a man does not get a share in

his father-in-laws ancestral property. ...(Interruptions)...
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5.00 P.M.

SHRIMATI BRINDA  KARAT (West Bengal): What 1is this, Sir?

--(Interruptions)...
MR. DEPUTY CHAIRMAN: This is his opinion. ...(Interruptions)...

SHRI Y.P. TRIVEDI: This is not my demand, but it is a fact. It is a

fact that, at some places, the law 1is biased in favour of women.

---(Interruptions)... Well, 1 have no resentment against it, | appreciate
that and 1 welcome 1it. 1 am just stating the fact of law.
---(Interruptions)... The only one thing, which I am saying is that the

Minister has stated that he might bring in more legislations by which the
gender bias will be totally removed. | am suggesting that instead of
bringing so many legislations, from time to time, you can bring in one
legislation, saying that wherever there is a reference to male gender, it
would automatically include the female gender, in the context in which it
is appropriately fixed. 1 think, that will be sufficient. So, several

legislations may not be necessary. That is my suggestion. Thank you.

MR. DEPUTY CHAIRMAN: Now, we shall take up Half-an-Hour Discussion.
Then, we will proceed with the Bill. ...(Interruptions)... It is not
concluded. Half-an-Hour Discussion is listed at 5 o"clock. It has to be

taken up at 5 o"clock. Shri Syed Azeez Pasha.

HALF-AN-HOUR DISCUSSION
Multi-Sectoral Development Programme

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, how much time have you

allotted, Sir?

MR. DEPUTY CHAIRMAN: There are three persons who have given the

notice. Don"t make speeches. Put your question and get the answers.

SHRI SYED AZEEZ PASHA: Sir, on 9th August, there were so many
Supplementaries to this question, but due to time-limitation, Chairman

could not permit all those who were desirous of putting their questions.
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MR. DEPUTY CHAIRMAN: Now, you straightaway put your questions because

there are three speakers.

SHRI SYED AZEEZ PASHA: Sir, MSDP is a very important Programme which
has now become a part of the 15 point Programme. We know that the MSDP
has been allotted 50 percent of the total allocation of the Ministry of
Minority Affairs. In MSDP, only 90 districts have been covered. That
means, 37.90 percent of the total population of minorities has been
covered, whereas 62.10 remains uncovered. As the MSDP is, mainly,
covering rural and semi-rural areas, only 29.25 percent of minorities who
are living in these rural and semi-rural areas have been covered and, 15
States and Union Territories are being overlooked. There are several
towns where a sizeable population of minorities is residing. That is,
near about 338 towns are there where sizeable population of minorities is
residing. There is a need for some other scheme which can cover the towns
which have not been covered by the MSDP. The selection criteria counts
literacy rate and work population ratio s parameters. Actually, the
parameter should have been per capita income, expenditure and
agricultural land households. But it has been restricted only to literacy
rate and work population ratio. Now, coming to various facilities which
are being accrued by MSDP, banking is one of the important sectors. The
Planning Commission, in the financial sector reforms under Professor
Raghuram Rajan, noticed the Jlack of financial infrastructure for
industry, banking and finance 1is an Important sector for financial
inclusion of Muslims and other minorities, but what they are observing is
that financial inclusion has become financial exclusion. So, even today,
there are several things where the banking sector is not coming forward.
So, the officials are not sensitized properly to reach the minority

section.

Another point is about priority sector lending which RBI is taking
care of. My suggestion is that it should be bifurcated so that we can
know the availability of funds for minorities and, particularly, muslim
minorities. Sirbb, the RBI also has powers to penalize those who do not

fulfil the obligations. So, monitoring is also not done properly. There
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is no link up with DRDA Scheme. Sir, | am finishing in another five

minutes.
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MR. DEPUTY CHAIRMAN: No. This is Half-an-Hour Discussion. There are

three speakers and the Minister has to give reply.

SHRI SYED AZEEZ PASHA: Okay, Sir. In regard to education, it is good
that the Government has allocated a considerable amount for scholarships.
But due to some hurdles in the banks because of zero bank account
opening, in so many States, the people faced a lot of problems. The other
day, we were told that this problem was there in Bihar. Previously, it
was there is Andhra also, but when our task force and some voluntary
organizations fought against this, the Chief Secretary intervened. So,
the monitoring is not done properly by the RBI. This is my personal

grievance in regard to scholarship, even though it is a very good scheme.

Now, as per the MSDP, in Assam, 984 new primary schools are being
opened. But, unfortunately, there are no teachers. Only schools are being
opened, but it is not backed by proper teaching staff. In our State,
Andhra Pradesh, out of a target of opening of 100 schools, only 74
schools are being opened. But, on the other hand, in Hyderabad old city,
more than 300 schools are being closed. This aspect also needs to be

looked into.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI SYED AZEEZ PASHA: Sir, only two more points. Regarding
Anganwadis, near about 35,972 anganwadis or mini-anganwadis are there. It
is nothing but a drop in the ocean. | am told that in Bihar and M.P.,

they have not even given any sort of target,

MR. DEPUTY CHAIRMAN: 1 think, you have to conclude. 39 &ide[s HIfaT,
el |

SHRI SYED AZEEZ PASHA: Finally, Sir, 1 would like to say that the 15
Point Programme also deals with the recruitment. As we are living in a
transparent society, | am concluding by saying that in military, only
1.64 percent people are being recruited from Muslim minorities. When a

question was asked by the...

MR. DEPUTY CHAIRMAN: This question relates to Multi Sectoral
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Development Programme. You cannot cover everything in this.
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SHRI SYED AZEEZ PASHA: Sir, the Multi Sectoral Development Programme

is a part of 15 Point Programme.

MR. DEPUTY CHAIRMAN: Please, this is not a discussion on this. |1
agree with what you are saying. But you have to restrict only to Multi

Sectoral Development Programme.

SHRI SYED AZEEZ PASHA: Sir, the issue of providing employment
opportunity is also one of the important factors. (Time-bell rings). But,
unfortunately, only 1.64 percent people from the Muslim minority is there

in the military service.
MR. DEPUTY CHAIRMAN: But this ha nothing to do with this question.

SHRI SYED AZEEZ PASHA: So, the Government should see that sufficient
number of people should be recruited from the minority communities,

particularly, the Muslims. Thank you.

MR. DEPUTY CHAIRMAN: Next is, Mr. Mohammed Adeeb. Mr. Adeeb, you have

to restrict yourself only to Multi Sectoral Development Programme.

A AgFAT I (3R W) : W, TE FA [SHT Sa gH @elt # Fer o,
e aste & IE FALTA Srem §, §HA AN B Tg I AT AT F 15 AT FEHA A
m@ﬁ%@,wﬁ%%aﬁmmmﬁlmwﬁaﬁsﬁma@
Sard 3T AT F 90 das RBRcae & 3ufvede Hr a9 &, S&fh Haa I Ar F 90
Bffcae # i dwas ARew f digerE & 39¢ v Far sffve Rar e sdifar #a
Tg REARA I I A Ao, A FT FwGeE & AR Burdde & @arend A 9
€, & 30 off sud A A g1 FHiaT # wedr § 6 39 AqY urw ee w0 Al & 2

st sumesmufy - Ad-aE, 3T Sfaw)

M AgFAg 3T W, 15 AT FEHA H Ig FEl A A K dF @ SEr A
T Harel far o1 e Sfard & ek 9-8-2010 HT ¥E AT AT fF 2008-2009 H
537 d& e, 2009-2010 # 699 % Tel, A 2008-2009 #H 82 I3 9l feam Iram
3k 2009-2010 # 108 &3 FT9AT f&=r I
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Akt 7E 3N d& A gan I & AREARS # gEeAe, SEdr aEdr 87 wde g,
Wﬁmmaﬁ%m?m?ugmaaawahﬁaﬁwaﬁgm%lmsﬁﬁrﬁﬁw
TGN AT §F §, TE A ABANS §, S 87 WdT ¥ W AN H gH UF WA ¥
FAeTA & SINT g5 W@ & Afhel AR adrdT ¢ ST gER, N FAT F HlAw Tg Hel
T % 3§ & v sl g gARe X @ € 3R 3§ F AU g @ el @ o | §1 g
F 3y Pod &8 e # TF o 3§ AR F e aE g § T TF RS gl e
FET FE Sff T & fb 3§ A o arehe & o W@ g1 # #@N Fgey & qoer gedar § &
AT F Tg T OSTIRT § SN A HOF TAS AT AT gl ASH ST AT AT o
argaAre Bfgae # AffeRer & v wi.dsr. # gwR A r &1 g37 95 9ar oo f&
# 3c WY & Feg Biegge & Alfdex § 3R & T & # v T AR 3% g
3TN AMACRIT FHIM| AfheT ST dF N I8 H15 [P 7 S| 987 58 I T 710,
o & 52 H3 T & T

HT RO #79m oF § 3R WER &1 &7 & § & 52 FT FIC §¢ T, g W
THe @il T §, d 3 SR W G AT §, ST W AREHA el g @ AT e A
FIECY FI sl Fofll & AGSN ATl Ig 15 T &IFA # a7 Far = a1, O 389
e Al oG Tophele W3S 1992 F Wil 1§ | 3§ awd HowR FAG TG IS A
g &l AT AT fF most TN Ihas FEIWAS @ AT SMCAT| SH Hoh H USRA
AT o Ao AR 3899 dgd A H FIR Ig 9 A 747 {6 Al e wrEse &7
Uk S oAU SAE EIT, 3P g E, o A I Sw? o F wawe war g, ar af
2008 3R 2007 & SEE I £l

At suwaafa : 3T dET, T8 o BEme § ... (cHaune). ..

M AgFAg 3dT - a¥ 2009-10 & FAE G A § W, H F Ree @1 @A IR
SFM| Uk HaTel & Sfad H FE garar @ g fF 15 gy FEEA F dgd. .|

st sumafa @ I8 RBEEIE ARARG W A4 §; It is on multi-sectoral
development programme.
M AgFAg IT : W, multi-sectoral development programme &

.. (FEAU) . ..

SHRI SYED AZEEZ PASHA: Sir, we must have a discussion.

---(Interruptions). ..

Mt sgmemafa - I 3EHR oW BERw AGT, 7 sEd w1 mwfea a@ 2
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st sgwesmafy @ ST, FET W gEe e & M § U Agaqyl fIeT & &= A
Uk I A forar I@m & We have stopped the debate and taken this up. So,
this must be concluded. 3PR 39 ST §HAY o I6d &, o HH Ig ara # & &
FEAT TSI ... (ST . . .
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—-{xil—*nl:u}—- Sir, we must have a discussion ; Ly 30 duw g s
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M Fgd TGN (Ge@E) YAl 3UEAITT Agled| Hatd ¥ § fH gHA u@l
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A gogad g : W, short duration f3ERE & a1 5@ W &E ¢ To9m|

MR. DEPUTY CHAIRMAN: The rule is very clear.

M Foggd IqdY © W, A FA GHY H d JAH FqE, dAH FES AE 38 G|
SHR g A FEEN §I T aF TN HiwS K WA FHA U AE BRAr TR, q@ aw
I AEAR AHS G 3T g

it 3TEsafa @ A 9N Wi I@AT gl 3T HIRM AFC T short duration
discussion & fau aifew &fSwl g8 short duration discussion & foar amwerm,
Fhifh half-an-hour & scope &A §, A half-an-hour & a1 THAI g7 &l
9|

M wgoggd aqddr - i@ SN, 39 FAT WEA €2 &4 short duration discussion
FT Afed g &7

A sygamafy - FiE gAY A &, T A A B, §HA q@ll f3d9C # stop
FHh half-an-hour discussion & forr § 31X @ o= ST €1 1 have to stop it

exactly at 5.30 p.m.

M Fegga Iqdd : R 39 g Ig T fem W € T short duration
fSEhere 39 9T gl SueT. ..

M sgwsmafa @ 39 Afcd ¢ 9Tl 7 39 W short duration fE&Ree fear &an

Mt gogga aqdy : W, & & &4 short duration BERE W AfRE & & El
W, 3o HH gFd A AN o GO G0 87 UiEl, AN & Y{ § Seer. |

MR. DEPUTY CHAIRMAN: I agree with you but you have to.

--(Interruptions)...

A wegmad agdd : W, g short duration REme @ Afw & w €
.. (gau) . .

SHRI MOINUL HASSAN (West Bengal): Sir, my name is there. My party.

--(Interruptions). ..
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MR. DEPUTY CHAIRMAN: No, it 1is not there. This half-an-hour
discussion is not by party; you have to limit yourself to the time

allotted for half-an-hour discussion. ...(Interruptions)...

SHRI MOINUL HASSAN: Sir, please allow me to speak for two minutes.

---(Interruptions)... 1 would take only two minutes.
MR. DEPUTY CHAIRMAN: You have to keep the time. ...(Interruptions)...

SHRI MOINUL HASSAN: Sir, please allow me only two minutes. 1 shall

conclude my speech within two minutes. ...(Interruptions)...

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, short duration.

---(Interruptions)...

MR. DEPUTY CHAIRMAN: I need a notice. ...(Interruptions)...

A goggd aqddt : W, H zES AU 3UR g Aifew I &M T A short
duration f3F@aa & fav @ag g QST ... (wauw). ..

SHRI MOINUL HASSAN: Sir, please allow me only two minutes.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Put the question if you want a reply from the

Minister. Otherwise, on the questions also | would. ...(Interruptions)...

SHRI MOINUL HASSAN: Sir, in the Joint Session the President has
mentioned about MSDP by saying that it is a "good start". But 1 have
seen the data. There 1is a big mismatch between allocation and
disbursement so far as the MSDP is concerned. It is only 5 percent. |
would like to know from the hon. Minister the real situation at present.
Secondly, the MSDP has 1identified 90 districts which are minority
dominated. 1 mean to say that 25 percent minorities belong to those 90
districts. Is there any idea or opinion to reduce this percentage from 25
percent to 20 percent? ...(Interruptions)... Deposits are quite good in
the minority dominated districts, but there
is no investment for minority people, especially young people who

are working in small industries.
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---(Interruptions)... Fourthly, 1 come to education. (Time-bell rings).
Provide new schools, colleges and quality education in those minority

dominated areas.
o symamafa - 3R R SN, 3T Faa v & FaEd qfBu

st 3.H. Rg (RTA Jone) - 3TEHa #Agley, # AWG AF S & I§ Fgel
W{%Multi Sectoral Development Programme & St fS@l & 3MYR §=ram aram
g, T AT sdlleh, dEdie AT FHSA A MY IMUR G, aAifr S AT d€9s & AT g,

st TH FUE AT (e : W, FoR FARA & RANE F a1g 7§ 3gama far a2
ur 6 Regede & FHAAR & g MF T F AR AQAOF T F g WS §| gE
fr g reede & MSDP ThE @ @] fRar o1 3R sEs dgd W Regrae # 90 et
Fr Rfega frar a1, oo & ferR & off @ @ 316 et & Rifvga frar mm

HEleT, # dereiled AAT off & AR ST 3001 ot 73 §, 3o IMHR c¥ad T agdr
{%W%@W%mwﬁmﬁmﬁaﬁﬁmmwmaﬁ%ﬁv
500 FNE TAU 3HEcA N F FA HIAT| MU IJg 500 FIT FUAT 39 3MMAF  gar
darforer fasra & fav 3 qff aw@ @ Development & fav smefed fam #giew, # s
AR § AT A S F FE A Agen o dar & & @ §, dfee s@er agude
8T T & AT G & W 87 I IUA NG FH AU q9T FA AT, FTAT AT HAT WR
TF F T g3 & A A §I §? IR T AN g3 §, A T FT W PRy F W@ §?
FT Ig 4O FET FTAT JAM? IS Tg 9T @ Al AT AT AT dgel feAr g1 .. (@HT ]
Eia)...ﬁsﬁmméﬁ%mﬁﬁwaﬁaﬁ?ﬂ%mq\mq\wgm%l
FIT 3Th U ATACRIT Her & Hs RAeea § & 90 Tt & o afY 379 AaRds &
Egevde & fow, 3% gaehior e & PuseRda R @ §, s @@ v w &
€T g T g7 H ugIm 9 I3 S F AR dk W ¥ san F RER & fav
Tihd 500 s 9T fohe FEufd & €, 389 Saoivdc gum a1 g ge? .. . (SYAUN). . .

AN gmgsmafa : 39 Rfle 79 SR, 39 3T a9 @eH SR .. (FIUA) ...
3T A Rde & ® &)
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SHRI RAM KRIPAL YADAV: 1 am going to finish. 3sl @ 2o & Toee &
A AFCHEA T gl TSI WIS § I’ W A F ded Hee IAaRir Hr
AT Tietel & a1 Fer a1 Y| 3oar o 3rcfore IS @eet & ard #6 &1 &, # @
SR A IR ACIH § AAT FA S F g S A 3w Far fufa g2

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS AND THE
MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED) : Mr. Deputy Chairman, Sir, 1 am grateful to you. 1 am grateful
also to all the hon. Members who have expressed their concern, and 1 am
conscious of the fact that hon. Member, Shri Satyavrat Chaturvedi, felt
that half-an-hour discussion was not enough for the large number of
questions that are in the minds of hon. Members to elicit information on
this issue. But, | can assure the hon. Members that if there is an
opportunity for a more comprehensive discussion on the state of welfare
of minorities under the UPA Government, we will be very willing to give
them a more detailed answer. But, it is important, in this half-an-hour
discussion, to establish one or two important features because they lead

to some misunderstanding and some misapprehensions.

MSDP is essentially an area-development plan. The area is selected on
the basis of how much minority population lives in that area. And also,
how much below the national average, in development indices, that
particular area is. It is not a plan specifically targeted at any
particular community. It is an area-development plan where everybody can
benefit, but by the very nature of focus on that area, one assumes, and 1|
am convinced that that is how it works, that more people who live in that
area will be able to take full advantage of that particular programme. We
have selected 90 districts on the assumption that 25 percent or more, or,
20 percent population with at Ileast 5 lakh actual population of
minorities is an adequate figure to be able to seek and address in terms
of overall perception and overall delivery. But, as the hon. Member said,
this is only about
30 or 32 percent of the total population of minorities in our

country. It does not mean that we are
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restricted only MSDP. The 15-point programme applies to the whole
country. For instance, our scholarships are now almost in the range of 30
lakhs and we have a target of 24 Ilakhs for this year alone. These
scholarships apply to every nook and corner of our country. Children from
every nook and corner are getting these scholarships. All minority
communities are getting these scholarships. These scholarships are being
encashed as well. Therefore, when we hear large-scale complaints that
bank accounts are not being opened, we do refer them to the Finance
Ministry and the RBI to enquire whether there is any truth in them.
Perhaps, to some extent, there is some possible dragging of feet by some
banks in some places, but we do know, it could not be on such a large
scale because the large number of our scholarships that we give, the
cheques that we issue, are being encashed by the children for whose

benefit, the scholarships are given.

Sir, there is some disquiet expressed about priority sector loans.
There is no doubt that over a lakh crores have been given as far as
priority sector loans are concerned. However, there is a constant enquiry
whether a particular minority is getting these or not. 1 must admit that
the figures that the Government has today are the figures which are of
all minority communities, that are notified as "national minorities”
under the National Minority Commission Act. Today, the break-up for each
community 1is not available with the Government. Wherever break-up is
available, as indeed available in the matter of scholarships, that is
apparent and available to the public. And, the good news for my learned
friends here is that Muslims are taking more than hundred percent of
their allocations and we would like to see other communities as well —
Parsis, Sikhs, Buddhists and Christians — taking the total allocation for
scholarships that we are giving them. They are much below hundred per
cent. We believe that NGOs working amongst them should encourage and
motivate them in order to come forward and avail of these scholarships

because they are extremely useful scholarships.

Sir, on the issue of monitoring, it is indeed very important. What we

have for monitoring is that the 15-point programme 1is reviewed by my
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Ministry and then, we send the 15-point programme reports to the
Committee of Secretaries. Finally, it is sent to the Cabinet. Twice in a

year, the Cabinet
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actually looks at the entire lay of the land, as far as the delivery of
the 15-point programme is concerned. We are there only to monitor and
supervise, but actually, the delivery is done by the line Ministries. The
MSDP programme, even for the 90 districts, is not a replacement of the
line Ministries, but only a top-up. So, wherever something is being done
by a line Ministry, if in adequacy is found, local demand based on the

local 15-point Committee"s perceptions are what we respond to.

We try to ensure that the product goes to an area which is minority
dominated area. Sometimes perhaps it happens that land is not available
in a minority cluster and, therefore, the school of the ITl or whatever
project we are giving goes to some distance away from a minority cluster.
We do examine, to the best of our knowledge, whether that is being done
for bona fide reason or it 1is a mischief that 1is being played
deliberately by someone. We have not received a large number of

complaints, therefore, | would assume that by and large things are going

well.

Sir, even in those States about whom questions are raised repeatedly,
I have to say that we have no reason to complain about State Governments.
There have been State Governments have taken a little bit longer in
response to giving us proposals and then giving us utilization
certificates. It is not true that only five per cent have been utilized.
When we give the money it takes time for the State Governments to

actually use the money and then finally send us utilization certificates.

For supervision purposes, we have ensured that all MPs and MLAs of
every respective district are on the 15-point programme, so that in that
very situation, regarding their home territory, they can actually see for
themselves whether the right proposals are being made and how those

proposals are being implemented.

I will urge the State Governments in case there is a complaint that
State level committees and district level committees are not meeting, and
I will request all my hon. colleagues present here that they in turn

should impress upon State Governments that this is a very noble thing
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that is being done and they should not be tardy in availing the

opportunity.

481



Sir, we have also trained retired officers and other public-minded
persons who go as national level monitors to each district and give us
reports about how it is being implemented, its impact from the upon

community, and the response of the local community.

My friend, the hon. Member, has said that although he has been
requested to be the MP in charge of Badaun district, he has not been
informed. We will, once again, ask the State Governments to ensure it. We
have now decided that we will write directly to the MPs as well. Names of
MPs as well as national monitors and their contact numbers have been put
on our website. It will be available to everybody. If there is any
problem, in any area, we have also established a special help line and
telephone numbers are available on our website. If there is any crisis or
any complaint about any of these programmes, it can actually be conveyed
during daylight hours through the special help line to the person who is

holding the position and answering the calls.

Sir, as far as Urdu schools are concerned, as far as the issue of
recruitment in military is concerned, as far as monitoring by the RBI is
concerned, and as far as the decision to use the Block rather than the
district as the unit is concerned, these are all issues that do not
necessarily fall within the mandate of my Ministry. Of course, the
Planning Commission is involved at one level when the schemes are made. 1
think if the hon. Members have any interesting ideas that we could
actually filter into the next Plan, the 12th Plan as it is prepared, | am
sure we will have a better model of MSDP for times to come. At present,
there is no proposal to reduce it from 25 per cent. Let us see how it
works, and how the scheme is implemented. And when we come to the end of
this scheme at the end of the XI Five Year Plan, 1 am sure the Planning
Commission would take a serious look at such proposals as the hon.

Members have.

Sir, as the last point that 1 might make, there is a lot of cynicism
in the country for a long time and that cynicism finally found itself

reflected in the findings of the Sachar Committee. We are making a very
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sincere and honest effort to reach out and reach out in a manner that we

are able to bring the
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majority and minority people together, so that they know that we are
focusing on those who are disadvantaged and who have felt as if they have
not had a voice. We want to do it together not by keeping people apart or
by making them drift apart but by bringing together in a total national
effort. When the minority and majority move together, our nation will

succeed. Sir, | am thankful to you for this opportunity.
MR. DEPUTY CHAIRMAN: Last query from the Chair.

I am the only minority Member from Karnataka. But, 1 have not

received any information about monitoring for minority area in Karnataka.

SHRI SALMAN KHURSHEED: Sir, 1 will certainly look into it.
---(Interruptions)... I will explain. Mr. Deputy Chairman, Sir, let me
give my difficulty. Wherever there are senior Ministers and wherever
there are senior people like you, who hold very high offices, it is
difficult to put them under the chairmanship of a District Magistrate.

So, we have been a little careful about ensuring it.
MR. DEPUTY CHAIRMAN: I am asking about the monitoring system.

SHRI SALMAN KHURSHEED: Yes, Sir, I know. 1 am grateful to you for the

time given to me. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Thank you. ...(Interruptions)... Mr. Satyavrat
Chaturvedi is giving a notice for Short Duration Discussion. It will be

discussed.
A FAId TG - AGAT ITEAIT FEGT, EHA IR FA SN F GRS

ar g1 o, affhe grend S §aT of W €, 3dd d € el afeT, siEe, 3o
WA W AN I T i e B

MR. DEPUTY CHAIRMAN: 1t will be considered. ...(Interruptions)... It

will be discussed. ...(Interruptions)...

M Fegad aqadr - A s BEr & AU 39 gwd gRR W AT, 38 9@
&F 39 W Tdl S
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A TH FUS AGT : W, A M UH FATSA RAT U1, AT A S oA SAE AQ
fem

GOVERNMENT BILLS
The Personal Laws (Amendment) Bill, 2010 Contd.

SHR1 PYARIMOHAN MOHAPATRA (Orissa): Sir, | rise to support the Bill
for the steps which have been taken and express my disappointment for the
steps which have not been taken. 1| thank the Minister for bringing in
mother as a guardian along with the father. But, in case of the Hindu
Adoption and Maintenance Act, now, your new clause 8 provides that any
female Hindu who is of sound mind and is not a minor has the capacity to
take a son or daughter in adoption, but, she would not be able to adopt
unless she gets the consent of the husband. Why this proviso? Who will

determine whether she has the capacity or not?

Sir, 1 happen to be a founder of an orphanage 37 years ago. People
come to me. Women who are separated come to me fro adoption. They are
married but separated from their husband. They are not divorced, but they
have been living apart from each other for years together. Such women
come to me and ask for adoption. 1 then explain the law to them saying
sorry we can"t oblige them and ask them to get the consent of the
husband. Now, hon. can she get the consent of the husband when already
there is a disharmony between them and for five or ten or fifteen years,
they have been living apart? They are professionals, but, they cannot
adopt. The hon. Minister may kindly take note of this and do something

about it in future.

Sir, Venkaiahji said that we are a mature country. It is indeed
surprising that we make such statements in this House when women can be
paraded naked in the streets of villages with everybody assaulting and
molesting them in public. This is a beastly situation. We just can"t call
ourselves civilized. With this kind of savagery happening quite often in

this country, how can we keep
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on saying that women are now educated, they have a place in the
Panchayati Raj, Municipality system, etc.? How many women can go and have
a safe and sound walk, let"s say, at 9 or 10 o"clock at night, on the
streets of the National Capital? Not even our MPs can go out. This is the

maturity of this country.

We only talk of mothers, Shakti, Durga, all these kinds of things
without imbibing the slightest of that spirit of being a mother. And
particularly, about the Muslims, to how is it that we have conspired
together to keep them like this? Among the Hindus, they are treated like
chattels. Among the Muslims also, they are treated like bonded labourers,
second class, third class citizens. | support Venkaiahji when he said
that we should evolve together a uniform code sit together; we are not
doing so. It is all vote bank politics, appeasement. Every political
party is indulging in appeasement. For a woman to come out of all this
and to be able to fend for herself, she needs recognition, symbolic
recognition, status and right to property, which many hon. Members have
pointed out. It is not merely saying that Kunti Putra Karma. Biju Patnaik
did it. This great national leader and statesman, late Biju Patnaik, when
he was the Chief Minister, he said, mother"s name should be compulsory,
father®s name should be optional because fatherhood is a question of
conjecture. For school admission, he did it in 1991. He made a provision
for joint pattas in the names of husband and wife, and to the then
Maharashtra Chief Minister, Shri Sharad Pawar, he advised, 1 was present
there at that time. He said: "Please make it that from father, the
property should go to the mother first, and only on the death of mother,
the children should get it." What is this sad spectacle we have today
that mother is one of the co-sharers? If there are 5 children, mother
will get 1/6th share. Why is this? How can the mother be equated with
each child? This is atrocious; this must be corrected. Or course, the
Maharashtra Succession Act has corrected it, and the equal rights to
husband®s property which Dr. T.N. Seema and our friend. Prabha Thakur,
espoused, one hundred percent. | agree to it that whatever property,

landed property, all immoveable property, must be together in joint
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names.
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Kindly do it. If you do not do it in joint names, a husband can always
kick out a wife and the wife will have no remedy. The day property is in
her name, still, there will be violence, because with the Domestic
Violence Act that we enacted here, today, no Indian woman is safe from
her husband. Unless a change of mindset takes place, unless we invest in
education and the right education, the educational syllabus is changed to
give pre-eminence to womanhood, to show respect to woman, the problem
will not be solved. How many people have respect for womanhood in this
country? I can"t say. But my feeling is, the male chauvinism is so high,
the rate would be 90 percent of men don"t have respect for women. So, let
us have a social movement. Let political parties get together to take
this up as a social action programme to ensure that women are respected,
children do not learn to treat women as mere sex symbols or object of

enjoyment. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Shri D. Raja, request Members to be brief

because one more Bill has to be taken up.
SHRI D. RAJA (Tamil Nadu): Now! Now, we will take up one more Bill!
MR. DEPUTY CHAIRMAN: Yes.
SHRI D. RAJA: 1 don"t think so.

MR. DEPUTY CHAIRMAN: Don"t say that. We have to sit and we have to

complete it.

SHRI D. RAJA: Sir, | rise to support this Bill. 1 consider this is a
step forward in our collective struggle for emancipating, empowering our
women, and it is a step forward in our collective struggle for gender

equality.

Those who have studied the classical work of Friedrich Engels, a
close associate of Karl Marx, "The Origin of Family, Private Property and
State" would understand how women have been downgraded, degraded and
deprived of their due place in the society in the course of history. Sir,
in the struggle for emancipating our women, Dr. Ambedkar played a very

outstanding role. He was one
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of the greatest champions of gender equality and women empowerment in our
country. It was Dr. Ambedkar who moved the Hindu Code Bill in the
Constituent Assembly on 11th April, 1947 and the debate on this Bill
continued for more than four years. Dr. Ambedkar, at one point of time,
had to resign on this issue saying that this Bill was Kkilled unsung.
Through the Hindu Code Bill, Dr. Ambedkar wanted to reform certain
things, namely, right to property, order of succession to property,
maintenance, marriage, divorce, adoption, minority and guardianship.
These are the issues that Dr. Ambedkar tried to deal with in the Hindu

Code Bill.

It was Dr. Ambedkar who really initiated the legal battle, the battle
for constitutional safeguard for our women. That is why even after he
resigned as Law Minister, Dr. Ambedkar continued to play a significant
role in getting these issues passed by the Constituent Assembly. That is
the reason why newspapers on 26th December, 1950, in fact, claimed that
through this Bill Dr. Ambedkar tried to remove the legal obstacles in the
social advancement of women. It was followed by a very significant

comment by Justice P.B. Gajendragadkar and 1 quote:

"1f Dr. Ambedkar gives us, Hindus, our Code, his achievement would go

down in history as an eloquent piece of poetic justice indeed."

That is what Justice Gajendragadkar has said. Now we are trying to
take this unfinished task left by Dr. Ambedkar forward. That is what 1
find In the hon. Law Minister, Shri Veerappa Molly, and the unfinished
task of Dr. Ambedkar has to be carried forward in achieving the goal of
emancipation of women. So, it is a battle. It is not a battle of one
party or the other. It is a collective battle. We will have to carry
forward this struggle. But this piecemeal approach will have to be
changed and we must strive for a comprehensive reform covering all
segments of our society. Here, | think, there is a need to take the help
of the Law Commission and the National Commission for Women which can
work out a strategy for collective reform, which will finally ensure the

gender equality and empowerment of women. Here 1 would like to say that

489



the Bill relating to 33 percent reservation for women, which was passed
by this House, is pending. 1 sincerely urge upon the Government not to

delay the Bill any further, take it to the other House and get it passed.
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While supporting this Bill, 1 sincerely appeal to all sections, the
question of women emancipation and empowerment should not be looked
through a narrow partisan prism. It is the collective responsibility of
all the parties, the society and the nation, as a whole. If India is to
emerge as a really civilized modern nation, we need to give our women
their due place and rights 1in our society. We need legal and
constitutional safeguards for that. In this regard, this Bill playas a

role.
With these words, | support the Bill. Thank you.

SHRI BHARATKUMAR RAUT (Maharashtra): Mr. Deputy Chairman, Sir, while
I rise to welcome the Bill and congratulate the Law Minister, Shri M.

Veerappa

Moily, 1 also find it my duty to pay a rich tributes to the
relentless efforts made, for the uplift of women, by leaders like Mahatma
Jotiba Phule, Chhatrapati Shahuji Maharaj, Bharat Ratna Dr. Ambedkar, and
Bharat Ratna Maharshi Dhondo Keshav Karve. They really fought
relentlessly for the uplift of women. Sir, as the Law Minister said, it
is a very simple Bill, but it will have a very, very long-lasting impact
on the Indian society in general. Therefore, 1 wish this Bill is passed
unanimously and implemented immediately. Sir, while talking on the Bill,
I also subscribe to the view expressed by hon. Shri Venkaiah Naidu that
why it should be a Hindu Bill. In the Statement of Objects and Reasons,
it is mentioned, "There is a growing demand for making laws fee from
gender bias and to provide legal equality to women in all spheres of
life." This is common for all religions. If you are making a law free
from gender bias, it should also be made free from religion bias. My
humble request to the hon. Minister is that make this Bill encompassing
all religions, all faiths, all spheres of Indian life. Having said that,
I wish to bring to the notice of the House certain things, which 1 have
in mind. Sir, the Guardians and Wards Act, 1890 and the Hindu Adoptions
and Maintenance Act, 1956 are being amended through this Bill. The

Guardians and Wards Act, 1890 was made 120 years ago and the Hindu
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Adoptions and Maintenance Act, 1956 was made 54 years ago. Since then,

the
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society has changed; the nation has changed; the aspirations, resolutions
and dreams of the society have changed. The working style of the
Government has changed. When we look at these laws, how many times are we
going to amend or correct these laws? Therefore, we need to give a fresh
look to these laws. Particularly, the Hindu Adoptions and Maintenance
Act, in my opinion, needs to be scrapped and a new law, fitting to the
new society, should be brought in. I will give just one example. I will
not take much of your time, Sir. 1 come from Mumbai. There are many
asylums and ashrams where you get infants for adoption. There are so many
difficulties if a good, young Hindu couple goes for adopting a child.
There are so many rules, regulations and hurdles that it becomes very
difficult to adopt a baby or an infant. As it is the need of a couple to
adopt a child, it is more a need of that infant to get the guardians. But
the child cannot cry and say what his needs are. Therefore, you have to
take a humanitarian approach and make the law in such a way that adoption

becomes easier. Sir, 1 will make one point and then finish my speech.

My experience is that it is easier for a foreign couple, a couple
coming from Europe or the U.S.A., to adopt a child from India rather than
an Indian couple, adopting a child in India. This is because the adoption
laws, perhaps, are easier in Europe and the U.S., and they are more rigid
in India. So, my request to the hon. Minister is that while we are
discussing the Adoption Bill, kindly amend the rules in such a way so as
to make adoption easier. Unless we do that, the Act will remain only on
paper. Yes; you have given more powers to Indian women. 1 congratulate
you on that. At the same time, you should also take care of the

grievances that I have put forward. Thank you, Sir.

MAd 7 R (@ wew) @ 3ueefd #@giey, # “"The Personal Laws
(Amendment) Bill, 2010" %Wﬁa’lﬂﬁ%ﬁt@ﬁg‘éil 3qgAMfT S, &or @
FAgEa H ARt Hr ol wemerer M g & A oY AREmt A E Re F
SigHaqt FagR F RFR e U3 W &, 6F Tod 3o Ied e gl § afd
BU AMWOT 3R YA F1 RER s Sr g1 Afgensit & og@ ufd A qwd g osEd
3 & fAU @ A #% Adus R T e aRa e § 3 3@ w5 & e @ 3w
fadas g
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R s F sl RwR & §, O9F 3R W I8 fadws amr g1 Afgensit
SN F g & gU Ieg Ak HOER GeT A H faRr FH dwg wr AR @r
agd IS a1 ¥ AN #N ST A 3@ R N aER S FeH 3orm §, d9F 9gd @ Ireer
FCH §, olfchel 3Tl 38 IHHRAT W UATdeg a9 o9l ST &, o6 HAfgell AR&T0T fadges &
qia &t Fr a1 3 B

sggamafa off, ToT @ & o Afer 3ReTUT el 93 HHEHY AR I3 SR & a6
TFAAAT AEel & T § I g AT, Al olieh @ & ol qAH e T & /e
T ST E, N aF a8 O dere § AR e A e g 9% N oot & dfed § 3R
frgr aiR@ 8= A T Fo) AT 3 T §1 ARl & AT H I§ FaT 3odT ¢ o Afg dunfaw
FOFER & & 9fd Fag et IR &, O A Afgen 3Reor fadwe & e sde eiRar
Fof & &7 T8 W TEg H GEAaT W oy 35 @S gar &1 ARemit @ dwfaw
FwRT & gafoord s @1 F6e & S dEa §, 39 dad ) ARest Ak A ot w7
AT Tl HTT g, ST Afgem 3RETUT ¥ wie g

50 Od & #Aegd ¥ AT #7N St 3 S geee o &, & sar v sae g
&1 AN gIellh T SEA OIET A HMYA ¥, AlhT H HMYUA & AeAA § Ao A
FAfeFar R AR FAS f AT | agd gEm oo @, sefov s e @ & w@wa
A § AR gEHr GAAA A gl At H AT AN SN @ TE I A G H
Afgemst & dwAe IWER T W g [FEIH F GRT WS F @ & g8 s
gaad o & S § & g7 Qs &1 @@ o1 & 37 g1 B aRa w=E 57 5H
W& T o &, afcd 3w IES FE T A g1, dlfh HEG A HAT & AR AfGenst Hr
o dufas 3fteR B 3R 3 el & @y gAe & g7 9R F 5 T 9 [ o
Fr gferar 7 o BTER oI Th|

maﬂtﬁ?rsﬁ,ﬁﬂwmrﬁaﬁﬁiﬁksﬁwmwvﬁ%ﬁ:ﬂwmrﬁ
TWHER o Aot gfear & a3t & el gea & & fav dugdal ik w@rea
qegrEi A gurE gfded sReror e iR 3@ gue 9RumH e g dme @ fAd @ g
Afgemd X @1 SFAeRar goe W § 3N R & Ay f SEAel o 3 Sua §He @
g 3R AT 98T W "FAAT e A 3R Al deH At F oS gRumE dEe
@ @ &, 370 F=ar ou g F FA WS ¥ IR FeA @ Dot F dEd gger S
FHAT T HFA o &
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AR, #H AN SN F FE A€ R TR § F gAR o F A o Afgen deh
A T §, 3 @l A AR A geet A Wl & ARER Fo, # Sh 7w gRkea
R gah @Y & # 30 FOFF & A o @ FEd wA g AR IS F{I el FoaAT
fear, sa% fow # geg & o mrd g, uegarel

AN T FAOT A6F (ER) : AT IUFAUTT Heled, H TR AR T HAl
§%W§§wm@mwwmwww%m%lwﬁmﬁ
AT FA S & 9fd o MR cued X §, gl e U6 §gd Agcaql e &
HIETH & 39 ey H. ..

AN Iqgsafa @ 3T 3T He ¥ A ST W@ & T 3 e W AR

ot T g AeE ;G WL &% permission A& # agl ¥ o AT F FhaAT

AN WA : Permission o=l A, FIIfF NMUST AT THT W AT 3T I&T AT
39 g3 S & e ¥ 91T H W@ A, SATAT IeAehr of1H 31T IgT AT

ot TH FUW W@ : T, A IO R @ A F AGAHT FH S A R TG @ IR
FeA 3o § AR S ARemt & wufFdawor & & o oo @ §, 36 vE FE A
&1 FH BT & AR 9€ Sgd Agcaqot F9 g

ARG, FAN ARG WEPIG H, TWEHA W ST AGd IE TEHW WA @ § fF
A & dgar IR I F oag F & ARt A 3k g IR 3VER A& B T
Sw e & & a7 & s dar g1t B, 3 e & AdA Si@r o7 S g1 F@ W wh
gfees @ g, S gAR ¥ & fov Rar &1 vy {1 Agey, o g & wermr smed
HEET ARGt T 8, G8 MR A3t F HWER 7 Aed, Afgenst # sder gF T F
fF & @ae & & a9k, & @ IR & S Iuen Ul g Y, O # @werar § %
AT ST 2R H Mol §C 63 I @1 AT N AR AT F 649 ¥ A gdw F @, A
Tg HGTE HE A FE oondl §, FAk & o U F g d9H, g A A
e €,
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6.00 P.M.

TSTEY T FET AT g1 fsheldl &1 §AR @ o fegrdiel #1 3 & v wgred 4 &
FH fFar ar 3 d@ar o F uE gAdEEE HA B FOEr g@ell, @eae §AS Se,
TRV R AN R & HR/HR F 9, ST R wE qd g@disi d U doT & iRae
S AEIqeS H ==t o A or. MEE s, AT T S S AEIABT &
gFa & fow, alr 3 92, 38% Qv & Agcaqel &1 | Aglew, nh AT A& H
# 39 W Orar & 991 &%, ofhd 371, fieRg 3mesa o o @9 & @Er o1, A
S A IS 3 A9 W 3 N F AryHw § derere oA # w1 Ao g
Fr S d@rg oA, 3THr i APE S HT FE Far

ARG, 3T g4 U1 TgE &d &, 3Ua 3= ol @ Ie gem 6 gAN aRd™
AT F & g war o, foEed oSt & gy Afgemsit & @l @ v aregar o

HIR T IREdA H SN AT gAR FHETYEY IS AHAGA TF o S8 Th &3 3fiarele
@ TaEd far R @A A S pAfEr off, 9 wAed gl W, A Iq@w Gwdr § &
Wﬁyaﬁaﬁ,ugagagﬂ?ﬁmaﬁ%, 25-30 AT Ygor T 3§ R Hr Sregar oy,
AfreT Pl T oA H 3 3§ T T FACT F AT AT W, W F$ examples
g, ofre & sahr o=t @l axen wean # wHear § R 5w o & vw Ao 307 ¥ 2
6 a0 3R qRY F S AW ¥, 3H g T I FARD oS €| Jg Th Tgd o9
A ¢l 59 e @ AR F1 MYOT Y W@ &, 30 MYOT F FAFA o & fav AREa
AR W 3w o o F ACAA ¥ FAS F HX TG T FIAPN HGA S 3R At
N FgFEA fFeEm, 3= 3T 3RER Foem AfRgad Rt w® 3@ e Fa F Aad @
AT & e Th g ST Hifady TG Seem AR Afgemsit #F A= fAewm, 30 3fd
MM|mmwwm$mm#mﬁa§Hﬁmmﬁ
URT §g H Al Foem W, FAN & Y YU & § 3R 3 AwRwar ¥ e &7
- g El .. (FHT A D). W, A’ Afgenst A o WAl I Sed @
Ay A @1 B, TET I ST FH X W OE, AT o oM A ogrem A o Afgensd v
AT AT T E1 3T O Fs 8 AL &, T80 Afgensit # AR IR FHer
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ar @ 39aT caliber s @@ @Hh| 39 3T caliber & AIH ¥ I AU TH YgdA
FAY HT HH FAT &1 S 0 TART § - 3T ol & Aol H Tl ST AT Fer o wor
BT, 3 Y AR §aS SIglel o 33 #T HH & W & AR s off giRca 3¢ Mo
g, # gawar § 5 W & T 3RS 3caw ¥ F I 39 gl @ ded e
YAl IgAleT Sellel & dH Il ol HAGlGT, H IAGT daFd o oid gU I §H IECECI
RS XAl § AR AT FN S & 9fd 3R oadd w1 € e WY-E FAS H
e S o IEAEAC §, S dh 3e¢ ¥ e AR F R AR W gEST F FAE ST
F EAT & d9h, T T H G HeRN, dd d& AT AR T U 3oodfd 6] X Fohdl
AT J§ qE FfAHR Tl oo SN, FEA $H T HGL ol &, 38F a6 Wl 3
AN S T BT Fd &, as a Minister, 3@ # o & HHA FHST difh 38
I ey B T W AN AR G F FAGD O S FH IR FAN U IJE ¢ HH| 5H
&er T ML G 9 d TdNsd @il el, AT gdsd gl Wel, a9 de # FHstar
g o & iy TR Fr deder A e gl gafaw A g 5@ e @1 wHde wa ge
A ST FATCT AT §l U

st Ty wwe (RER) @ @, Fa1 AU A1 g7 82
ot sgwamafa - S &1 3T ww & 9 & & &t g
STATEMENTS BY MINISTERS
Setting up of A commission of inquiry on illegal mining
oA symamafy - R S, 39 WedHAT o = Afaw

e w1 FR (o wifdarer qRam) ;o Aglew, # 3uw @b A el gifess &
IR & fAFAfaf@d aded |em geel W @ §:

gl & &, ol 3w & v A & gy & FRoT W afafafy o ger, R v
¥ 3391, NG, HY Y&, Feded 3R aar 7 9¢ 75 2

g & auf A - FROT A HAY GofeT Hr geendt A Frofr HOw 9fE g7 ¢ T
FHAENT FIIfSA 3 Uod W I & IR T o U, GAd amud sdeare gar
YOG T A &, & 3w 3k e R gaat @ g9y 99 goa #
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Tgd W RAE s &7 § 50 T2 A AR Fha A § & Afde woat 7 dy &9
q a9 R FEE WUeR & ol e 3R AN 3 @ Well, HIE,
gRaes 3N Ea 98 9= w8 @1 B

FeT WHER 38 AT & 9 gl § 3R To7 WERT & 791 afaamssmsit
gonfedt & gUR & AU oHMaR Feme o @ &1 af, 2 F 3y el fr geaA’ el
o R & oS W g

3T 3H FAT H TERT WA F R A Feg WAR A o JAEET s,
1952 #T URT 3 & Tgd g AT H TUYA A Fr Aoty foar g, o gega: @ &
forw gem:

dle e R Al e & IN-FREh Tl 3R AR qur aRdgd & FEEd 3R
drar i S e 3R FERa wE

Tt afgaat, wHf, Fulaal & ggaeT aan)

3 O & AR 3k S w=ear Bw gk yeu, [Eamesdr ik aifeeRer
gonferar fawer g W@ &l

A 3R @t & F@&fta Rest affd awelt Rest # os-o & d" s A1
W Bz-o1 & v Seder wafFadt, ser a% G9g &, @ ggae S|

3T e SRy 18 HQAT & 3ieT TEJA B

3T Y F Aded F 3T T IR FA FE/AsT Toled 3Er R 3w
IfeRROT, ST I8 VAT A o folT 37Tadeh @FAS, ¥ HE™AT of TehdT gl

A 3MAT § R AT F RGN 38y Gefel T Aol & AT 3MaeTF FedA 3o A
IR & GEIAT ol
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MESSAGE FROM LOK SABHA
The Essential Commodities (Amendment) Bill, 2010

SECRETARY-GENERAL: Sir, | have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General of

the Lok Sabha:

"In accordance with the provisions of rule 96 of the Rules of
Procedure and Conduct of Business in Lok Sabha, 1 am directed to enclose
the Essential Commodities (Amendment) Bill, 2010, as passed by Lok Sabha,

at its sitting held on the 17th August, 2010."

Sir, 1 lay a copy of the Bill on the Table.

GOVERNMENT BILLS
The personal Laws (Amendment) Bill, 2010 (Cont.)

SHRI M. VEERAPPA MOILY: Mr. Deputy Chairman, Sir, 1 am highly
grateful to all the hon. Members for having extended their support to
this historical Bill. 1 find no exception in extending the hand of
cooperation. | don"t say that this will answer all questions with regard
to the gender justice. | do agree with all the hon. Members when they
said that law alone is not enough. Between the law and the justice, there
is a wide gap. Law is only a vehicle to transform the society to a regime
of justice. Basically, it all depends upon the psyche of the society.
Whatever the law you make, ultimately it depends upon the environment or
psyche which prevails because of the prejudices, sense of discrimination,
sense of alienation, sense of low and high. We have a society, of course.
It is not that in one religion, there 1is equality, and in another
religion, there are lot of inequalities. And, in the caste to caste, the
customs, the rituals which are prevailing, they ultimately target for
discrimination, alienation and also women always find the casualty in

rendering justice in the society.
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I do agree with all the hon. Members when they said that the Constitution
is a guarantee that there is equality before the law, but when you see
the whole scenario, you find that equality before law, except women. This
has to be undone, at any cost. This has to be addressed, at any cost. We
need to find the solution. The Constitution of India is one of the most
valuable documents in the world, in any democracy, which has provided
solution, rather I will call it a conflict-resolution document. The
aspirations are contained. That does not mean that we need not amend the
Constitution. But, at the same time, we have the solutions in the
country. Many, many social reformers®™ names have come out, like Dr.
Ambedkar, Raja Ram Mohan Roy, Mahatma Phule. Many many social reformers
were born in this country. They injected the social reforms. But, 1 was
just thinking broadly today that let us make study of all these reform
measures which have been thought about by social reformers, or, the
present thinkers on the social reformers. | do agree that by bringing in
this piecemeal legislation, we may not be in a position to do that. I am
thinking of referring to all those ideals to create an equal society,
particularly with the focus on women, and, you know, to prepare a module
or a comprehensive social reform with particular focus on women. We do
that exercise. | am also equally not happy that 1 bring about one-by-one
some legislation. You know, the constraints are many. Some of the
legislations are in the Concurrent List, and we need to consult the
States. Some of them, we have already refereed to. As soon as those
recommendations or opinions come from the various State Governments, we

will come back to you with the amendments.

Sir, much was talked about the Uniform Civil Code. The debate has
gone on. It is a 63 year old debate, or, I must say that many a time it

came out with that, and we need to refer back to the Constitution also.

Particularly 1 refer to article 25 which says, among others, “write
freely, to profess, practice religion,” There are many aspects which we
need to address on that, and, of course, that is an issue before the
country. Bringing in Uniform Civil Code necessarily involves changes in

the personal laws of the minority communities. It is a consistent policy
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of the Government of any time not to interfere in
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the personal laws of the minority communities unless necessary and
initiative comes from the sizeable cross section of the minority
communities themselves. This has been the stand. 1 must tell you that
this is an issue, yes, before the country. It requires a lot of dialogue
among ourselves, among the communities, among the religions and, then,

you know, some decision could be taken.

Much was talked about the women reservation Bill. 1 am totally for
it. That is how it was brought here and we all know the turmoil that took
place in this House. Turmoil! We have to prepare ourselves for another
great turmoil when it is passed in the Lok Sabha. Anyway, our Government
is committed to it, we are committed to it and we will not be lacking in
any willpower to push forward this Bill. As a matter of time and we have
taken a decision, that is, how we push through the Bill and hope the

other House will also consider this.

We now propose to have a compulsory registration of marriages in the
country, as directed by the hon. Supreme Court in Seema vs. Ashwani Kumar
case. The State Governments are making rules in this regard. We are
obtaining the opinion. Women employees have been given child care leave.

There are many, many measures about which I do not want to speak.

We are bringing another Report of the Law Commission. It was referred
to by the hon. Member- 133rd Report, removal of discrimination against
women in relation to matters relating to guardianship of minor children
and elaboration of the welfare principle. It is in the Concurrent List,
Entry-V. We are consulting the State Governments. As soon as majority of
them express their comments on this, we are going to bring a Bill here.
Then with regard to “why consent of the husband is required to be taken
in adoption®, the principle under this is only this. Section 8 provides
the consent of the husband and similar requirement of consent by wife is
required under Section 7. So, there 1is no discrimination as far as
consent is concerned. As the child has to come to a family, let us not
forget about it. The family has an adoptive child, so it is for

cordiality and harmony in the family. We will have to understand this
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that it is a matter of social lead and public policy. Natural guardian of
a Hindu minor 1is the father and then the mother. In respect of

illegitimate boy or
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illegitimate daughter, the mother and after her the father. In the case
of the married girl, it is the husband. We have an open mind on this. We
will examine whether both mother and father could be considered as
natural guardian at a time to act jointly and severally. We have an open

mind. It is a welcome suggestion. We are going to address this question.

Ten hon. Members have participated in this discussion. This Bill has
generated a lot of enthusiasm, a lot of passion. This demonstrates the
fact that this House, the hon. Members, irrespective of the political
parties, are for rendering justice to women. It is a common principle. 1
do not think this kind of atmosphere was there earlier. That means our

Parliamentary democracy has matured itself, no doubt about it.

Government used to think hundred times before brining any progressive
legislation which touches upon the social reform. Government of the time
can think hundreds times. But it need not think even one time to bring a
social reform Bill resulting in legislation. That is a great change which
has happened in the psyche of the political parties, in the psyche of the
Parliament. 1 am proud of the democracy. That is how we have developed
that kind of absorption capacity for such social reforms. The psyche has
changed. So, that is a great thing to be appreciated. So, we need to
address all these things. In fact, the identity of women will have to be
re-asserted, re-visited not only through our law but many social ethos
will have to be developed. ldentity of the woman is subjected to identity
of the men. It is already addressed by many of the hon. Members that male
chauvinism, dominance should disappear. Then, only emancipation of women
will be complete. Otherwise, it cannot be complete by mere law alone. We
should take a pledge, particularly men, that we should never allow our
women to be degraded or to be looked down and it is only when men and
women join together in a struggle for emancipation of women our goal will
be complete. This is what hon. Member, Shri D. Raja has said. | am
totally with you. Lead any movement; 1 will be with you, Mr. D. Raja.
Yes, we have a number of unfinished agenda, the agenda which was

unleashed by Dr. B.R.
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Ambedkar, the agenda which is left behind us by many social reformers. 1
can re-assure the House that unfinished agenda will be carried on and we
would like to satisfy. We are very serious to target them, to ensure that
unfinished agenda particularly with reference to woman®s emancipation,
woman®s empowerment and woman®s entitlement will be complete and concrete
agenda will be worked out on this by our Government. Yes, unless you make
men and women equal, they cannot participate in the great march of
democracy and that is the inadequacy in our country. When we are thinking
our country to be the youngest in the world for another 25 years, when we
have to derive the demographic dividend in the country we have only two
options either derive the demographic dividend or perish. When these are
the two alternatives, unless women also participants in this process, |
don®"t think our country can definitely transform this kind of a
demographic dividend into demographic opportunity in life so that we can
come up in life. 1 don"t want to prolong it because there are a number of
other Bills. 1 know my limitations but I must congratulate this House.
This will go into the history of the country and the people of the world
and the country will realize that here is an Indian Parliament which is
mature enough, which addresses the issue of woman®s emancipation. 1

commend the Bill.
MR. DEPUTY CHAIRMAN: Now, the question is:

That the Bill further to amend the Guardians and Wards Act, 1890
and the Hindu Adoptions and Maintenance Act, 1956, be taken into

consideration.
The motion was adopted

MR. DEPUTY CHAIRMAN: Now, we take up clause-by-clause consideration
of the Bill.

Clauses 2 to 4 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI M. VEERAPPA MOILY: Sir, 1 beg to move:
That the Bill be passed.

The question was put and the motion was adopted
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The Energy Conservation (Amendment) Bill, 2010.

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH
SOLANKI): Sir, 1 move:
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That the Bill to amend the Energy Conservation Act, 2001, as

passed by Lok Sabha, be taken into consideration.

Sir, the Energy Conservation Act, 2001, was enacted in 2001, and came
into force in March, 2002, to provide for efficient use of energy, its
conservation and for the matters connected therewith. The said Act
provides for statutory measures to establish statutory authority by the
name of Bureau of Energy Efficiency and confer upon the Central
Government, State Government and the Bureau of certain powers to enforce

the said measures for efficient use of energy and its conservation.
[THE VICE-CHAIRMAN (PROF. P. J. KURIEN) in the Chair.]

This has caught the attention of the Central Government for quite
some time. As a measures to provide for efficient use of energy and its
conservation, the Bureau of Energy Efficiency under the said Act has been
taking measures for conservation of energy. The various provisions of the
Act have started yielding results and about 5,000 MW power generation
capacity has been avoided in the first three years of the Eleventh Plan

period.

The said Act was enacted as an enabling act so as to provide for more
measures from a Tfuture date after iInfrastructure and iInstitutional
mechanism are set in place. Now that the infrastructure and institutional
mechanism are in place and the Bureau of Energy Efficiency has started
discharging its functions for taking measures for conservation of energy.
A need has been felt to make more provisions in the aforesaid Act to
undertake effective measures for conservation of energy which, inter

alia, include the following namely:

(f) certification procedure for energy managers and energy auditors

under the Act;

(g) conduct of national examination by the Bureau of Energy
Efficiency for capacity building and strengthening of services in the

filed of energy conservation;

(h) empower the Central Government to issue energy saving
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certificates to the designated consumers whose energy consumption is less

than the prescribed norms;
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(i) levy of additional penalty for Tfailure to comply with the

provisions;

() provide for the Appellate Tribunals established under the
Electricity Act, 2003, as also the Appellate Tribunal to hear appeals.
This Energy Conservation (Amendment) Bill seeking these amendments was
passed by the Lok Sabha on 4th May, 2010, which provides to accelerate

the process of energy efficiency in our country.

These 16 amendments include 17 clauses for substitution, 4 omissions
and 11 new clauses, would also operationalize the National Mission on
Enhanced Energy Efficiency, which is a part of the National Action Plan
on Climate Change. Consequently, they will enhance the progress of energy
efficiency in the country and allow for smooth and effective

implementation of energy efficiency measures.

Mr. Vice-Chairman, Sir, with these words, 1 commend the Bill for

consideration of the House. Thank you.

The question was proposed.

aﬁaﬁawrmm(m):mnwasﬁummwagamm%,ﬁw
FRUT oAl AT gl & WiSae S9N 3WR §H &8, Uoge Wiaed Uesll J9 ad §, ar
SHE Adee § & gART wisaed o gH, Uge ufoud §¢ m §, ofehe Ihaw H oad §
& 3T 59 8§39 &, Sl W §H Udoll AT fI 91d T | &, T8 W ;N IHS TF a9
Y, q@T S JoT AT &, oA O T RN AT F & gT @ 1 W, AN & i
sirm ¥, T W o A AL Yoy &, Afd @ 9@ uw @ & 57 gEE F et AR H
I 8 W &, 3R G W TeAslt aFC @ W g, dl §H SeIdr @ Fr A4S &

FA SN, 3OS uger S O fRAT 4T, 3HA IGede @ 9-10 Toider of, S e
ad & for ar 39 Useufd Haer, w3 g13d, AH Had, Yod sae 3R uifcmie o
Y| 3-4 Igeidie fafesed i ad #F 33U 378 energy saving & o= g1
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W, # T 9 AGAT § F IR WHR A intention TH g, Tl gH sHA
3T implement%‘{ﬂﬂﬁ%‘lwﬁawﬁm?ﬁmﬁmﬁwmﬁ%
§H SUUT H Th dgll GoAd ¥ fh ad F UH @Y U, o TH AT HUA Fed B A
3% 9 9§ AN FET fF A soar AR 9gd @iar @, o @Y A FEr o ged S
37T 98 U g% oG T a5, df 387 Y 98l 910 repeat &1 & Teh gFd & aig 3=
g8 AT o9 GEY Bd AS, A @Y o For fF aed, q9 A WRT | 3 AT HOFST
e I 6 3R @ ata @l ff, o T 9gS gW HE od| 3HA @@l R uge #
UFRT GIT AT, SATAT H SHA Agr X TR AT Ugel TSR JYel energy save el
F foU HeH 3o, T8t g7 Pl T message & THhd &1 U energy save &l & fow
g ¥ shortterm, long-term methods adopt fFU &, measures adopt f&u §,
S sad T Ao W R Hvhra IIRE use FA FT WA gl FAT ARN A SH
TWIET g1 39T Standard and Labelling Programme @& 87 adopt fRar & Energy
Conservation Building Codes, Agricultural DSM, Municipal DSM, energy
efficiency, small and medium enterprises, capacity building of State-

designated agencies, State Energy Conservation Fund to ensure

sustainability, awareness campaign, 3@R gH 34 T WamAT & adopt &Y, ar
W v RO & & &7 FA-T-FF 20 ¥ 30 YA d% energy save I THhd

I S I oo aw §, 3T F additions g, F deletions gl drw Tg Tae
2001 & g, aﬁmsvﬂsﬁawsﬁaﬂragagmaﬂﬁﬁmél o T ¥ a8 Na list
garr%, M A & A T experts ¥ aiddld Hl A 3087 o7 & &7 AR F1 W
Thd &, difF energy ST & ST save &I T | 3HH aFll & $3 suggestions
3T &1 I¥ 3PN energy-saving instruments & FW ¢&FH HH T AT ST, dF &9T
energy save #el & SUEI-Y-SET instruments W@aIusT| ofthed S o &7 a1 37T
g, d ST & gl & #ROT W avoid FA gl & HEH, & W H, & [Wfesw 7
instrument o@ &, fSEE energy save & &, o 30T g1l # s@dH MW q@X dor &
ATAGT § % IdE& energy UET g1, dfes production FEET & AT gl &7 Todelr
energy save &3, 3ddl 38& energy §AR U @Rl Th instrument 31T o1, fSer
HA doleg & T wag A, a8 @ thermal
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plants & faT 21| 3R dg instrument fRET thermal plant #, @ energy seidr g,
gel o1 ST, o automatically 20 9fderd energy save gidl Y& & Sl &1 $0h IW
FH Tqd g3M, HH experiments Ul FS Tedl R Fo gEde FEGAS A, S
electricity U Xt &, 38l 98 instruments @M ATl ofhar 3R T thermal
plants & FW T instrument oFT AT, @l 20 W energy save el Y& & S|
20 AT FT AT g & F 20 e production 3T s UM

sdl RE energy wastage & T&h dgd o3 FROT theft giar g1 3E & &9 §
& theft # @F domestic AT industrial consumer T 3R consumers 3 & s
agricultural consumers el HA| $EA §AN WHN FR g 3 &l 9 F 37
AT #, DC Office, SSP Office, 3Mf& # aer raid & o &, o /=T Sar &
f& agl W S @l electricity o« W@ &, d¢ Well, S dofel & "2 oOm F” Serd
g, 30 & Tadr &1 g7 39 theft & 8y Awar =ifewl TE calculation a3 g, S«

actual consumption 3iR actual production Far &, dg 9dr gefr|

S oeT e 7 8, 39 RAW ¥ §H FHFUAA F G SN g1 @er anr o ar
O &, ag ot A Foaee # AT ¥, AfeT IHA WP FANT CAW g oner 3R sdfaw
g @er f3Ars AR wears & Bwi @ qu Ad & an

GET, TERE Hied f A I Bl GAE UST g1 aA-die A & qE B A P
qT Hex A F AT § F FS FogrR Fear ¢ F AW Aex a7 e § o3k weh
S FEaT ¢ AW A T TA ¢ 36F AU FS vagie W e AfFer @ aifee,
e FgeR H o foh el s # Fogdm aar §, 3T & e & e meam
THY HogP & A H A & ufd fawarm der grem
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Tgd SR g q@r ¥ e d ~ARiRds & amed Serd T §, w9’
UFRERT A 3R Wer 8 ol ¥ aSed Ud F AGT Sdl, ik g7 # SToldl &1 30 HEY
H TR & g T S §9 Sdr §, Fif% 3 designated consumer Hr
sfhererer @1 e fhar g1 & 39 Uo7 A U a1 SAET G §, AN Jod H g
S Fogaa & 3ifse giar ar, 3 @& 14,000 & IR &, AfFd 9 S Energy
Conservation Act, 2001 31T, 3&& a1¢ 38 sfhaee # A% 50 Hegad & ® U
BT Ig BT AT fF designated consumer &I ERRT 3R sgar, aife saEr «em &
3ifse g 3R @T vesll Afder & Wb Sed| UH Iee’or H AT AEAT §, FS HUeAS o
mmmﬁﬁw%ﬁwmgmm%mmmﬁmww,
3TPT 20% §H TRl &Il 39er SI§ designated consumer @7 3ftharied oot &I, dF T
F 3R BT W I, TF FROT 3AH TEAT FA G TS| 3T O AR TRAT A @E 40-
50 & & designated consumer @& 3fhaeT & 3T €l ﬁa@nﬁ:s@?ﬁﬁamaﬁaﬁ

reconsider f&ar S|

FATFHE Teels & A 3R goegeicy TBHel Ut o gl & HRUT FoAFCALT HoollS
ﬁa@@?@ﬂﬁﬁ%l%ﬁﬁ%ﬁ%mmmﬁ?m@w#
FIS UAT TEH I35 WRIHA SR ST, aife ot o a3 giaweid €, d esAeT I gl
SH Sgd 3T gAfFCiaer Aq gl

gﬁ;magaé?qﬁﬁﬁuasagaaﬁ&ral«maﬁr%,mmmsmﬁwwaﬁ
A0 F Fehd §| 9 R HGSA Fo WSl g ST g, o 3HA Th HAJS I g,
"Battery is full. Please save the energy." S8Y $od@l 30 3T 3GA glam ©
& 39 AT A qU G g T ¥, PR 39 ¥ 3R At ghm @ 8 @ue g el
sHfT 9F 39 T & 3@ Gl ¥ 3AX AT Bl W e TEd § W AqN FW AW
segied £, s FW g8 50 YR & AV el AUl 3PN SHF foU 3™ $Oe
o, @ AR FHE J3 FHAT ¢

el el e AARAE w7 7 F AR FS AR T W W, IAF AfRd 3EH
FIGR Bl R FoPR 8 T§  3AA&w Uar & e, ar safFefad s= o d@adr g
A AC &, 99 §H Ted &, @
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BIECeT I FlelSl & FHEH H AIgeH Sforchl el Al Folrd T 7 30X o 9Q@ se o g
X A, FIH GcH g W Iod 37 9@ @ o Tom &7 A 7 Aod T F Tl gF a2 &
& gsar g1 H @dr § % Sedl # 56 YER H Haer Y7 Ay S0, A I0WAd ST
qE A SU fF gAfF@E da w9 Ay H BrREr W W IRy F we A
HIHT G §l AT AT ST TH FETAA NN SAFCAA F AR TIAT T g,
3PR 38 9o ST §¢ AT, A g€ 1500 U AT YE I I IR H FofFerads dd
FHE, AT & ThaT & F 98 3 FH M I | UH UM JRWAT HeUA gTdi A el
=iz el

39 39 UFe H Bureau of Energy Efficiency & SR # o fohar &1 #st goat
M eHT & & 3TR Tar & gell, A 95 FA FEM, IFH GRS H& gem IR 9
fhes i STaTeeE €197 g1 §a ol el HA ST S g5 e g

T, W‘Tcné?:am%,\?ﬁmé;mﬁagﬁm%, 9§ Research and
Development Department & T # §| & SHIE U 3R Us I BucsdHe T W &1 &7
REd & gar & & W 3R FlF-Hia F dAys Wiee Fr aw, G0 78 = F
e UAST AT @l

W, d 3 A @ Seredur Ran A #Mex @ 3ee}oer o Rl PR g Rew
Y & ST F g Ry &7 @ U # qa A TR §, A 3EA FS qF A K FE G
q WX Jg 99 W § g U5 e ar a1 i Fret # 9l Woed 89 S, I8 a8
BOT 9 §A SH TSl AN AT A G| Sgd § A A HAr, g B,
SFCTAET fEuTEAe 3remT-31emT &1 & IS FXT & 194 Teh JHars o T@r g3 & b S
FAfFCACT TSl T Forold AT 3T A8 3 RIT SR IAHT GRRT IR TG gIam,
Fih sHA 9w G g5ET A & @ § AR o ssfcafoeew € ¥E @ o ud €
IR X sfecgee & s SNeT aRen, o s8¢ U 3auad der gheft 3R der 39 3@
& HRUT ol Tl A qT S
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Wﬁm,mﬁsﬂﬁ@ﬂmwsﬁmﬁm%mélaﬁwﬂﬁa@ﬁ
TFCH W dell g o9 & oleh AT & o1, a9 o I8 Sielar o1 o 59 g7 Tae WA axd &
ar 398 AfFean foafde a 10 i@ @ & o §, ofea fafaaa ffc Jawss a8 &
STl SIS AE IeTedl UG HE o Sf el FFASR gHT, I8 IE PN, 3H$ U Ioe
I3 ot & & A & g8 th T9Ar &Y weT X & 3R AT #T 10 9@ i wEa &
gl 3™ YhR g U &l Th HRUT Tol9| HA-T-HHA of Afaaw 3k AFgas daed ¢,
3HFT MST-AT €T & W W 5T UFc H FAYS R Sw, o e sFAifoier AR
F U Hls 3 F W/ IR BOEs W gAY 98 WU J wY A1 3 BEEs o gHT
dg fhdr &1 B o T T Aqh, T NfAS g afgTl Tk fiY HIGAT Sgd IS F,
dAfehel FHH FFCAHC P TAY St Behocror TN oieh # MU A H oA =g gl

AT F S, A R segded & W e a, 0¥ Al oo, o
Ao 3T g1 3R Yool colicy & FW Uk JR o9 & goud U &) A & = T@
udr T & R A 30 W sAfFefdr & Al gkl €, SefR usdl # Fo dEcd @t
B sl & S B, SN, dom A v 3R o ww.dL/dd. @ g s g
0% W A A& @ 939 6 IR FS A gA B & §, o | a9 38 w1 & e
T & W R W A QW R W gd @ RS FEA I E R e gl
Fogee T BEN # AT M A sER FF Al o O ACs Tae % W ¥ § 3R
gl dh o U B HE N 3w F AT gE W feam ¥ gwfav, @ aa v
o €T T@AT R 3R 30 IR-IR & T gEN| Ig I @ Thar &, S & employee
& #A A Tg g F HH ol AT FeAl AR WEHR A gEH A g

W, # YR FE eI AT AR €1 U IR A Tk #N SN & wF A wmr o gl
N oSt @€ A g8l W AT ACs U W A Ao SgT T peon F Yo T AHA ST owa
HTN? 38 IAT & T6 U 6 F 0| A R qor & a9 T ACs FT e W §? 3
W 38 g & g7 I8 Bere § % S« 7 S 30 o 3 FAT S8 gl Wigvl 3R
gg #A S el gAfFef@d da ad @el wr
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Tg M & 6 oW H 3 A AH g Al AW v, geem, G AR ouwr e A qelr
BT oI, df Y §H T9H §3T HAST ANl H & Thd &1 PR g @ vFe g oAen
F Fg fh 31T 3TH sFceie Y, &7 A6 FET, dl ST Tae H HGT S =Tgr gl

39 A SACT FAT A AT g3 T§ N F S I W A P §, 3w AT 3
A AT & N TE MM FIAT § R g S el 3eoT o, IAR AT 3H 3FsHT A
FE-A-FE ST A F IR G F HA A TgA-Igd TGl

M FgaAREOr WET G : W, ...(CAUR)... FARRSN OS ST g@r i SAET
Tl U

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, 1 rise to support the
Bill and compliment the hon. Minister for bringing in a lot of

interventions while taking up the energy conservation programme.

As the hon. member has said and as pointed out by my friend, | agree
that this is a very vital area. It is not the question only of amendments
to the Bill, but of overall interventions and overall strategy to augment
our efforts to conserve energy, especially, to increase the efficiency of
energy saving, regulating steps to save energy, incentivise those who
save energy and punish those who waste energy. 1 think, some sort of a
regulatory mechanism is also being brought in. This is a very positive

step, indeed.

Sir, so far as interventions and preparations are concerned, the hon.
Member has cited various examples like one of the CDMs, the Bachat Lamp
Yojana, promoting high quality CFL lamps, labeling procedures, billing
codes, 1improvement of procedures through retrofitting, agricultural
demand side management and the municipal demand side management and
energy efficiency
in small and medium industries. 1 think, the process also needs

to be efficiently managed. Lot of
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innovations are required iIn the manufacturing process, especially in the
small and marginal entrepreneurship wherever it is. Also, the State-
designated agencies need a lot of capacity. Though the Government is
taking care, a lot more needs to be done for capacity building of the
designated agencies. This has resulted in a very, very substantial
targeted programmed of avoided capacity. This year alone, around 10,000
megawatts capacity of avoided capacity target has been achieved. |

suppose, more and more programmes would be taken up in the days to come.

I now come to the Bureau of Energy Efficiency. We must compliment the
work done by the bureau of Energy Efficiency. One of the amendments to
the Act relates to delegating some of the powers of the Central
Government to the Bureau. | think, the Bureau needs to be given that

power. We should support that.

Sir, the earlier Energy Conservation Act also had certain problems.
We are trying to increase the efficacy and efficiency of the energy
conservation methods. One of the amendments relates to regulation of the
trade of energy saving. Sir, | would like to caution the Government. |1
have listened to the Minister saying that those industries which use more
energy would be penalized and those industries or entrepreneurships which
reduce energy consumption and conserve energy will be given some credits.
I think there is a little problem there, though it is very welcome. You
give credits to those who are saving energy but that credit should not be
sold to the outside agencies, outside the country, because I may, as an
individual, get credit and money for saving energy. But, over all, the
country would loose if 1 am allowed to sell it to persons outside the
country. This amendment needs to be added. Probably, the Minister would
take care of it. It is very important in the global context at this
present juncture because everybody 1is saving power. Now, the Central
Government, by virtue
of this amendment, has given powers to determine "x" amount to be then

calibrated energy auditors.
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There should be a set of rules on how these auditors are identified and
classified. 1 share the concern of the hon. Member when he says that
there should be a parameter to fix up the penalties also. So, this is

another aspect.

1 am talking about the trading. | was discussing it with my hon.
colleague and he was also of the view that thermal power station
consumers more energy. You can"t avoid it. Definitely, they require more
energy. But Hydro power unit is an energy-saving proposition. We can sell
the credits of hydro power unit to the thermal power unit. But the
credits should not go outside the country. This should not be misused and
disused. The country should not be discredited and the country should not
be at the disadvantageous position in the comity of nations. That is the
main point | would like to state. It is not your amendment which would
increase the efficiency, but it is the overall effective implementation
by everyone of us that will increase the efficiency. | share the concerns
expressed by my friend. Sir, the Electricity Act should be strictly
implemented. This 1is only conservation Act, but it is related to
Electricity Act, 2003. There are provisions for conserving energy. Even
for production, you bring in a lot of new technologies. Today we have
obsolete technologies. Bring a lot of new machines; manufacturing
processes should also be modernized and there should be iInnovative
processes which consume less energy. Secondly, there should be efficient
use of our natural resources. There are countries which use very less
amount of natural resources and produce more energy. | think we should go
in for such innovative technologies which consume lesser natural
resources and produce more energy. Now 1 come to distribution. We have
seen how distribution system is working in the entire energy sector.
Transmission and distribution are big areas. By efficient distribution
and transmission, you can save a lot of energy. Saving energy Iis
equivalent to producing energy. It is of no use saving some energy and
allowing 30 percent theft through distribution and transmission. That
will not be useful. That is why every aspect of energy conservation

requires attention and close monitoring 1is essential. Every citizen
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of this country should be educated about
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saving energy. Awareness should be created and there should be school
curriculum mentioning the importance of energy conservation. The benefits
of energy conservation should be made a way of life. 1 agree with every
point which my friend has mentioned. 1t is not only in the use of
household appliances but also in the industrial processes that energy
conservation should be made a part and parcel of production,
distribution, transmission and consumption. 1 think this will serve the
purpose of efficient energy management in the country and will add to the
overall efficiency. | think everyone of us will have more energy per head

in the years to come.

THE VICE-CHAIRMAN (PROF. P.J.KURIEN): We have to complete this Bill

today. So, | am cutting short the time of every Member.

SHR1 JESUDASU SEELAM: 1 agree with you. 1 close my remarks and once
again compliment the hon. Minister for bringing in this progressive

legislation.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri N.K. Singh, not present.

Shri A_A. Jinnah.

SHRI A_A. JINNAH (Tamil Nadu): Sir, 1 would like to point out certain
developments going on in Tamil Nadu instead of simply preaching how the
energy conservation should be adopted successfully. Our beloved Chief
Minister, Dr. Kalaignar, has allotted 100,000 new pump sets day before

yesterday to farmers replacing the old ones.

After taking into consideration the fact that old pump sets were
unnecessarily consuming very high levels of electricity, he is giving
hundred thousand new pumpsets because we are giving free electricity for
the poor and middle-class farmers, weavers, everybody. After consulting
the experts, new pumpsets have been given which help in reducing

electricity consumption by over 20 percent.
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Sir, ours 1is a growing country and the demand for power and
electricity is increasing day by day. With industrial development and
rapid urbanization, energy is in greater demand than ever before. Today,
we rely on electricity to meet our day-to-day needs and this has put a
greater strain on the existing resources. Across the country, many States
have reported shortfall in electricity and are forced to practice load-
shedding. With Government®s keenness on creating more job opportunities

through industries, energy has become a scarce and precious resource.

One of the most talked about buildings in recent years is the new
Tamil Nadu Legislative Assembly building. It was opened in March this
year by the hon. Prime Minister, Dr. Manmohan Singh, in the presence of
the UPA Chairperson, Madam Soniaji. This is a dream project of our Chief
Minister. 1 would like to inform this august House about the salient
features of this magnificent building as it stands like a source of

energy conservation norms.

Tamil Nadu Legislative Assembly building the LEED Gold (Leadership in
Energy and Environment Design) certification. It 1is gaining gold
certification from the IGBC (Indian Green Buildings Council). That is a
great speciality achieved in the construction of this building. It is the
first and only Government building in India to do so. The building is a
highly energy-efficient building incorporating several passive techniques
to reduce radiation including external shading in the form of traditional
South Indian Kolam (Rangoli) frames, several corridors and ante-spaces
that are naturally ventilated to minimize direct exposure to air-
conditioned spaces to the exteriors. In addition, the building uses low
glazing, insulated and green roofs and thermal mass walls to minimize
heat ingress. The HVAC and lighting systems are state of the art, and
energy with more than 90 percent of the occupants having control over
their lighting and more than 50 percent of the occupants having control
over their AC systems as well. Here, | would like to quote one more
thing. Very soon, Tamil Nadu will also witness the opening of

another building Arignar Anna Centenary Library. This will be
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world famous. This too has been built s per the norms of LEED gold
certification, making Chennai a leader 1in the field of energy
conservation. With these words, 1 conclude by saying that I welcome this

Bill.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): 1 would request every hon.
Member to stick to the time allotted to their party. Mr. Rangarajan, your

party has seven minutes. Confine to seven minutes only.

SHRI T.K. RANGARAJAN (Tamil Nadu): While supporting the Bill, 1 have
a few comments to make for the consideration of Government. As far as the
economic development of a country is concerned, it is closely linked to
the consumption of energy. Although India ranks sixth in the world, so
far as the total energy consumption is concerned, it still lags much

behind in per capita consumption.

The per capita energy consumption of primary energy in India is only
277 kg of oil equivalent which is just 3.5 percent of the USA, 6.8
percent of Japan, 37 percent of Asia, and 18.7 percent of the world
average. But, energy intensity, which is the energy consumption per unit
of GDP and one of the factors which indicate how well the energy is being
utilized, is one of the highest in comparison to other developed
countries. For example, it is 3.7 times of Japan, 1.55 times of the USA,
1.47 times of Asia, and 1.5 times of the world average. The high primary
energy consumption per GDP points towards energy wastage iIn various
sectors of the economy. Substantial amount of energy put into daily use
is wasted as a result of losses not only due to deficiency in technology
but also because of energy complacency by high energy consumers vis-a-vis
inaccessibility of primary energy to majority of population. There is a
vulgar consumption of energy by the rich and elite even in the power
starved areas for marriages, and social and religious functions. | am not
against sports. | am for sports. How
much electricity do we waste on IPL games? Forty percent of the Indian
population does not have energy. But you Jlavishly allow the IPL

games. I am not against cricket. I watch cricket. I played
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7.00 P.M.

cricket when 1 was young. Most of the members of the board either sit
here or that side. Take the case of rooms of officers of the Secretariat.
Every Secretary®"s room has got AC. Its capacity may be of one tonne or
1.5 tonne. Why don"t you convert this into centralized AC? By doing this,
you can avoid emissions and show the world and to the ordinary people how
to consume energy. Unless the political leadership, which runs the
Government, the Secretaries and the IPL masters don"t show the way, how
do you think other people will follow? What is the use of this Act? You
have said that the Act of 2001 has provided so many things. I would like
the Minister to reply to this question. How much energy has been saved by
the textile industry, cement industry and pulp industry in the country?
They have followed the Act. What is the result? 1 am really thankful to
the Minister for piloting this Bill. He said 5,000 mw of electricity had

been saved. It is a good thing. It is encouraging.

But 1 would like to bring to the notice of the Minster, through you,
Sir, that there is a huge scope for energy conservation in the country.
Energy saved is energy gained. While energy conservation aims at reducing
the need for energy without reducing the end-use benefit, it provides a
range of important personal and societal rewards. First, conservation can
save money — in the short run by reducing energy cost to the consumer and

in the long run by reducing energy investment needs of the country.

Take the case of electricity theft. According to one question

answered in the Rajya Sabha, eighteen States have registered theft cases.

Only 18 States. It"s a reply in Rajya Sabha. And still, theft is very
high. This is only reported theft. Unreported theft is there. 1 know in
my State, Tamil Nadu, there is theft. You are increasing the rate for
common man. Every year, you are increasing the rate per unit from Re.l to
Rs.1.5 to Rs.2 to Rs.3. It has come to Rs.4 in some States. If you save

energy, you need not increase the rate for the common man.
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Sir, the second point 1 would like to state here is, in 2001, the
Standing Committee had suggested inclusion of certain industries in the
Schedule of the Bill. Already, | have mentioned about the textile
industry. Then, there are chemical industries, involving electrolysis,
distillation, evaporation, Railways, etc. How much have we saved? Then,
Port Trusts, all types of power generating stations including coal based
thermal, gas, diesel, etc. 1 would like to know how many of these have

been provided with consumer coverage under this Bill.

Sir, here, 1| would like to quote what is happening in Kerala. In
Kerala, they have formed group of 120 women. They go from door to door.
They propagate among the people how to save energy. Kerala example is one
of the best examples in India. For want to time, | would like to read
only one thing. One hundred and twenty trained women volunteers are there
throughout the State. Energy clinic in Kerala got an international
acceptance. During 2008, the United Nations recognized this model and
decided to extend it to other nations also. Now, EMC is working as a
nodal agency for training women volunteers from SAF nations. (Time-bell)
Apart from that, finally, 1 also suggest inclusion of mini-steel and
mini-cement plants, which are otherwise energy intensive. But, to avoid
investment in increased energy efficiency, as a matter of fact, 1 demand
energy audit should be mandatory for all industries and commercial
establishments. Along with the Tfinancial balance sheet, energy balance
sheet should also be an integral part of the monitoring purpose and not

only for the incentive and penalty purpose. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is a good suggestion. The

Minister can take note of it. Okay, Now, Mr. N. Balaganga.

SHRI N. BALAGANGA (Tamil Nadu): Sir, I thank you for having given me
this opportunity to speak on the Energy Conservation (Amendment) Bill,

2010.

Sir, India has the ambitious plan to give power to all by 2012. India
would not be able to achieve this goal if we do not bring down the gap

between demand and supply of energy and also if
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we do not generate more power. One of the main components in bringing
down the gap between demand and supply of power is to promote energy

efficiency and energy conservation mechanisms.

Sir, India®s total power generation from all sources is only 1,56,000
megawatts per year s per the estimate available as of December 2009 and
there is a power shortage of about 12-13 percent. It"s also a fact that
there is a continuous increase in the gap between demand and supply of
power. Energy conservation is potential for the economy, as a whole, and
this potential has been estimated at 23 percent and the maximum has been
coming from the crucial sectors of our economy, industrial and

agricultural.

Sir, the Statement of Objects and Reasons of the Bill states that
there is a need to make provisions in the Act to undertake effective
measures for conservation of energy and prescribe certain measures. But,
some time ago, in a reply to a question in Parliament, hon. Minister for
Power mentioned that the Bureau of Efficiency formulated an Action Plan

through demand-side measures.

He said that the overall target set by the Government for the
Eleventh Plan is 10000 megawatts of “Avoided Capacity Generation®. The
initiatives taken so far had resulted in "Avoided Capacity Generation of
2127 megawatts during the last two years, and for the years 2009-10, it
is 2600 megawatts. 1 would like to ask the Minister to enlighten us

whether this target could be completed within the Eleventh Plan period.

The Bureau of Energy Efficiency has introduced star ratings for air-
conditioners, fridges, flurocent lamps, agricultural pump-sets, ceiling
fans, electrical water heaters, televisions etc. But there is a general
feeling that awareness among the consuming public is at large not very
high in this. The Government should take initiatives to create awareness

among the people.
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Energy audit studies conducted in several Government establishments,
hospitals and in Government buildings in Delhi indicate energy saving

potential of 20-30 percent. This potential is largely untapped.

The present Bill provides for Jlegal framework, institutional
arrangement and a regulatory mechanism at the Central and State level to

embark upon energy efficiency drives n the country.

The Statement of Objects and Reasons of the Bill further states that
is would confer upon the Bureau of Energy Efficiency to appoint its
officers and employees instead of by the Central Government as is the

case now.

It also states that the power to give accreditation is being given to
energy auditors and the energy audit firms. But the Bill fails to
prescribe the terms and conditions for such auditors and audit firms.
This leaves much for interpretation as to the terms and conditions and
the Government should think about this. 1f the Government specifies the
powers that would be vested in tem and also specify the terms and
conditions of the auditors and the audit firms for such appointments, it
would not leave any scope for interpretations. 1 hope the Government

would consider this. With these words, I conclude my speech.
sqgsmeget (V. .. FRF) - A IR.Ar. R, 3m9F o Ao g
o .. Rg (@R done) : 3T gF g IR WS ;e EHY T €
sugameRer (. .. FRET) o AL, s ol @ oesH o Aee g, @ #F AR
fBete g UR ffee & @R w|

M IR A NE : W, & T09 W A WA & FRT w9, & S qqvgy A&7
o €1 # Fg e uear g gAR & A st URhRIGH A e & fAv 9gd aR sgd
o Fafedr S | deTe AT RUT BR TAGHHAT 3 UGl TRRRITEH FAE FAr 3R ag
FIRIT F W § AR 7 Ay
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o oifSifea ST #X W@ & # v a1 Fear aen 6 g S N TSl deRke dRd &
3HHT more than 75% AT 70% BiEemsoR &, TogfAfaga &, Fweme &, 3RRA Us &
3R 9l A, S R SR €, ga% @ S B HH A wAlt f ST Hh B IR
graell gl TEffhdel saeg #R ffar Swl ggi | TR o § 3R g8l R d@er fAwes
F sqeq AT ST, foAd % SARed I & A fRAr o #@Ear g1 W, # R
ST gl aTgem & 50 & 100 a¥ & HeX T F oMa¥ S fAr g3 vt # WA & IFE
gATCT g Swen| 3 2001 AR 2002 7 gART ufd @fFd @ud 374 fedae O, St e
g 602 freare & W § IR S Oed ¢ §€ 9 1000 frehae & | &1 3PR &
fapfad &R & weg g% Jgaar & @ &4 AR faggd =mfew, s@F fow St gAR e
IS €, 39 W gAR TR wer 9an| FEife e o e g & [eer §, O W &
fasrel gt 81 a7 aridl r faegd g Ao or W@ B, 34 aal d& el & & v g
S ddeeTe NARe &, 36 TEEar o 92l WER B M W Telicd F ogerar e
AMRT, AT & dordl a1 TieT, R Foll & ol a1 TfRv| TWHR & @R Foff &
SFAfOIeYE R €T ST AUl S golig 3 gRAOT i AR o 39 sRaes (RT)
feen & v Relie & &, 9 oo & v & §, s @ & @R 7 aFelid & sqoq
A F AT WER A @A 75 yiawd ¥ Sher Aee &l AUl W RegEde & @R s
eed A P @Ry, SEd fF oer 3ue g &, e T F A F FH W TH| T
=% fau & 2

W, & ad AR &l EF S sofecs I aXa §, S sofeca gH Wsgw A €,
3HH TS I G g I §, FEF U WEHR A U A Sqo9 HE difevl sofaed
SRE g & a1 g9l oAl gl OIRT, IHH UH ST ARV, TEH O WeER w Rad
HeT 3TIT HEAT AIRT| SHRT ST & U 3R FROT & g7 a7 S Ahs aRR oI S
%,mﬁ%ﬁWMWQHMﬁwﬁmmwaﬁﬁamﬁm%l

W, §AR Fg 10600 fheiare faegd daer vasll & der &1 Sl 8, TR & Uefoll der
& S ¥ S AR FRed I §, RAema tRare §, sAR g7 AR SR 2999 W
Fh §, g HE
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N Al I AV e S A SR §1 AW IRy § T gad Fofl B RE ot WER
H AT AT AR

W, §AR AT  Fgr &1 W, 9 g @ | &, ST AW o &I 3R o T@T
g1 STR CHFATAST F 3FT IA & fov 7 Agley & AT RET Fed o o o= B
AN FACT Fohl # ool I Ggarer AR F 39 5EF AU S 3o WeeA
AgaT F| TET TR Fol AT F Far @ 9 F gHA 2022 d% TR FT & 20000
Auare faegd der Y, dfthel HF HON, sAS AU S SHREFR 3T AT AT, d€ AR
g3 ¥l 38fAT 58F fAU qU SHRCFR STd F H oFWd ¢l ... (Faue) ... &, #
U fAde & TAY P, SHY SAET GAY AL

suwemee (M. N, FRIT) : 30 Baca O @

At .. RE : W, AN A [eg &1 go@ 3909 FE & 3ANA & RF
3T S A FEr & R 2025 I 25 Wde fdegd @R Il d 39T HEN W, IR d@
25 Wl fdegd #@R 3ol & 309 & Fohod §, o AR Hosh H 38Y S RARS €, &4
T AT P Thd &2 WSS Jolell & §H YU & CaRT Md H S T T H Fohd g1

sqgsTedet (V. N, FRIA) ;g T 39 39 gATT FRU
ot .. RE : 509 g € W faggd f AT F U F dhd El

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Bharatkumar Raut. You can

take five minutes.

SHR1 BHARATKUMAR RAUT (Maharashtra): Sir, | will not take even a

minute more than what is required.

Sir, | wish to welcome the Bill and congratulate the hon. Minister.
While 1 say that it is a
well-intended Bill definitely it is a well intended Bill I am not very

sure how effective it would be for the
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basic purpose of conservation of energy because conservation of energy is
not a matter of enactment, but it is a matter of social awareness. I am
not sure whether there is any clause in this Bill or in the original Bill
of 2001 which talks about creating social awareness. Unless there is
social awareness, no enactment, no provision, no penalty and no reward
would be effective in this regard. As everybody has stated, saving is
earning. | believe in that. There are many topics like transmission loss,

etc., which have already been discussed.

Sir, our hon. Minister come from Maharashtra. 1 also come from
Maharashtra. The thermal power stations in Vidarbha, the generation sets
of 210 megawatts, were installed in 1977 and 1978. Generally, world-wide,
the life of any thermal set is between 10 years and 15 years. Now, over

30 years have passed. These sets are not being changed.

IT you do not invest in such things, if you do not invest in
replacing the sets, they would definitely become inefficient. The
generation capacity would get reduced and, therefore, that amounts to
deficit in energy. That is one request of mine. The second things is,
most of the losses are transmission and distribution losses. One thing is
theft and the other thing is old cable. When electricity is transferred
from one place to another, which 1is hundreds of kilometers away,
definitely there is a loss. In order to prevent that loss—1 am not an
electricity expert or an electric engineer you should set up sub
stations. Every sub station will enhance he electricity and transmit it
further. Yes, we will not be having money for that. But, why don"t we
have PPP, Public Private Partnership in this? Take the help of private
companies, those who have units in respective areas and get the sub-

stations readied for them. They would definitely be useful and effective.

There seems to be some confusion. On the one hand, we say that we
want to give more teeth and more strength to the Bureau of Energy
Efficiency and, on the other hand, the Ministry itself wants to control
many things. For example, clause 13(ii) talks about energy saving

certificate, which would
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be 1issued by the Central Government. Whey should the Ministry do this
job? This is not the job of the Ministry. If there is a Bureau; if there
is a Tribunal, that job can be done by the Bureau. It means the Ministry
of Energy does not want to leave its powers. Then the whole thing becomes
only a lip service. There is one more point. There are many agencies. |
believe in the decentralization of power and decentralization of decision
making. | accept that. But how many agencies are required? More agencies
means more confusion. Now we have the Ministry which is strong enough
with a strong Minister; we have the Bureau of Energy Efficiency; then we
also have a Tribunal which will do the watchdog"s job at the Central
level, plus there is the Central Electricity Authority. At the State
level, we have State Energy Ministries. In addition, there are State
Electricity Boards. So, where is the division of power? Where is the
division of authority? Where is the division of responsibility? How do
they control and cross-control? You will just enter into an era of
confusion and more confusion. These are my points. | could speak on the
subject of energy for hours. But, Sir, you are also conserving time.
Looking at the presence in the House, 1 think, the Members are also
conserving their energy by not attending. With these words. 1 welcome the

Bill.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you. You have made very

valuable suggestions.

SHRI V.P. SINGH BADNORE (Rajasthan): Sir, 1 stand to speak on the
Energy Conservation (Amendment) Bill, 2010. Before 1 start, | must say
that | happened to be on the Standing Committee. About ten years ago. We
had debated and put forth a report and in that report, we had said that
let us give ten years to the BEE. That is what the Minister was talking
about that they put in the infrastructure and the mechanism straight so
that they can really start working. There are two issues in this. 1 am
happy to say that the Energy Conservation Bill which became an Act in
2002, came before the Electricity Act, 2003 and that also came up after

nearly 50-60 years because the last one
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was in 1948. So the Conservation Act came before the Electricity Act
which talks about generation and other things, while this talks about the
conservation. So we put conservation on such a high pedestal in this

country.

And, 1 must say that it is being put forth now as to how we can
really save electricity. We are in a scenario of shortage. India has
shortage; Government say, it is 10-15 percent. 1 think, there is more
than 50-60 percent shortage in this country, and even more in the peaking
shortages. We had put in a very ambitious rural programme called the
Rajiv Gandhi Grameen Vidyutikaran Yojana some 7-8 years back, when we
said, "We will electrify all the villages. But what is the condition as
of today? It is the shortage that 1 am talking about. Hundreds and
thousands of villages, even today, after more than 60 years of
independence, are still not electrified. And, even if they are getting
electricity, it is only single-phase power, and they do not get it for
more than five or six hours. That is the position in most of the States
today. That is the shortage, and they say, "There is a demand which is
only ten to fifteen per cent" Actually, the shortage is so much that even
if we have, today, a generation capacity of 3 lakh mega watt, we will
still not be able to give 24 hour electricity to all the industries that
require it, and all the villages which are to be electrified. So, that is

the shortage that we are talking about.

Sir, let me give you some interesting facts. In Europe, there are
countries where they have extra surplus electricity. They cannot shut
down the power plants because shutting down a thermal power plant or a
nuclear power plant and starting it again means so much that they have to
give electricity free. And, they say, "At nights, let us give electricity
free." And, they have a Euro Grid, and they give it out free to a lot of
industries. That is the situation in Europe. In the U.S., in 1974, they
brought in the Conservation Bill. And, they have not put in any new power
plant. They have been conserving energy. That is why they are still in
the situation of "no shortage®, and since 1974, they have been saving

electricity. Sir, 1 remember, while 1 was in Melbourne, and 1 was
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surprised that at
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nights, even though no offices were working, but they kept their lights
and fans on. 1 was wondering why they had to keep the fans and lights on,
while the offices were closed. But there, they have the same problem that
they have surplus electricity. And, electricity is a commodity which, if
generated, has to be used immediately. You cannot store it in a
refrigerator and say, "We will use it tomorrow."™ That is the situation

there.

Then, there is the BEE which we have created. We must strengthen it.
We must say that this Bureau is doing great work. It needs to educate
people. It needs to put in certification. It needs to do auditing of
electricity which 1is intensively utilized by industries like cement,
fertilizer and all that. This must be audited. That would help even those
industries because if they are using old, obsolete technology, they are
not viable any more. Hotel industry needs a lot of new methods. The code

of buildings needs real changes so that we can save electricity.

Sir, | support this Bill, saying in the end that this must be
strengthened. There must be powers to impose penalties, and also
incentives introduced, so that we can save electricity. Thank you very

much.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Chowdary, I know that it
is your maiden speech and 1 would not control you, but you need to

exercise self-control!

SHRI Y.S. CHOWDARY (Andhra Pradesh): Hon. Vice-Chairman and respected
Members, 1 rise to speak on the Energy Conservation (Amendment) Bill,
2010. Since this is my maiden speech, 1 would request you to allow me a

few minutes to introduce myself before speaking on the Bill.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It would be in proportion to

the time allotted to your party. You cannot take too much time.
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SHRI Y.S. CHOWDARY: 1 understand, Sir.

Sir, I am humbled by the great privilege of being a Member of this
august House, which has seen stalwarts among its Members like Prof.
Sarvepalli Radhakrishnan, Prof. N.G. Ranga, Dr. Baba Saheb Ambedkar, hon.
Shri Atal Behari Vajpayee, and our present Prime Minister, Dr. Manmohan
Singh. 1 pay tributes to Shri N.T. Rama Raogaru, founder of the Telugu
Desam Party, for providing leadership and identity to the people of
Andhra Pradesh. 1 fondly remember his encouragement to the young people
from all sections of the society. | thank Shri Nara Chandrababu Naidu,
our party President and the legislators of Andhra Pradesh who have

elected me to this august House.

Sir, this august body, where Members are drawn from diverse fields of
arts, politics, eminent professionals, academics and industry, makes it
unique iIn our great democracy. 1 come from an industrial background,
which I had started at an early age. After doing my Post Graduation in
engineering in 1986, | had started a small-scale industry. This grew into
a group of industries which presently employs 6000 people, known as the
Sujana Group of Companies. The name “Sujana®, | am proud to say, was
coined out of the first few letters of the names of my beloved parents.
Shrimati Susheela and Shri Janardhana Rao. My grandfather, an IPS
officer, retired from the CBlI and my father retired as Superintending
Engineer in the Government of Andhra Pradesh. My great grandfathers were
agriculturists. So, the evolution of my career is in rural areas and,
therefore, 1 am blessed with exposure to all major spheres of the

society.

Sir, the Preamble to our Constitution says, 'We the people of India
give this country to ourselves”. To me the world "We" means all the
people of India. | stressed on the word "all" because in the nature, the
jungle law that rules is the survival of the cleverest; in the organized
and civilized society, the law has to protect the meek from the strong.

This was stated, over and over
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again, by the framers of our Constitution. The Preamble and articles
38(1), 38(2), 39B, 39C and 46 talk about reduction of inequality in
income and giving equal access to resources of the country. Just as a
blind man cannot thank us for giving him a mirror, the poor man cannot
thank us for not implementing the equality, the mandate of the
Constitution. Thus, the essence of the Constitution is equality to be
achieved through a conscious attempt to help those in society, who cannot
help themselves. A fine example of this is the philanthropic efforts of
successful business people like Warren Buffet and Bill Gates. | commend
the cause of charity in its full sense espoused by them. Perhaps, they
believe that what they give, they have, and what they keep, they lose.
These kind-hearted men are practicing what Gandhiji said that rich people
are the custodians and trustees of their wealth for the benefit of the
poor. Since such kind hearts are not many, 1 would vote for a very
visible hand of the Legislature, Executive and Judiciary to make laws and

policies of affirmative action and vigorously implement them.

Sir, there is a State sanction behind every citizen"s security and
legitimate earning. The State, in turn, gets its authority and legitimacy
from the citizens through the social contract concept developed by
political philosophers like Thomas Hobbes and Locke and Rousseau. In a
democratic country like India, periodic elections to State and Centre

constitute the social contract and needs to be continuously strengthened.

Sir, while appreciating the efforts that are being made for
rationalization of direct and indirect taxes, a time has come to restore
estate duty which would be a step towards reducing the gap between the
rich and the poor. Sir, for quite some time, 1 thought, eliminating
poverty and creating wealth are the same. But, on being more matured, |
realized that the creation of wealth will necessarily not eliminate

poverty or reduce the gap between the rich and the poor.

Sir, the Government works for making a difference in the living
standard of the people. It means that ensuring roti, kapda and makaan

alone is not sufficient. Ensuring only them implies that we are not
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elevating the general.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Chowdary, please speak on

the subject. Yours is a maiden speech, but please speak on the subject.

SHRI Y.S. CHOWDARY: Sir, I will come to it. Sir, while ensuring the
above, we should target good health, education and creation of individual

opportunity as our objective and guiding principle for governance.

Sir, having dwelt upon my political philosophy, 1 now move forward to
discuss about the Energy Conservation (Amendment) Bill, 2010. The energy
conservation as we all know is a wide topic that most of our hon. Members
spoke. It broadly encompasses efficient utilization of electricity and
fossil fuels. The current Bill in discussion appears to only cover the
energy efficiency measures with a view to conserve power. Although it is
important to address this issue, it would be desirable to adopt a

holistic approach to include conservation of fuels and ecosystems.

Sir, the current installed capacity of 1,331,000 MW is required to be
increased to about 9,50,000 MW by 2030 as stated by the hon. Prime
Minister recently. To create this gigantic future electricity generating
capacity. It is estimated that a massive Rs.60,000 billion investment is
required. However, as the hon. Members are aware, this expenditure can be
far from reality considering several Budgetary constraints. Therefore, |
am of the opinion that part of this problem can be addressed through
strict adherence to the measures proposed to be implemented through this

Bill.

Sir, having gone through the proposed amendments, 1 suggest the
following changes. Section 14(C) of the Energy Conservation Act, 2001,
after the proposed amendment prohibits issuance of notification within
six months in normal cases and one year in special circumstances. Even
after the proposed amendment, there is no obligation on the part of the
Government to issue notification prohibiting the use of energy
inefficient equipment after six months or one year, as the case may be.
Once a product is notified under section 14 (A), any equipment not
conforming to prescribed norms should be automatically prohibited from

sale, import, etc., after six months or one year, as the case may be.
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A new section 14(A) is proposed to be inserted. As per this proposed
section, in case there is a saving of energy by the designated consumer,
an energy saving certificate would be issued. This can be sold to a
designated consumer who 1is not complying with the energy consumption
norms. There may be a case that for reasons, a designated consumer may
not be in a position to encash these certificates. Therefore, a clear
mechanism may be put in place to enable immediate encashment of such

certificates.

In addition to the above suggestions, | propose the consideration of
the following steps to make the initiatives of the Government for energy
conservation more effective and meaningful. Firstly, target the sector
where there is a scope for energy savings. (2) Accelerate and incentivize
indigenous R&D for developing energy efficient appliances and systems and
provide fiscal incentives to industries established to absorb such energy
efficient technologies; (3) Conversion of inefficient AC agricultural
water pumps to either more efficient AC pump sets or DC pumps using
permanent magnets; (4) All street, municipal and Government installation
to switch to LED lighting mandatorily, in a phased manner, like in the
United States of America, which has been following it; (5) To meet rural
lighting requirements with solar and LED light combination which is
cheaper and more sustainable, and the technology 1is fully proven,
compared to current solar/CFL combinations; (6) include use of LED
luminaries 1in Lamp Bachat Yojana Scheme; (7) Reroute the perennial
kerosene, MNRE subsidies towards promotion of sustainable energy
efficient systems; (8) Weak aluminum conductors to be recycled/re-
conducted or replaced to reduce the transmission and distribution losses;
(9) Strictly enforce energy efficient norms and prohibit sale/import of
energy inefficient devices; and (10) As is the adage, “power saved is
power generated®, there should be a provision to incentivize virtual

energy generation system.
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Sir, with the above suggestions, | conclude my maiden speech and am
grateful to the Chair and the hon. Members of the House for providing me

this opportunity. Thank you very much, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Kumar Deepak Das, not

here. Now, Mr. Minister.

SHRI BHARATSINH SOLANKI: Mr. Vice-Chairman, Sir, the hon. Members of
this august House have made very precious and important suggestions. Hon.
Members, Shri Avinash Raiji, Shri Seelamji, Shri Jinnahji, Shri
Rangrajanji, Shri Balagangaji, Shri R.C. Singhji, Shri Bharatkumarji,

Shri V_.P. Singhji and Shri Y.S. Chowdaryji have made very good

suggestions while speaking on this Bill.

Sir, on the amendment suggested by Shri Avinash Raiji about
Government buildings, 1 would like to say that the procedure is already
going on in the President House, Shram Shakti Bhawan, Rail Bhawan and
soon, and we wish that others will comply as early as possible. Firstly,
many observations were made by the hon. Members regarding the losses in
electricity, consumption of electricity, requirements of rural people.
Looking at all these things, let me first say that in the Constitution,
electricity is in the Concurrent List. The States have to provide sub-
transmission, distribution and supply of electricity to the people. The
Central Government facilitates and supports the efforts of the States.
For that, we have the Rajiv Gandhi Gramin Vidyutikaran Yojana. For
supporting and improving the system, we have restructured the APDRP
Programme by which we would like to bring down our losses from 29
percent, and even lesser. Through this, we will be able to provide
electricity to more and more people. As such, under the Rajiv Gandhi
Gramin Vidyutikaran Yojana, we have targeted about 1,18,000 villages, and
2.46 crore people. Out of that, we have covered about 81,576 villages and

1.18 crore people. The balance we will do as soon as possible, by 2012.

538



At the same time, we know there is a gap between the demand and
supply of electricity in our country. That is why the role of the Bureau
of Energy Efficiency and the Energy Conversation Act becomes important.
Through this, we would be able to save as much electricity as possible,
which will be comparable to the world standards. For that, the Bureau of
Energy Efficiency is carrying out different campaign and programmes.
Almost 40000 schools and nine Hlakh children are participating in a
Painting Competition on how electricity can be conserved and saved. The
other suggestions made by the hon. Members are about thermal plants, etc.

I appreciate the suggestion of Shri Avinash Raiji about metering also.

1 appreciate his suggestion about metering also. Under Rajiv Gandhi
Gramin Vidyutikaran Yojana also even BPL households are connected with a
metered electricity connection. About the standby electricity which 1is
used, the meter gives a reading. There were complaints from all over
India, including Delhi, that the electricity meters are running faster
and all. That was because of standby power. The mechanical meters have
been replaced by electronic meters which give very accurate reading.

People have understood and appreciated that.

With regard to the suggestion given by Shri Seelamji about new
technology and school competitions, lakhs of rupees are given as
incentive to the children competitions and PAT is the programme by which
new technology will be attracted, suggested that the PAT certificates,
the energy certificate should not be sold outside the country. This
programme will be carried out only in India and those certificates cannot
be sold outside India. So, whatever is his suggestion, it is already

taken care of.

Hon. Member, Mr. Jinnah mentioned about Tamil Nadu. | appreciate the
efforts of the Tamil Nadu Government. Nearly one lakh new pump sets have
been given by the Tamil Nadu Government in the reforms programme by
spending so much money. So, | appreciate the efforts of the Tamil Nadu

Government.
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Hon. Member, Rangarajanji, suggested about consumption and also
suggested of having centralized air-conditioning system and all that.
That is part of the energy conservation. Whatever way it is possible to
conserve electricity, we have to do it. My hon. Minister for Power, Shri
Sushil Kumarji, had a conference of the Bureau of Energy Efficiency and
FICCI and we had invited people from all sectors like media, NGOs,
children, colleges and schools in order to get suggestions how we can
conserve energy. They have given their input. That was a very good
programme and it will be continued and through this we will have
suggestions and we will have a sustained campaign of energy efficiency
for another two to three years which will also help in the process of

energy conservation.

The suggestion given by Shri Balaganga is also appreciated. Hon.
Member, R.C. Singh, suggested about the solar, fossil fuel, etc. in
coming times and in future fossil fuels will be a problem. While
comparing our electricity supply with the world standard, it is very
less. That is why "Electricity To All By 2012 programme has been carried
out and the sanctioned amount is almost Rs.33,000 crores. Even if we
require more to connect all the villages and all BPL houses, the hon.

Finance Minister has said that there would not be any shortage of funds.

Hon. Bharatkumarji has suggested about creating social awareness and
he suggested about the PPP mode. That is why the franchise system at the
rural level, in the urban areas at the lower level is suggested. As |
have earlier mentioned, about nine lakh children are participating from
40,000 schools in the campaign of the Bureau of Energy Efficiency for
saving and conservation of energy. Certain suggestions have been made
about Section 14. 1 have mentioned why these energy conservation
certificates are issued by the Government. Under Section 14 of the
Electricity Act the Responsibility has been given to Government to
ensure, proper functioning. That is why the Ministry of Power is going to

issue the energy certificates.

The suggestions made by the hon. Members will be very useful in the
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coming times. And the PAT programme will be operative by 2011. Most of

the designated sectors will start getting results by 2014.
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With regard to conservation steps have been taken and we will also
come up with a move, with ideas as schemes in future and we will add to

the capacity in future. Thank you.

THE MINISTER OF POWER (SHRI SUSHILKUMAR SHINDE): It is his maiden

Bill which he has piloted.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Very good, very good.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, the question is:

That the Bill to amend the Energy Conservation Act, 2001, as

passed by Lok Sabha, be taken into consideration.
The motion was adopted

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, we shall take up clause-

by-clause consideration of the Bill.
Clauses 2 to 16 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH
SOLANKI): Sir, I beg to move:

That the Bill be passed.

The question was put and the motion was adopted

MESSAGE FROM THE LOK SABHA (Contd.)
The Jharkhand Panchayat Raj (Amendment) Bill, 2010

SECRETARY-GENERAL: Sir, | have to report to the House the following
message received from the Lok Sabha signed by the Secretary-General of

the Lok Sabha:

542



"In accordance with the provisions of rule 96 of the Rules of
Procedure and Conduct of Business in Lok Sabha, | am directed to
enclose the Jharkhand Panchayat Raj (Amendment) Bill, 2010, as passed

by Lok Sabha at its sitting held on the 17th August, 2010."
Sir, 1 lay a copy of the Bill on the Table.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The House is adjourned to meet

tomorrow at 11.00 A_M.

The House then adjourned at forty-seven minutes past seven of the

clock till eleven of the clock on Wednesday, the 18th August, 2010.
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